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LOK SABHA DEBATES 

LOK SABHA 

ThUtSday, August 14, 2OO35tavana 23, 1925 (SIIka) 

The Lole Sabha met at Eleven of the Clock. 

[MR. SPeAKER In the Chair] 

[English} 

.. , (Interruptions) 

SHRI PRIVA RANJAN DASMUNSI (Ralganj): Sir, I 

gave a notice on a very important matter pertaining to 

the very dignity of the House .... {Interruptions) 

[T rans/ation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 

Speaker, Sir, ... (/nterruptlonsr 

[Eng/ish] 

MR. SPEAKER: I am not taking that on record. 

... (Interrupt;onsr 

SHRI PRIVA RANJAN DASMUNSI: Mr. Speaker, Sir, 

we are thankful to you for your untiring efforts for the 

last few days to get rid of this impasae. 

Mr. Speaker, Sir, I rise today in defence of the dignity 

of the entire House, that Is the lok Sabha. The 
Committees of the Lok Sabha are the Committeee of the 
Lok Sabha only. The Montague-Chelmsford Committee 
on Finance evolved a policy in 1921 as a result of which 

today we have the Public Accounts Committee which has 

been formed according to the regulations of the Lok 
Sabha. The conduct of any Member of this House, 

irrespective of hlslher Party, the conduct of any Committee 
of this House can only be commented upon by you and 

by the House and none eI8e. 

Mr. Speaker, Sir, the Public Accounta Commltt .. it 

a Committee of the Lok Sabha. Kaul and ShaldrcMr "-

made it very clear at page 814 that. ... (Interruptlons) 

DR. VIJAV KUMAR MALHOTRA (South Delhi): Sir 

what Is he speaking about? ... (Interruptions) 

'Not recorded. 

SHRI PRIVA RANJAN DASMUNSI: Sir, you have 
given me the permialon to speak. ...{lntetnJptloiW) 

MR. SPEAKER: Please sit down . 

... (Interruptions) 

MR. SPEAKER: A query has been rightly raiaed by 
Shri  Malhotra as to why Shri Dumunli Is speaking. let 

me reply to him. 

... (Interruptions) 

MR. SPEAKER: I have received three notices for 

Suapenalon of Question Hour. Two nobs are about the 
functioning of the PAC, one has been given by 

Dr. Raghuvans Prasad Singh and the other has been 

given by Shri Priya Ranjan Dasmunal. I have received 
the third notice for Suepension of Question Hour from 

Kunwar AkhHesh Singh and that Is about non-Involvement 
of Members of Partiament for selection of roads under 

the Pradhanmantri Gram Sadak Yojana. These are the 

three notices I have received. 

Since Shrl Dalmunll hal given a notice for 

Suspension of Question Hour. I have permitted him. I 

would requeet him to reetrict his view. to the subject 
only. 

... (Interruptions) 

MR. SPEAKER: I am interested In conducting the 

buaineas of the House. Pie... co-operale. The entire 
country 18 looking at U8 as to what bu8inees we are 
doing In the House. Therefore, It must go on according 

to the ruIea and procedure that have already been made. 
Under the procedure if he wants to argue as to why the 
Question Hour should be suepended, then I have every 

right to permit him to speak and Hsten to his argument. 

... (lnterruptJOfI$) 

MR. SPEAKER: Thereafter I will give my ruling 
whether the Queetion Hour should be luapended or not. 
We have to Iieten to him. 

... ~  

SHRI PRIVA RANJAN DASMUNSI: Mr. Speaker. Sir, 

am thankful to you for your Idnd obIervation. The 
concept of the Public Acc:ounta Committee, as It were in 

1951-52 was that there would be only Members of the 
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Lok Sabha In this Committee. But 1954 onwards. after 

the ruling of Hydayatullah. a new concept was evolved 

that the Members of the Rajya Sabha could be associate 

Members of this Committee. 

Mr. Speaker. Sir. Kaul and Shalcdher at page 814 

says: 

·When any Member of the Committee from RaJya 

Sabha retires under the proviSions of the Constitution 

their position can further be filled on retirement 

nominating another Member from the Rajya Sabha. 

However. such Members are treated as Associate 

Members but with all equal rights." 

Sir. talking about the domain. the Public Accounts 

Committee Is under the Lok Sabha and the Chairman is 

appointed by you. Mr. Speaker. Sir and the Members 

are elected on motion that is moved by the Treasury 

Benches. Even for filling up a vacancy In Rajya Sabha. 

the motion is to be moved In the lok Sabha by the 

Treasury Benches and a message has to be sent to the 

Ra/ya Sabha for nominating a Member. 

This is the concept of the Public Accounts Committee. 

I am not entering into any public debate on this matter. 

Sir. on the functiOning of such Commltt .... right or wrong. 
conduct or misconduct. commission or omi88lon could be 

looked into and commented upon only by the Lok Sabha 

and yourself. Sir. with great regret. I am to say that an 

observation had been made in the other House yesterday 

commenting on the conduct of the Members of lok Sabha 

which has come in the newspapers which is a public 

document. ... (Interruptlons) Sir. • entering Into the history 

of the composition of the committee of two Houses. 

... (Interruptions) I want your protection. I did not mention 

the name of anybody. I want your protection. The 

functioning of democracy and the dignity of the House 

solely lies on you. Sir .•... (Interruptlons) 

MR. SPEAKER: I agree with you. If somebody 
discusses the conduct of the Chairman or any other 

Member of the Rajya Sabha. I will remove it from the 

record. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: It cannot be 

commented upon except by the Lok Sabha Speaker. 

... (Interruptions) I am not taking anybody's name. I am 

only drawing your attention to one point. In the premises 

"Expunged a8 ordenld by 1M ChaIr. 

f· 

of Parliament. can the conduct of lok Sabha and its 

Committee be commented upon by any authority other 

than the Speaker? This Is my only question. 

... (Interruptionsr 

MR. SPEAKER: I have heard your arguments. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir. you are the 

custodian of the House. I desire you to comment on it. 

... {Interruptions) 

You are a RaJya Sabha Member. Please keep quiet. 

... {Interruptions) No Rajya Sabha Member should speak 

here on this issue .... (lnterruptions) Sir .... • 

I can quote page by page on this. If you give me 
some time. It has never happened in the entire history of 

Indian Parliament. ... (Interruptions) 

MR. SPEAKER: You can do it using any other ctevtce. 
Suspension of the Question Hour is not the device for 

that. You can use any other device for that. I am prepared 

to accept a debate on this. But the Question Hour cannot 

be suspended on this ground. I ~ rejected your notice. 

I have also rejected other notices for suspension of 

Question Hour and Adjoumment Motion. I am ready to 

hear you during the 'Zero Hour'. 

... (Interruptions) 

SHRI KAMAL NATH (Chhlndwara): Sir. please give 

a ruling on whether it Is your domain or not. We want a 

ruling on that point. 

MR. SPEAKER:  The question is not before me to 
give my ruling. The question before me Is for suspension 

of Question Hour which I do not agree and the Question 
Hour will not be suspended. 

... (Interruptlons) 

SHRI PRiVA RANJAN DASMUNSI: Sir. I can provide 
a number of Instances about the dignity of the House. 

... (Interruptions) 

MR. SPEAKER: Everybody must maintain the dignity 

of the House. There is no doubt about It. At all timea • 
everybody must maintain the dignity of the House. 

... (trrterrupt;ons) 

SHRI KAMAl NATH: " that be 80. no Rajya Sabha 
Member will speak In this House. My aubmiaaion to you 

*Expungec:I as ordered by 1M Chelr. 
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is, you may kindly tell the House that this Is your domain 
and nobody else's domain . ... (Interruptlons) That is what 
I say. . .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: It is your 
domain. And your domain cannot be commented upon 
even by the Chief Justice of the Supreme Court of India. 
... (lnterruptions) It is your domain and the Members belong 
to this House. How is the other House coming Into the 
picture? ... (Interruptions) 

MR. SPEAKER: Please sit down, Shrl Dumunsl. 
have heard you. I will require further details as to who 
did it and when did he do it. Only thereafter, It is poatbIe 
to say anything on this matter. 

... (Interruptions) 

MR. SPEAKER: Your notice for suspension of 
Question Hour will not be accepted. Therefore, you can 
debate it under any other device and not through 
suspension for Question Hour. 

'" (Interruptions) 

MR. SPEAKER: I am prepared to argue your case 
because you have raised a very pertinent point. I agree 
that this point Is pertinent. Whether matters relating to 
PAC can be discussed outside by any Member or whether 
the Rajya Sabha Members can dIacuas the matter relating 
to a Committee of the House are all pointe of Importance. 
Therefore, I am prepared to allow a dlsctJaak)n under 
any other device. But for that. I do not think, Question 
Hour needs to be suspended. It is because the 8p8CIfIc 
details have not been mentioned. 

... (Interruptions) 

MR. SPEAKER: Let the han. Minister of hon. 
Parliamentary Affairs have her say. 

... (lnterrupt/ons) 

MR. SPEAKER: Please sit down. She may support 
the suspension of Question Hour. Why should you not 
allow her? 

... (Interruptions) 

MR. SPEAKER: I must listen to the hon. Minister of 
Parliamentary Affairs. 

... (Interruptions) 

[Translation} 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker, 
Sir, I am on a point of order . ... (Interruptlons) My point 
of order Is that 88 per the estabIlehed NIeI of this Houae, 
the proceeding of the other HOUle cannot be referred to 
In this House. The other thing is that If there Is not any 
lapse on the part of the Chairman of the Rajya Sabha. 
then Shri Prlya Ranjan Da.munsl has committed 
unpardonable crime by raising the matter of hII conduct 
for which he should apologize and whatever h88 been 
atated here, should be expunged. 

11.11 tn . 

(At this stage, Shri Adhlr Chowdhary lind .orne other 
hon. Members CIIIM lind IItOOd on the floor near 

the TMJIe) 

... (IntfIrrUptJoIM) 

[Engn.h} 

MR. SPEAKER: I have rejected the notices for 
8USpen8ion of Queatton Hour and aIao the noticea of 
Adjoumment MotIona. Now, I take up au.tlon Hour. 

... (interruplkJM) 

MR. SPEAKER: Hon. Members, pie ... sit down. I 
have taken up Queation Hour now. 

... (lnterruptiOM) 

MR. SPEAKER: Question No. 341 . 

Col (ReteL) Sana Ram Choudhary-not p......,.. 

Shrl Kodkunnll Sureah-not praeent . 

... (Interruptlons) 

MR. SPEAKER: 0ueItI0n No. 342. 

Shri RanwhakeI . 

... (lnterruplJon8) 

MR. SPEAKER: Hon. Memberl. ........ down. 

...(""'rrupIIoM) 
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MR. SPEAKER: Hon. Members, you are not serving 
the nation by disturbing the proceedings of the House. 
Please go to your seats. 

.. (Interruptions) 

MR. SPEAKER: Mr. Minister, you may reply. 

... (Interruptions) 

11.12 hr •. 

ORAL ANSWERS TO QUESTION 

[Translation] 

Quality Certification for Sale of Product. 
through Medii 

'342. SHRI RAMSHAKAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the main objective of advertisements 
through the media is to promote the sale of various 
products; 

(b) If so, whether the products advertised through 
Govemment owned media do not need certification of 
quality of the products; 

(c) if so, the reasons therefor; and 

(d) the steps takenlbeing taken to ensure that any of 
the products so advertised fuffill the norms of quality 
certification? 

(English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) A Statement Is laid on 
the Table of the House. 

StII""'ent 

(a) The primary aim of government advertisements 
is to generate awareness and to Inform people of various 
issues, to publicise Government's programmes, weHare 
schemas, poliCies and also the achievements. 

(b) to (d) The primary objective of Directorate of 
Advertising and Visual Publicity (DAVP), which is a 
Government media, Is a secure the wi,",st poHlble 
coverage of the Government's schemes, programm .. , 
policies and achievements on various social issues only, 

the question of certification of quality of the product does 
not arise. 

The advertisements over All India Radio (AIR) and 
Doordarshan, both under the control of Prasar Bharati, a 
statutory autonomous organization, are governed by Code 
for Advertising. These Codes provide that the advertisers 
shall conform to the laws of land . 

Press Council of India, a statutory autonomous self-
regulatory body of the Press, have evotved Norms of 
Journalistic Conduct, which inter-alia prescribe do's and 
don'ts for the joumalists. The advertising sector is mainly 
in private hands and is overseen by the Advertising 
Standard Council of India, a self-regulatory body of the 
advertising industry. 

... (Interruptions) 

MR. SPEAKER: Shri Ramshakal, you can ask your 
supplementary . 

... (Interruptions) 

[Translation] 

SHRI RAMSHAKAL: Mr. Speak"r, Sir I would like to 
know from the hon'ble Minister whether the products 
advertised through media do not need certification of 
quality of the products. For example, if any beverage or 
any food product which Is advertised through media on 
dHferent channels whether the quality of such products is 
tested. What steps have been taken In this regard so 
far. Recently Pepsi Cola and Coca Cola were in the 
news. Whether there Is any provlalon to black list and 
ben such products which do not fulfil the norms of quality. 
... (Interruptions) 

[English] 

MR. SPEAKER: Television relay will be stopped. No 
slogans should go on record. 

... (Interruptlonsr 

WRITTEN ANSWERS TO QUESTIONS 

[EngHsh) 

Probe Into St.r New. 

-341. COl. (RETD.) SONA RAM CHOUDHARY: 
SHRI KODIIWNNIL SURESH: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to .tate: 
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(a) whether the attention of the Government has been 
drawn to the news-Item captioned "Three-pronged probe 
into Star News launched- pubJlahed In 'The Hinduatan 
Times' dated July 13, 2003; 

(b) if so, the facts of the matter reported therein; 

(c) whether the credential of MCCL (Media Content 
and Communication Limited), its funds inflow, projected 
income and expenditure statement, projected profit & loss 
and share holders agreement are under investigation; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) The Govemment has 
noted the contents of news item captioned 'hree-pronged 
probe into star News launched- published in 'The 
Hindustan Times' dated July 13, 2003. The facts of the 
case are as follows: 

The Ministry of Information and Broadcasting received 
an application from MIs Media Content and 
Communication Services (India) Pvt. Ltd on 20th June, 
2003. a few days before the expiry of the three month 
period given to channels/content providers to make the 
transition to the new regime for foreign News & Current 
Affairs channels. The application was forwarded to Ministry 
of Home Affairs and Department of Space, as per 
procedure. DoS has communicated its no-objectlon and 
the comments of MHA are awaited. The application of 
the company has been examined in detail in order to 
ensure compliance with the guidelines and also to ensure 
that the concem of management and editorial control, 
Which formed the basis for the Ministry imposing the 26% 
Foreign Equity cap. was suitably addressed. Clarification 
was sought on the said app!ication ~ communications 
dated 24th June, 11th July, 14th July, 15th July, 18th 
July. 25th July and 30th July 2003. Documentations and 
clarifications have been provided by the company through 
their letters dated 25th June, 30th June. 03rd July. 16th 
July. 22nd July. 29th July and 31st July. 2003. 

The company has an Author1&ed Share capital of 
Rs. 5 Crores and presently the Paid up capital Is Rs. 1 
Lakh, of which 26% is held by Star Indls Pvt. Ltd. The 
company proposes to increase the Pald up capital As. 4 
Crores. 

It has been observed that the company has entered 
into agreements with • number of other companies viz. 
MIs Touch Tete Content, MIa Rent WOI1cs (India) Pvt. 
Ltd. MIs Hughes Electronic Communication. Ltd, 

MIs Himachal Futut1atic, We Bharatl Broad Band, MIs. 
Star New. Broadca •• limited, MI •. Star Televl.lon 
Production ltd., etc. for provIelon of Infrutn.Icture facility, 
news gathering connectivity relating equipment; production 
and post-productlon facilltlea; V-SAT uteltte and optical 
fiber bandwidth, use of the brand name "Star News-, 
sale of advertillng time on the channel and auignrnent 
of distribution rights etc. 

Currently the foreign Investing company Is Star India 
Pvt. ltd. (SIPL) and there Is a FIPB propoul pending 
for Star Nawa Broadcast ltd. (SNBL) to Invest 26% equity. 
Once the FIPB proposal Is approved, SIPl propoeea to 
sell Its shareholdlng to an Indian .hareholde,.. The 
shareholdlng and the structure of the company la, 
therefore, yet to be flrmed up. 

An Inter-mlniatertal Group h.. been .et up on 
15 July 2003 to examine the fonI91 equity nonneIguideIIneI 
partlcullll1y relating to upllnklng 01 I'I8WI and current affak8 
channels, In order to eneure that theae are tightened to 
prevent vlolatlonslbreachel and to facilitate compUanee 
of the guidellnea in letter and In aplrtt. The Group will 
dilcu88 measure. to plug the loophoIee, If any, which 
may permit any company to circumvent the foreign equity 
norms. 

Lo .. Making CompanlH 

-343. SHRI A. BRAHMANAIAH: Win the Minilter of 
RAILWAYS be pleased to state: 

(a> the particulars of varloul companletlentlttel, eet 
up by Railways for diverse commercial actMtIes Uke Rail-
Tel; 

(b) whether none of these bodIea Is glvtng a retum 
even remotely proportionate to the original InVMtment; 

(c) If 80, whether there II any propoeaI to wind up 
some of theee companlee which are not making any 
profits; and 

(d) If 80, the detaill thereof? 

THE MINISTER OF RAILWAYS (SHAI NITJSH 
KUMAR): <a) The following compeniee haYe been Nt up 
by Railways for diveree commercial aotIvItIu: 

(I) IRCON Intematlonal Ud.-Thil w.. eel up In 
1976 mainly to carry on busInee8 relating to 
raHway and other conetructIon. In India and 
abroad. 

• 
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(iI) RITES Ltd. was eat up In 1974 mainly to provide 
engineering, technical, financial, management 
and con.ultancy .ervices for development of 
project. pertaining to railways and other .ectors 
in India and abroad. 

(iii) Indian Railway Finance Corporation Ltd. was .et 
up in 1986 mainly to borrow money for carrying 
on the business relating to purchasing, selling, 
letting on lease in any part of India or abroad. 

(Iv) Container Corporation of India Ltd. was set up 
in 1988 mainly to carry on business of multi 
modal transport operator, general carriers of 
International & domestic cargo within India and 
abroad. 

(v) Konkan Railway Corporation Ltd. was .et up In 
1990 mainly to construct Konken Railway and 
to operate the same for a period to which the 
company discharges Its liabilities arising due to 
such a project. 

(vi) Mumbai Rail Vikas Corporation Ltd. was set up 
in July 1999 mainly to develop coordinated plans 
and implement the rail Infrastructure project to 
integrate urban development plan for Mumbal. 

(vii) Indian Railway Catering & Tourism Corporation 
LId. was set up In 1999 mainly to 
professionaiise, consolidate and upgrade railway 
catering services, promote rail baaed tourism and 
hospitality bu.ln .... 

(viii) Ralltel Corporation of India Ltd. was set up in 
September-2000 mainly to plan, build, develop, 
operste and maintain In India broadband telecom 
network by laying optical fibre cable (OFC) 
alongside Railway track, to modernl.e 
communication for Railway train control, 
operational, safety and accident/disaster 
management systems and networks, to IeaM 
and maintain the additionaVspare capacity of the 
infrastructure. 

(he) Rail Vikas Nigam Ltd. has bee set up In 2003 
mainly to enter into and carry on business 
relating to creation and augmentation of capacity 
of rail infrastructure including the Golden 
Quadrilateral and Its ciagonals connecting the 
lour metros and any other project(s) under 
National Rail Vlku Votana. 

(b) No, Sir. Out of the nine companies Mt up by 
Railways, only two companies I.e. Konkan Railway 

Corporation Ltd. and Ralltel Corporation of IndB Ltd. have 
shown losses in their balance sheet during 2001-02. 
Konkan Railway Corporation Ltd. is showing losses in Ita 
Balance Sheet mainly on account of finance charges of 
the mar1cet borrowings during construction phase. The 
Corporation is able to generate operating surplus after 
meeting its working expenses from the revenues 
generated and the operating surplus during 2001-02 is 
Rs. 44 crores. However, the net 1088 during 1999-2000, 
2000-01 and 2001-02 is Rs. 385 crore, Rs. 381.6 crores 
and R •. 369.8 crores respectively. Raihel Corporation of 
India Ltd. is a newly promoted company and is In the 
process of creating/acquiring assets. In Its second year 
of operation (2002-03) /tseH, the company has been able 
to generate operational 8urp1US of Rs. 222 lakhs after 
meeting Its working expenses from the income generatad. 
The net lose during 2002-03 18 Rs. 116 Iakhs (provisional). 

(c) No, Sir. 

(d) Does not arise. 

Generation and o.mand of Power 

*344. SHRI VENKA TESH NAIK: ,Will the Minister of 
POWER be pleased to state: 

(a) the power generation capacity in Megawatts and 
the quantum of additional power In Megawatts required 
presently In the country; 

(b) the power generatad by Central Sector Power 
Plants and State ownad Power Planta and Private sector 
players currently, separately; 

(c) whether the per unit cost of power produced by 
the Private Sector is higher than the power produced by 
the public sector; 

(d) If 80, the reasons therefor; 

(e) whether the Government have made any 
asaessment to find out the reasons for quoting high rates 
of power by the private sector; 

(f) If so, the details thereof; and 

(g) the steps taken by the Government to make 
unHorm rate policy In thla regard? 

THE MINISTER OF POWER (SHRI ANANT 
GANGARAM GEETE): (a) The total power generation 
installed capacity in the country Is about 108930 MW. 
The total peak requirement of 67,875 MW waa met during 
July, 2003 agalnt a peak demand 76,244 MW, thus 
Ieavlng a gap of 8,369 MW. To meet tN. gap, an 
additional capacity of about 13,500 MW is required. 



13 Written An.9wet8 SRAVANA 23, 1926 (SakII) 14 

(b) Details of power generated In July, 2003 for 
Central, State and Private sector power plants 18 as 
foHows: 

Central 

State 

Private 

Total 

18888 MRIIon Units 

20881 MIUIon Units 

4186 Minion Units 

43955 MIUion Units 

(c) to (f) The unit cost of power generation Is a 
fUl'lCtion of capital cost of the project, technology, retum 
on capital, location, fuel cost, O&M cost, overheads and 
efficiency etc. and varies from plant to plant. 

The unit cost of power from some private projects, 
particularly those based on liquid fueJa, such as Naphtha 
has been on the higher side. The price of liquid fuel 
such as Naphtha rose sharply due to Its Import price 
parity pricing mechanism. Further, exchange rate 
protection was extended to the return on equity 
denominated In foreign currency. In addition, cost of 
development of private project has been effected by the 
higher risk perception, combined with higher Intereat rates 
due to non recourse financing. Interest ratee on foreign 
loans were also higher due to country rating. 

(g) It Is not possible to have a uniform rate of 
generation tariff. As explained above, the unit cost of 
power generation is a function of technology. location, 
funding pattem, fuel etc. which varies from plant to plant. 

Growth of Entertllinment Sector 

*345. SHRI MOHAN RAWALE: WHI the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment propoae to bring the 
Entertainment Policy to tacUbate the entertainment MCtor; 

(b) If so, the details thereof; 

(c) whether the Government propoI8 to ~ renewed 
thrust to enhance the progr..-.vne content on DoordarIhIIn 
and Akashvani; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) The Ministry of 
Information and Broadcasting in concerned with 

entettalrvnent through cinema II well as the broadcaatIng 
medium. This sector depends for Its growth on an 
amblance-in terms of Institutional, legal and financial 
arrangements and technological developmenta-whlch 
allows creativity and spontaneity to tJouriah. It is the 
constant endeavour of the Govemment to review policies 
whether of the Central or State Govemment Impacting 
on the sector and to takalrecommend action to fllOllitate 
growth. 

Schemes for content creation for Jammu and 
Kuhmir, North East and for funding of quality programmes 
have been Included in the 10th Plan for Pr ..... Bharati. 

Some measures taken In the recent past include 
declaring entertainment industry as an approved activity 
under the Induatrial Development Bank of India (lOBI) 
Act, liberalization of the foreign Investment regime for 
films and TV software, development of film markets 
abroad, recommendation and steps for reduction of 
entertainment tax, encouragement for multiplexes, 
liberalization of upHnldng policy for TV channels, licenses 
for private FM broadcaatlng and allowing DTH In the 
private sector. 

Recruitment Scam 

*346. SHRIMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 

Will the Mlnlater of DEFENCE be pteued to state: 

(a) whether the Govemment are aware of Recruitment 
Scam prevalent in defence foren; 

(b) If 80, the facti and details thereof; 

(c) whether the exact cause of malpractice. In 
recruitment to the defence fOrce8 has been ascertained; 

(d) if 80, the detail thereof; and 

(e) the steps taken by the Government to make 
stringent recruitment systems and to check the 
maIpractIceI? 

. THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) There II no nterultment acam. 

(b) Does not arise. 

(c) and (d) IaoIIiIed cuee of ~ relating to 
maIpractIceI in recruitment to the Defence Fomes haw 
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been received. These complaints relate to activities by 
touts, leakage of question papers, impersonation, fake 
certificates etc. 

(e) Information In given in the enclosed statement. 

StIIt"",ent 

Complaints received on malpractices In recruitment 
are investigated immediately and punishment awarded 
commensurate with the gravity of the cases. The 
recruitment process for the Defence Forces Is transparent 
and candidate friendly. Interference by brokers Is 8trIctIy 
checked and verification of the bona fIcIee of the recruits 
is carried out with the help of the local po/ice. Steps 
taken to make stringent recruitment systems and check 
malpractices in the recruitment process are as under; 

(A) ARMY: 

(B) 

(I) Verification of character and antecedenta of all 
recruits is conducted before and after their 
recruitment, to prevent recruitment of foreigners 
and anti-social elements. 

(ii) All recruitment is done through the recruitment 
rallies only where there Is direct contact of the 
candidates with the Recruiting Organization 
making the system more transparent and open. 

(iii) The qualitative requirements (ORs) for recruits 
are strictly adhered to and there Is immediate 
reversion of undesirable/unsuitable personnel, 
where necessary. 

(iv) There is frequent tum over of the civilian staff 
manning various recruitment organizations. 

(v) A system of Independent check by a second 
Medical Officer has also been put In place to 
eradicate malpractles. 

(vi) Total security of question papers Is maintained 
and any leakage Is immediately and strictly dealt 
with. 

(vii) Touting activities are reported promptly to the 
civil policelCBI for necesaary action. 

(viii) Cases of corruption 818 dealt with atrtctIy and 
stringent action is taken against defaulters. 

NAVY: 

(i) Results of written and physical tests are 
announced on the .. me day leaving little room 
for ma/prslctlcea. 

(II) The staff of Recruiting Centers Is turned over at 
regular intervais and procedures reviewed to 
prevent development of any vested interests. 

(iii) Prompt action Is taken on suggestions received 
to streamline the recruitment process. 

(Iv) The applications invited for recruitment In the 
Navy through advertisements In leading national 
and regional newspapers stating clearly that 
recruitment in the Navy Is a free service and In 
case of difficulties, the candidates could contact 
the Directorate of Manpower Planning and 
Recruitment (DMPR), Naval HQrs. 

(C) AIR FORCE: 

(i) Pre and post recruitment verifICation of character 
and antecedents of the recruits for the Air Force 
is carried out through civil police. 

(II) Utmost secrecy is maintained in the setting up 
of question papers and different sets of question 
papers are prepared and randomly selected at 
the venue for testing. 

(10) Digital cameras are used for photographing 
candidates during tests to serve as permanent 
record and deter Impersonation. 

(Iv) On receipt of any complaint of malpractice. 
stringent action is taken, both against touts and 
Service personnel. 

(v) Constant vigilance i8 maintained during selection 
tests through augmented Indian Air Force Police 
staff. 

Ag .. ment with Foreign Bl'OIIdca8tera on Air Slota 

*347. DR. N. VENKATASWAMY: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) Whether the Govemment have any proposal under 
Ita consideration to sell air tlme of All India Radio (AIR) 
to foreign broadcuters including British Broadcasting 
Corporation (BBC) for news Inputs or exchange of Radio 
programmes; 

(b) If so, the details thereof? 

(c) whether any meeting has been held between 
Pruar Bharatl and BBC to exptore the possibility of 
8WeppIng air time on MCh other's home turf; 
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(d) if so, whether BBC refused to give a time slot to 
AIR for airing Its entertainment, art and cultural 
programmes; 

(e) if so, the details thereof alongwith agreement 
finalised in this regard; and 

(f) the manner in which the AIR would be benefited 
from it? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (f) Prasar Bharatl has 
informed that Prasar Bharall Board took a deciIIon to 
explore such an arrangement. However, preliminary 
exploration in this regard revealed that such a barter 
arrangement may not be feasible. 

Irrecoverable Tax 

'348. SHRIMATI PRABHA RAU: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment have decided not to 
compensate the domestic Oil Companies for any 
irrecoverable tax even if the rate of existing irrecoverable 
tax has been enhanced after April, 2002; 

(b) the existing provision of compenaatlng the 
companies in this regard; 

(c) the total amount paid by the Government to the 
domestic oil companies on this account during the last 
three years; 

Cd) whether the oM companlee have agreed to the 
decision of the Government in this regard; and 

Ce) the manner in which the loss to be luffered by 
the domestic oil companies on account of the Imtcoverable 
tax Is to be met by them? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (e) Under "The 
Irrecoverable Taxes Compensation Scheme, 2002", notified 
by the Government on 16th January, 2003 for 
compensating the 011 companies for Irrecoverable tax .. , 
compensation Is provided for: 

(I) tax on the entry of crude oil In a local a .... 
Including octroi, net of set off available, If any; 
and 

(II) Tax on inter-company saJe transactions for 
moving petroleum products of domestic refineries 
Inter-state namely central sales tax (CST) and 
purchasaa tax being Ilvied Immediately prior to 
1st April 2002, as atated and at rates not 
exceeding the rates given In encIoIed statement. 

ThIs scheme was operative for the year 2002-03 and 
the Govemment Is examining extension of the same for 
the year 2003-04. 

During the year 2002-03, an amount of Rs. 502.63 
crore was spent under the aforesaid scheme for 
compensating the 011 companies. Before 1st April 2002, 
the oil companies used to get compensated for their 
under-recoveries on account of Irrecoverable taxes through 
the "011 Pool Account Mechanism" under the Administered 
Pricing Mechanism. 

The 011 companle. participating in the aforesaid 
scheme have gMng undertaking that they wHI abide by 
the terms and conditions of the scheme . 

.,.,.",.", 

Irrecoverable taxes appIabie to ffIfinerle&Irelinery despatches eligible for compenutJon under 
"The Irrecownble ra.r CompenutJon Schetne, 2002". 

Refinery Name Crude Produc:t. '"'. 
Entry Tax OctroI CST/Purctt.e Taxi 

% '" % 

2 3 4 

loel: 

1. Panipat 4.00 4.00 

2. Mathura 3.00 4.00 
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3. Koyali 

4. Haldla 

5. Baraunl 

6. Guwahatl 

7. DIgboi 

IOCl Subsidiaries: 

8. Bongalgaon (BRPl) 

9. Channal (CPCl) 

10. Narimanam (CPCL) 

HPCl: 

11. Mumbai 

12. Vlsakh 

HPCl Joint Venture: 

13. Mangalore (MRPL) 

BPCl: 

14. Mumbal 

BPCl Subsidiaries: 

15. 

16. 

RPl: 

17. 

Koehi (KRl) 

Numaligarh (NRl) 

Jamnagar 

2 

2.00 

2.00 

'Purchase Tax will be considered for ntImbur8ement upto ""'. 
Not.: 

3 4 

4.00 

4.00 

4.00 

4.00 

4.00 

4.00 

4.QO 

4.00 

2.25 4.00 

4.00 

4.00 

2.26 4.00 

4.00 

4.00 

4.00 

Compensation under the scheme .... be IImItId to the under-recovertM MIInD from the taxa and at rates not exceeding the rata. 
given in this table. In case of CST under-l"8CCMNlee Incurred at the tap off poIntaIdepoIa, the same would be ~ provided 
the product has not Incurred under-recovertes at the time of deIpatch from retinene •. 

Vacant Poet. at Board Level In PSUa 

°349. SHRI J.S. BAAR: WUl the MinIater of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pIeeeed 
to state: 

(a) whether the Board level poIte ... lying VIICMt In 
public sector enterp .... for a long period; 

f· 

(b) It so, details thereof aIongwIth reasons therefor; 
and 

(c) the etepe being taken to ftII up the posta ..-d 
their praaent Itatua? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUJ3UC ENTERPRISES (SHRI SUBOOH MOHITE): (a) , . 
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to (c) 28 posts of Chief executives and 75 posts of fun 
time Directors were vacant in different PSUs 88 on 
30.6.2003. The details of these poets are given In the 
statement endosed. The vacancte8 have arisen due to 
various reasons like retirement, completion of tenure, etc. 

Out of 103 vacancie., 16 are kept In abeyance, 
appointees are to join In 4 caaee and HlectiOf'1l have 
been made In respect of 42. In the remaining cues the 
MIecIIon pt"OO888 18 on. AUIng up of Board level poets 18 
a continuous proc .... 

Details of Board level posts vacant In PSU. as on 30.6.2003 

S.No. Name of post 

2 

Chief Executives: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Chairman, Airports Authority of India. 

CMD, Bharat Bhari Udyog Nigam ltd. 

MD, Bharat Brakes & Valves ltd. 

MD, Bharat Pumps & Compressors ltd. 

MD. Bharat Wagon & Engineering Co. Ltd. 

MD, Braithwaite & Co. Ltd. 

CMD, Educational Consultants India ltd. 

CMD. Electronics Trade & Technology Dev. Corpn. 

CMD, Fertilizer Corporation of India ltd. 

CMD, Hindustan Cables Ltd. 

MD, Hindustan Auorocarbons Ltd. 

MD, HMT Machine Tools ltd. 

CMD. Housing & Urban Development Corpn. ltd. 

CMD. Indian Drugs & Phannaceutlcala Ltd. 

MD, Indian Iron & Steel Co Ltd. 

MD, Indian Railway Fmance Corporation ltd. 

CMD, Instrumentation Ltd. 

MD, Maharashtra Antibiotics and PharmaceutIcaIa ltd. 

CMD, Metallurgical & Engineering ConsuItantI Ltd. 

CMD. National Instruments Ltd. 

CMD, National Jute Manufactul'8f8 Corporation ltd. 

Date of 
vac.1CY 

3 

1.2.2002 

1.5.2003 

1.8.2000 

14.4.2001 

20.2.2003 

2.5.2003 

8.8.2001 

17.4.2000 

9.2.2002 

23.12.2002 

20.8.2002 

1.6.2003 

5.6.2002 

1.1.2003 

2.2.2000 

29.9.1997 

23.5.2003 

5.5.2000 

1.2.2002 

20.3.2002 

1.4.1888 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

Written AnswelS AUGUST 14. 2003 

2 

MD. National Textile Corporation (West Bengal. Assam. Bihar & 0 ..... Ltd. 

CMD, NEPA Ltd. 

MD, North Eastern Handicrafts & Handlooms Dey. Corporation Ltd. 

CMD, North Eastern Regional Agricultural Marketing Corporation Ltd. 

MD, Southern Pesticides Corporation Ltd. 

MD. State Farms Corporation of India Ltd. 

CMD. State Trading Corporation of India Ltd. 

Functional Directors: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Member (Ope.) Airports Authority of India 

Director (Ping.), Andrew Yule & Co. Ltd. 

Director (Pers.). Bharat Bhari Udyog Nigam Ltd. 

Director (Tech.), Bharat Yantra Nigam Ltd. 

Director (Prodn.), Brahmaputra Valley Fertilizer Corpn. Ltd. 

Director (Fin.) Brahmaputra Valley Fertilizer Corpn. Ltd. 

Director (Fin.), Bridge & Roof Co. (I) Ltd. 

Director (Pers.). Central Coalfields Ltd. 

Director (Fin.). Cement Corpn. of India Ltd. 

Director (Ope.). Cement Corpn. of India Ltd. 

Director (Fin.), Chennai Petroleum Corpn. Ltd. 

Director (Tech.). Eastem Coaifielda Ltd. 

Director (Pers.). Electronics Corpn. of India Ltd. 

Director (Fin.). Fertilizer Corpn. of India Ltd. 

Director (Fin.). Goa Shipyard Ltd. 

Director (Ope.), Goa Shipyard Ltd. 

Director (Pers.). Heavy Engineering Corpn. Ltd. 

Director (Prod.). Heavy Engineering Corpn. Ltd. 

Director (Mktg.), Heavy Engineering Corpn. Ltd. 

Director (Fin.). Heavy Engineering Corpn. Ltd. 

Director (Pers.). Hindustan Cablea Ltd. 

Director (Fin.). Hlnduatan Copper Ltd. 

f 

3 

21.8.2002 

1.12.2001 

9.3.2003 

1.3.2002 

22.5.2000 

20.9.2001 

9.4.2003 

16.10.2001 

1.2.2002 

1.6.2000 

1.5.1996 

12.11.2002 

12.11.2002 

2.2.2003 

29.10.2001 

1.2.2002 

22.11.2002 

1.2.2003 

1.12.2002 

13.9.2000 

24.4.2002 

14.5.2003 

8.5.2002 

23.9.1999 

1.5.2001 

1.12.2001 

30.11.2001 

29.4.2003 

24 
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23. Director (Fin)., HMT Bearingl Ltd. 20.9.2001 

24. Director (Tech.), HMT Bearings Ltd. 20.9.2001 

25. Director (Mktg.), HMT Bearings Ltd. 20.9.2001 

26. Director (Int. Mktg.), HMT (Intematlonal) Ltd. 20.9.2001 

27. Director (Inter. Proj.), HMT (International) Ltd. 20.9.2001 

28. Director (Fin.), HMT Machtne Tools Ltd. 20.9.2001 

29. Director (Tech.), HMT Machine Toole Ltd. 20.9.2001 

30. Director (HR), HMT Machine Tools Ltd. 20.9.2001 

31. Director (Mktg.), HMT Machine Tools Ltd. 20.9.2001 

32. Director (Tech.), HMT Watches Ltd. 20.9.2001 

33. Director (Fin.), HMT Watches Ltd. 20.9.2001 

34. Director (HR), HMT Watches Ltd. 20.9.2001 

35. Director (Mktg.), HMT Watches Ltd. 20.9.2001 

36. Director (Tech.), Hindustan Organic Chemicals Ltd. 7.6.2001 

37. Director (Fin.), Hlndustan Paper Corpn. Ltd. 12.6.2001 

38. Director (Fin.), Hinduatan Petroleum Corpn. Ltd. 28.12.2002 

39. Director (Fin.), Housing & Urban Dev. Corpn. Ltd. 14.12.2002 

40. Director (CP), Housing & Urban Oev. Corpn. Ltd. 29.8.2002 

41. Director (Comr. & Mktg.), India Tourism Dev. Corpn. 1.12.2000 

42. Director (Fin.), Indian Drugs & Phannaceutlcal8 Ltd. 6.3.2000 

43. Director (CP&P), Indian Drugs & PharmaceutlcaJa Ltd. 1.7.2002 

44. Director (Proj.), Indian Railway Construction Co. Ltd. 1.2.2003 

45. Director (Fin.), Indian Railway Finance Corpn. Ltd. 17.7.2001 

46. Director (Engg. & Com.), Jessop & Co. Ltd. 19.7.2000 

47. Director (Tech.), Mahanagar Tetephone Nigam Ltd. 13.11.2002 

48. Director (Fin.', Manganeee Ore (India) Ltd. 30.7.2002 

49. Director (P&P), Manganese Ore (India) Ltd. 1.4.2003 

50. Director (Fin.>, Minerai Exploration Corpn. Ltd. 17.3.2003 

51. Director (Fin.), MIneraI8 & MetaIe Trading Corpn. of India 1.5.2002 

52. Director (Mktg.), Minerals & Metals Trading Corpn. of tncla 26.7.2002 

II 



27 Written Answers AUGUST 14, 2003 28 

2 3 

53. Director (Tech.), Mumbai Rail Vikas Corpn. Ltd. 1.5.2002 

54. Director (Fin.), Mumbal Rail Vlkas Corpn. Ud. 13.12.2002 

55. Director (Fin.), National Aluminum Co. Ltd. 26.6.2002 

56. Director (Prod.), National Aluminum Co. Ltd. 1.9.2002 

57. Director (Fin.), National Bulldingl Construction Corpn. Ltd. 1.10.2002 

58. Director (Fin.), National Jute Manufacturer Corpn. Ltd. 31.7.2000 

59. Director (Fin.), National Textile Corpn. (U.P.) Ltd. 10.1.2003 

60. DireCtor (Fin.), NEPA Ltd. 1.11.2001 

61. Director (P&P), Neyveli Lignite Corpn. Ltd. 1.6.2003 

62. Director (Tech.), Northem Coalfields Ltd. 24.1.2003 

63. Director (Fin.), NumaHgarh Refineries Ltd. 11.11.2002 

64. Director (HR), 011 & Natural Gu Corporation Ltd. 1.5.2003 

65. Director (P-O&M), Rail Tel Corpn. of India Ltd. 18.4.2002 

66. Director (Fin.), Rashtrtya Ispat Nigam Ltd. 25.11.2002 

67. Director (Engg.), Ruhtriya Pariyojna Nigam Ltd. (NPCC) 31.8.2001 

68. Director (Tech.), Rural Electrification Corpn. Ltd. 7.1.2003 

69. Director (Fin.), Rural Electrification Corpn. Ltd. 20.3.2003 

70. Director (CIvil), Satluj Jal Vidyut Nigam Ltd. 7.1.2003 

71. Director (Tech.), South Eastem Coalfields Ltd. 1.6.2003 

72. Director (Pers.), Stale Trading Corpn. of India Ltd. 12.6.2003 

73. Director (Mktg.), State Trading Corpn. of India Ltd. 23.6.2001 

74. Director (Fin.), Steel Authority of India Ltd. 1.10.2002 

75. Director (Tech.), Tehri Hydro Development Corpn. Ltd. 1.9.2002 

(Translation) 

Tragedy In Bokaro Thermal Pow... Station 

'350. SHAI RAVINDRA KUMAR PANDEY: Will the 
Minister of POWER be pleased to state: 

(8) whether about five workers have died and about 
twenty injured In the recent Incident of roof coIlapee In 
the Machine Shop of Power Centre of the Bokaro Thermal 
Power Station; ~ 

(b) If so, the details theraof: 

(c) whea'ler action has been taken by the Government 
against the persons found guilty of this accident: 

(d) If 80, the datalla thereof; 

(e) whether the Government have provided any 
financial and other uslatance to the affected persona; 
and 
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(f) if so, the details thereof? 

THE MINISTER OF POWER (SHRI ANANT 
GANGA RAM GEETE): (a) to (f) On 23.06.2003, the entire 
roof of Heavy Equipment Repair Shop (Machine Shop) 
at Bokaro '8' Thermal Power Station of Damodar Valley 
Corporation (DVC) collapsed causing death of four and 
injury to ten employees who were Inside the building at 
the time of the accident. 

The Sr. Divisional Engineer (CMI) who was in charge 
of maintenance of the building and was reeponsible for 
the structural stability testa of the building was suspended 
after the accident. The DVC constituted a Committee to 
enquire into the incident. It has also aaked. the Central 
Electricity AuthOrity (CEA) to quickly conduct probe into 
the incident. CEA has given its report. DVC has been 
asked to fix responsibility and take action. 

Ex-gratia of rupees one lakh each has been paid to 
the families of the deceased personnel. Appointment offers 
to the widows of the deceased personnel have been 
issued. Three widows have already joined. 

[English] 

Purcha.. of Compute,. 

*351. SHRI ASHOK N. MOHOL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways has Incurred Iones due to 
defect in computers obtained 'or ticket booldng during 
the last three years; 

(b) if so, the details thereof, dlvision-wlee; 

(c) the outcome of the enquiry conducted by the 
muhi-disciplinary committees of the Rallwaya; 

(d) the number of cases handed over to CBI 
alongwith the resuh thereof; 

(e) whether the Railways has constituted any 
committee to enquire into all aspects 0' functioning of 
these machines; 

(f) if so, the recommendations made by the aforesaid 
committee; and 

(g) the steps taken by the Government to Implement 
these recommendations? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) No case has been handed over to CSI for defects 
in computer-based ticketing machines In the last three 
years. 

(e) No committee has been .. t up In the last three 
years by RaIlways to enqutre Into all IIp8Ct8 of functioning 
of defective computer-bued ticketing machlnea. 

(f) and (g) Do not ariM. 

National Seminar on ElectrIcity Act, 2003 

-352. SHRI KAMAL NATH: 
SHRI RAM MOHAN GADDE: 

Will the Minister of POWER be pIeued to ltate: 

(a) whether a National Seminar on Electricity Ad, 
2003 was held at New Deihl recently; and 

(b) if 80, the details of dlacuulOM held In the .. minar 
and outcome thereof? 

THE MINISTER OF POWER (SHRI ANANT 
GANGARAM GEETE): (8) and (b) A seminar on the 
-Electricity Act, 2oo3-Opportunities for Investment and 
Growth- was organized on 22nd and 23rd July. 2003 at 
New Delhi by Federation of Indian Chamber of Commerce 
& Industries (FICCI). 

The participants dIacusHd the liberal and prog ..... ive 
features of the Electricity Act, 2003 and the positive 
developments In the power sector. 

The Seminar provided a forum for dilcUllion and 
appreciation of specific provlstona of the Act by the 
stakeholders aimed at providing competition. protecting 
the Interest 0' the consumers and promoting the 
development of the sector for supplying eIectrtctty to all. 

New8 BrcMldcut 

-a53. SHRI HOLKHOMANG HAOKIP: WIU the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the IanguagN which are being broadcast by the 
News Services Division (NSD), AIR as of now; 
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(b) whether all the VIII Schedule languages are 17. Sindhi 

included In the news broadcalt of NSD, AIR: 18. Tamil 

(c) if not, the reasons therefor; and 19. Telugu 

20. Urdu 
(d) the criteria for the .. lectIon of a language for 

broadcasting by NSD, AIR? 21. Adi 

22. Angami 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 23. AO 

SHANKAR PRASAD): (a) and (b) Pruar Bharati hu 24. Apatanl 

informed that the News Servlcel DMIion of AIR pula out 
25. Baltl 

news bulletins In 65 Indian languageeldla1ect8 and 15 

foreign languages, Including English, dally from its 26. Bodo 

headquarters In Deihl and Its Regional News Units (RNUs) 27. Chakheaang 
for the liatene... In the country and abroad. A lilt of the 

28. Chang same is given in the enclosed statement. 

29. Dimasa 
(c) Does not arise. 

30. Garo 

(d) The .. lection of the languages depends upon 31. Gojrl 

the number of listeners of the language/dialect, availability 
32. Hmar 

of infrastructure facUlties, manpower and funds. 
33. Idu 

S",,.,,..,,, 
34. Jaintia 

List of LanguageslDilllects in whJch "WS Bulletin. 35. Kabui 

are being Mounted by the News Servica Di'Mion 36. Karb! 
List of Indian LanguageslDialects 

37. Khamptl 

1. Arunachall 38. Khai 

2. AssameN 39. Khiamnugam 

3. Bengali 40. Kokborak 

4. Dogri 41. Konyak 

5. Gujarati 42. Kuki 

6. Hindi 43. Ladakhi 

7. Kannada 44. Lepcha 

8. Kashmiri 45. Lotha 

9. Konkani 46. Mahal 

10. Malay.tam 47. Mao 

11. Manlpurl 48. Mizo 

12. Marathi 49. Mizu MIshml 

13. Nepali SO. NagameH 

14. Oriya 51. Nyishl 

15. Punjabi 52. Node 

16. Sanskrit 53. ~  
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54. 

55. 

56. 

57. 

Phom 

Rajasthani 

Rengma 

Sangtam 

58. Sema 

59. 

60. 

61. 

62. 

63. 

64 

65. 

Tagin 

Tangsa 

Thadou 

Tangkhul 

Wancho 

Yimchungru 

Zeliang 

Foreign Languages 

1. Arbic 

2. 

3. 

4. 

5. 

6. 

Baluchi 

Burmese 

Chinese 

Oari 

English 

7. French 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Indonesian 

Persian 

Puahtu 

Russian 

Sinhala 

Swahili 

Thai 

Tibetan. 

011 BIll Deflcft 

*354. SHRI SAQASHIVRAO OADOBA MANOUK: 
SHAI C.N. SINGH: 

Will the Mir)iater of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) the total amount of 011 bII deficit .. on March 
2001, March 2002 and March 2003 reepecttveIy; 

(b) whether oil bill deficit haa been Incre .. lng 
contlnuoualy; 

(c) " 80, the reasons therefor; and 

(d) the ltepa takenlbalng takan by the Government 
to reduce the 011 bill deficit? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (c) The quantity and value 
of Imports of crude 011 and petroleum products during the 
period 2000-01 to 2002·03 were .. followl: 

Vears 

2000-01 

2001-02 

2002-03 

Ve .... 

2000-01 

2001·02 

2002-03 

Quantity (in million metric tonnes) 

Crude 011 

74.097 

78.706 

81.989 

Crude Oil 

66,932 

60,397 

76,195 

Proclucts 

9.267 

7.009 

6.737 

Total 

83.364 

85.715 

88.726 

Value (In AI. Cro .... ) 

Producta 

12,093 

7,249 

8,208 

Total 

78,025 

67,646 

84,401 

The value of 011 ImportaIoIl import bill depends upon 
the quantity of Imports and the pIIoee prevalent In the 
international 011 marke... The quantity of 011 imports 
Increued during the period 2000-01 to 2002-03 due to 
increase In Imports of crude 011 to meat the demand of 
domestic refineries. 

(d) Steps takan by the Govemment to reduce the oil 
import biD include the following: 

(1) Efforts made to lnoreate the production of crude 
011 and gas by: 

(I) Incr8uIng the exploration efforts through the 
New ExploratIon Ucenaing Policy. 

(II) ~ the reoovery factor from the eJdltJng 
major flelda by Implementing Enhanced Oil 
Recovery (EOR)IImproved 011 Reccwery (lOA) 
1ChemeI. 
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(iii) exploring new areas, especially in deep water 
and difficult frontier areas, as also exploring in 
the deeper layers of the producing fields. 

(iv) faster development of newly discovered fields 
and increased use of new technologies for 
seismic survey., work over, simulation 
operations, drilling of wells etc. in producing 
areas. 

(v) acquiring acreages abroad. 

(2) Mandating ethanol blending of petrol in certain 
States and Union Territories. 

(3) Increa.ing awarene •• of 011 conservation 
measures. 

Control of Commluloner of Railway Safety 

·355. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are considering to bring 
Commissioner of Railway Safety under Its control from 
the Ministry of Civil Aviation; and 

(b) if so, the details thereof a10ngwlth the reasons 
therefor? 

THE MINISTER OF RAILWAYS (SHRI NIT:ISH 
KUMAR): (a) and (b) As on date no view has been 
firmed up to bring Commissioner of Railway Safety under 
the control of Ministry of Railway.. This issue has already 
been brought out In the "White Paper on Safety on Indian 
Railways" presented in the Parliament in April, 2003. 

Level· Playing Field for Indian Broaclcaten 

*356. SHRI IQBAL AHMED SARADGI: 
SHRI KIRIT SOMAIYA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment have decided to have a 
fresh look at its policy on upllnking by foreign news 
channels particularly keeping In view the guidelines for 
26% cap on foreign equity; 

(b it so. whether the Government have received any 
representations from the Indian Broadcast ... demanding 
level playing field; 

(c) if so, whether the Govemment In l'8Iponse to the 
demand of Indian broadcasters, has agraed to ensure a 
level playing field to all broadcasters; 

(d) If so whether this decision was taken ata meeting 
chaired by the Prime Minister which was also attended 
by the Deputy Prime Minister and Ministers of Finance, 
External Affairs, Law and Justice and Information & 
Broadcasting; 

(e) if so, the other decision arrived at the aforesaid 
meeting; and 

(f) the extent to which this will be helpful to the 
broadcasters? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) An Inter-Ministerial Group (IMG) 
has been constituted by an Order dated 15th July, 2003 
examine the foreign equity norms/guidelines particularly 
relating to uplinking of news and current affairs channels, 
in order to ensure that these are strengthened to prevent 
violation/breach and to facilitate compliance of the 
guidelines In letter and in spirit. The Group wi" discuss 
measures to plug the loopholes, If any, which may permit 
any company to circumvent the foreign eCluity norms. 

(b) to (f) The Broadcasters met the Prime Minister 
and have given a representation on various issues. Some 
of the issues raised are dealt in this Ministry. No decision 
has been taken during the said meeting of the 
broadcasters. However, a copy of their representation has 
been received in this Ministry and the suggestions made 
have been noted. It is observed that the broadcasting 
policies of the Govemment are constantly evolving and 
adapting to changed Circumstances, to advances in 
technology and to the needs of the changing times. It is 
the endeavour of the Govemment to allow public to enjoy 
the benefits of such advancements while simultaneously 
having regulation to ensure a minimum code of conduct 
in the interests of public decency, morality and national 
security. 

Package for Border State. to Counter Propaganda 

·357. CHOWDHARY TALIB HUSSAIN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Governmant have package of 
schemes to strengthen DD/AIS programmes for border 
States of the country to counter check the propaganda 
of the neighbouring countries; 

(b) if so, the steps taken so far and amount spent 
during, the -past three years on such package of schemes; 

f J 
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(c) whether the Govemment have received compIaInta 
regarding misutilisation of funds by DDIAIR authorities In 
the border States, particular1y in Jammu and Kashmir 
State; 

(d) if so, the details thereof; and 

(e) the action taken so far by the Govemment In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Govemment had 
announced a Rs. 430 crore package for Improvement of 
Doordarshan and All India Radio aervices In Jammu & 
Kashmir. As part of this package, 99 Doordarshan and 
12 All India Radio projects were proposed to be set up 
for strengthening AIRIDD services In J&K. 92 Doordarshan 
and 11 All India Radio projects have been completed 
during the last three years. 

Government has also approved, in prinCiple, 
implementation of a special package for expansion and 
improvement of Doordarshan and AIR services In North 
East. Rs. 168.4 crores and Rs. 54.69 crores approximately 
have been spent by Doordarshan and All India Radio, 
respectively, on the above schemes during the last three 
years. 

(c) to (e) Prasar Bharati have informed that no 
complaints regarding misultiHsation of funds by DDIAIR 
authorities in border States, have been received by them. 
However, complaints regarding allotment of time sIot8I 
programmes, and violation of terms and conditions have 
been received from time to time by the Government and 
these are dealt as per prescribed codal provisions. 

ONGC to Acquire 011 Wella In Saudi Arabia 

'358. PROF. UMMAREDDV VENKATESWARLU: WUI 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether ONGC has bid for oil wells in Saudi 
Arabia recently; 

(b) if so, details of the proposal of offer; 

(c) whether a large number of MNCs ani operating 
in Saudi Arabia in this field; 

(d) if 50, whether ONGC has .sseaed the overs. 
environment of oil economy and buaInees In Saudi ArabIa; 

(e) whether the rejected ..... and poor l'88Ource 
areas are betng offeNd to ONOC; and 

(f) If 80, the stepe propoeed to be taken to examine 
whether th .. offer .. worthwhUe to ONGC? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) No, Sir. 

(b) Does not arile. 

(c) Ves, Sir. 

(d) Vea, Sir. 

(e) No such offer hubeen made to 011 & Natural 
Gas Corporation Ltd. (ONGC). Reoently the Saudi ArabIan 
Ministry of Petroleum & MInerai Resouroea has Indicated 
to offer, in the first round, 3 gas upIoration bIocka for 
foreign participation, through open bidding. The data on 
the blocks would be shown by the Saudi authorities to 
the companies which qualify .. per the SaudI ......",.,., 

(f) Since no exclusive offer has been made to ONGe, 
assessment of the blocks put on bidding would be made 
on the basis of techno-commerclal feutillty studiee by 
Ita wholly owned aub8ld1ary, ONGC V1desh ltd., taJdng 
into account the data avail .... 

Coal, Ugnlte 8nd 0. ...... Pow.r Pr0je0t8 

*359. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister of POWER be pIeMed to state: 

(8) the details of the coal, lignite and gas baed 
power projects of NTPC at present and lhefr 1ooaIIone. 
project-wise; 

(b) the price of power generated through each of 
these sources; 

(c) whether the NTPC hal been providing deIIred 
quantities of coal, lignite and gas to Ita power projects 
conliltently; and 

(d) H 80, the sources thereof? 

THE MINISTER OF POWER (SHRI ANANT 
GANGARAM GEETE): (a) ,.. on date, NTPC has an 
installed capactty of 21,248 MW, the ...... of which ani 

given In the encIo8ed atatemenI-1. PreeentIy, NTPC does 
not have any lignite baNd power project. 
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(b) The average prlc:e of energy supplied by NTPC 
to State Electricity Boardl (SEBs) during 2002.()3 a.. as 
under: 

Coal Based 

Gas Based 

128.21 Palkwh 

215.65 PIIkwh 

Naphtha based 

Average price 

379.69 PsIkwh 

147.12 PsIkwh 

(c) and (d) NTPC receives cola for their projects 
given in the enclosed statement-II. As per linkages 
accorded by the Unkage Committee of the Ministry of 
Coal. So far as gas supply Is concemed, this has been 
decreulng due to reduced availability of gas with GAIL. 

A. Ust of NTPC'. Commissioned & 0ng0I1'I(J projects 

Stations State Fuel CapacIty (MW) 

Singrauli Uttar Pradesh Coal 2000 

Rihand Coal 1000 

Dadri Coal Coal 840 

Dadri Gas Gas 817 

Auraiya Gas 852 

Unchahar Coal 840 

Tanda Coal 440 

Faridabad Haryana Gas 430 

Anta Rajasthan Gas 413 

Korba Chhattllgarh Coal 2100 

Vindhyachal Madhya Pradesh Coal 2260 

Kawas } Gujarat Gu 645 

Gandhar Gal 648 

Ramagundam } Andhra Pradesh Coal 2100 

Simhadri Coal 1000 

Kayamkulam Ke ..... ~ 360 

Farakka West Bengal Coal 1800 

Talcher Kaniha } Orlasa Coal 1500 

Talcher Coal 480 

Kahalgaon Bihar Coal 840 

Total 20936 

CPPs under JVs with SAIL (Durgapur-120 MW, 314 
Rourkela-120 MW & BhIIaI-74 MW) 

Total ~ 21248 
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Station 

A. Coal Bued: 

Singrauli 

Vindhyachal 

Rihand 

Korba 

Ramagundam 

Farakka 

Kahalgaon 

Talcher Kaniha STPs 

Talcher TPS 

Simhadri 

NCTPP Dadri 

Unchahar 

Tanda 

B. Gal BaMCI 

Anta, Auraiya, 
Oadri, Kawas, 
Faridabad 

Gandhar 

Kayamkulam* 

SRAVANA 23, 1925 (Saka) 

Source 

JayantlDudhichua 

Nighai/Dudhlchua 

AmlohrilDudhlchua 

Korba CoaHfieIds 

Ramagundam Areel 
BelampaUi Area 

RajrnahaVRaniganj 
Coalfields 

RajmahaVRaniganj 
CoaHields 

Lingraj Mines of 
Talcher CoaHtelde 

Jagannath/South 
Belanda Mines of 
Talcher Coalfields 

Talcher CoaIfIeId&IIb 
Valley Coalfields 

Piparwar Washeryl 
North Karanpura Area 

North Karanpura 
Area Jharia/Adra 
Coalfields 

North Karanpura 
Area JhariaiAdra 

Coalfields 

HBJ PIpeUne 

Gandhar Gaa Field 

Kochl Refinery 

Company 

Northern Coalfteldl Ltd. 

Northern Coalfleldl Ud. 

Northern Coalflelda Ud. 

South Eastern CoaIfIeIdI Ud. 

Singren! CoaJIIeriel Co. Ltd. 

Eutern CoaIfIeIda Ltd. 

Eastern CoaIfIeIda Ltd. 

Mahanadl CoaIfleIda Ltd. 

Mahanadl CoalfIelds Ud. 

Mahandl CoaJfIeIda Ltd. 

Central CoaIftetdI Ltd. 

Central CoaIfteIdI Ud. 
Bharat Coking Coal Ud. 

Central CoaIfieIdI Ud. 
Bharat CokIng Coal Ud. 

Gall (IncIa) Ltd. 

CSaH (IncIa) Ltd. 

Bharat P8lroleum CorporatIon lid. 
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(Translation] 

New National Power Policy 

·360. SHRI BHUPENDRASINH SOLANKI: Will the 

Minister of POWER be pleased to state: 

(a) whether the Government has prepared a National 

Power Policy;  and 

(b) if so, the details thereof? 

THE MINISTER OF POWER (SHRI ANANT 

GANGARAM GEETE): (a) and (b) The Electricity Act, 

2003 has come into force w.e.f. 10th June, 2003. Section 

3( 1 ) of the Act provides that the Central Government 

shall, from time to time, prepare the National Electricity 

Policy, in consultation with the State Govemments and 

the Central Electricity Authority for development of the 

power system based on optimal utilization of re80urces 

such as coal, natural gas, nuclear substances or materials, 
hydro and renewable sources of energy. Section 79(2) 

also provides that the Central Electricity Regulatory 

Commission  shall advise the Central Government, Inter 

alia, on formulation of National Electricity Policy. 

The process has been Initiated. 

Ne.. on Prtvate PM Channel. 

3167. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of INFORMATION AND 

BROADCASTING be pleuecI to state: 

(a) whether the Ministry has Imposed a ban on the 

broadcasting of news on the private FM channels; 

(b) if so, whether the private FM Channel8 are atlH 

broadcasting news in their own Inimitable style despite 

the ban; and 

(c) if so, the stepa being taken by the Government 

in this regard and their reaction thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): (a) As per the tel11W and conditions 
of Licence Agreement clauae-7 MaIn Text -u. licence is 
for free to air broadcaat of audio on main carrier and 

data on sub-carrier both excluding news and CUI'*1t IftaIra 

and any other services which are under jurladiction of 

Department of Telecommunication: and Clause 1(a) 

sectIon-6 of Tender Document "The licence shall be for 

free to air broadcasts of audio on main carrier and data 

on 8ub-carriers, both excluding News and Current Affairs.· 
Therefore the private broadcasters are not permitted to 

broadcast news and Current Affairs. 

(b) A complaint from Prasar Bharatl dated 11.6.2002 

was received through CEO, Prasar Bharati regarding 

broadcasting of News & Current Affairs on Pvt. FM 
channel In Mumbai. 

(c) The matter was taken up with the company, who 
had responded that It had happened Inadvertently aQd 

that they have taken measures to ensure that this Is not 

repeated. 

Central Monitoring Services had also been asked to 

monitor the radio stations in Delhi viz. Radio Mlrchi, 93.5 
RED FM and Radio City private FM channels for 2 days 

continuou81y. Reports from Central MonitOring Services 

has since been received stating that there *as no news 

programme by either of these stations, for the periOds 

monitored by them on 19.07.03 and 20.07.03. MonitOring 

is being done by the Ministry to ensure that the terms 

and conditions of licence agreement are adhered to. 

{English] 

Multi Modal Tranlport Sptem 

3168. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the second phase of Multi Modal 

Transport System linking Secunderabad, Kachlguda and 

Falaknurna areas is going 88 per schedule; 

(b) H 80, the details thereof alongwith the funds 

earmarked thereunder; and 

(c) the time by which the said work is likely to be 

completed for operation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Yes, 

Sir. The works of Multi ModaI"Transport System (MMTS) 

linking Secuncle..-bad-Kachlguda·Falaknuma are going on 
as per achedule. 

(b) The project for up-gradatIon of routes Hyderabed' 

~  and SecmderabatJ.Flllaknuma 
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as phase·1 of MMTS has been sanctioned In the works 
Programme at the cost of Rs. 69.84 crorea. The cost Is 
being shared in the ratio of 50:50 between the Railways 
and the Government of Andhra Pradesh. FuU funds have 
been provided. 

(c) The work Is likely to be completed in the year 
2003. 

[Translation} 

Enhancement of Power GeneratIon CepecIty 

3169. SHRI RAM TAHAL CHAUDHARY: 
SHRI LAXMAN GILUWA: 

Will the Minister of POWER be plellNd to state: 

(a) the year·wlse increase registered In the power 
generating capacity of each power station in Jharkhand 

New Unit. 

51. 
No. 

1. 

Name of ProjectIUtfIltiea 

Chanderpura Thermal Power Project (TPP Em. 
Units-7&81Damodar Valley Corpn. (DVC) 

s.... during the lut three yeara; 

(b) whether the govemment propoee to enhance the 
power generation capacity of these power stations in the 
above State; and 

(c) If 10, the detaIIa ......" and If noI, the reuona 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) There Ie 
no Increase In power generating capacity at the exlltlng 
power 8tatlons in Jhart<hand during the Jut three years. 

(b) and (c) The details of new unitB which have 
been propoaed at the existing power statlone .. wen .. 
the schemel which have been considered for 
Implementation for Renovation, Modernization and upratIng 
to give benefits during 10th Plan In Jharkhand are given 
as under: 

Capactty 
(MW) 

2x250 

2. Tenughat TPP St. II Unlts-3&4/Thenughat VIdyut Nigam Ltd. 
(TVNL) 

3x210· 

3. Jojobera TPPfTata Electric Co. 1x120 

Schemes Under Renovation, Modem/ation & Uptatlng 

SI. Name of Schemellnstalled CapecIty 
No. (MW) and UtHlty 

1. Maithon Unit-2 (1x20 MW) DVC 

2. Maithon Units·1 & 3 (2x20 MW) DVC 

3. Panchet Unit·1 (1x4O MW) DVC 

'Only one unit of 210 toNi Included In 10th Plan. 

Pure .... of Compreuora by IGL 

3170. SHRI MAHESHWAR SINGH: WIt the MInIster 
of PETROLEUM AND NATURAL GAS be pIeued to 
state: 

(8) whether GAlL II also the co-partner In the CNG 
stations being· operated by the IGL In DelhI; 

CapacIty after R&M 
(MW) 

23.2 

48.4 

46 

BenefltaIInc...... In 
Capactty (MW) 

3.2 

6.4 

6 

(b) If 10, the total number of comp....". purchued 
from the foreign companies eInce 1899, til date; and 

(c) the total expenc:lture Incurred thereon? 

THE MlMSTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
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MAHAJAN): (a) No, Sir. However, GAIL (India) L1mlted 

(GAIL) is one of the promoters of Indraprastha Gas 

Limited (IGL). 

(b) and (c) IGL have placed order. for 38 

compressors of the value of about As. 72.44 crore since 

1999. 28 compressol1l have already been received, on 

which IGL have incurred an expenditure of As. 57.65 

crore. Remaining 10 compressors of value of about 

Rs. 14.79 crore are at various stages of delivery. 

{English] 

Infrastructure Facilities for Ezhlmela 

Naval Academy 

3171. SHRI M. DURAl: Will the Minister of DEFENCE 

be pleased to state: 

(a) whether the Union Government had asked the 

Govemment of Kerala to provide infrastructure facilities 

expeditiously for the Ezhimala Naval Academy scheduled 

to be commissioned in 2004; 

(b) if so, the detail thereof; 

(c) whether the Government of Kerala had failed to 

honour its agreement with regard to the said project; and 

(d) if so, the reaction of the Union Government 

thereto? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) Yes, Sir. 

(b) The State Govemment of Kerala was to provide 

979 Hectares 2500 acres approximate) of land at 

Ezhimala to establish the Naval Academy, provide 

sufficient supply of potable water and water for 

construction work during the functional phase; approach 

road for Payangadi Railway Station and 05 peripheral 

roads and a National Highway, standard Southern 

Approach Road; and augmentation of Payannur Railway 

Station. 

(c) and (d) The work is In progress and the State 

Government  is providing facilities as committed. The 

Project Management Authority (PMA> has regular 

Coordination Cornmittee Meeting chaired by the Chief 

Secretary, Government of Kerala to review the progrell 

of the infrastructure works. 

Pipeline from Numallgarh RefInery to SUcher 

3172. SHAI M.K. SUBBA: Will the Minister of 

PETAOLEUM AND NATUAAL GAS be pleased to state: 

(a> whether there is a proposal for laying a 675 

kilometre pipeline from Numaligarh Refinery to Silchar; 

(b) if so, the details thereof; 

(c) the estimated cost of the project; and 

(d) the stage at which the proposal stands at present? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): (a> No, Sir. 

(b) to (d) Do not arise in view of (a) above. 

Defence Land 

3173. SHRI CHINTAMAN WANAGA: Will the Minister 

of DEFENCE be pleased to state: 

(a) the details of the land In possession of defence 

at 19atpuri Taluka in Nasik district of Maharashtra; 

(b) whether any representation has been received by 

the Government to give this land to the persona who are 

dispressed by acquisition of the land for defence; and 

(c) if so, the action taken/proposed to be taken by 

the Government thereon; 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) Land measuring 11.275 acres bearing 

Revenue Survey No. 142 and land measuring 6.45 acres 

bearing Revenue Survey No. 216 at Igatpuri Taluka in 

Naslk District is owned by Defence. 

(b) No, Sir. 

(0) Not applicable in view of reply given at (b) above. 

Ga. Pipeline Project from Cochln to Kllyamkulam 
and MIIngaIore 

3174. PROF. A.K. ~  Win the Minister of 

PETAOlEUM AND NATURAL GAS be pleued to state: 

(a) Whether Gas Authority of India Limited (GAIL) 

has commenced the work In respect of Gas Pipe Line 
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Project to transport gas from Cochln to Kayamkulam and 
Cochin to Mangalore; 

(b) if so, the present status of the project; and 

(c) the time by which the project is likely to be 
commissioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) No, Sir. 

(b) At present. pre-project activities such as survey 
of pipeline route. acquisition of right of use In land etc. 
Is in progress. 

(c) Date of commissioning would be known only after 
detailed project report is approved by the competent 
authority. 

(Translation] 

Pending LPT Protect at Pundla 

3175. SHRI BIR SINGH MAHATO: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have not taken any stepe 
till date in regard to installation of a sanctioned Low 
Power Transmitter In place of a very Low Power 
Transmitter of T.V. Centre located at Baramundlln Purulla 
region of West Bengal; 

(b) if so. the reaction of the Government In thIa regard 
alongwith reasons therefor; and 

(c) the efforts made by the Government to expedite 
the work? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (8) to (c) Low Power Transmitter 
at Baghmundi. In replacement of VLPT hal been 
commissioned w.e.f. June. 2002. 

Production of Power without Ctluelng Pollution 

3176. PROF. UMMAREDDY VENKATESWARLU: WIll 
the Minister of POWER be pleased to state: 

(a) whether the Government have ligned an 
agreement with some official agenae. of US Govemrnent 
to produce power without cauaing pollution; 

(b) If 10, the details thereof; 

(c) whether thle agreement II likely to help the 
country; 

(d) If so. whether any technical or financial help also 
likely to be given to produce power without caualng 
pollution; and 

(e) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAftffl MEHTA): (a) to (e) No, 
Sir. However. USA 18 separately conaIdering a propoaal 
for setting up a coalflred power station with zero emilllon 
as a research and development project. India haa, so 
far, not been approached In thla regard. 

{English] 

KeroHne to Tamil Nadu 

31n. SHRI MANI SHANKAR AIYAR: win the Miniater 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Union Govemment are aware that In 
Tamil Naclu differential quantltiel of kerosene are being 
made available to PDS outtelll In rural and urban al'Ml. 
respectively; 

(b) If 80. whether this Is In accordance with Union 
Govemment's guidelines; 

(c) if so. whether in the Union Government'l view 
such differentiation Is justified; and 

(d) if not. the steps pl'opOMd to be taken by the 
Union Govemment to end luch anomaliee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) Govemment make. kerOHne 
allocation to various State8lUnion Terrttonea for distrIMAtion 
under Public Distribution System (POS). StatealUnlon 
Tenttortee lncIucing Tamil Nadu. undertake distribution of 
kerOHne through their PDS network and decide the 
quantities to be made available to PDS outlets auch .. 
Fair Price Shope, etc.. in rural and urbtln ...... 01 the 
concemed StateAJnion T errIIory. wIIhIn the aIIoc8IIon nwde 
by the Government. 
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[Translation] 

Income from Advertll ..... ntl 

3178. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have appointed any agency 
to augment their income which is engaged in the work of 
printing advertisements on the back-side of the railway 
tickets; 

(b) if so, the name and details thereof; and 

(c) the Income earned by the Railways 80 far by 
printing advertisements on the back-side of railway ticket 
during each of last three years tlU date, agency-wise both 
the Govemment and the private separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) and (b) 
The Railways have not appointed any advertiSing agency 
exclusively for printing advertisements on the back side 
of railway tickets. 

(c) No such statistics are maintained. 

{English] 

Extra Charge. for ualng PIIlaenger Amenltiel at 
Railway Station 

3179. SHRI ADHIR CHOWDHARY: Will the Minister 
of RAILWAYS be pleased to refer to the reply given to 
Unstarred Question No. 2443 dated March, 6, 2003 
regarding modemisation of Railway Stations and state: 

(a) whether some railway stations have been selected 
for development as model stations: 

(b) if so, whether the works undertaken for 
upgradatlonlrenovationlmodemisatlon of railway stations 
are financed from the provisions made to Zonal railway 
under the Plan head ·Passenger Amenltles-; 

(c) if so, whether the passengers having valid train 
tickets are entitled to an the passenger amenities without 
paying extra money from the services; and 

(d) if so, the reasons why the paasengers having 
valid train tickets have to pay extra wherever one hae to 
use the toilet and battvoom facilities in the railway stations 
especially in New Jalpaiguri Station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) and (b) 
Yes, Sir. 

(c) Passengers are entitled to avail the facilities 
provided by the Railway free of cost except those facilities 
for which separate charges have been prescribed. 

(cI) "Pay & Use- toilets are provided at certain stations 
and have a higher level of customer satisfaction and 
nominal charges are realized for the enhanced level of 
service. In respect of general toilets, no charges are levied 
by the Railway Administration. 

Marketing Mlrgln of 011 PSUI 

3180. DR. CHARAN DAS MAHANT: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment are aware that the 
marketing margin of oil PSUs has increased on the sale 
of diesel and petrol after the dismantling of APM; 

(b) If so, whether the Increased costs of salaries, 
electricity, depreciation and competition etc. are maln 
factors affecting adversely on the economic viability of 
ratall outlets; 

_ (c) H so, whether such factors also adversely affect 
the economic viability of petrol pump dealers; 

(d) H 80, whether the oil PSU's are taldng care of 
the sltuation regarding the viability of dealers and Coco 
operators; 

(e) whether the remuneration of Coco Operators was 
initially fixed as 80 percent of dealers commlsalon In 
principal; 

(f) If 80, whether this formula has been dropped or 
emended; and 

(9) If not, the time by which the same shall be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a> to (d) WIth the diemantIing of AdmInistered 
Pricing Mechanism (APM) In the petroleum sector effective 
1.4.2002, the Govemment Is no longer fixing the dealers' 
commlsaion on petrol and diesel, which Is now being 
fixed by the 011 companies. 
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The oil companies had last reYiaed the dealers' 
'commission effective 1.11.2002. As per this revision, the 
dealers' commission on petrol was Increased from Re. 
613 per KL to Rs. 639 per KL and on diesel from As. 
365 per KL to Rs. 385 per KL. The dealers' commleslons 
comprises of various components which Inte,-alia Include 
salary and wages, electricity charges etc. 

(e) No, Sir. 

(f) and (g) Do not arise in view of (e) above. 

Decisions by Commltt" of Dlrectora Marketing of 
011 psu. 

3181. SHRI BHASKARRAO PATIL: Will·the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Committee of Directors Mar1cetlng of 
oH PSUs has informed the Govemment regarding some 
illegal clause in the accord of August 17, 2001 signed by 
the FAIPT and Directors marketing of PSUs; 

(b) if so. the details thereof; 

(c) whether this issue is pending for the last two 
years and the Committee of Directors is not showing any 
interest to finalise this issue and causing harassment to 
doalers; 

(d) it so, the time by which this Issue Is likely to be 
settled mutually as per provisions of laws: and 

(e) if not, the action taken by Government for the 
sake of justice and honour to the provisions of laws? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMAn SUMITRA 
MAHAJAN): (a) to (e) No, Sir. Discussions were held 
between Directors (Marketing) of Oil Marketing Companies 
(OMCs) and the representatives of Federation of All India 
Petroleum Traders (FAIPT) on 17.08.2001, in which It 
was agreed that Joint Committee win look into all upecta 
of quality and quantity issues relating to relaU sales of 
petroleum products. Pursuant to this a meeting between 
Directors (Marketing) of OMCa and representatives of 
FAIPT was held on 21.10.2002 and 17.02.2003. 

[Translation] 

RaUny RHerv.uon Recket 

3182. SHRI CHANORESH PATEL: Will the Min1star 
of RAILWAYS be pleased to state: 

(a) whether any railway reservation racket has been 
busted recentty at Jamnagar railway atadon under Rajkot 
division In Gujarat; 

(b) whether a bundle of bogus reservation forms was 
seized therefrom: 

(c) If so, the details thereof; and 

(d) the officials found involved In thi8 racket and the 
action taken by the Govemment against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (8) to (d) 
a case was registered In Jamnagar by Jamnagar Police 
on 24.9.2002 on the complaint of Railway staff. A bunch 
of reservation forms was seized from the premises of a 
suspect who was later arrested by Pollee and 8ent to 
judicial custody. The case is under trial. No Rallway official 
has been found involved in this case. 

(English) 

Petroleum Depots In Populated Area. 

3183. SHRI PRAKASH V. PATIL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to &tate: 

(a) whether a large number petroleum depots has 
been located in the thickly populated are.. in varioue 
parts of the country; 

(b) If so, whether adequate steps have been taken 
as a highly explosive projecta is stored in the vicinity of 
densely populated urban areas; 

(c) if so, whether 8uch depots would be removed to 
safer place8; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMAn SUMITRA 
MAHAJAN): (a) Initially, 81t181 for petroleum Depots are 
generally selected away from populated ...... However, 
over a period of time, residentl.1 .nd commercial 
structures come up in the vicinity, making the area 
congested. 

(b) Adequate built-in-measure are taken while 
dealgnlng the facilities of Depots by adhering to the laid 
down guidelines, Petroleum Act & Rules (enforced by 
Chief Controller of Explosives, Nagpur), OtSO Standards, 
Factory Act, etc., 88 applicable. 
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(c) and (d) Oil Companie. review shifting of depots 

on various grounds like safety considerations, resltement 

to other location and strategic storage etc. Several depots 

in the past have been closed down/reslted due to various 

reasons including safety considerations. 

{Trans/ation] 

Retrenchment of Employee. of loel 

3184. SHRI RAMSHETH THAKUR: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the Govemment have decided to retrench 

the employees of the IOCL; 

(b) if so, the reasons therefor; 

(c) the likely impact of the retrenchment on the 

efficiency of the IOCL; 

(d) the steps taken by the Govemment to Increase 

the efficiency of the Corporation; and 

(e) the profit earned by the Corporation during the 

first quarter of the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRIMATI SUMITRA 

MAHAJAN): (a) to (d) No, Sir. The Govemment have not 

taken any such decision. 

(e) As per the unaudited proviSional estimate, the 

net profit eamed by Indian 011 Corporation Llmfted during 
April-June, 2003, was Rs. 944.67 crora. 

[Eng/ish] 

RPF Officer. In Board. OffIce 

3185. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 

the Minister of RAILWAYS be pleased to state: 
f 

(8) whether despite problems of Law and Ord8r, many 
RPF officers have been retained In Boards ,office beyond 

their tenure; 

(b) if so, the reasons therefor; 

(c) whether some Group 'A' poats has been 

transferred to Boards office for secretarial work; 

(d) if so, the rationale of transferring RPF post to 
Boards office; 

(e) whether this administrative post can be operated 

by RBSS officer as they were doing It efficiently for the 

last 80 many years; 

(f) If so, then when this post will be reverted back to 
RPF for operational duties in administrative interest; and 

(g) the time by which the Boards staff as well as 

RPF Officers/Staff who are working In this sensitive 

security directorate beyond their tenure will be transferred 

in administrative interest? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATIATRAYA): (a> No, Sir. 

(b) No' Gazetted RPF officer has been retained 

beyond his tenure. However, some ~  RPF staff 

have been retained in Board's office beyond their tenure 

in the interest of administration to ensure continuity and 

for smooth functioning of the Security Directorate. 

(c) and (d) In order to strengthen the administration 

of security organisation of Indian Railways at Railway 

Board's level, RPF posts have been. utiliZed from time to 

time as considered necessary. No group 'A' post has 
been transferred from the Zonal Railways at present. 

(e) and (f) No, Sir. As an interim measure, RBSS 

officers had held the post temporarily in exigencies of 

services. However, the same has been reverted back to 

RPF. 

(g) Overstaying RPF staff are being transferred out 

in a phased manner. 

Implementation of Transfer Rule. 

3186. SHRI HARIBHAI CHAUDHARY: Will the 
MInister of RAILWAYS be pleased to state: 

(a) whether there is any instruction/rule that all 

personnel will be transferred after completion of four years 
from his present position; 

_ (b) whether these rules/instructions have been 

implemented in Railway Board in administrative Interest; 

(c) the number of personnel WOI1<ing in Admlni8trativel 

establishment/Security Branches beyond four years and 
the reasons therefor; . 

(d) whether many personnel have been promoted 
from junior post to senior poet but kept under theee 
bnInche8 under the guise of 'administrative Interest'; 

> 
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(e) whether these personnel have developed nexus 
with corrupt officials; and 

(f) if so, the steps taken by the Government to 
implement the transfer rules correctly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) to (d) 
Various technical posts in Railway Board's OffIce are fiRed 
up by officers/staff coming on transfer from Zonal Railways 
from time to time for a specified tenure ranging from 
3 to 5 years depending upon the Grade, except thoee 
posts manned by officers/staff of Railway Board Secretariat 
Service (RBSS)/Rallway Board Secretariat ClertcaJ Service 
(RBSeS) for whom there are separate instructions 
prescribing 8 tenure of 5 years in a post/section. Generally 
tenure norms as prescribed are followed but in a few 
cases including the person who gets promotion in Board's 
Office, Officers/Staff are allowed to remain posted in 
Board's Office beyond prescribed tenure only in public 
interest. 

(e) No such instances have come to the notice of 
administration. 

(f) Transfer/Posting of officers is a continuous process 
and various factors such as job requirement, sultabUity, 
vigilance clearance; administrative exigencies etc. are 
taken into account while issuing orders. 

Restoration of Computer A .. rvatlon Countera 

3187. SHRI ANANT GUDHE: WiD the Minister of 
RAILWAYS be pleased to state: 

(8) whether more than ha" of the reservation counters 
at New Delhi and other railway stations in Delhi remain 
closed all the time, causing Inconvenience to general 
public; 

(b) whether the Govemment have received complaints 
in this regard; 

(c) if so, the details thereof; and 

(d) the steps being taken to utilise computer 
reservation centres at New Delhi and other railway stations 
in Delhi to its full capacity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) to (c) 
No, Sir. A few cases of some reservation counters 
remaining closed come to notice from time to time. 

(d) The requirement of reaervation counters variee 
from nuon to seuon. In fact, during the lean period, 
the requirement comes down on account of reduced 
paaaenger traffic. Moreover, after provision of facUity of 
reservation through Internet, the passengers can now get 
reserved ticket even while sitting at home. Efforts are, 
however, made to keep the requisite number of 
reservation counters opened keeping in view the 
reservation workload. 

Water and Toilet. Facllltt .. In AC CCNlChea of 
Mangail and KrI.hne Exp,. ••• 

3188. DR. MANDA JAGANNATH: Win the Minister 
of RAILWAYS be pleased to state: 

(a) whether A.C. Coaches in Mangala Express and 
Krishna Expraea are not cleaned on the way and ranain 
without water in toilets; 

(b) whether in spite of complaints In mid-June, AC 
coaches in Mangala Express remain without water and 
uncleaned toilets while coming to Delhi; and 

(c) if so, the action proposed against those 
responsible for the lapse and steps taken to keep A.C. 
coaches absolutely clean? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) All 
coaches of long distance trains including the AC coaches 
of Mangla Express and Krishna Exp..... are carefully 
cleaned and watered at their base depot during primary 
maintenance before commencement of outward journey 
and at the secondary maintenance depot at the other 
end before commencement of return Journey. Also 
arrangements have been made for enroute watering and 
cleaning of toUets of these trains at nominated statione 
enroute, which are: 

I. For Mangia Express (Emakulum-Nizamuddln) 

(i) Kankanadi on Southem Railway. 

(ii) Chiplun & Madgaon on Kookan Railway (only 
watering). 

(Iii) 19atpuri and Bhuaawal on Central Railway. 
(Iv) ltarsi on West Central Railway (only watering). 
(v) Jhanal to Agra on North Central RaIlway (one 

traveling aaf.lwaia Is provided). 

II. For Krilhna Expreu (Tirupali-Hyderabad) 

Cleaning and watering Is done at Vljayawada. 

(b) No, Sir. One complaint regardng leakage of water 
In a coach In Mangle Expreea has been received during 
June'03. Defect haa been rectified. 
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(c) Doe. not ariM. Efforts are being made to keep 

A.C. coach .. clean by way of cleaning beforeltartlng .. 
wen 88 enroute cleaning. 

(Translation) 

3189. SHRI JASWANT SINGH BISHNOI: Will the 

Minister of DEFENCE be pleased to state: 

Ordnance Depot Location 

Ammunition Depot, Bharatpur 

Bharatpur 

19 Field Ammunition Jodhpur 

Depot 

24 Field Ammunition Lalgam 

Depot 

25 Ammunition J .... I 

Company 

26 Ammunition Jalaalmer 

Company 

27 Ammunition Blkaner 

Company 

2. As per existing regulations, a safety distance of 

1145 Mlrs is required to be maintained from Ammunition 

Depots. However, the following safety meaaurea have 
been taken In this regard: 

(i) The civil administration hu been Informed of 

the safety distances required to be maintained 

and move out the civil poputation beyond aafety 
distance when required. 

(iI) Safety measures In accordance with ammunition 

stocking regulations have been taken by the 
Ammunitton Depots to avoid damage to civilian 

population and property. 

(iii) Cases have been Initiated to notify the said 

depots a. Workl of Oetence as per the 

provisions ot Works of Defence Act, 1903. 

(a) whether the nearest residential 81'H8 are at safer 
distance from various ordnance depots In Rajuthan; and 

(b) If not, the detalle of the safety me88ures taken 
by the Govemment In thle regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) and (b) The details of Ordnance 

Depots situated In Rajasthan and the distance of the 
nearest relidentlal places, villages from each Ordnance 

Depot are given below: 

Nearest Distance from 

Villages nearest residential 

placelvlllageJcity 

Kaaauda 1 Km. 

Jhanjlwal 400 mtra. 

Klkai Chak 400 mtra. 

Jassai 975 mtra. 

Rewa Singh 1 Km. 

KI Dhanl 

Jattesar & 1 & 2 Kms. 
Sattasar respectively. 

(English) 

Sett ....... nt of Khanna and RaJdhanl Expreu 
Tragedl .. 

3190. SHRIMATI D.M. VIJAYA KUMARI: WUI the 
Mlnlet.r of RAILWAYS be pleased to state: 

(a) whether the Railway. have adopted double 

standards In disbursal of rescue and relief measure; 

(b) if 10, the reasons therefor; 

(c) the number of cases of compensation of Khanna, 
1998 tragedy and Rajdhani Express tragedy, September 

9, 2002 still to be settled; 

~  H so, the reasons for theJr pendency; and 
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(e) the action proposed to direct payment of 
compensation within three montha to the next of kin of 
all victims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) No, Sir. 

(b) Does not arise. 

(c) 

Name of Accident No. of ClaIms stili to be I8ttIed 

Khanna Accident 

Rajdhani Train AccIdent 

28 

87 

(d) (i) Non attendance by the appUcante for their 
counsels. 

(ii) Delay on the part of litigant. to produce 
documents and wItne88ea on time. 

(iii) Vacancies of Members in Railway Claims 
Tribunal. 

(e) Railway Claims Tribunal Is a judicial body and 
follows procedure for hearing of eettIement of cIaIma cues 
as provided for in the Railway Claims Tribunal Act. No 
timeframe, therefore, can be praecrIbed for flnallsalion of 
pending claims in Railway Claims Trtbc.maI. 

[Trans/aNon] 

A __ ton In Fare Struobn 

3191. SHRI SHIVAJI VITHALRAO KAMBLE: WDI the 
Minister of RAILWAYS be pleased to state: 

(a) the mechanism to fix the pauenger fa,.. and 
freight rates in the Railways; 

(b) whether dIeaeI prices have been aIaahed reoentIy. 

(c) if so, the steps being taken by the Govemment 
to effect corresponding changes in the fare stn.IctUI8e of 
Railways; 

(d) whether the Railways hikes fares every time when 
diesel prices .... 1ncreaMd; and 

(e) if so, the details thereof and the steps pR)p088d 
to be taken to cut down the f8IM with the aIuhIng of 
diesel prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) The 
paseenger fa,. and height ...... ere adjusted from time 
to time to generate intem8I reeaun:eI to meet the .-ng 
costa of input8 and the developmental needs of the 
Railways. 

(b) to (e) The prices of High Speed Diesel, which 
were Increuing In the paat, have recently shown a 
downward trend. No Increue In the fa,.. and freight 
rates was propoeed during the year 2003-04 despite 
Increase In the cieael prlcee. At preeent, there Is no 
proposal to reduce the pauenger fa,.. due to reduction 
In diesel prIcea. 

[Eng/Ish} 

FDI In Aadlo 

3192. SHRI RAM VILAS PASWAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleaHCI to 
state: 

(a) whether In accordance with the policy guldelinea 
applicable to foreign Investment In Radio, no foreign direct 
Inveetment Is permitted and that only Financial Institutions 
are allowed to investment upto 20% of the total equity of 
Radio station; 

(b) If so, whether the Radio City operated and 
financed by Rupert Murdoch promoted Star TV Group 
ha been dowed to continue and hold Hcence; and 

(c) " 80, the compulsions for overlooking the laid 
down guIdeIinea permitti1g the Star Group to acquire &tIIke 
to operate and mwuage a Radio station In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) Eiig1biiity condition. for private 
FM broadcasting require that the company should be 
regiatered in India under the Companiea Am. 1958, all 
the shareholdlng to be held by Indiana except for limited 
portfolio Investment by Fila, NRls, PIOs and OCe. subject 
to such Ceiling as may be prescribed by Ministry of 
Finance, from time to time, which Is pra .. ntly pegged at 
20%. 

(b) Licences have been granted to Mis Music 
Broadcast Private Umlted (MBPL) for operating Radio 
stations, having Channel Identity -Radio City'. 

(c) GuIdelInes .... foUowed when permitting appficanta 
to operatlonaliae and manage a radio station. MI. MBPL 
hid appIIecI for \Ioence and as they fu1fliied the eligibility 
criteria, they were perrnttted to participate in the auction 
and on being auccessful bidders, licences were given for 
operating FM stationa at B.ngaIore, Lucknow, Mumbai, 
Deihl, Nagpur & Patna. The company ha. since 
operationalised st8IIona at BangaIore, Lucknow, Mumbal 
& DelhI. This Ministry has received complaints regarding 
Mis Music Broadcut Pvt. Ltd being Indirectly promoted 
by the Star TV Group, owned by Mr. Rupert Murdoch. 
These Iasuea are being examined, in conautIation wfth 
Oepamnent of Company All ... and MInietry of Law. 
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(Translation) 

Milking Animal to SC. Under BPL 

3193. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister 01 SOCIAL JUSTICE AND EMPOWEAMENT be 

pleased to state: 

(a) whether the Union Government have received 
any project lor approval from the Mujaffarpur district of 
Bihar in regard to providing two milking animals to each 
of the identified scheduled caste famlliH living below 
poverty line in the State; 

(b) il 60, the details thereof; 

(e) whether the State Government has also given Its 

recommendations for this purpose; 

(d) whether similar project has been sanctioned in 
Onasa; and 

(e) if so, the steps taken by the Government for 

sanctioning the above said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHAI 
KAILASH MEGHWAL): (a) to (c) Yea, Sir. A project 
proposal has been received from Government of Bihar 
tor providing two milking animals to each of the identified 
scheduled caste families living below poverty line In 
Mujaffarpur district of Bihar. The Government of BIhar 
has lorwarded the proposal for acceptance. 

(d) Ves, Sir. 

(e) The Government of Bihar has been advised to 
take further action for implementation of the project as 
per the guidelines of the Special Central Assistance 

Scheme, out of the unspent Special Central Assistance 
balance of As. 8.04 crores, available with them. 

[English) 

Financial Aulatanee to Statea for 
Backward Cia.. Studenta 

3194. SHAI A. NAAENDAA: Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether any financial assistance has been given 
to Andhra Pradesh, Uttaranchal and other States for 
backward class students pursuing higher education; 

(b) If so, the details thereof, State-wise; 

(c) whether the utilization certificate of the gr,ms 
has been received from respective States; 

(d) If so, the names thereof; 

(e) if not, the reasons therefor; and 

(f) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTAY OF 
SOCIAL JUSTICE AND EMPOWER¥ENT (SHRI 

NAGMANI): (a) Yes, Sir. 

(b) to (d) Details are given in the enclosed Statement. 

(e) and (f) State Governments have been requested 

for early submission of utilization certificates along with 
reasons for delay In submission of UCS. However, the 
release of further funds to the StateslUTs Is considered 
only on receipt of Utilization Certificate for releasH made 
in the previous Vears. 

St"'",.nt 

State-wise details of funds released to Backward ~  Students pursuing higher Studies 
under the Scheme of Post Matric Scholarship during the last three yea,. 

SI.No. StatoJUT Funds Status of Funds Status of Funds Status of 
released receipt of released receipt of released receipt of 

during utUlzation 
2002·03 certificate 

during utilization during utilization 
2000-01 certificate 2001-02 certificate 

(Rs. In lakhs) (Rs. in lakhs) (As. in lakhs) 

2 3 4 5 6 7 8 

1. Andhra Prad88h 559.25 A 357.n R 247.86 R 

2. Assam 94.47 R 32.n A 8.39 NA 

3. Bihar 500.00 NR 

4. Goa 25.00 R 

5. Himachal Pradesh 55.02 NR 

6. Jammu and Kashmir 8.00 • A 42.00 R 14.32 NR 

7. JhaMland 191.88 R 214.08 NR 

8. Kamataka 110.72 A 145.57 A 211.69 R 

~ 
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2 3 4 

9. Maharashtra 

10. Manipur 91.36 R 
11. Rajasthan 

12. Sikkim 

13. Tamil Nadu 

14. Tripura 

15. Uttar Pradesh 10.20 R 

16. Uttaranchal 

17. West Bengal 

R Received 
NR Not Received 

UntouchabllltylExploltMlon of SCafSTa 

3195. SHRI RATIAN LAl KATARIA: WIR the Mlnleter 
of SOCIAL JUSTICE AND EMPOWERMENT be pleued 
to state: 

(a) whether the Government are aware that 
untouchability and exploitation of SCslST. 18 stili prevalent 
in the country, particularly In villagee of Gulbarga diItrtcI 
in the Karnataka State; 

(b) if so, the details thereof; 

(c) the steps the State Govemments have taken to 
reduce the untouchability and exploitation of th ••• 
communities; 

(d) whether the Union Govemment have agreed to 
provide help and aaslstance to the State Govemmenlll to 
reduce the untouchability and exploitation of the •• 
communities and welfare measu .... have been suggested 
by the Union Govemment; and 

(e) if so, the amount 80 far provided by the Union 
Government to the Government of Kamataka and other 
States Governments to reduce the untouchability and 
exploitation of these communities state-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
KAILASH MEGHWAL): <a) and (b) The Govemment of 
Kamataka has speciflC8lty identified the untouchabHfty 
prone areas In the State and Gulbarga DI8trict 18 one 
amongst such identified districta, the details of which are 
contained in the Annual Report on the Protection of Civil 
Rights Act, 1955 for the year 2001, which has already 
been laid on the table of both Houses of Parliament. 

(c) The State Government have taken ~ 8tepe 
in this regard viz setting up of epec:iaI cells, I8tting up of 
exclusive special courts, Identification of atrocltyl 
untouchability prone areas, appotntment of nodII offtcer, 
setting up of monitoring committeee at varioul levell, 

5 6 

452.84 NR 

0.22 R 

63.31 R 

329.00 R 

25.92 NR 

7 

60.20 
198.96 

6.29 
352.81 

242.88 

1016.14 

258.14 

8 

R 
R 

NR 
NR 

R 
R 

NR 

awareneu generation, incentlv .. for inter-cute marriages, 
provision of relief and rehabilitation and legal aid etc. 

(d) and (e) Under the Centrally Sponsored Scheme 
of implementation of Protection of Civil Rights Act, 1955 
and the Scheduled Tribes (Prevention of AtrocIti.) Act, 
1989, due Central M8Ietance II provided to the State 
Governments and Union Territory Administrations mainly 
for strengthening of the administrative, enforcement and 
Judicial machinery, awareness generation and relief and 
rehabilitation to the affected persons, During the year 
2002-2003, Central 888iatance of As. 4017.99 IakhI was 
sanctioned to the concerned State Govemments and the 
Union Territory Admlnlstratione under the Scheme. The 
Government of Kamataka was allo eanctIoned Central 
... letance of Rs. 567.SO luha under the afore .. 1d 
Scheme during 2002-2003. The detail. of Central 
uatstanoe sanctioned to the StateIUT -wile under the eaid 
Scheme during 2002-2003, are given In the statement 
encloeed. 

BtafemM, 

The SttItfIIUT-wise detIIJIs of Central ~ 
sanctioned under the Centrally SpoMoted Scheme for 
implementation of the Protection of CIvIl RIgIa Act, 
1965 and lite Sc:hecIuI«i CMtfM and the Scheduled 

Tribes (Prevention of Atroc:IIIee) kt 1989 duttng 
the ytMr 2002-2003. 

S.No. StatelUnlon Ten1tory Amount 
(Re. In Lakh8) 

2 3 

1. -,"",ra Predeeh 328.139 
2. BIhar 65.00 
3. ChhattIegaItI •. 270 
4. Gujarat 228.621 
5. Haryana 27.278 

/I 
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2 3 

6. Himachal Pradesh 4.720 
7. Jharkhand 105.975 
8. Karnataka 587.050 
9. Kerala 73.163 

10. Madhya PradeIh 435.980 
11. Maharuhtra n2.523 
12. Orissa 00.812 
13. Rajasthan 19.285 
14. Sikkim 1.905 
15. Tamil Nadu 338.887 
16. Uttar Prade.h 888.840 
17. Uttaranchal 22.420 
18. Dadra & Nagar Havell 28.325 
19. Pondlcheny 29.231 

Total 4017.995 

Shifting of Coal Yard 

3196. SHRI AJIT KUMAR PANJA: Will the Minister 
of RAILWAYS be pleased to ltate: 

(a) whether there Is any propolal under the 
consideration of the Govemment to shift the Ultadanga 
Coal Yard, Kolkata to Tala, Circular Railway Station, 
Kolkat.; 

(b) if so, the details In thle regard and the reuona 
therefor; 

(c) whether the Govemment are aware that the 
proposed site of the new Coal Yard Is thickly populated 
area having the Tala Water Supply Tank, the R.G. Ker 
Medical College and Hospital In the vicinity and the 
activities of loading and unloading of coal In that area 
would po.e grave danger to the general health of the 
public and create environmental problems of that area; 

(d) whether the Government have received 
representation from the Nagarlk S.artha Rakhya 
Committee, Kolkata against the propoaecl Coal Yard; 

(e) if so, the detala thereof; and 

(f) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHR! BANDARU DATTATRAYA): (a) Yea, 
Sir. 

(b) and (c) With the saturation of the exlatlng 
passenger terminals at Howrah and SeaIdIh. nec:essIty 
for a third terminal In Kolkata area ha. become 
inescapable. The work for construction of new terminal at 
Chitpur has been Included In the Budget of 2003-04 at 

a cost of Rs. 78 Crores. Chitpur has been found suitable 
In respect of availability of space for construction of a 
new passenger terminal in Kolkata Metropolitan area. this 
also has clearance of the State Govemrnent. For this, 
the existing coal yard has to be closed down. The 
released space of coal yard will be utilized for construction 
of Chltpur terminal. Since the existing coal yard will be 
closed, an altemative arrangement for dealing with coal 
traffic at a nearby place has also been proposed. The 
locations of existing and proposed site for coal dealing 
are Just opposite to each other. Therefore, the effect of 
coal loading, at either places will have same impact on 
the surrounding area. 

(d) Yes, Sir. 

(e) The Nagarlk Swartha Rakhya Committee has 
represented against shifting of Ultadanga Coal Yard for 
new paaaenger terminal at Chltpur due to pollution, which 
will result on account of loading/unloading of coal In the 
adjoining areas of the proposed coal yard. 

(f) The representation has been examined. However, 
It would not be possible to operate the existing Coal 
Yard at Ultadanga, as without this space, the new 
paasenger terminal can not be developed. The schematic 
plan of the new terminal at Chltpur h"as also been 
accepted by the Kolkata Metropolitan Development 
Authority. 

Supply of Poor Quality Food. 

3197. SHRI G.J. JAVIYA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received complaints 
of supplying poor quality food in the trains and at the 
railway stations in the country particulariy South Eastem 
Railway and Southem States; 

(b) if BO, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Railways would take cognizance of 
this and improve the food quality at Railway Stations and 
Inside trains; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
State-wise data of complaints are not maintained by 
Railways. On South Eastem Railway, a total number of 
58 complaints were received against both departmental 
and private licensees during 2002-03 regarding poor 
quality of catering services. Out of which, 22 cases have 
not been substantiated. Following action has been taken 
iri the remaining cases: -

Warning 

Fined 

Disciplinary action 

'Inquiry in progress 

7 

1 
13 
13 
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(e) and (d) Indian Railways have taken several steps 
to ensure good quality of food supplied by them on trains 
from base kitchens and at Railway stations which Include 
use of quality raw material and branded products, setting 
standards of hygiene and cleanliness, training of staff, 
frequent surprise checks and inspections etc. With a view 
to professionalise catering services on Indian Railways, 
the Ministry of Railways have set up the Indian RaUways 
Catering and Tourism Corporation (IRCTC). 

Setting up of New Power G.n .... tlng Project. 

3198. SHRI P. RAJENDRAN: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have received any 
proposal from various State Governments and in 

partlcularty from the Government of Kerala for setting up 
new Power Generation Projects in K.rel&; and 

(b) If ao, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Central Electricity Authority (CEA) had accorded Techno-
Economic Clearance to 21 power projecta aggregating to 
11681 MW during the period from 1.8.2002 to 31.8.2003. 
Details of theae projecta are gIv.n In the encloaed 
statement-I. Further 16 propouls went received In CEA 
and were returned to the project authorities for tie-up of 
essential inputs/clearances. The details of theM propol8la, 
which includes two propouIa for MIting up power projecll 
in Kerala, are given in the .ncIosed atatement-II. 

Details of Techno-Economic Clearance (TEC) to Power Projects by Central Electricity Authority (CEA) 
during 1st August, 2002 to 31st July, 2003. 

Name 01 the SchemeS/Executing Agency Installed Date of TEC 
capacity (MW) 

2 3 

Hydro 

Allain Duhangan HEP (Rajasthan Spinning & Weaving MIII8 2x96 20.8.2002 
Ltd .. ) H.P. 

Uhl HEP Stage III (HPSEB), H.P. 2x50 19.9.2002 

Sewa HEP Stage II (NHPC), J&K 3x40 18.10.2002 

Teesta HEP Stage III (NHPC), W.B. 4)(33 8.11.2002 

Subansiri Lower HEP (NHPC) 8x250 13.1.2003 
Arunachal Pradesh/Assam 

Jalaput Dam Toe HEP 3x6 ... 18 MW 31.1.2003 
Mis Orissa Power Consortium, 
OrissalA.P 

Karcham Wangotoo HEP (MIs. JP Karcham Hydro Corp. Ltd.), 4x250 31.3.2003 
H.P 

Tipaimukh HEP (NEEPCO, Manlpur 8x250 2.7.2003 

Total (Hydro) 6Ox82 MW 

Thermal 

Valithur (Perungulam) CCGT (TNEB). Tamil Nadu 94 2.8.2002 

Tau Devi Lal TPS (U-7 & 8) 2x250 8.8.2002 
Stage-V (Panipat .. 600 MW 
(HPGCL). Haryana 

Neyveli TPS II Expansion 2x25O 19.8.2002 
(NLC) .500 MW 

• 
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Vindhyachal STPS Stage III 

(NTPC), M.P 

Sipal STPS Stage II (NTPC). 
Chhattisgarh 

Sanjay Gandhi TPS Extn. U-5 
(MPSEB). M.P 

Kuttalam CCGT (TNEB). T.N 

Anpara 'C' TPS (UPRVUNL). UP 

Vljayawada TPS Stage-IV 

APGENCO, A.P 

Kutch Lignite TPS Extn. U-IV 

GEB, Guiarat 

AUGUST 14. 2003 

Monarchek CCGT Project In Trlpura by NEEPCO (Reviaed 

Proposal) 

Kahalgaon STPP-St. II. Phaa8-1 In Bihar by NTPC 

Paras TPS Expansion in Maharashtra 

Tolal (Thermal) 

2 3 

2x5OO = 1000 MW 27.8.2002 

1 xeeo = 660 MW 29.8.2002 

500 MW 20.12.2002 

100 MW 27.12.2002 

2x500 16.1.2003 

= 1000 MW 

1 x660 = 660 MW 28.2.2003 

1x75 = 75 MW 6.3.2003 

280 24.4.2003 

2x5OO 13.6.2003 

= 1000 

1x250 = 250 13.6.2003 

6619 MW 

List of retumed schemN submitted to CEA for TEC but under examination for technk»! and financial aspects. 

Name 01 the Project/Capacity (MW) 

Thermal Scheme 

Korba (East) TPS (2x250) (Chhattlagarh) 

Korba (West)  TPP St. III (2x250) (Chhattlagarh) 

Sikka TPS Extn. U-3 &  " (2x250) (Gujarat) 

Malwa TPS St. II (2x500) (Madhya Prade8h) 

Amarkantak TPS Extn. (210) (Madhya Pradesh) 

Kayamkulam CCPP st. II (3x650) (KeraJa) 

North Karanpura STPP (3x660) (Jharkhand) 

Dale of receipt in CEAI 

date of retum 

2 

8.01.03127.1.03 

28.5.03113.8.2003 

30.7.8917.9.99 

~  

13111.0214.12.02 

7.2.03128.2.03 

412001/11.8.2001 

72 
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Tenughat TPS Em. St. IV. (3x210) (Jharkhand) 

Chandil TPP (2xSOO) (Jharkhand) 

Hydro Scheme. 

Chamera St. III HEP (3xn) (Himachal Pradesh) 

Sone HEP (5x20) (Madhya Pradesh) 

Mahadayi HEP (2x150 + 2x10) (Kamataka) 

Adirapally HEP (2x80 + 1x3) (KeraJa) 

Teesta Low Dam HEP St. IV (4x42) (West Bengal) 

Lower Kopili HEP (3x50) (Assam) 

Kolodyne HEP St. I (2x60) (Mizoram) 

[Translation1 

Project. undertaken by IRCON 

3199. SHRI HARIBHAU SHANKAR MAHALE: WHI the 
Minister of RAILWAYS be pleased to state: 

(a> the details of work done by IRCON during the 
last two years; 

(b) whether some work in Agra, Mathura and Kanpur 
have been undertaken recently by IRCON; 

(c) if so, the details thereof; 

(d) whether the work to lay the Jammu-Udhampur 
rail line has also been entrusted to the IRCON; and 

2 

910218.10.02 

8I02f8.10.02 

19.6.03130.6.03 

27.3.03121.4.03 

19.7.02/13.8.02 

30.4.0218.6.02/16.3.03 

1.1.0213.1.02 

2.6.97121.7.97 
10.8.88 (rev. co.t eetImate) 

6l2000I29.6.01 

(e) If so, the quantum 01 funds being allocated for 
this work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) 
Statement Is enclo8ed. 

(b) No, Sir. 

(c) Does not arise. 

(d) No, Sir. 

Ce) DoN not artae In view of (d) above. 

sr.tement 

S.No. 

The detail of the worl<5 completed by IRCON International UtI. during ",. /at two yunr 
I.e. 2001-02 and 2002-D3 'S as under 

Name of Project Client Name Date of Amount 
,", , 

Award (Re. In 
MIllon) 

2 3 4 6 6 

1. Project. completed from 01.04.2001 to 31.03.2002. 

1. Construction of ROB acrou 
SeaJdah..Baruipur section of 
Eastem Railway 

CMOA 23.08.98 22.00 July, 2001 

----------------------------------------------------------------------------. 
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2 3 4 5 8 

2. Bituminous Worke on E.M. Bye CMOA 19.3.2001 46.50 Jan., 2001 
Pass from P.C. Connector and 

A.B. Connector for CMOA 

Calcutta 

3. Construction of Veterinary Central 31.01.97 249.80 Jan., 2001 
Science and Animal Husbandry Agricultural 
College Compus at S .... lh. Unlverelty 

Aizawal in Mlzoram lroeenlba 

Manlpur 

4. Construction of road over bridge Eutem 27.01.2000 10.50 July, 2001 
at Sonarpur for Eastem Railway Railway 

5. OFC Indoor wori< In CORE, 11.01.99 63.00 July, 2001 
Vishakhapatnam·Khurda road Allahabad 

section 

8. Reconstruction of Bay No. 1 &2 Airport 10.07.98 42.00 Aug., 2001 
and strengthening of non load Authority of 
bearing area of Bay No. 10,  13, 16 India 
& 18 at NSCBI Airport Celcutta 

tor Airport Authority of India. 

7. Construction of Matemity CMOA 23.04.99 82.00 Aug., 2001 
Hospltal·cum·Cllnic and Health 

Administrative Units under IPP·VIII 

at different locations around 

Calcutta Metropolitan 

Development Authority for CNOA. 

8. Construction of 4 No. Road Over Southem 31.06.99 27.00 Aug., 2001 
Bridges near TlruchlrapaHI for Railway 
Southem Railway 

9. Execution of luperatructure with MTP R.JIway 30.07.99 1 •• 40 Aug.. 2001 
PSC Box Girders over already Channa! 
completed lubetructure for 
section 'G' H&J for MRTS 

Phase·1I Tirumalal (LUZ) 

Velacheri. 

10. 25 KV AC Electrification of CORE OS.05.98 87.50 Aug., 2001 
Sirhind-Nangal UI'lIl SectIon (Gr. Allahabad 
87B) for CORE Allahabad 

11. OFC ~  m ~ CORE 12.12.97 22.80 Aug., 2001 
Hatia SectIon for COREl Allahabad 
Allahabad and RElRanchi 

12. Extension of Runway at Airport 04.12.98 SO.OO Oct .• 2001 
Bhubaneahwar Airport AuthorIty of 

India 

Bhubanelhwar 
s 



77 SRAVANA 23, 1825 (SMa) 78 

2 3 .- 5 8 

13. Sector Development Project, NokIa 23.08.98 275.00 Jan., 2002 
Noida 

14. ConstructlonlReconstructIon of .- TamllMdu 25.02.88 188.82 Jan., 2002 

No. bridges on Tumkey buie In AgrIcuItu .... 

Cuddalore DeYeIopmenI 

SCRDS 

15. National Bureau of Plant GenetIc NBPGR 10.09.98 30.80 Mar., 2002 

Resources at IARI, Puaa, New DeIhl 

16. MGR for Mejia Thermal Power Damodar 18.11.88 1079.80 Mar., 2002 

Project at Durtavpur Valley 

Corporation 
(DVC) 

2. Project completed from 01.04.2002 to 31.0:1.2003. 

1. Rall-cum-Road Bridge over River N.E. Railway 13.01.98 102.80 May, 2002 

Gandak 

2. Road over Brtdge In MSRDC Feb., 98 900.00 May,2OO2 

Maharaahtra Phase-I 

3. ROB at Fatuha for Eastern EMtem Sept.. 88 82.00 May. 2002 

Railway (Bridge portion & RaIlway 

approaches) 

4. Mechanised Coal hancIIng Paradip Port 02.08.97 336.00 June, 2002 

facilities at Paradlp Port 

5. Further extenaton of container ChennaI Port 24.10 •• 53.40 July, 2002 

tenninal at Sharati Dock for Trult 

Chennai Port Trust 

6. ConstNc:tion of ACe Box under Irrigation & 01.12.00 13.80 Aug.. 2002 
Railway embar*ment at Kharda Waterway. 

dIreotoratiI. 
W ... 8engIII 

7. ROBs over railway linea on MSRDC 01.03.97 850.00 Sept.. 2002 

Deferred payment-PhaH " 

8. Fiyover for outer Rmg Road at ~ 24.11.00 81.00 Sept., 2002 

WhIte field Ring Road Development 
AuIhortty 

9. Construction of outer RIng Road 8angIIIore 27.01.01 ~  Nov .• 2002 
between MagadI Ro.t and Development 

Tumkur Road at BIngIIIore Aubdy 

10. National AgricUbnI Science ICAR 08.08.85 520.70 ...... 2003 

Centre Complex at IARI, P.-

New DeIhl 

.. 
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2 

11. Fatuha-Illampur BG railway line 
project for Eastem Railway 

12. ConatNctlon of Cable Stayed 
Bridge and approach.. at 
Bangalore 

13. Land Development Work at New 
Town, Rajarhat (Contract-I) 

14. 400 KV PGCIL Sub-Station 
work at MAPUSA, Goa 

15. Sub-station for ACFRM at 
LAn AKIA, Syria 

Lo .... to 81 .... ' .nd Jtwkhanct SEBI 

3 

Easlem 
Railway 

Chief Admn. 
Officer, 
Southern 
Railway 

West Bengal 
Housing 
InfrutNcture 
Development 
Corporation 
Ltd. 

PGCIL 

Arabian 
company for 
Rolling Mill 
project 

3200. SHRI RAJO SINGH: Will the Mlni.ter of 
POWER be pleased to atate: 

(a) the annual 108888 being suffered by the State 
Electricity Boards of Bihar and Jharkhand at present; 

(b) the electricity consumption in the said Stat .. at 
present and quantum of electricity being generated by 
them from their own reaoun:ea; 

SI.No. Issues BIhar 

2 3 

4 5 6 

12.10.98 344.10 Jan, 2003 

15.08.98 396.70 Jan., 2003 

12.11.99 457.20 Mar., 2003 

16.03.01 332.10 Mar., 2003 

12.03.02 48.90 June, 2002 

(e) the areas from which ahortfall of electricity In the 
State is met; and 

(d) the efforts being made by the above State 
Government to become I8If auffIcIent in power generation 
and the contribution of the Union Govemment In It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWNffi MEHTA): (a) to (d) The 
commercial 108881 of the State-Electrtclty Boards of Bihar 
and Jharkhand and preeenI ccnumpIIon of power In these 
States are given as under: 

Jhart<hand 

1. Commercial Loaaea 
during the year 2001-Q2 
(Annual Plan) of 
undivided Bihar State 
Electricity Board 

RL 753 crore without 8Ubaidy 

2. ConlUmption of electricity 
during April to July, 2003 

Statee own 
generation 
and 
~ 
of total 
coneumptIon 

Total 
c:onIUn'Iption 

S ..... own 
genenIIion 
and 
pen:entIIge of 
total 
ccnumpIIon 

Total 
conaumption 
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2 

186 MU 
(10.08%) 

3 

1844 MU 905 MU 
(92.15%) 

4 

982 MU 

3. The remaining energy w.. made available from Stale'. ahare In the Central 
aector generating atatlons and Chukha Hydel project of Bhutan. P ..... ntty. the 
total allocation of power to Bihar and Jharkhand from the Central generating 
station. and Chukha HEP 18 about 879 MW and 123 MW reapecttvely. 

Jharkhand has a capacity addition programme of 210 MW In the State Sector. 
Capacity addition of 120 MW In Jharkhand and 135 MW In Bihar Ie propoMd 
in private sector also. Both of the States are entitled to their shares In the 
Central Sector projects being Implemented. 

Confirmation of Railway R ... rvatIon 

3201. SHRI MANSINH PATEL: 
SHRt BIR SINGH MAHATO: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the procedure adopted by the Govemment to 
scrutinize the letters bearing forged signatures of the 
Members of Parliament for confirmation of Railways 
reservations; 

(b) whether such lettera bearing bogus signatures of 
the Members of Parliament have been detected durtng 
the last three years, till date; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANOARU OATTATRAYA): (a) to (c) 
The requests for allotment of reservation quota are 
received by the Railways from various sources including 
Members of Parliament and the same are ded with on 
day-to-day basis. Railways do not have any system to 
check the genuinene88 of the lettera received from 
Members of Parliament for confirmation of reeervation. 
However, in case of any doubt in epec:IfIc: cases, the 
genuineness of the requeats is verified. No Itati8tk:a a,. 
maintained. 

{English] 

Cleaning of CoIIchH 

3202. SHRIRAGHUNATH JHA: WII the MinIe&er of 
RAILWAYS be ple .. eet to ..... : 

(a) whether the railway coaches of mall and expreaa 
trains are not being cleaned both from inIIde and outside; 

(b) if 80. the reuona therefor; and 

(c) the stepa taken or proposed to be taken to keep 
the railway coaches neat and clean? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) 
Coach .. of all trains are cleaned from Inalde .. well .. 
outside at the maintenance dIpot8 prior to commencement 
of out-ward and return journeys. 

(b) Does not arise. 

(c) RaIlway have taken the following stepa to eneure 
quality of cleanllneae & upkeep of coacheI: 

(I) Regular washing with water & detergent for 
exteriors at termlnala. 

(II) Regular cleaning of Interior. at termh1ata. 

(iii) Regular disinfection of coaches through 
specialized peat control agenclee. 

(Iv) Monthly intensive cleaning of co.he8 at .,... 
dept. 

(v) u.. of Improved cleaning ... and pn:MaIon 
of proper kits for dunIng staff. 

(vi) Uee of high p...., ... jet cIMnIng pIanIa at .... 
depots and mobile jet plants at entroute atationa 
for quick and effecltve cIMning. 

(vii) Deployment of tr8':I.1g aafatwalu for enroute 
cleaning aerviceI In nomNted trains. ChedaI 

II 
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and super cheeks are also conducted from time 
10 time by senior officers/supervisors and 
shortcomings noticed are rectified. 

Mega Po .... Projecta by NTPe 

3203. SHRI A.F. GOLAM OSMANI: Will the Mlnilter 
of POWER be pleased to atate: 

(a) whether the NTPC propose to let up mega power 
projects in some Statel where private seotor have 
withdrawn their projects; 

SI.No. Project & Capacity 

1. Talcher STPP Stage-II (4x500 MW) 

2. Rlhand STPP Stage-II (2x500 MW) 

3. Vindhyachal STPP Stage-III (2x600 MW) 

4. Sipat STPP, Stage-I & II (2980 MW) 

5. Barh STPP, (1980 MW) 

6. North Karanpura STPP, (1980 MW) 

(c) and (d) The promoters of lOme of the Private 
Sector power projects have informed about payment 
related problems being faced by them with the concerned 
State Electricity Boards (SEBs). The Govenvnent have 
also taken up the lsaue with the concemed SEes etc. or 
settlement of the isaues 10 that it would facilitate the 
promoters for setting up luch more power projeda. 

Axle Load and 8pHd of FNight Traina 

3204. DR. V. SAROJA: Will the Minister of 
RAILWAYS be pleQed to Itate: 

(a) the axle load and average speed of the freight 
trains in the country In comparison with the other 
countries; 

(b) whether the Government are considering to 
tncreaae the speed and axle toad of tJeight train.; and 

(C) It so, the details thereof and likely COlt saving 
there.fter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) The 
maximum standard axle load of freight stock In the country 

(b) It 10. the facts and details thereof; 

(c) whether private power producers have found It 
tough running power plants due to huge arrears In some 
States; and 

(d) It 80, the reaction of the Government on such 
action of the private power producers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
The following mega power projects are presently 
echeduled for execution by NTPC: 

Location 

Orissa 

Uttar Pradesh 

Madhya Pradesh 

Chhattiagarh 

Bihar' 

Jharkhand 

Is 20.321 for Broad Gauge (BG) and 12.2t for Metre 
Gauge (MT). BOXNHA wagons are designed for axle 
load of 22.1 t but are being used at axle load of 20.82t 
due to limitation of track structure on Indian Railways. 
There are few BG wagons designed for axle load of 
22.9t but their use ia reetricted on certain specified 
sec:tion8 In Eastem India. Maximum permissible axle loads 
in other countries Uke Australia, C8nada, China, South 
Africa and USA vary from 25t to 35.81. The following 
table provld.. an International comparison regarding 
maximum permiseibie axle loads: 

Country MaxImum penntasible axle 
load (Tonnee) approx. 

India 20.321" 

Australia 35.01 

Canada 32.St 

China 25.01 

South Africa 26.Ot 

USA 3S.6t 
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The maximum permissible speed of freight trains on 
Indian Railways is 100 kIIometre8 per hour (kmph) for 

BG and 50 kmph for MG. The average speed of freight 

trains on Indian Railways ia 24.4 kmph for BG and 18.4 
kmph for MG. The average speed of trains on Rullian 

Railways is 38.7 kmph. For other Railway systems, 

authentic information is not available. 

(b) and (c) No, Sir. At preHl'lt there Is no plan to 

increase maximum permissible speed and axle load of 
freight trains on Indian Rallwaya. However, In order to 

improve the average speed of the freight traIn8, • number 
of steps have been/are being taken, such a, better 

design of wagons, introduction of high cap.clty 

locomotives, improvement In track and signalling system 

etc. 

Transf.r of LPG Customers from IOCL to BPCL 

3205. SHRI ANANTA NAYAK: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have directed transfer 

of customers from IOCl LPG distributor to BPCL LPG 

distributor at various places In the country; 

(b) if so, the present status of transferring customers; 

(c) whether the matter I. being delayed by aome 
officials of IOCl; 

(d) if so, action taken by the Govemment against 

those officials for such non-compliance of orders; and 

(e) the time by which the process Is HkeIy to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): (a) to (e) Indian 011 Corporation limited 

(IOCl) has reported that transfer of customers from their 
LPG distributors to the Bharat Petroleum Corporation 

Umited (BPCl) distributors have been effected a per 

the Govemment guidelines in aU caaea except where the 
court had given a stay against the transfer of cU8tomera 

on the basis of Writ Petition filed by distributors. 

Retail Outle's by PrIvate Sector 011 CompIInIea 

3206. DR. D.V.G. SHANKAR RAO: 
SHRI RAMSHETH THAKUR: 

Will the MInisI8r of PETROLEUM AND NATURAl 

GAS be pleased to etate: 

(a) whether Private Sector 011 Companies are not 
following the conditions laid by the Govemment regarding 

opening of RataH 0ulIet8 In rernoteIIow MNIce ...... of 
the country; 

(b) if 80, the reaaone ther8for; and 

(c) the steps taken by the Government against these 

private sector companies and to ensure the opening of 
ag8nc1et1retai1 outlets a PI'8ICIibed quota In the remotel 
low servtoe are .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): (a) to (c) Government have advised PrtvD 
Sector Oil Companies namely-MIs. Reliance IndU8triel 

limited (RIL) and MI.. E88ar OU limited (EOl) while 
granting authorisation to market transportation fuel" to 

set up atleast 10.9% of total retail 0utIeta to be Nt up 
by them, In remote and low lervice area. So f.r th ... 
companies have not commialloned any Retail Outlet In 
the country. 

(Translation) 

Collection and DI.trtbutlon of ..... 

3207. SHRI ARUN KUMAR: Will the Mlntater of 
INFORMATION AND BROADCASTING be pleased to 

state: 

(a) the number of organlaatlonl engaged in the 

collection and distribution of newa and wnte-upe In the 
country; 

(b) the number out of them having recognition of the 
Union Government; 

(c) the quantum of grantl/feeailoanl provided to them 
during lut three years and till date; and 

(d) the norms fixed for recognising them? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAO): (a) and (b) The Preaa Information 
Bureau (PlB) grants accreditation, IICCOtdIng to pract1bed 

rules to COfT8IPOOdenta and cameramenlphotographera of 
organilatlons engaged In collection and distribution of 
news. /Ita on date, the total number of such organiNIiona 
on the reoords of PIB Is 42. 

(c) An amount of Ra. 21,81,330 and As. 11,25,808 
during .. yMI' 2000 Md 2001, ~  wu provided 
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as grant by this Ministry to the Pr ... Trust of India for 
reimbursement of expenses in respect of their London 
Bureau, Satellite Channel and Staff cost. No loan has 
been given to news agencies during the last three years. 
Fees is a commercial transaction between subscriber and 
service provider of which no record Is maintained by 
Government. 

(d) PIB grants accreditation to representatives of news 
media organizations including news agencl.s at the 
Headquarters of the Govemment of India as per 'The 
Central News Media Accreditation Aules, 1999'. 

{English] 

Solar Energy In Klimataka 

3208. SHAI KOLUA BASAVANAGOUD: Will the 
Minister of NON-CONVENTIONAL ENEAGY SOU ACES 
be pleased to state: 

(a) the estimated number of users of Solar Energy 
in Karnataka; 

(b) whether the Govemment are giving subsidy to 
Schools, Hostels, Hospitals, Colleges and voluntary 
organizations for the Installation of Solar Energy 
Equipments; 

(c) if so, the amount of subsidy released to Kamataka 
during 2001-2002 and 2002-2003; 

(d) whether the Government propol8 to launch a 
special programme to promote Solar Energy In Karnataka 
especially in Bellary; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a> It is estimated that more than 80,000 
families in Kamataka are using aoIar energy systems such 
as solar water heating systems, solar home systems, solar 
lantems, solar pumps, solar cookers and solar power 
plants for meeting their hot water, lighting. water pumping 
and other requirements. 

(b) and (c) The solar energy programmes In 
Karnataka are being impJemented by the Kem.taka 

Aenewable Energy Development Limited (KREDL), 
8&ngalore, the Indian Aenewable Energy Development 
Agency (IAEDA) and a few banks. The Ministry is 
providing financial assistance for the installation of solar 
home systems, street lighting systems, solar pumps, power 
plants, dish type and community type solar cookers to 
individuals and non-profit organizations, which include 
schools, hostels, hospitals, colleges & voluntary 
organizations. Soft loan assistance Is available for 
inataUatlon of IOIar water heating systems through IREDA 
and a few banks. 

The Ministry released financial assistance of 
As. 115.15 lakh, and As. 125.45 lakh. for Instanation of 
solar energy systems in Kamataka during 2001-02 and 
2002-03 respectively. 

(d) and (e) KREDL has proposed Installation of 
10,000 solar home systems, 1,000 solar street Ughtlng 
system, 100 solar pumps, 50 nos. of dish type Bolar 
cookers, 8 SPV power plants of 1'75 kwp aggregate 
capacity and electrification of 50 remote villages in the 
state through solar energy systems under 2003-04 
programme. No special programme Is proposed for Bellary 
district. KAEDL is also organizing exhibitions on solar 
lighting systems, solar pumps, IOIar cookers and solar 
water heaters allover the state. 

{Translation] 

Allocation of Pow.r from Central Pool 

3209. SHAI P.R. KHUNTE: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have allocated powerl 
electricity to various States from the Central pool during 
the lut three years; and 

(b) If 50, the details thereof, year-wtee and State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtfTl MEHTA): (a) Yea, Sir. 

(b) State-wise details of entitlement vis-a-vis actual 
drawal from Central Generating StatIons by various States! 
UTa during 2000-01, 2001-02 and 2002-03 are given in 
~ atat8ment enclosed. 
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EntitJementlSchedulelcJtwwal from Centr8I Sector Generating St.ti0n8 for the yell" 200().()1 to 2002-D3 

(Fig In MU) 

StatelRegion 2000-01 2001.Q2 2002-03 

PJe.ABT Period Poet·ABT Period 
AprII-November, 2002 December, 2OO2-March. 2003 

EnII. OIIWII EnII. DrawaI EnII. DrnII EnII. SdHM DrnII 

2 3 4 5 6 7 8 9 

NoIthtm RegIon 

ChnIigarh 4302 4532 515.4 4432 3762 3222 331.8 312.6 329.7 

Dethi 114&4.6 10020 11504.8 10443 73811.3 7223.3 3993.8 3461.4 2Il00.5 

Haryana 6674.1 7524.4 5783.1 6547.7 4536.7 6043.5 2 .. 1.5 2413.7 2181.5 

Himachal Pradesh 1504.6 1635.6 1838.8 1611.1 1026 1055.5 NU 733.4 918.3 

Jammu and Kashmir 4269.6 4717.6 48982 5045 3458.7 3788.5 1189.1 1830.8 2IM4.8 p. 
7069 rro 10852 1890.6 5853.1 5537.8 3162.1 3079.3 21122.1 

RajasIhan 9361 10404.9 9358.8 10126.1 6078.3 83362 3887.5 3515.9 3338.1 

Uttar Pradesh 173252 18516.5 18903.5  18690.7 10352.1 864Z.6 8047.5 5543,8 5321.7 

UIIaranchaI 1135.6 1053.9 782.3 7118.5 5332 

N.R. 57999.2 57999.2 ".6 sa.6 40003.6  40003.8 23233.8 21.7.4 21181.5 

WIItIm RegIon .... ,m #t, 002-MIIdI. 2003 

ChhaItisgam 0  0 3330.9 887.8 414.3 481.2 2549.8 m25 1379.8 

GujaraI 12688.7 13181 13295.3 14407.2 3328.4 3428.3 1311.8 9141.3 8708.1 

MacIIya PradeIh 12335.6 lZ!83J 87118.8 11*4 2524.9 2438,9 8473.9  8883.2 9128.2 

MaharashIra 14155.2 14211.7  15421,9 15011U 375404 3741.8 12448.3 12844,8 1 •. 1 

Goa 1296 749 ,.A 1205 473.1 318 .. 1415 850.1 748.1 

DO .. .. .. .. .. " 732.1 725.3 713 

DNH .. .. .. 1179.5 1113A 1171.3 

W.R. ...... 75.5 40475.5 G443A 42443.4 10483.1 llM83.1 38110.5 .,94.35 38841.5 

SoI4IIIm RegIon ApII-OIoMIIIIf, 2002 ...." 2003 MIIdI, 2ID03 

AllIIn PndeIh 1272.5 1248.6 8317.8 .. 3.3 5448.3 4710.1 2034.8 tliO.5 1381.5 

I<amItaka 5123 1054 SI7I 8472.2 mu sm.l 2152.8 2118.1 _.8 

KeraIa 31422 3244.4 3173.8 3383.8 2115.8 2822.8 ,.7 1010 ,. 
-i. 
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2 3 4 5 6 7 8 9 

Tamil NeclI 10384.2 10125.2 10188.9 9742.9 8885.5  8882.4 2681.6 2887.8 2979.2 

Goa 518.2 544.9 704.7 568.8 51U 482 190.7 190.7 146.8 

Pondicheny 983.2 878,3 383.7 392.1 357.8 

S.R. 282201.1 21220.1 28241  28241 21302J 21302.8 _.2 8489 8836 

EIIIIm RegIon ~ ~  

BihIr _.7 5&02.1 47fT.8 8258.5 4661.6 5840.2 

C.Y.C. 1418.1 1218.4 113.8 18.2 1114.5 539.8 

JhlIIchInd $ $  $ $ 80.7 255.8 

Oriua 3358 23&4.6 3548.7 809.1 3480.5 •. 4 

Will BIngII 4081.8 2875.4 3475.9 2732 3418.7 1186.5 

SiIddnI 351.4 78.8 1 •. 1 71.8 147.4 75.4 

MIcIIyt PrIdeIh 141U 2100.9 1824.8 &4.2 2135.7 2133.7 

GI4nt 258.7 370.5 "".7 368.7 353.9 382.3 

Kd 234 358.8 •. 4 580.9 722.4 797.2 

TIIIIII Nadu 444.' 175.8 888.7 923.1 798.9 1128.4 

PoIIdidIerry , , , , 58.4 91.8 

KInwIIka 427.5 863.9 833.5 184 836 1885.8 

UIIIr PrIdeah 2113.2 466,4 464.1 815.3 40U 343 

AncIn PnIdeIh .1.3 1325 1280.3 1721.8 1232.5 1148.1 

AaaIm 321 483.8 168.3 856.8 739.5 914.7 

Haryw 0 0 115.7 132.8 82.2 71.1 

ChandigaItI 0 0 84.7 97.3 118.8 98,4 

Jammu wi KIIIhrrir 0 0 48.5 •. 7 114 •. 8 

RIjIIIIwI 0 0 IU 70.4 112.8 94.3 

HimII:hII PnIdeIh 0 0 37,9 33.1 114.3 95J 

E.R 11540.7 1_.7 1GU 198.3 211811.2 211811.2 

N.-&IIIm .... ~  

AnqdIII PIIIdIIII 2118.7 108.5 22U 113 224.4 138,5 

"-" 13110.2 1711J 1432.8 1780J 1584.2 1590.5 

MII1pIr 437.2 44U ., 438.3 414.1 41U , 
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2 3 4 5 6 7 8 

,....ya 280.5 43 2118.5 135.3 342.5 •. 8 

.motam 211.4 243.3 228.4 284.5 2372 279.1 

NagaIand 241 227.1 284 252.9 280.3 213.8 

Tripura 354.5 270.9 288.4 311.5 395.5 340.4 

H.E.R. 3061.5 3161.5 3274.4 3274.4 34882 3488.2 

·In pre·ABT period the figure of UtIaranchaI .... Included In U.P. 
··In pre·ABT period the figures of DD and DNH are Included In Gujarat. 
$Jharkhand Is Included In BIhar. 
"Pondlcherry is Included In Tamil Nadu. 

{Eng/ish} 

Safety of Railway Property 

3210. SHRI T.M. SELVAGANPATHI: WIR the Minister 
of RAILWAVS be pleased to state: 

(a) whether the Railways has lought active 
cooperation of the State Govemments In protecting Ita 
property and tracks from the dangers posed by militants 
and others who might target them; 

(b) If so, the details thereof; and 

(c) the other steps taken by the Govemment to 
protect the railway property and safety of Pasaengers? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI BANDARU DATTATRAVA): (a) V., 
Sir. 

(b) At a very high level meeting between the State 
Govts .• Intelligence Agencies and RPF, the need for 
advance. Intelligence wa. emphasized. It hal been 
decided that -actionable intelligence- will be shared by 
the State Govemments and Intelligence Agenc1e8 with 
RPF (Railways) for necessary preventive action. ThIs has 
been further foUowed up with States' OOP. and Chief 
Secretaries. Minister of Railways has aIIo addressed to 
the Chief Ministers of concerned State. for their 
cooperation in ensuring safety of the Railway system. 

(c) In each Division of the Zonal Rallway_, 
Committees have been formed to identify sec:tIone under 
threat. in consultation with State Police, and Introduce 
security patrolling of the tracka-es Stale Govemments 
are not in a position to take this preventive measure. 

The State Govemment have been eenaItIzed further, .fter 
the North Bihar Incidents on 15.7.2003. Two Bille have 
been placed before the Partlament to eultably Amend the 
RPF Act and the R.ilways Ad, 80 that Inveetlgatlon and 
prosecution of day-to-day hindrance. faced by the 
Railways and paaaengere .re dealt with by RPF. This 
will enable GRP to focue on serioue offence.. This 
authority, once vested In RPF, will al80 make RPF more 
effective In playing a role in the .re.. of e.curlng 
paseengers and passenger ....... In .dditIon to securing 
of Railway property. 

rr"""tIon} 
Procurement of Second HMd AIrcnIft 

3211. DR. SUSHIL KUMAR INDORA: 
SHRI NAWAL KISHORE RAI; 
SHRI AJAV SINGH CHAUTALA: 
SHRI KODIKUNNIL SURESH: 
SHRI AAMJEE MANJHI: 
SHRI RAGHUNATH JHA: 

WUI the MInieter of DEFENCE be pIeued to 8tate: 

(a) whether the .econd hand/decommissioned 
MIG-21 fighter aircraft have been purch .. ed by the 
Govemment from Ru88ia and other CIS countri .. ; 

(b) if 80. the facts thereof and the nM188 of the 
countriee from where theee were purchued; 

(c) the reaaona for procurement of eecond hand! 
decommissioned MIG·21 fighter aircraft; 

(d) the cost of the aecond hand MIG-21 aircraft as 
weI .. the cost of new flghter plene; 

(e) whether the MiG·21 aircraft that cruhed In 
Srtnagar recently was • aecond hand aircraft; and 

J 
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(f) If so, the facts thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Second handldecommlssloned MIG-21 
fighter aircraft have not been purchased by the 
Government. However, second hand MIG-21 trainers have 
been purchased to meet the urgent training requirements, 

(b) 19 second hand MIG-21 trainers were procured 
from Kyrgyzstan and 8 from Ukraine. 

(c) As new Mig-21 trainer aircraft are not available 
in the global market, being out of production, Induction of 
second hand MIG-21 trainer has been resorted to meet 
the training requirements of the Indian Air Force. 

(d) The cost of second hand MIG-21 trainer Is 
approximately Rs. 2.5 crores and the cost of a new fighter 
aircraft in the air superiority cl ... Is approximately 
Rs. 190 crores. 

(e) and (f) The aircraft which crashed In Srlnagar 
recently was a second hand trainer aircraft, bought from 
Kyrgyzstan and was last overhauled In HAL In March, 
1999. 

{English] 

coco Pumpa 

3212. SHRI TARACHAND BHAGORA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number 01 Company-Owned Company Operate 
(COCO) petrol pumps Nnning in the country, State-wise; 

(b) whether the Government have received any 
complaints from any 01 the State where COCO petrol 
pumps have been captured by mafia's In connivance with 
the officials; and 

(c) if so, the detalta thereof and action propo888 to 
be taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) As on 31.7.2003, there were, 1,076 
company-owned, company-operated (COCO) retail outlets 
(petrol pumps), Nn by the public sector 011 companies, In 
operation in the country. 

(b) and (c) No, Sir. No specific complaint has been 
received regarding capture of COCO retail outlets by any 
maf .. in connivance with the officials of the 011 companies. 

Inclualon of Cut.. In SCa Lilt 

3213. SHRI V. VETRISELVAN: 
SHRI SOHAN POTAI: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the details of requests/proposals received from 
various State GovernmentslUT administrations for inclusion 
of certain caste in the list of Scheduled Castes during 
the last three years, till date, State-Wise, UT-wise; and 

(b) the present status of those requests/proposals, 
State-wiselUT -wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) and (b) 82 proposals regarding inclusion 
of certain castes in the list of Scheduled Castes have 
been received from various State Governments and Union 
Territory Administrations during last three years and till 
date. The State/Union Territory-wise number of said 
proposals received and their current status Is mentioned 
in the Statement enclosed. Out of 82 proposals, one 
proposal of Government of Punjab has been included in 
the Constitution (Scheduled Castes) Order, 1950. 
Remaining proposals are In different stages of processing 
as per approved modalities. The proposals are required 
to be proce88ed In consultation with various agencies, 
therefore, no timeframe can be assigned for finalizing 
these proposals. 

Stlltement 

Present status of propoeals 

SI. No. StatefUnlon Territory Total Referred to Referred to Included in 
Proposals RGI NCSCST the SC list 

2 3 4 5 6 

1. Chandigarh (UT) 2 0 2 0 

2. Dadl'll and Nagar Haveli (UT) 0 1 0 ,. 



97 Written NJsweI8 SRAVANA 23, 1925 (SMa) 98 

2 3 

3. NCT of Delhi 1 

4. Gujarat 3 
5. Haryana 4 
6. Himachal Pradeeh 2 
7. Jammu & Kashmir 3 
8. Kamataka 5 
9. Kerala 8 

10. Madhya Pradesh 9 
11. Maharashtra 4 

12. Manipur 

13. Orissa 30 

14. Punjab 1 

15. Tripura 3 
16. Uttar Pradesh 1 

17. Uttaranchal 3 
18. West Bengal 1 

Total 82 

earning. from Freight and Pauenger F .. 

3214. DR. JASWANT SINGH VADAV: 
SHRIMATI KUMUDINI PATNAlK: 
SHRI RAJO SINGH: 

WUI the Minister of RAILWAVS be pleued to ..... : 

(a) the targets set and achieved In regard to revenw 
eamings from passenger fare and freight during the yeanI 
2002-2003 and tin July 2003; 

(b) the Revenue collected by the Railways through 
fare and freight during the above period, zone-wile; 

(c) the liability of the Railways during the Mid pertod, 
zone-wise; 

Year P .... nger 

Target Actual 

2002-03 12730.00 12575.44 

2003-04 13620.00 4286.29 
(upto July 

ApproxImate) 
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(d) whether the liability hal outatllpped the revenue 
created; 

(e) If 10, whether the Govemment are conekiertngto 
take some Innovative meuurea to create revenue In order 
to bridge this gap; 

(f) If 80, the detaIII thereof; and 

(g) the percentage of the railway Income from freight 
and farea earmarked for the .. curlty meuur.. and 
pauengera amenities during .. ch of the lot three y .. ,., 
aaparately? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI BANDAAU DATTATRAVA): (a) The 
S8rgeta Nt and IIChIe¥ed during 2002·2003 and till July 
2003 In r8IpeCI of revenue earnIngI from pMMnger ,.,.. 
and freight are .. under; 

(Re. In crote) 

FnNghI 

Target Actual 

28658.00 28504.82 

27815.00 8201.85 
(upto Juty 

ApproxImate) 

• 
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(b) Revenue collected by the RaIlways through fare and freight during 2002-2003 and tiN July 2003 are as 
under: 

(As. in crore) 

Railway Passenger Freight 

2002-03 2003-04 2002-03 2003-04 
(upto July (upto July 

Approximate) Approximate) 

Central 2621.65 589.26 4244.96 717.64 

Eastern 1151.44 268.86 2793.88 209.92 

East Central" 248.00 786.87 

East Coast" 82.97 905.28 

Northern 2380.43 640.38 4240.67 568.82 

North Central" 262.10 458.51 

North Eastern 713.02 172.71 536.56 123.56 

North East Frontier 267.27 102.02 618.57 198.41 

North Western" 152.96 235.86 

Southem 1344.83 372.94 1271.91 386.01 

South Central 1207.03 376.32 2693.26 710.34 

South Eastem 868.58 136.26 6870.27 698.34 

South East Central· 70.99 787.95 

South Westem· 129.91 219.25 

Westem 198e.74 519.89 3234.74 639.94 

West Central· 158.57 565.15 

Metro 34.65 12.15 0.00 0.00 

Total 12575.44 4296.29 26604.82 8201.85 

(c) Zone-wise Ordinary Working ExpeneH during 
1 2 3 2002·03 and till July 2003 are .. under: 

(Ra. In Crore) Eastern 3818.75 830.71 

Railway OrdinaryWOI1dngExpenaea East Central· 580.93 

2002-03 2003-04 East Coast· 358.04 
upto July 

(Approximate) Northern 4827.52 1192.05 

2 3 North Central· 460.89 

Central 4681.11 1060.83 North Eastern . 1591.56 318.98 

• 
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North East Frontier 

North Western" 

Southern 

South Central 

South Eastern 

South East Central' 

South Western' 

Western 

West Central" 

Metro 

Total 

2 

1178.70 

2568.84 

2834.96 

4523.64 

3570.99 

88.27 

29684.34 

3 

381.68 

368.95 

804.70 

865.63 

873.14 

309.80 

176.84 

880.28 

371.01 

28.99 

9863.05 

°Note: Accountsl of eamlngs and expenditure In respect of aeven 
new zones are being separately maintained w.e.f. 1.4.2003. 

(d) No, Sir. 

(e) and (f) Does not arise. 

(g) A" the Railways' earnings are deposited Into the 
Consolidated Fund of India. No fixed annual p8R)entage 
are eamarked for the security measures and pa8Mnger 
amenities out of Raitway income from freight and fare. 
However, expenditure on RPFIAPSF/Order Police Is met 
from revenues .. part of working expen .. IMlder Demand 
12 and major expenditure under ·Passenger AmenIties-
is met from Railways Plan outlay in addition to expenditure 
incurred from revenue for repairs and maintenance. 

Old Rail Engine. 

3215. SHRI PADAM SEN CHOUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the total number of engines In the AaJlways along 
with the number of such engines which are stili being 
plied despite their life-span Is over; 

(b) whether the Government propose to Immediately 
replace these engines in view of the fear of acddenta by 
plying such engines; 

(c) if so, by when; and 

(d) the amount likely to be spent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) On 
Indian Railways, 33 Steam, 4835 DleMI and 2958 ElectrIc 
Iocomotlvee are wortdng. Out of which 33 Steam. 301 
Diesel and 18 MG Electric locomotive. are working 
beyond their codal life. 

(b) and (c) Main nne broad gauge overaged locos 
are likely to be replaced by the end of 10th ftve-year 
Plan. However. the steam locos are not being replaced 
for heritage reuona and MG /c)(:a. are not being replaced 
In view of ongoing broad gauge conversion. However, It 
is ensured that all Iocomotlvee, Irreepecllve of age. are 
kept In good mechanical fettle to enau... safety of train 
operations. 

(d) The amount likely to be spent Is approx. RI. 884 
crores for replacing main line Broad Gauge DieM! locos. 

[Transilltion} 

Computerlutlon of Air Kendru 

3216. SHRI RAMDAS ATHAWALE: WUI the Minister 
of INFORMATION AND BROADCASTING be pleued to 
state: 

(a) whether the Government propoee to computerize 
the Akaahvanl Kendras to enable them to perfonn better; 

(b) if 80, the detaIls of the eetlmated expenses likely 
to be incurred In each such Kendra; and 

(c) the time by which a final decision Is likely to be 
taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (8HRI RAVI 
SHANKAR PRASAD): (a) Y .. SIr. 

(b) DetaIls of the propoeed expenaee Uuly to be 
Incurred on each of the Kendrsalofflcee are .. follows: 

(I) Zonal OffIce As. 70.00 Iakhs. 

(Ii) Big Statlon-Aa. 3.00 1aIcha. 

(III) Small StatIon-Rs. 1.5 Iakhs. 

(c) The proposal is expected to be finalized within 8 
year. .. 
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[Eng/ish] 

Amount Spent by DAYP on AcIWrtI...,.,. 
3217. SHRI KHAGEN DAS: Will the Minister of 

INFORMATION AND BROADCASTING be plealed to 
state: 

(a) the details of percentage and the amount spent 
by DAVP on advertlaementa during the period from April 
1, 1999 to March 31, 2003, language-wile; 

(b) the details of criteria for getting DAVP 
advertisements; and 

(c) the number of newspapers of North-Eastem States 
are fovoured with DAVP advertisements, language-wise 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) The details of percentage and 
the amount committed by DAVP on adverti8ernenta during 
the period from April 1, 1999 to March 31, 2003, 
language-wise are given is the enclosed statement-I. 

(b) For getting DAVP advertisements, the newspapers 
and periodicals have to be ampanelled with DAVP, fulfilling 
norms prescribed as per the Advertising Policy of the 
Government of India and Guidelines for Empanelment of 
Newspapers with DAVP. 

(c) The number of newspapers of North Eastem 
States in which DAVP advertisements were releesed, 
language-wise and State-wise is given in the statement-II 
encloaed. 

Bfa"""nt I 

Details of Percentage and the Amount Committed by 
DAVP on Advertlaements during 1., April, 1999 to 

31st Man:h, 2000 

S.No. Language Percentage of AmoIIIt Amount In RI. 

2 

1. English 

2. Hindi 

3. Urdu 

4. Punjabi 

3 

45.03 

29.48 

2.94 

1.84 

4 

365301023 

239139646 

23875821 

13314959 

2 

5. Marathi 

6. Gujarat 

7. Sindhi 

8. Aaaameae 

9. Bengali 

10. Oriya 

11. Tamil 

12. Telugu 

13. MalayaJam 

14. Kannada 

15. Sanskrit 

16. Nepali 

17. Mizo 

18. Khaal 

19. Konkeni 

Total 

3 

4.16 

3.73 

0.12 

0.38 

4.13 

1.45 

1.88 

0.87 

2.47 

1.59 

0.01 

0.04 

0.07 

0,01 

0.00 

100.00 

4 

33725998 

30246669 

952026 

3089525 

33490076 

11803940 

15249856 

706P318 

20076387 

12918192 

62325 

333102 

602811 

58373 

8196 

811314143 

Details of Peroentage and the Amount Committed by 
DAVP on AdverlJsements during 1st Aprlf, 2000 to 

31st Match, 2001 

S.No. 

2 

1. English 

2. Hindi 

3. Urdu 

4. Punjab! 

5. Marathl 

6. Gujarati 

7. Sindhi 

8. Aaamese 

9. Bengali 

Qriya 10. 
~ 

3 4 

47.25 

28.04 

2.66 

1.51 

3.97 

3.48 

0.11 

0.31 

4.48 

1.30 

349104175 

207136419 

1954n60 

11191343 

29311752 

25721667 

824761 

2285241 

33131798 

9635101 
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2 3 4 2 3 4 

11, Tamil 1.85 13661079 17. Mlzo 0.07 495856 

12, Telugu 0.98 7224846 18. Khasl 0,01 55888 
13, Malayalam 2.34 17259402 

19. Konkanl 0.00 5178 
14, Kannada 1.62 11960353 

15, Sanskrit 0.00 7105 20. Manlpuri 0.00 3066 

16, Nepali 0.03 242710 Total 100.00 738805298 

St8telHnt-ll 

Number of NewspIIp(Irs of North Eastem S,.tH, Lsnguege-wlae to whom DA VP AMttiNmenta 
were Issued during 1999-2000, 2000-2001, 2001-2002 and 2002-2003, 

S,No. Language No. of Publlcationa 

1999-2000 2()()()'2001 2001·2002 2002·2003 

2 3 4 5 6 

Language: ENGLISH 

1, Assam 13 10 9 8 

2. Manipur 2 2 2 1 

3, Meghalaya 2 2 2 2 

4. Sikkim 

5. Tripura 2 3 3 2 

6. Arunachal Pradesh 2 1 1 

7. Nagsland 1 

Language: HINDI 

8. Assam 39 28 21 23 

Language: BENGALI 

9. Tripura 21 11 10 8 

Language: NEPALI 

10. Sikkim 2 2 3 

Language: MIZO 

11, Manipur 1 1 

12. Mizorar.n 

• • 
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2 3 4 5 6 

Language: KHASI 

13. Meghalaya 2 2 1 1 

Language: MANIPURI 

14. Manipur 2 2 

Total 88 64 55 55 

Details of Percentage and the Amount Committed by DetaIls of Percentllge and the Amount Committed by 
DAVP on Advertisements during 1st AprIl, 2001 to DA VP on Advertisements during 1st April, 2002 to 

31st March, 2002 31st March, 2003 

S.No. Language PertIrdagI 01 AnIOII1I AmOId in RI. S.No. lMIpge ~  AmoIn in As. 

1. English 50.62 448597644 1. English 47.56 476287064 

2. Hindi 26.96 238936376 2. Hindi 28.74 287752047 

3. Urdu 2.01 17852923 3. Urdu 2.52 25256183 

4. Punjabi 1.31 11628998 4. Punjabi 1.36 13624807 

5. Marathi 3.61 31994013 5. Marathl 3.70 37012223 

6. Gujarati 3.25 28774349 6. Gujaratl 3.48 34896961 

7. Sindhi 0.10 880288 7. Slndhl 0.12 1245155 

8. Assamese 0.34 2998489 8. Auameae 0.38 3602999 

9. Bengali 4.10 36312899 9. BengaH 4.62 45273382 

10. Oriya 1.33 11813088 10. Ortya 1.44 14463596 

11. Tamil 1.81 14304425 11. Tamil 1.72 17228958 

12. Telugu 0.94 6292852 12. Telugu 0.97 9730259 

13. Malayalam 2.54 22515101 13. . MalayaJam 2.14 21458414 

14. Kannada 1.17 10390164 14. Kannada 1.17 11729360 

15. Sanskrit 0.00 11529 15. SanskrIt 0.01 62497 

16. Nepali 0.02 201601 16. Nepali 0.04 371152 

17. Mizo 0.06 529314 17. Mizo 0.09 924835 

18. Khasi 0.00 29351 18. Khaai 0.00 5968 

19. Konkani 0.00 3451 19. Konkani 0.00 2734 

20. Manipuri 0.02 189341 20. Manlpuri 0.05 484432 

Total 100.00 886258376 Total 100.00 1001394826 
f· 
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(Translation) 

SchoollHoatel for Se. 

3218. SHRI PUNNU LAL MCHALE: WIU the Mlntater 
of SOCIAL JUSTICE AND EMPOWERMENT be pleaaecl 
10 state: 

(a) whether a voluntary organization named Dr. 
Bhimrao Ambedkar SIkshan SanIthan, Mungell, Diltrict 
Bilaspur working for the scheduled cutes people In 
Chhattisgarh State had sent an action plan (project) 
relating to construction of a reak:lentiaJ echool for boys 
and girts students, a hostel and other workl to the Union 
Government alongwith the I'8COrnmendation of the State 
Govemment; 

(b) if so, the action taken thereon and Mao t he 
shortcoming found in the said project; 

(c) the reasons for delay in sanctioning the said 
project; and 

(d) the time by which It Is likely to be accorded 
sanction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
KAILASH MEGHWAL): (a) to (d) The propoaaJ of the 
voluntary organization named Dr. Bhlmrao Ambedkar 
Shikshan Sansthan, Mungeli, District Bllaspur has been 
received in this Ministry from Government of Chhaftlsgarh 
for opening of hostel and residential school. As per the 
details of recurring and non-recurring costs of the project 
proposed by the Organisation, the grant-In-aid has not 
been sought for construction of hostel and residential 
school and instead the provision for rent has been 
included in the proposal. The inspection raport as received 
from Government of Chhattlsgarh was not In the 
prescribed proforma, therefore, the State Government has 
been requested to fumlah the Inspection report In the 
prescribed proforma, which is awaited. The proposal of 
the said organization wlU be considered for sanction after 
the receipt of the report from State Government and 
subject to availability of funds for the year 2003-2004. 

(English) 

Supply of LatMt Tectmology ......... ..s ...... 
3219. SHRI G. PUTTA SWAMY GOWDA: Wit the 

Mlni8ter of DEFENCE be pI •• ld to atate: 

(a) whether the Helmet, Jacket and other Items of 
piIotI and other crew members of the Indian Air Force 
are outdated standards; 

(b) If eo, the fect8 thereof; and 

(c) the atepa taken by the Govemment to provide 
latest technology helmet, jacket and other Itema? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) 0088 not arise In view of reply to pari (a) above. 

(c) Only latest version 8S applicable to the aircraft Is 
provided in consultation with Directorate-General of 
Aeronautical Quality Aaaurance (DGAQA)lCentr.' for 
Military Air Worthlne.. and Certification (CEMILAC). 

[T'ranslatlon) 

Action .Inat Quilty omct.l. 

3220. SHRIMATI RAJKUMARI RATNA SINGH: 
SHRI RAM TAHAL CHAUDHARY: 

WiU the Minister of RAILWAYS be pIeaMd to state: 

(a) the number of officers and staff agalnat whom 
action has been taken as 8 result of the enquiry held on 
complaints received regarding poor and unaatiaflCtory 
state of cleanliness and sanitation at stations and In 
paaeenger trains; 

(b) the zone-wise details thereof for the last three 
years; 

(c) the outcomes eo far of the action ,Initiated during 
the last three years and the zone-wile detail. thereof; 
and 

(d) the steps taken by the Govemment on the buIa 
of the outcome? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a> to (d) 
The compIainta regarding cteenIIneu and .."Itation at 
stations and In paMnger tralna are InveItIgated and 
corrective action taken agall18t the defautter staff fOWld 
negligent. The details of epecIflc action taken are not 
eepandely maintained for this actMIy. 

Vartoua action. taken to Improve aanltatlon on 
Rdwey aIatIona and In traIna Include etrangthenk1g of 
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monitoring and supervision, introdudion of Pay & Use 

scheme of toilets, emphasis on mechanized cleaning 

processes, provision of washable aprons and additional 

dustbins, regular removal of garbage, spraying of 

insecticides, repairs to drains, monthly intensive cleaning 

of coaches, use of high pressure jet cleaning plants at 

coaching depots and mobile jet cleaning machines at 

stations enroute, use of improved and eco-friendly cleaning 

agents, use of various media to educate the passengers 

& seeking their co-operation to keep Railway areu and 

trains clean, developing identified stations as 'Clean Train 

Station' to provide effective enroute  cleaning of long 

distance trains etc. 

[English] 

Supply of Matching Metallic Delonatora 

3221. SHRI CHANDRA VIJAY SINGH: Will the 

Minister of DEFENCE be pleased to state: 

(a) whether the absence of Matching Metallic 

Detonators has  rendered 1.91 lakh grenades useleas, and 

grenades df the value of As. 8.94 crore have thereby 

accumulated at various Arms Depots; 

(b) if so, whether As. 22.08 crores spent on their 
manufacture has thus gone waste; 

(c) the reasons for non-supply of matching metallic 

detonators; 

(d) whether any responsibility has been fixed for the 

short supply; and 

(e) if so, the details thereof and the steps are 
envisaged to prevent recurrence? 

THE MINISTER OF DEFENCE (SHAI GEORGE 

FERNANDES): (a) to (e) A shortfall In supply of quality 
complaint metallic detonators resulting in rendition or 1.91 
lakh grenades, valued at Rs. 8.94 Crores as unusable 
and an expenditure of Rs. 22.08 Crorea Incurred on 

production of 11.50 lakh defective detonators having 

become wuteful has been reported In para 9 of the 
Report No. 6 of 2003 (Defence Servlcea) of the 

Comptroller & Auditor General of India. 

In this regard It Is stated that the grenades were 
supplied by the Ordnance Factoriee aJong with matching 

detonators which were as per the specifications and 
accepted by the Director General Quality Aasurance. 

Howev.r, due to under performance of these detonatcn 

in field conditions a ban on use of these detonato ... was 

Imposed by the Army Headquart..... The grenades are 

upgraded as serviceable on association of detonators, 

therefore classifying such accumulation of grenades, as 

useless, Is not correct. 

Further based on trials, in consultation with the user 

directorat., production of detonators of 4 second delay 

has been approved with three years ahelf life. The 

Ordnance Factories have already supplied 4 latch and 

3.26 lakh detonators of 4 aecond delay during the years 

2001-2002 and 2002-2003 respectively. The production 

of detonators of 7 second delay has not yet commenced 

pending clearance of the trials being carried out In 

consultation with the user diredorate. 

As regards 11.5 Iakh detonators reported as defectivel 

unserviceabte in the report of the Comptroller Auditor 

General of India, It Is stated that based on the revalidation 
trials only 3.13 lalch detonators (1.86 lakh of 4 second 

delay and 1.27 lakh of 7 second delay) were found 

unserviceable. 

Since the grenades were initially supplied with 

matching detonators there is no question of holding 

anybody responsible for short supply of detonators. 

[Translation} 

Import of Machlnea to Check Bridge. 

3222. DR. ASHOK PATEL: Will the Minister of 

AAILWAYS be pleased to state: 

(a) whether the Govemment propose to Iq)ort special 

machines to examine the condition of worn out bridges 
with latest methods; 

(b) If so, the details thereof; 

(c) the expenditure Ulcely to be incurred on the import 

of ultra modem machInea; and 

(d) the time by which th... machines are likely to 

be Imported and made operative? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANOARu DATTATRAYA): (a) to (d) 

In pursuance of the recommendatIonI of Railway Safety 
RevIew Committee (RSRe), n Ie proposed to procure 

some mobile testing laboratories with state of Art Non-

Deatructive Teeting Equipment for condIdon III88S8m8trt 
$ of bt1dges. Initially, the ~ and Rall-curn-Road 
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laboratories, at an approximate cost of As. 12.7 crol'88, 
have been sanctioned In 2003-04. Some of the 
equipments, out of theH, may get imported aIIo. Theee 
equipments are likely to be procured in a years' time. 

[English} 

Supply of LNG to Public • Private Prolecta 

3223. SHRI PRAVIN RASHTRAPAL: WIll the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the norms for supply of LNG to public & private 
projects; 

(b) the number of applications received for supply of 
LNG by the Private Sector as on March 1, 2003, and 
are lying pending; and 

(c) the present status of the demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) UquHIed Natural Gas (LNG) has been 
placed under Open General Licence (OGL) wIth 
permission for 100% Foreign Direct Investment (FOI). The 
prices and norms of supply of LNG will be market 
determined between the buyers and the seUers of LNG. 
Govemment does not regulate supply or prices of LNG. 

(b) Does not arise in view of (a) above. 

(c) There is a large gap between the demand and 
supply of natural gas. At present, as against an aUocation 
of 119 Million Standard Cubic Meters Per Day (MMSCMD) 
of natural gas, supply of natural gas Is around 85 
MMSCMD only. 

ReMrve, of 011 and Gu In IhdhJII Pr8deeh 

3224. DR. (MRS.) RAJESWARAMMA VUKKALA: 
SHRI ASHOK ARGAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to stale: 

(a) whether the re&8I'V88 of Natural Gaa and 01 have 
been found in Madhya Pradesh pattic:uIatIy in Sheopur 
and Shahdol districts recently; 

(b) if so, whether any team has been Hnt by ONGC 
for conducting eurvey there; Md 

(c) If 80, the action taken by the survey team and 
the details of the gas and 011 reserves found there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (b) No, Sir. At present, on and 
Natural Gas Corporation Limited (ONGC) does not hold 
any Petroleum Exploration License (PEL) In the areas 
failing in the districts of Sheopur and Shahdol 'of the 
State of Madhya Pradesh. 

(c) Does not arise in view of (a) and (b) above. 
However, during 2002-03 and 2()()3.04 (upto 30.06.2003), 
91 Ground Line Kilometre (GLK) of two dknenslonal (20) 
seismic data has been acquired by ONGC In Delakheri-
Chawalpani-Matkull-Rampur are.. failing In the districts 
of Chhlndwara, Betul and Hoahangabad In Madhya 
Pradesh. 

ouu.y Plan for Tamil N8C1u 

3225. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pIeaaed to state: 

(a) the detalle of projecte pertaining to Heavy 
Industries as provided in the Ninth and Tenth Plan outlay 
for Tamil Nadu; 

(b) whether the deficenaing of non-strateglc sector, 
the private sector Is setting up heavy InduetriM In are .. 
more suitable to them, rather than aocio-economIc need, 
thus creating industrial Imbalance In the country; and 

(c) If 80, the extent to which the Government 
propoaea to NMnedy this eItuation? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SUBODH MOHITE): (a) 
There are 5 PSEalUnita located In the State of TamU 
Nadu which are under the admtnI8tratJve control of the 
Department of Heavy Industry. The achemea of theM 
PSEalUnita broadly fall Into the category of renewaIe, 
replacement, modemlzatlon and for improving producMy. 
The detaiI8 of 8th & 101h Plan ouday In reepect of theM 
PSEalUn1t8 are given In the .... ement encIoHd. 

(b) and (c) Consequent upon liberalization and de-
nc.n.tng of norHtrat.gic sector. ptOmOIer8 take their own 
deciIion on location for I8lting up 1ndu8b1IIIW1b. Market 
forcel are expected to take care of ImbaI8ncee over a 
period of time. 

• 
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Details of PSEs a/ongwlth actual expenditure In 9th Plan and proposed outlay for 10th Plan 

S.No. Public Sector Enterpriee. 

1. Bharat Heavy Electrical. 

2. 

3. 

4. 

5. 

Limited (BHEl) 

(I) High Pressure Boller Plant, 
Tlruchi. 

(ii) Seaml"s Steel Tube Plant, 
Tiruchi 

(ill) Boller Auxiliaries Plant, 
Ranlpet. 

Andrew Yule • Company 
Umlted (AYCl) 
Transformer and Switchgear 
Unit, Salai Adyar 

Rlchtlrdaon • Crudd .. 
Limited (R.C) 
R&C Unit Caaslmode 

Bum Standard Company 
limited (BSCl) 
BSCl Salem Works, Salem 

Hlndu.tan Photo Filma Mfg. 
Comptlny Limited (HPF) 
HPF Unlt-Ootacumund 

Promotion of NCES 

3226. SHRI Y.V. RAO: Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be ptened to 
state: 

(a) whether the Government are awar. that 
conventional energy sources are depleting due to 
Increasing use and population; 

(b) if 50, for promoting the non-conventional energy 
sources, whether the Government propoee to Inc ...... 

9th Plan 

(Actual Expenditure) 

226.60 

1.20 

0.71 

29.22 

8.72 

10th Plan 

(Proposed outlay) 

70.00 

6.00 

0.62 

1.50 

10.00 

subsidies on the non-conventlonal energy sources; and 

(c) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) Yes, Sir. The Government are aware 
that conventional energy resourcea are finite. 

(b) and (c) The Ministry Is providing Central FInancial 
Aaslltance for promoting non-conventlonal energy, the 
detalil of which uncler various programme during 2003-
04 are given In the Statement encIoIed. 

c.ntral Financial AssIstance provided under ,..., Non-Conventional Energy PrograrnrnfItI during 2003-2004. 

S.No. Name of Programme 

1 2 

1. Family Type b\ogal planta 

3 

Rs. 1800 for general category, 

As. 23001-for Scheduled eut., Scheduled Tribe, desert 
dIIfric", amau and ~ tannera, I8ndIeII labourers, teraI 
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2. 

3. 

4. 

5. 

6. 
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Solar PhotoYolta1c Programme 

Solar Home System 

Model 1 (18W module, 1 light) 
Model 2 (37W module, 2 lights) 
Model 3 (37W module, 1 light, 1 fan) 
Model 4 (74W module, 2 light. 1 fan) 
Model 5 (74W module, 4 light) 

Street lighting System 

Stand alone SPY Power Plant & other 
Community Systems. 

SPY Water Pumping Programme 
Capital subsidy 

Loan from IREOA 

Water Pumping WInd MIlls 

Small aero-generatol'8 and hybrid 
systems 

Solar Cookers 

Dish type 
Community Type 
Steam Cooktng Sytltem 

3 

region of Uttaranchal, Weet&m Ghats and other notified hilly 
areas; 
Rs. 3500 for Jammu & Kashmir; Himachal Prad •• h; 
Uttaranchal (excluding teral region); Nllgirta In Tamil Nadu; 
Sardar KUl"lOOng and Kallmpong IUb-dIviIiona of Oarjeeling 
district and Sundarbans In Wee. Bengal; and Andaman and 
Nicobar lalande. 
Rs. 11,700 per plant for north Eul8m States & Sikkim 
(except plain areu of Aaaam); and 

Rs. 9000 per plant for plaln areu of Aaaam. 

For States For Special category Stat .. 
and Ielandl (Other than 
UTs) Including NE States 

50% of ex-wones OOIt, 
subject to a maximum of: 
Rs. 3,0001-
Rs. 5,5001-
Rs, 5,600/-
As. 10,0001-
Rs. 10,0001-

As. 1 1 ,0001-

Rs. 1.80 IakhlkWp of 
PV array capactty 

90% of ex-wor1cs coat, 
subject to a maximum of: 
Re. 5,0001-
As. 10,0001-
Rs. 10,0001-
As. 18,0001-
Rs. 18,0001-

As. 20,0001-

Rs. 3.50 IakhlkWp of PV 
array capacity 

For States: R.. 1351Watt of Spy array with 
maximum of Re. 2.50 laktVayetem. 

For Special category Stat .. and IlIandI (other than 
UTs): max. 90% of the approved ex-worb COlt 
subject to a maximum of RI. 2.50 Ialchley8lem. 

Loan 0 2.5% and 5% Interest ratn to 
Intermedlariee and users reepectlvely. 

RI. 20,000 to Rs. 45,000 per ayal8m. 

Re. 2.00 Iakha per kilo-watt or 50-70% of ex-wOfb 
coet, whichever Ie .... 

For Statee 

6()Ok of total cost limited 
to maximum of: 
Re. 2,5001-
RI. 25,0001-
50% of the eIigI)Ie 
capital cost 

50% for special category 
S..... and Ialandl (other 
than UT.) 

50% of total coat Hmlted 
to maximum of: 
Re. 2,5001-
Re. 25,0001-
50% of the eligible capital 
C08l 
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7. Biomau Gasifier 

a. Captive Usage 
for States 

Special category States and IBlands 
(Other than UTs) 

b. Village Electrification Project 
For States 

Special category States and Islands 
(Other than UTa) 

c. Demonstration Project with 100% 
Producer Gas Engines for Power 
Production. 

For State 

Special category States and Islanda 
(Other than UTa) 

d. Converaion of existing Diesel Power 
Planta in 11 special category Stat.. and 
all Islands 

8. Small Hydro Power Programme 

Capital Subsidy for Gov!. sector SHP projects 

Upto 100 KW 

From 101 KW to 999 KW 

3 

For Thermal Applications (upto 3MWth): 
Rs. 1.25 Iakhl300 kWth 

For electrical/mechanical applications (upto 1 MWe): 
Rs. 1.50 Iakhl100 kWe 

20% higher CFA of the above 

60% of the basic package price of Rs. 15 lakh/50 
kWe & Rs. 1.50 lakhal50 kWe towards biomass collectionl 
processing and 5 years AMC and As. 1.5001- per household 
for Intemal wiring as mlcro-credit. 

90% of the basic package price of Rs. 15 lakh/50 
kWe & Rs. 1.50 lakhalSOkWe towards biomass collection! 
processing and 5 years AMC and Rs. 1,5OOI-per household 
for internal wiring as micro-credit. 

Rs. 15.00 lakhl100 kWe for blomua gasifier with 100"10 
producer gas engine and As. 10.00 lakhl100 kWe for 100% 
producer gas engine alone on pro-rata basis. 

20% higher CFA of the above. 

Rs. 10.00 lakh/1oo kWe on pro-rata basla. 

(a) 90% of the project cost upto As. 60,000 per KW for 
N E Region, Sikkim. J&K, H.P. & Uttaranchal. 

(b) 60% of the project cost upto Rs. 40,000 per KW for 
Notified hilly regions of aN other States & Islands. 

(c) 40% of the project coat upIO Rs. 20,000 per KW for 
Plain & other regions of all other States. 

(a) 90% of the project cost upto As. 60 lakhs plus 
As. 43,250/- per KW for N E Aegion, SlkkIm, J&K, 
H.P. & Uttaranchal. 

(b) 

(C) 

60% of the project COlt upto As. 40 lakhs plus 
Rs. 28,8501- per KW for Notified hUly regions of aU 
other States & 111anda. 

40% of the project COlt upto Rs. 20 lakhs plus 
As. 14,4251- per KW for Plain & other regions of aM 
0lt¥tr Stat .. 
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From 1 MW to 25 MW (a) 90% of the project coat upto RI. 4.6 crorea plus 
Re. 75 IakhI per MW for N E Region, Slkklm, J&K, 
H.P. & unaranchal. 

(b) 80% of the project COlt upto Rs. 3.0 crorel plUI 
As. 50 lakha per MW for Notified hilly regions of all 
other States & Islands. 

(c) <10% of the project coat upto RI. 1.5 cror.. plus 
As. 25 lakhs per MW for Plain & other regions of all 
other Stat ... 

Subsidy for Commercial SHP projects (a) 45% of the project coat upto RI. 30,000 per KW 
Upto 100 KW for N E Region. Slkklm, J&K, H.P. & Uttaranchal. 

(b) 30% of the project cost upto As. 20,000 per KW for 
Notified hilly regions of all other Statel & Islands. 

(c) 200.4 of the project coat upto As. 10,000 per KW for 
Plain & other regtona of all other Stat ... 

From 101 KW to 999 KW (a) 45% of the project COlt upto RI. 30 lakha plul 
Rs. 21,625/- per KW for N E Region, SlkkIm, J&K, 
H.P. & Unaranchal. 

(b) 30% of the project COlt upto Rs. 20 lakhl plul 
RI. 14,4001- per KW for Notifted hIIy regiona of all 
other Stat.. & Illands. 

(c) 20% of the project coat upto RI. 20 lakhl plul 
As. 7.2001- per KW for Plain & other regions of all 
other States. 

From 1 MW to 25 MW (a) 45% of the project cost upto Rs. 2.25 cront8 pM 
As. 37.50 lakha per MW for N E Region, Sikklm, J&K, 
H.P. & Ultaranchal. 

(b) 30% of the project coat upto As. 1.50 crorea plus 
As. 25 lakhs per MW for Notified hlKy regions of aU 
other States & Islands. 

(c) 20% of the project coat upIO As. 0.15 CI'OI'88 plus 
As. 1.25 lakha per MIN for Plain & other ragIona of all 
other Stat ... 

9. Wind Power Upto 60% of equipment coat with a ceiling of Rs. 3.6 
(i) Land based dernonItrIItIon protect erores per MW. 

(ii) Wind Hybrid Projectl Fun cost of the equipment subject to a ceiling of As. 70 
Iakh per kW. In addition, up to 90% for laying new or 
upgrading/extension of existing linel for decentr.llzed 
electrification in remote and difficult .f888. 

• • 
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10. SPV Grid Interactive Power Plant 

11. Biomass Power/Cogeneration 
Interest subsidy 

a. Bagasse Cogeneration 

Projects by CooperativeIPubIicIjoint 
Sector Sugar Mills 60 bar and above 
(40 to 100 bars and above) 

Projects In IPP mode In cooperative! 
public sector Joint lugar milia (60 to 
100 bar and above) 

Projects by private sugar mills (60 to 
100 bar and above) 

b. Biomase Power 

1 . Commercial co-generation projects 
Including captive power 
(60 to 80 bars and above) 

2 Commercial combustion projects 
Including captive power (60 to 80 bars 
and above) 

3. Atmospheric Gasification including 
captive power. 

4. Biomass Power/Cogeneration 
Projects: 
For all special category State, and 
Islands (Other than UTI) 

12. Power from urban & Industrial Wastes 

Interest subsidy for Industrial W ..... 

13. Solar Water Heating Systems (SWHS) 
Interest Subsidy 
Through BankslFls (Including houIIng 
finenclnv erg.) 
SWHS up to 5000 HIres capacity 
Through IREDA 
SWHS (any capacity) 
Solar air heating systems, desalination 
system, solar swimming pool 

14. Vltlage Electrification 

3 

For States: Maximum upto As. 2 IakhlkWp 

For SpecIal category States and IIIands (other than (UTI): 
As. 2.70 lakM<Wp. 

3%-6% (Acor rate applicable = 6%) 

2%-4% (Floor rate applicable • 8%) 

1 % .. 3% (Floor rate applicable = 8%) 

2%-3% (Floor rate applicable = 8%) 

2%-3% (Intel'88t Subsidy) 
(Floor rate appIIcebIe - 8%) 

2% (Floor rate applicable = 8%) 

Additional Interest subsidy 0 2%. 
(Floor rate applicable = 6%) 

Interest subsidy for reducing the rate of Interest to 6.0% 
(Floor rate applicable IE 6.0%). 
For Special Category Statae-Roor rate· applicable 4%. 

5% (to end user)-IndIvIduaI, Institution, u8OClallon, 
Sind busI .... estebIlehmenta, houaIng 
society/developers. (Hotels not eligible) 

5% for non-profit organieatlona. 
7% for profit-making organieations. 

As per the provlllon8 contained In the Solar PhotovottaIc, 
BIomaas Guifler and Small Hydro Power programmea. 

MW = Megawatt. KWp • KIlowatt peak. KW. kilowatt. SPY • Solar PhoIDvoIaIIc 
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{Translation} 

81.,. Reftnery 

3227. SHRI Y.G. MAHAJAN: 

SHRI RATILAL KAUDAS VARMA: 

Will the Minister of PETROLEUM AND NATURAL 

GAS be pleased to state: 

(a) whether the work on the Bina refinery project Is 
in full swing; 

(b) if so, the time by which the said project Is lIkety 
to be completed; 

(c) the cost likely to be incurred on the above project; 

and 

(d) the estimated production capacity of the said 

refinery? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMfTRA 

MAHAJAN): (a) For the main refinery, review of the 

process configuration has been initiated by Bharat 

Petroleum Corporation Umited (BPCL) In view of the 
changed demand-supply acenario of petroleum productl 
and recent changes in product specifications In the 

country. For tha cr088 country crude oil pipeline from 

Vadinar (Gujarat) to Bina (Madhya Pradnh). meant for 
supplying crude oil to the refinery, the work between 
single point mooring and crude 011 terminal has been 
initiated. 

(b) The project Ie likely to be completed by the end 
of the 10th Five Year Plan. 

(c) Revisad cost estimates of the project are 

Rs. 6,354 eror. at September, 2001 pricea. 

(d) Tha designed capacity of the refinery Is 6 mHllon 
matric tonnes per annum. 

(English) 

Dletanoe ...... Bh8tInde AmmunItIon 
Depot and Civil PopuIdon 

3228. SHRI BHAN SINGH BHAURA: WIll the MinI8ter 
of DEFENCE be pIeaecI to 1t8te: 

(a) whether there Is any propouI to expend Bhatinda 
Cantonment and Ammunition Depot; 

(b) If 10, the detda thereof; 

(c) whether there Ie a pruorIbed limit of dIItanoe 

between an ammunition Depot or Cantonment and civil 

population area; 

(d) if 80, the limits prescribed therefor; 

(a) whether It Is a fact that In the name of expansion 

of Bhatlnda Cantonment and ammunition Depot, these 

IImttI are being overlooked; 

(f) if so, whether as a reaun of thle expansion a 
large number of civil population. ln8tItuliona at Bhatlnda 

are being faced with the danger of evacuation from their 

own houses; and 

(g) If 80, the details of the Govemment's plan to 

provide relief to the propoaed ouat ... ? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) No, Sir. 

(b) Does not arise. 

(c) Distance between Ammunition Depot and civilian 

area only has been prescribed In WorU of Oaf.nee Act, 
1903. 

(d) The dlltance van.. between 600 and 2000 ydI. 

(e) to (g) Do not ariM in view of ~ to (a) 1Ibove. 

3229. SHRI RATILAL KAUDAS VARMA: WIA the 

Minister of RAILWAYS be pIeaeed to state: 

<a, the present status of ~ and 8cJta6. 

Ahmedabad gauge converalon work; and 

(b) the target fixed for completion of ukt project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRt BANDARU DATTATRAYA): (a) and 

(b) On Bhavnagar-Botad section, gauge conv.ralon 

beIween Botad-OhoIa has been ~  TIWlk IInIdng 

on DhoIe-Bhavneger MCtion .. In ~ and II t8fg8t8d 

for compIeIIon during 2003-04. .. 
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No gauge conversion of Botad-Ahmedabad is In 
progress. However, a survey for gauge conversion of the 
section has been aanctioned recently. 

National Truat for Welfare of Dlubled Per80nl 

3230. SHRI BIKRAM KESHARI DEO: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(8) whether National Trust for the welfare of persons 
of Autism, Cerebral Pa'-y, Mental retardation and Multiple 
Disabilities has been set up; 

(b) If so, the detal'- thereof and the steps the 
Govemment are taking to safeguard the Interest of these 
groups; 

(c) if ao, whether the Govemment have isaued identity 
cards to persons with disabilities and advised the States 
and Union Territories to do the aame; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
KAILASH MEGHWAL): (a) and (b) Yes, Sir. The National 
Trust for the Welfare of Persons with Autlem, Cerebral 
Palsy, Mental Retardation and Multiple Disabilities came 
into being in July 2000. Social, financial and physical 
security of a comprehensive nature for persons with 
severe disabilities is the ultimate goal of the National 
Trust. Govemment of India has contributed Rs. 100 crores 
for the corpus of the National Trust and the Income from 
this is being utilized to Implement the schemesl 
programmes of the Trust. 

The steps being taken for the welfare and care of 
persons with autism, cerebral paley, mental retardation 
and multiple dlsabUltles Include 88tting up of Local Level 
Committees to addreaa guardlanahip I .. uea, providing 
financial support to run day care, relplte care and 
residential care centres, training of special teachers and 
home based care givers, establishment of Information 
centres, envelopment and di ... mlnatlon of Information 
booklets for parents and families, organizing awareness 
campaigns and seminars etc. 

(c) and (d) The Identity cards to persons with 
disabilities are Issued by the State GovemmentlU.T. 
Administration. In order to have unlformtty In the identity 
cards for persons with disabltltiee, .0 .. to _ure that 
various legitimate concessIonsIbenefitI are available to 

persons with disabilities, the Ministry of Social Justice 
and Empowerment has in August 2000 circulated uniform 
guidelines in this regard to all Sta1ea/Union territories with 
a request to adopt the same for the purpose. As per the 
Guidelines, State GovemmentlU.T. Administration prescribe 
the appropriate authority and procedure for issue of 
identity cards, keeping in view the convenience of persons 
with disability, who should not have to travel for the card. 
All those who are certified by the appropriate authority to 
be suttering from disability as per the definitions given in 
the Persons with Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act 1995 will 
be eligible to obtain the Identity Card. A tnedicaI certiflCBte 
Is a necessary pre-requisite. In case of arty dispute, the 
appellate authority will be the State Commissioner for 
DlubIIIties. 

HPT Facllitle. for KokreJhllr 

3231. SHRI SANSUMA KHUNGGUR BWlSWMUTHIARY: 
WUI the Minister of INFORMATION AND BROADCASTING 
be pleaeed to refer to reply given to Uhstarred Question 
No. 3732 regarding MHPT faelltles for KokraJhar" and to 
state: 

(a) whether the scheme for setting up of a High 
Power Transmitter at Kokrajhar hu been approved; 

(b) ., 80, the steps taken 80 far by the Govemment 
In this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (c) The scheme for &ettlng 
up a High Power Transmitter at Kokrajhar has been 
Included In the Special PacIcage for North East Region 
and will be implemented, subject to approval of the 
competent authority. 

[Translation] 

Ae¥lv" of aSCl 

3232. SHRI RAMANAND SINGH: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether Bum Standard Company limited 
established In Niwar in Katnl district of Madhya Pradesh 

f sInCe 11985 has been closed down In the year 2000; 
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(b) if so, whether with the cloling down of thla 
company, thousands of worker8 have become 
unemployed; 

(c) if so, whether tender had been invited In March 
2002 with a view to run the said company through private 
party; 

(d) if so, the reasons for not accepting the tender 
quoting highe8t rate; and 

(e) the reasons for delaying the process of reviving 
the company by the Union Govemment In targer interests 
of the workers? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SUBODH MOHITE): (a) 
and (b) BIFR while sanctioning the revival scheme of 
BSCL on 16.4.1999 recommended closure of 7 (Seven) 
loss making Refractory Units (LRUs) including Nlwar 
Works, which were not found viable. AccordIngly all LRUs 
including Niwar Works have been closed w.e.f 31.12.2000 
and all employees of these units have been paid 
compensation according to Voluntary Retirement Scheme 
(VRS). 

(c) Since, BIFR has recommended for the closure of 
the LRU, action was initiated for Ita outright dispoIal. 

(d) and (e) The tenders invited could not be accepted 
as the bids received were below the reserve price. Aa 
per the BIFR scheme, the revival of Niwar Unit is not 
envisaged. 

Pending Hydel Power Project8 In M.P. 

3233. SHRIMATI JAYASHREE BANERJEE: WI. the 
Minister of POWER be pleased to state: 

<a) the number of pending and Incomplete hydel 
power projects in Madhya Pradesh; 

(b) whether there is a proposal to formulate any 
action plan to complete the incomplete projects In the 
State which were awarded to private sector; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtfrl MEHTA): (a) At preeenI, 
5 Hydro-electric Projects. namely, Inclra Sagar (1000 MW) 
and Omkareshwar (520 MW) in the Central Sector, 
Madhikheda (40 MW) and Banaagar Tons Phue-IV (20 
MW) in the State Sector and Maheahwar (400 MW) in 
the Private Sector are under Impfementallon In UIdIya 
Pradesh. 

(b) and (0) In order to expecIte the executton of 
Maheehwar Hydro-eIectrIc Project, the Government of 
Madhya Pradesh has decided ,., princIpIe8 to provide 
back-up guarantee to the bonds proposed to be bted 
by the promoter to fill up the equity gap cruted due to 
opting out by one of thetr equity partners. 

K8nungo Committee 

3234. SHRI MOl NUL HASSAN: WIll the Minister of 
POWER be pleased to Itate: 

(a) whether the Govemment are aware that the 
Kanungo Committee In 0 .... has strongly cutlgated the 
private company, BSES for .... ntlally siphoning out 
money and bringing neither capital nor expertlae In Its 
operation; and 

(b) If so, the reaction of the Govemment thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a> and (b) 
Govemment 0' Orl8s8 constituted a Committee 0' 
independent experts with SM S. Kanungo as Chairman 
to review the power 8ector reforms In the State In the 
year 2001. 

Main recommendations of the Committee Inter alia 
are as foUowa: 

(I) Keep In abeyance the up-valuation of ...... 
undertaken during the time of ... et transfer as 
it has needlnely added to the cost of power 
and made the task of achieving commercial 
viability more difficult. Up-valuation In respect of 
Orissa Hydro Power Corporalion (OHPC) needs 
to be eet aside. 

(h") Arrange financial support during tranaitlon for 
financing the revenue gap tlU commercial viability 
Ie achieved. 

(iU) Key to revfvaI of eector Is In improving efficiency 
and bringing down OO8ts. Launch as concerted 
drive to remove illegal connections such as 
hooking and effective meuuree to convert them 
Into regular connection. followed up by 
systematic billing and collection of energy 
chargee. Police protection to be provided for 
teams ~ out drivel to prevwd unauIhorized . 
uee of electricity. EMure 100% consumer 
metering wIhIn a year. 
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The Committee hal drawn attention to the need for 

the private promoters to bring In better management and 

arrange financial IUpport. 

The follow up action on the recommendations of the 
Committee comel under the purview of the State 

Government. 

[English] 

Sale of LPGlCNGlKeroHMIDI ... 1 

3235. SHRI SAl DUZZAMA: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government ar. losing on sale of 

kerosene and LPG/CNG and also on decrease in sales 

of diesel; 

(b) if so, the details thereof; 

(c) whether the losses are largely due to heavy 

imports of kerosene and LPG and charging high on the 

sale of petroVdlesel and other products to customers; 

and 

(d) if so, whether the Government propose to review 

its import policies to ensure seH-reliance In petroleum 

sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): (a) and (b) Salee of LPG & eNG have gone 
up during the last three years. Kerosene 18 an allocated 

product, therefore, aales are restricted to aUocation. With 

Increasing availability of LPG. Kerosene use is being 
gradually replaced by LPG especially for cooking 

purposes. Sale of Diesel recorded negative growth for 

the first time in the year 2000-2001 and 2001-2002. Major 
factors aHecting Diesel Sales were: 

(i) Sectors like Defence, Power, State Transport 

Undertakings, Marine, Cement, Mining, Textiles 

& 'Others' (Private) uplifted 1888 quantity during 

2002-2003. 

(Ii) Incre88lng use of cheaper alternate fuels like 

Private LDO and SKO replacing diesel  due to 

price advantage. 

(iii) Increasing use of CNG. 

(iv) Drought condittons In the year 2001-2002 leading 
to drop in agriculture production. 

(c) and (d) The PSU on Companies have reported 
that Increase In imports of the PMS Kerosene 18 one of 
the reasons affecting the sale of diesel In the country. 

As per the extant Exim Policy, Kerosene Is a free Import 

Item and no review of this policy is proposed. 

Efficiency of Railway. after c .... tlon of New ZOnM 

3236. SHRI RAMANAIDU DAGGUBATI: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the efficiency and safety in operations of 

Railways have improved with the creation of five new 

zones w.e.l. April 1, 2003; 

(b) if 80, whether there has allo been some 

improvement In Railways earnings after new zones come 

into being; and 

(c) If 80, the perceptible changes that have been 

noticed In this period? 

THE MINISTER OF STATE IN ~  MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Yes, 

Sir. 

(b) Since 01.04.2003, the total approximate earning 

on Indian Railways, to the end of June 2003, has 

increased by Rs. 240 crores as compared to the 

corresponding period of the previous year. 

(c) An increase of approximate 9.76 Minion Tonnes 

In loading, decrease of approximate Rs. 718 crores in 

Ordinary Working Expenses and reduction of 18 

consequential train accidents have been noticed In the 

first quarter of the year 2003-04 as compared to the 
corresponding period of previous year. 

Entrepreneurship Development Centre. 

3237. SHRI LAKSHMAN SINGH: Will the Minister of 

NON-CONVENTIONAL ENERGY SOURCES be pleased 

to state: 

(a) whether the Entrepreneurship Developmental 

Centres have been opened for promotion of Rural Energy 
In the country; 

(b) if 80, the details thereof; and 

(c) the number of entrepreneurs who have been 

trained In. these Centres during the last three years; State-
~ wise? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) No, Sir. ExistIng instltutlon8, 
such as Centre for Entrepreneurship Development at 
Bhopal (Madhya Pradesh), Hyderabad (Andhra PradeIh) 
and Madurai (Tamilnadu): Centre of Energy StudI .. and 
Research, Devi Ahllya VlshwavidyaJaya, Indore (Madhya 
Pradesh); Indian Institute of Entrepreneurship, Guwahatl 
(Assam); Maharashtra Industrial Technical Conaultlncy, 
Pune (Maharashtra); Non-Conventional Energy 
Development Agency, Lucknow (Uttar Pradeeh): Rams 
Krishna Mission Ashrams, Narendrapur (West Bengal) and 
Ranchi (Jharkhand); Sardar Patel Renewable Energy 
Research Institute, Vallabh Vidyanagar (Gujarat); The 
Energy Resources Institute, Bangalore (Kamataka); and 
North India Technical Consultancy Organisation Umited, 
Chandigarh (Punjab) were given funds for organizing 
Renewable Energy Entrepreneurship 

(c) The information is given below: 

State 

Andhra Pradesh 

Assam 

GUjarat 

Jhar1<hand 

Kamataka 

Madhya Pradesh 

Mahara8htra 

Total number of pereonl 
trained In renewable energy 

entrepreneurship during 
2000-01 to 2002-03 

2 

330 

55 
23 

40 

20 

127 

57 

Punjab 

Temtlnadu 

Uttar Pradesh 

West Bengal 

[Translation) 

2 

HIe 

84 

22 

50 

Schem .. for NCn In Rural A .... 

3238. SHRI PRADIP Y AOAV: Will the Mlnleter of 
NON-CONVENTIONAl ENERGY SOURCES be pleued 
to state: 

(a) the steps taken so far for providing non-
conventional energy kit to farmers for undertaking 
agricultural operations, an over the country; and 

(b) whether any 8UbaIdy Is provided for purchasing 
non-c:onventlonal energy klt; and 

(c) the amount of funds provided to each State for 
the purpose during 2002-20031 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAl ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) The Mlnlltry II Implementing the 
blogaa, solar photovoltalc water pumping Iystem and 
water pumping windmill prograrnmet In the country which 
help In agriculture and related u .... 

(b) The details of Central Financiat Alslatance for 
theM programnes are given In the encIoHcI statement-I. 

(c) The state-wile fundi releaaed under thele 
programmes during 2002-03 .... given In the enclosed 
statement-II. 

stIItement I 

Central Financial AssIstance provided unde, bIogas, .alar photovollJtJc wate, pumping I)'lItem8 
and water pumping wind miN progra"""". during 2OO3-lU 

SI.No. Name of Programmes Details of sub8Ich8 

2 

1. Bioges plants 

3 

Rs. 1800 for general category; 
As. 2300/-for scheduled cute, scheduled tribe, deMrt dIItricts, email 
and marginal farme .... IandIeu Ilbowera, teraI region of UtIaranchaI, 
Weetem Ghats and other notified hilly .rne; 

11\ 
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2 

2. Solar Photovoltalc Water 
Pumping systems 

Capital Subsidy 

Loan from IREOA 

3. Water Pumping Wind Milia 

AUGUST 14, 2003 to Queetlon, 136 

3 

Rs. 3500 for Jammu and Kashmir; Himachal Pradesh; UttaranchaJ 
(excluding teral region); NUgiris in Tamil Nadu; Saldar Kuraoong and 
Kalimpong sub-divisions of Oarjeeling district and Sundarbans in West 
Bengal; and Andaman and Nicobar Islands; 

Rs. 11,700 per plant for North Eastern States and SlkkIm (except 
plain areas of Aesam); and 

Rs. 9000 per plant for plain areas of Assam 

For States: As. 1351Watt of SPY array with max. of RI. 2.50 IakhI 
system. 

For Special Category States and Islands (other than UTs): maximum 
90% of the approved ex-works cost subject to a maximum of 
Rs. 2.50 lakhlsystem. 

For community drinking water euppIy: Rs. 1101Watt of Spy array 
maximum of Rs. 2.50 IakhIsystem. 

Loan 0 2.5% and 5% interest rates to Intermediaries and users 
respectively . 

Rs. 20,000 to 46,000 per system. 

St.tte-wiae funds reIeaNd under bIoga, solar photovoltaic water pumping systems and 
water pumping wind mill programmes during 2002-03 

(Rs. In Crore) 

SI. StateslUT Biogas Solar Photovoltalc Water Pumping 
No. Programme Water Pumping Wind Mil 

Programme Programme 

2 3 4 5 

1. Andhr. Pradesh 4.28 0.00 0.01 

2. Arunachal Pradesh 0.13 0.00 0.00 

3. Assam 0.00 0.00 0.00 

4. Bihar 0.00 0.00 0.00 

5. Chhattlsgarh 2.52 0.00 0.00 

6. Goa 0.00 0.00 0.00 

7. Gu;arat 2.47 ~ 0.92 0.43 
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2 3 4 5 

8. Haryana 0.16 2.45 0.00 

9. Himachal Pradesh 0.22 0.00 0.00 

10. Jammu & Kashmir 0.00 0.00 0.00 

11. Jharkhand 0.03 0.00 0.00 

12. Kamataka 5.73 0.00 0.00 

13. Kerala 0.09 0.00 0.00 

14. Madhya Pradesh 3.98 0.00 0.00 

15. Maharashtra 2.80 0.00 1.68 

16. Manlpur 0.19 0.00 0.00 

17. Meghalaya 0.25 0.11 0.00 

18. Mizoram 0.35 0.00 0.00 

19. Nagaland 0.00 0.00 0.00 

20. Orissa 2.55 0.00 0.00 

21. Punjab 0.00 8.38 0.00 

22. Rajasthan 0.07 0.00 0.00 

23. Sikkim 0.25 0.00 0.00 

24. Tamil Nadu 0.27 0.00 0.00 

25. Tripura 0.15 0.21 0.00 

26. Uttar Pradesh 0.00 0.00 0.01 

27. Uttaranchal 0.15 0.16 0.00 

28. West Bengal 4.14 0.00 0.11 

29. Andaman & Nicobar 0.00 0.00 0.00 

30. Chandlgartl 0.00 0.00 0.00 

31. Oadar & Nagar Havell 0.00 0.00 0.00 

32. Daman & Diu 0.00 0.00 0.00 

33. Delhi 0.00 0.00 0.00 

34. Lakshwadeep 0.00 0.00 0.00 

3S. Pondicheny 0.00 0.00 0.03 ,. • 
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Mod.rnlutlon of Dhanblld Railway Station (e) whether any complaint of Irregularity In the work 
executed so far has come to notice; and 

3239. PROF. RITA VERMA: Will the Minister of 
RAILWAYS be pleased to state: (1) If 80, the details thereof? 

(a) the amount spent on upgradatlon of Dhanbad 
railway station ao far alongwtth the year-wl.e detail. 
thereof; 

(b) the detaila of the works on which the said amount 
has been spent; 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) Rs. 
73.09 lakh In 2000-01, Rs. 109.20 Iakh in 2001-02 and 
Rs. 72.80 lakh In 2002-03 were spent on upgradation of 
Dhanbad atatlon. 

(c) the Itema of works yet to be executed under 
renovation and modemlaatlon of Dhanabad railway etatlon 
and the time stipulated for completion thereof alongwlth 
the details In this regard; 

(b) and (c) The details of works completed & works 
In progl'888 are given In the enclosed statement. 

(d) Ra. 22.55 lakh Is likely to be spent on the works 
yet to be completed. 

(d) the additional expenditure likely to be Incurred on 
these works; 

Statem.nt 

(e) No, Sir. 

(1) Does not arise. 

Worlcs .t Dhanbad .tat/on 

S.No. Details of work 

2 

1 . Improvement of PF no. 1 by providing water points, drainage, 
changing tllea and Improvement to 2 rooms 

2. Renovation by changing and replacement of gutter and RW pipe and 
ancillary work 

3. Provision of flooring and sanitary works to improve retiring rooma 
and dormltorlea 

4. Provision of tacllttlee lor physically handicapped puungera 

5. Improvement to retiring rooms, donnitorlea and waiting hall and 
provision of toilet for phyaicaHy handicapped puaengera 

6. Provision of manual and computerized auto enquiry ayatem-
10 lines 

7. Replacement of glazed partition wall and lalae ceiling In concourse area 

8. 2nd class waiting hall with new opening to PF no. 1 

9. 2nd entry to etatlon and Improvement to clrc:ulatlng area and new 
booking office on south tide. 

10. Provision of 2 bay PF ehed on PF no. 2&3 

11. Provision of new SPTM counters. r.novatlon of exI8tV'9 coUnters, 

Remarks 

3 

Completed 

Completed 

Completed 

Work in 
Progreea 

Completed 

Work In 
Progreaa 

Completed 

Work in Progrea 
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2 

12. Renovation of reservation complex 

13. Provision of platfonn benches with granite 

3 

Wortc In 

Prograu 

14. Replacement of corroded and damaged exiltlng pipelll'l8l and v.tvea 
in station area to Improve drinking water phue I. 

Completed 

15. Provision of corroded and damaged exletlng ~  and valves In 

station area phase II. 

Completed 

16. Provision of deep tubeweH 250 mm x 200mm for drinking to retiring 
and reservation complex. 

Work In 

Progra .. 

17. Model Station wori<s, improvement In circulating area for traffic 

segregation, provision of Island and green paIIage and provision of 
walkway for physically handicapped paseengera. 

Completed 

18. Washable apron at PF no. 2 

19. Provision of platfonn shed at PF no. 6&7 

Completed 

Completed 

20. Extension of wiring and signalling facility on PF line no. 8 & 7. Work In 
Progre .. 

[English} 

Training Inetftut.. of DDiAIR 

3240. SHRI S.D.N.R. WADIYAR: Will the Mlnlater of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Government have a propoMl to aet 

up any new Training Institute for the staff of All India 

Radio and Doordarshan; 

(b) if so, the details alongwith places identified for 

the purposes; and 

(c) the year by which these new training IrwtItut .. 
will start functioning? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): (a) No, Sir. 

(b) and (c) Do not arise. 

3241. SHRJ PRABOOH PANDA: WIN the MInIIdIr of 

RAILWAYS be pleased to state: 

(a) whether the RaIlway authority have Introduced 

dIeeeI Iocoa In South East Railway after phamg out the 

Iteam locos; 

(b) whether the Railway authority have converted the 

steam loco shed Into dIeeeI loco shed with a huge capital 

Investment; 

(c) " 80, the detaIII thereof; and 

(d) the preeent roiling stock of Kharagpur dieeeI ehed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Y .. , 

Sir. 

(b) and (c) In view of lower maintenance and 

operating coat8, euperlor load haulability and g ..... ., 

operational flexibility, Steam loco. haw been NPIaced 
by DIeeeI Iocoe on Indian Rallwaya. An InV8ltment of 

RI. 8.68 crorea wu made In conatructIng DIeHl Ihed at 
Kharagpur, which started funcIIormg from 1888. 

(d) Kharagpur DIeeeI Ihed homea 114 DIeMI l000i. 
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Rehabilitation of FamlllM of Pucca Building of 
Kurt .. Thana Six Lana Project 

3242. SHRI KIRIT SOMAIYA: win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the resettlement and rehabUltation of 
Project affected families of Kurla· Thane Six Lane Project 
is being done as per the guidelines of World Bank; 

(b) whether final decision regarding rehabilitation of 
122 families of Pucca building of Kurla-Thane Six Lane 
Project have been taken; 

(c) if so, details of the decision taken In a recent 
meeting held In July, 2003 among the residenta, State 
Government and Railway Authorities; 

(d) whether the request from any local MP and MLAs 
has been received in this regard; and 

(e) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANOARU OATTATRAYA): (a) and (b) 
Yes, Sir. Resettlement & Rehabilitation (R&R) of the 
Project Affected Persons (PAPs) of Kurta-Thana Project 
under Mumbai Urban Transport Project (MUTP) Ie being 
done by the State Government of Maharashtra. 

(c) State Government Is yet to convey a decision. 

(d) and (e) The following requests have been made 
by local MPIMLAs 

(i) Resettlement and rehabilitation of PAPs In 
Ghatkoper area. 

(ii) PAPs be given equivalent area 01 flat free of 
cost. 

(iii) Early settlement and rehabHltation. 

ThA State Government of Maharashtra has alotted 
Plots No.3, 4 & 5 on CTS No. 194A (Part) at Ghdtopar. 
Slate Government is yet to stan the conatNction of the 
building. 

BlfurClltlon of GodnIIrt Ex.,..... 
3243. SHRI A. BRAHMANAIAH: WlU the Minister of 

RAILWAYS be pleased to ..... : 

(a) whether there is any proposal to bifurcate the 
Godavari Express in Andhra Pradesh; 

(b) whether there 18 a need for a fater train to the 
north Andhra coastal districts; 

(e) whether the South Central Railway has done any 
study to introduce a train after the Godavari Expre. 
which goes to Srikakufam and Visakhapatnam; 

(d) if so, the findings thereof; and 

(e) the steps to be taken to assist passengers in 
this matter of northem Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANOARU DATTATRAYA): <a) No, Sir. 
There Is no such proposal at pr.eaent. 

(b) No, Sir. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Complalnta from Cable Cuatornara 

3244. SHRI C.N. SINGH: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether most of the cable operators in Delhi and 
National Capital Territory region have divided the araaa 
among themselves for providing cable connections on their 
own thereby violating various provialons of the Consumer 
Act; 

(b) if 10, whether these cable operators have also 
not been broadc:aatlng 00-1 and DO-II In the prime band; 

(c) If 50, the action takenlpropoaed to be taken by 
the Govemment against the cable operators; particufarly 
Range Cables, Panchkuyla Road, New Delhi, P.G. Cables, 
NOMC Shops, R.K. Ashram Marg, New Delhi and Eagle 
Cable Network, Abhay Khand-I, Indira Puram, Ghaziabad, 
and 

(d) the further steps taken by the Govemment to 
stop luch practices by cable operator in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 

f SHANKAR PRASAD): (a) to (d) As per the proviIIonI 01 
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the Cable Television Networks (Regulation) Act, 1996, 
(hereinafter referred to as the 'Act'), any person who is 
operating or is desirous of operating a cable television 
network has to be registered as a cable operator under 
the said Act. There is no bar on the number of cable 
operators, operating in a particular area, as long as they 
meet the eligibility criteria and are registered, as required 
under the provisions of the said Act. 

Under Section 8 of the Act, every cable operator 
shall, retransmit at least two Ooordarshan terrestrial 
channels and one regional language channel of a State 
in the prime band. Arrangements exist for monitoring of 
Doordarshan channels on the cable T.V. networka tor 
ensuring proper implementation of the provisions of the 
said Act. 

Chief Executive Officer, Prasar Sharati has written to 
the Chief Secretaries of all States/U.Ts. to suitably advise 
local authorities to ensure proper Implementation of the 
provisions of the Cable Act. Superintending Engineers 
and Station Engineers have been advised to remain In 
touch with the local authorities and have been asked to 
maintain close liaison with the cable operators and inepect 
the 'cable T.V. head ends' and furnish monthly channel 
placement reports. 

Under the provisions of th. said Act, the authorized 
officers have been vested with the powers to seize 
equipment in cases of violation of compulsory tranamlaalon 
of DOn channels. 

Gas Pipeline from VII8khapatn8m to Hyderat.d 

3245. SHRI SULTAN SALAHUDOIN OWAISI: WID the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the present position of 600 kilometre length of 
pipeline to transport gas from Visakhapatnam to 
Hyderabad; 

(b) the total expenditure 80 far Incurred on this 
project; 

(c) whether the project is going on as per 1CheduIe; 

(d) if so, the details thereof and likely date of 
completion of the project; and 

(e) the extent to which this pipeline 18 useful In 
meeting the LPG demand of Hyderabed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) and (d) The Vlaakhapatnam.Secundenlbad 
LPG pipeline has been mechanically compteted on 
9.7.2003. Currently, its pre-commlaaionlng activities are 
in progress. The project has been scheduled for 
commiseionlng on 27.8.2003. 

(b) As of July, 2003 GAIL has spent aboutRs. 326 
crore on the project. The total project cost approved by 
the Board of Directors of GAIL Is Rs. 490.65 crore. 

(c) Yes, Sir. 

<e) Presently, to meet the demand of LPG In 
Hyderabad, LPG Ie transported through road and railwaya. 
With the commissioning of the pipeline an alternative 
mode of transportation of LPG will be available, which 
will provide greater security of supply. 

Hydro Power Project. In North-East Region 

3246. SHRI BASU OES ACHARIA: WHI the Minister 
of POWER be pleased to state: 

<a) whether the Government have planned to set up 
26,000 MW hydro power projects In North-East Region; 

<b) If 80, the details of steps taken In this regard; 

(c) the present Installed capacity of Hyde! power In 
the region; and 

(d) detaiIe of number of ongoing Pr"Clie* and ttme 
by which they are likely to start generate power? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) 
Government have planned hydro capacity acldltlon of 349 
toNI In North Eutern Region during 10th Plan and 8380 
MW during 11th Plan. Under SO,OOO MW Hydro Electrtc 
Initiative launched In May, 2003, works refatlng to 
preparation of Preliminary Feallbility Reports of 60 
IChemeI with an aggregate Installed capacIly of 30427 
MW in North Eaatem Region have been entrutlted to 
different agencies. 

(b) A number of projects have been planned by the 
Government for Implementation In the North Eastern 
RegIon. Some of the rnator projects are lilted in the 
etlCloeed etatement. 
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Preliminary Feaaibllity Report in re.pect of 60 
schemes with an estimated inatalled capacity of about 
30,427 MW are to be prepared by diHerent agencies in 
the CentraVState Sector in North Eastem region as per 
details given below: 

51. Name of State No. of Scheme I.C. 
No. (MW) 

1 2 

4. Nagaland 

5. Mlzoram 

Total 

to QuestfoM 

3 

3 

3 

80 

4 

970 

1870 

30427 

2 3 

1. Arunachal Pradesh 42 

4 

25690 

(c) ,.. on 31.07.2003, the InataIIed c:epacIty of existing 
HE. Projectl In N.E. Region Is 1070 MW (considering 
H.E. achemee of capacity more than 3 MW). 

2. 

3. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Manipur 3 407 

Meghalaya 9 1490 

Name of Scheme 

Myntdu (Leshka), Stage-I, 
Meghalaya 

Karbi Langpi 
(Lower Borpani), Assam 

Kopill Stage-II, Assam 

Turirial, Mizoram 

Loktak Downstream 

(d) At preeent, 5 nos. of IChemes aggregating to an 
il18ta1led capacity of 359 MW are under consttuction as 
per details given below: 

Inatalled CapacIty LIkely 8eneflta 

2x42 '" 84 MW 10th Plan 

2x50 = 10 MW 10th Plan 

1x25 '" 25 MW 10th Plan 

2x3O '" 60 MW 10th Plan 

90 MW 11th Plan 

sr.,.",.", 

Major Hydro ProjecbI proposed for development In N.E. Region 

SI.No. Name of SchemeelStatelExecuting Agency I.C. (MW) 

2 3 

1. Kameng. Arunachal Pradesh, NEEPCO 4x150 = 800 

2. Subansiri Lower, Arunachal Pradesh, NHPC 8x260.2ooo 

3. Subanslri Middle, Arunachal PradHh, NHPC 8x200 .1800 

4. Subanairi Upper. Arunachal Pradesh, NHPC 2x250 '" 2000 

5. Siang Middle, Arunachal Pradelh, NHPC 4x250 '" 1000 

6. Slang Upper. Arunachal Pradesh, NHPC 11000 

7. Ranganadi Stage-II, Arunachal Pradesh, NEEPCO 2x85 • 130 

8. Dikrong. Arunachal Pradesh, NEEPCO 2x5O - 100 

9. KopIli H.E. Project-Stage-II, Allam, NEEPCO 25 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Lower Koplli,Assam, NEEPCO 

Hirit, Arunachal Pradesh, NEEPCO 

Papumpam, Arunachal Pradesh, NEEPCO 

Tipaimukh, Manipur, NEEPCO 

Tuivai, Mizoram, NEEPCO 

Bairabi, Mlzoram, Govt. of Mizoram 

Tulrial H.E. Project, Mizoram, NEEPCO 

Tripura Gas baaed Power Project, Tripura, NEEPCO 

Total 

Electricity Act, 2003 

3247. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether the State Govemment's plana to take 
away the role of state power regulator to fix the tariff 
and also abandon the system of holding public hearing 
before hiking the tariff have met with legal hurdles with 
the Centre notifying the Electricity Act. 2003 whose eplrIt 
is against such plans; 

(b) if so, the extent to which this new Central Act 
has blocked the State's plan; 

(c) whether the State Govemment has opposed this; 
and 

(d) if so, the reaction of the Union Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
Electricity Act, 2003 has corne Into force w.e.f. 10th June, 
2003. Section 62 of the Act provides that the Regulatory 
Commissions shall determine tariff In accordance with the 
provisions of this Act, SectIon 88 (3) of the Act provides 
that the State Regulatory Commissions shall ensure 
transparency while exercising Its power and discharging 
its functions. 

The State Govemments have in Memoranda of 
Understanding/Agreements (MOUaIMOAe) on Reform 
committed themae1Ye8 to the detennlnatlon of tariff by 
State Electricity Regulatory Commissions. 

3 

3x50. 150 

50 

60 

1500 

3x70 • 210 

2x4O • 80 

60 

280 

20845 

Nlltlonal R • .....,.. Energy Policy 

3248. DR. N. VENKATASWAMY: Will the Mlnlater of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government have formulated a 
National Renewable Energy Policy for hameulng various 
Non-Conventlonal Energy Sources In the colM'dry; 

(b) if SO, the salient features thereof; and 

(c) If not, the time-frame by which the policy are 
likely to be finalised? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) Yes Sfr. The Ministry ot Non-
Conventional Energy Sources had prepared • Draft 
Renewable Energy Policy Statement for accelerated 
development of renewable energy sources In the country. 

The objectives of the Policy Statement are to enhenoe 
the contribution of r80ewables viz. solar, wind, bIo-mus 
and small hydro for meeting rural energy needs, providing 
decentralized/off-grid supply tor agriculture, Industry, 
commercial and household HCtona in rural and urban 
a ..... ; and, grid quality power generation and supply. 

(c) The draft of the Policy Statement hal been 
submitted by the Miniatry for further approv.... The 
approvals have not yet been accorded. 
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Latur Road-Mudkhed Une 

3249. SHRI SURESH RAMRAO JADHAV: WiD the 
Minister of RAILWAYS be pleased to r.fer to the reply 
given to Unstarred Question Number 1859 dated 
28.11.2002 regarding Survey for Latur Road-Mudkhed line 
and state: 

(a) whether survey work on the line has since been 
completed; 

(b) if so, the outcome thereof; and 

(c) the time by when construction work on the line 
Is likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) No, Sir. 

Name of Project 

a. Chandanpur-Gurup 3rd Line 

b. Gurup-Shaktigarh 3rd Line 

c. Kanpur-Chandari Doubling 

d. New Delhi-TUak Bridge 5th and 6th Lines 

e. Kanpur-Panki 3rd Line 

f. Aligarh-Ghaziabad 3rd Une 

g. Sahibabad-Anand Vlhar 3rd and 4th Lines 

h. Anand Vihar Passenger Terminal 

Container Traffic 

3251. PROF. UMMAREDDY VENKATESWARLU: WIH 
the Minister of RAILWAYS be pleased to state: 

(8) whether RITES have estimated that container 
traffic to be carried by Railways will Increase from the 
present 5 I8kh TEUs to 9 lakhs TEUs by the year 2008; 

(b) if so, the share of the container traffic preeentty 
of CONCOR; 

(e) whether CONCOR and the Railways have plans 
to ensure that they get dominant share of the 9 lakh 
TEUs projected figure by the year 2008; 

(d) whether private operlllOra are aIao entering the 
field taking advantage of the delays and other 

(b) and (c) Do not arise. 

Delhl-Howrah Route Under Goldan Qu.drll.t .... 1 
Protect 

3250. SHRIMATI SHYAMA SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the route selected under Golden 
Quadrilateral Project from New DeIhl to Howrah has since 
been finalised; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
Yea, Sir. The following works have been identified to 
remove capacity bottlenecks on Delhi-Kolkata route of 
Golden Quadrilateral: 

Estimated Cost (In crores of Rs.) 

42.30 

52.39 

11.85 

33.74 

63.36 

230.73 

49.22 

83.00 

disadvantages exposed by CON COR In this sector; 
and 

(e) the steps taken by CONCOR to streamline all its 
operations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) RITES 
Ltd. undertook a study on preparation of a Master Plan 
for Inland Container OepoI8lContainer Freight Stations 
(ICDa/CFSs) in India for the Ministry of Commerce & 
Industry. The final repol1 was submitted in December, 
2002. The total container traffIC of the country in the 
base year (2000-01) was worked out at 23.9 lakh Twenty 
Feet Equivalent Units (TEUs), of which the Railways 
carried approximately 5.0 Iakh TEU.. The projections for 
the; year 2014-15 were 93.2 Iakh TEUs of which the 
railways ahare was estimated at 34.7 lakh TEUs. 
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(b) The present share of the container traffic of 
Container Corporation  of India Ltd. (CONCOR) Is 9.29 
lakh TEUs by rail and road durtng year ~  Out of 

these, 8.21 lakh TEUs were carried by rail. 

(c) CONCOR and Railways are fully geared to move 
9 lakh containers by rail. 

(d) At present there Is no private operator of container 

traffic by rail. 

(e) CONCOR has already created Iargelnfrutructure 

of 51 terminals, spread all over India. In addition, It also 

owns most of the wagons being used for container 

transportation by rail in India. The remaining wagons are 

moved by Indian Railways. CONCOR has a business 

plan to take care of its Mure requirements. 

Intervle.. Conducted by IOCL and IBP 

3252. SHRI ADHIR CHOWDHARY: WIll the MInIster 
of PETROLEUM AND NATURAL GAS be pIea8ed to 

state: 

(a) whether 10Cl and IBP had conducted Interview 

and selected 610 candldate./dealera and had 

commi8&ioned more than four hundred petrol pumps .. 
per its own policy againat the Government poIicyIDiNCtion 

and had appointed dealers since January 2002 onwardl; 

(b) if so, whether the neceaaary Field Inspection 
Report was conducted regarding the empanelled 

candidates In such cases; 

(c) If not. whether all the above aeIectIon of dealers 

WOUld be terminated; 

(d) If not, whether the Govemment Intend to rete ... 
some new common dealers setectton policy to be adopted 

by oil PSUs in future; 

(e) If so, whether the Government hu gtYen some 

directions regarding the above interviews done by IOCl 

and IBP; and 

(f) if not, the time by which the IOCl and IBP would 

clear the confusion regarding the pending C8Ie8 and the 
reasons for discrimination? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): <a> to (f) After the dismantJing of the 

Administered Pricing Mechanism In the petroleum MCtor 

with effect from 1.4.2002, Indian on Corporation UmIl8d 
and IBP Co. Umlted have taken neceasary ac::tion for 
aeIectIon of dealers for retaU outlet dealerahlpa (petrol 
pumps) u per their respective policies. FIeld InveaIIgatIon 
Is one of the steps in the proceaa of .. ,actlon of dealers. 
Some of these retail outlets have been commissioned. 

In8peCtIon by And-Adulteration Cell 

3253. SHRI NARESH PUGLIA: WU/ the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Anti-Adulteration Cell lnapecta the retail 
outlets In the night just to catch the vehlcfea and products 
used In the adulteration on petrol pumps and rest of the 

aapecta of petrol pumpa are/could be checked In the day 
time; 

(b) If 80, whether the Government has dlrectedl 

Informed this ceU to conduct InapectIone of the retail 
outlets u per the provisions of standard of Weights & 
Meuurement Act, Petroleum act, Enentlal Commodities 

Act and MSlHSD Control Order, 1998; 

(c) If 10, whether this cell honour the various 

provleions of above Acts; 

(d) If not, the reuons therefor; and 

(e) the appellate authority again8t the conduct and 
behaviour of the officent of thIa can? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM  AND NATURAL GAS (SHRIMATI SUMITRA 
~  (a)  Yes, Sir. Anti-Adulteration Cell (MC) 

conducts Inspection rnoatIy on the basla of Information 

collected from various 1OUf'C88. AB moat of the adulteration 
actIvItIea take place during the night It becomea neceeaary 
for MC Officers to conduct Inapectlona during the night 

aleo. There II no legal bar on conducting InepectIona at 

night. However, Inspectiona at night are conducted only 
in cue of retail outlets that remain open during the night. 

(b) and (c) Government have authorieed MC to 
conduct lnapection under the provleJonl of MS & HSD 
(Regulation of Supply and Di8trIbutIon and Prevention of 
MaIpractIcee) Order, 1998 and MC 0ffIcera strictly acIlere 

to proviIion of thil order and the Euential Commodltle8 
Act under which u..e Control Orders have been iIaued. 
MC 0ffI0era are not en'lpOMIed under any other Ad.. 

(d) and (e) No, SIr. The Cen atrIcIIy complies wfIh 
the prcMeIone of the Law. If any epecIflc complaint Ia • 
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received against the conduct and mlabehavlour of any 
Officers of this Cell, Govemment takes appropriate action. 

[Translation] 

Commm .. on CAS 

3254. SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. MOHOL: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment have set up one more 
commiHee in order to implement Conditional Access 
System (CAS): 

(b) if so, the features of this committee; 

(c) the date by which this committee Is likely to submit 
its report to the Govemment; 

(d) the difficu"ies being faced by the Govemment in 
implementing CAS; and 

(e) the measures taken to remove the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (e) Yes, Sir. An 
Implementation Committee, comprising various 
stakeholders has been set up for effective coordination 
and monitoring of preparedness to implement Conditional 
Access System in the four metros w.e.f. 1.9.2003. The 
Committee would closely monitor the: 

(i) Availability of Set Top Boxes (STBs) and their 
readiness for installation. 

(ii) ModaUties of Installation. including testing. 

(iii) Upgradation of the Infreetructure and network 
for implementation of CAS and stepe taken to 
protect consumers' interest. 

(iv) Availability of fuD Information in reapect of pricing 
of channels and the amount that cable TV 
subscribers will have to pay. 

(v) Any other issues that members of the 
Implementation Committee wish to raise. 

[English] 

Gauge Cony_on of ~ Siding 

3255. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of RAILWAYS be pIeaaed to state: 

(a) whether Gauge conversion of Jodhpur-Jaisalrner 
MG section was taken up during 1994-95 and opened 
for BG traffic during April. 1995; 

(b) whether Gauge conversion of Defence siding was 
to be done to assisted siding terms but the Railways 
completed the work without getting any deposit or even 
a formal acceptance of Defence authorities to bear the 
cost; 

(c) if so, the reasons therefor and persons responsible 
for this lapse; 

(d) whether this Issue was taken up In Audit during 
September, 1999 whereafter Railways asked Minister of 
Defence to depoe" Rs. 3.42 erores wtthout Including debit 
of Rs. 1.78 crore for Interest and maintenance charges 
for Defence works at 4 stations; and 

(e) If so, the status of recovery of this amount from 
Ministry of Defence and action taken against defauHlng 
offlclale causing huge 1088 of Rs. 5.20 erores to the 
Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) Yee, 
Sir. 

(b) to (d) As per the policy, the gauge conversion 
was to be done on assisted siding terms. Defence 
Authorities were approached in June 1995 for conveying 
their sanction for the Defence 8hare on conversion of 
sidings. This was constantly pursued with Defence 
Authorities and the sanction from Ministry of Defence has 
been received only in February 2002. Meanwhile, the 
lesue was also taken up by the Audit. 

(e) Defence Authorities have informed that the 
payment will be made during the year 2003-04. After 
payment of the Defence share, there will be no loss to 
the Railways except that the payment got delayed. 

[Translation) 

Safety Department, In RIIIWI,. 

3256. SHRI RAVINORA KUMAR PANDEY: Will the 
f· Mlrileter of RAILWAYS be pleased to state: 
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(a) whether Safety Department 18 wor1dng In each 
and every division of Railways; 

(b) if 80, whether the Railways has failed In 
compliance of safety rules; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government to make their 
safety departments more efficient? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): <a) Yea, 
Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Recently, It has been decided to make the 
department broad based by inducting manpower from five 
major operational departments, Instead of confining It to 
traffic department. It has also been empowered to have 
an assertive role in administrative action against staffl 
officers, causing accidents or safety related failures. 

(English] 

Pending RallWilY cu.s 

3257. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Disciplinary Appeal Rules (D&AR) caaea 
are Sub-judicial cases; 

(b) if so, the number of DAR & Court cues of 
different Railways which are pending In Security 
Directorate from the last one year; 

(c) the number of cases for which reply has not 
been furnished to variOU8 Hon'ble courts by the 
administration alongwlth the reasons therefor; 

(d) whether there Is a great resentment In the force 
due to this non-reaponeive attitude adopted by the 88CUrity 
administration; and 

(e) if so, the action to be taken against the peI'8C)f'iMI 
who are delaying these court matters due to vested 
interest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) The 
DAR cases are quasi-judlcIaI in nature. 

(b) 20 DAR cas .. are pending. As regarde court 
C8I8I, these are regularly pursued by the f8IIP8Ctive zonal 
Railwaya themselves and guldellnealadvlce from Board's 
office 18 provided wherever neoeesary. 

(c) and (d) Administration forthwith proceeds to decide 
the DAR cases and files rejoinders in Courts atter getting 
the required information and completing the formaliti ... 
Replies have been filed in the court cat .. and they are 
being pursued for their early disposal. No case 0' 
reaentment In the Force on this account has come to 
notice. 

(e) Does not arise. 

Obaervatlonl of T .. m on CAS 

3258. SHRI PRAKASH V. PATIL: Will the Mlnllter of 
INFORMATION AND BROADCASTING be pleued to 
state: 

(a) whether the Government have sent team to the 
four metro c:ItIeI to ...... the levels preparedn... 0' 
the proposed Conditional Acce .. System (CAS); 

(b) If so, the details of the observations of the team; 

(c) whether In som. metros tho team found that the 
consumers need more education on CAS; and 

(d) If 50, the details thereof and the steps are 
propoeed by the Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) and (b) Offtcers of the Mlnlatry 
of In'onnatlon and Broadcasting have visited the metros 
of Deihl, Mumbal, Kolkata and Chennai to ...... the 
preparedness for CAS and have, inter-alia, observed that· 

(I) the demand of STa at the first stage would be 
met by Imports and procurement of STBs Is In 
progreas and more are in the proceaa of being 
received. 

(Ii) training of local cable operators 18 In progreaa. 

(Iii) the Indigenous industry hu not yet geared Itself 
to meet the demand. 

(iv) some MSOs have already offered attractive 
Introductory schemes of making IveHable of 
8Te. on Inst.allment&lhlre-purchaaelrentai buis 
and have declared that they would be able to 
ehow approx. 60 free-to-alr channels within 1M 
maximum price of Rs. 721· (pJt. taxes). .. 



159 Written AnsW815 AUGUST 14, 2003 to Questions 180 

(c) and (d) It has been decided to Implement the 
CAS in a phased zone-wise manner In the three metros 
of Delhi, Kolkata and Mumbai and at one go in Chennal 
w.e.f. 1st September, 2003. The Intervening period Is 
being used to step up the preparedness, to educate the 
consumers and to closely monitor the procurement and 
availability of the STBs. Through the issue of an order 
on 29th July, 2003, an 'Implementation Committee' under 
the Chairmanship of Additional Secretary in this Ministry, 
has also been constituted, with representatives of 
BroadcasterslMSOs, Cable Operators, etc. This will closely 
monitor, (i) availability of STBs and their readiness for 
installations; (Ii) modalities of installation (including testing); 
(IIi) upgradatlon of Infrastructure and network for 
implementations of CAS and steps taken to protect the 
interests of the consumers; (Iv) availability of full 
information In respect of pricing of channels and the 
amount the cable T.V. 8ubacrlbers will have to pay; etc. 
The Ministry has also launched a multi-media publicity 
campaign through advertisements in all the leading dailies 
of the country, through electronic media and through 
advertisements. The period for duty reduction has been 
extended upto 30th September, 2003 so as to ensure 
availability of STBs at affordable prices. 

Second Stage Examination of 
App. Good. Guard. 

3259. SHRI MOHAN RAWALE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the reasons for conducting second Stage 
Examination by RRB Bhopal to fill up the posta of App. 
Goods Guards to be posted within the Jurisdiction of RRB 
Mumbai; 

(b) the reaaons for conducting the above examinations 
at Bhopal, when the specHic directive dated 11.4.1991 of 
Railway Board were in force and the cendidatea were 
given specific choice to choose their examination centre 
at Mumbai; 

(c) the relief granted to the candidatea who were 
adversely affected by the faulty procedure followed and 
sudden change in the venue of the said examinations; 

(d) whether the tenure of the Chairman, RRB Bhopal 
Is extended with a view to completing the recruitment as 
per the Notification No. 112002; 

(e) If so, whether the procedure for said recruitment 
has transparency; 

(f) If not, the reasons for not re-conductlng the said 
examinations as per the vested jurisdiction of RRBs; and 

(g) the steps being taken by the Railways for local 
recruitment by Zonal Railways, State-wise by domicile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
Railway Recruitment BoardslMumbal and Bhopal have 
been paired for conducting joint recruitment to common 
categorie& In Group 'C' services by Ministry of Railways. 
In view of limited number of candidates for the 2nd stage 
examination, it has been conducted at Bhopal only, which 
is in accordance with instructions contained In Employment 
Notice. . 

(c) Does not arise as the examination was conducted 
with due notice and publicity. 

(d) On completion of tenure of Chairman, RRB! 
Bhopal, a new incumbent has already joined vice him. 

(e) Examination was conducted smoothly under the 
normal rules and procedures which ensure complete 
transparency . 

(I) Does not arise. 

(g) Railway being a Central Government organization, 
there is no proviSion to confine the recruitment to any 
specifiC StateJReglon. 

Operation of Radio City 

3260. SHRI RAM VILAS PASWAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government are aware that the Radio 
city operated and managed by Rupert Murdoch promoted 
Star TV Group In currently negotiating with Malaysia', 
Meaaat to acquire two radio stations in Kolkata; 

(b) If so, the reasons for initially giving the licences 
to front Indian companies and later allowing them to 
transfer their stake to the Star TV group owned by 
Murdoch whose loyalty- to the country has remained 
questionable; and 

(c) the reaction of the Government thereto? 

i THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTtNG (SHRI RAVI 
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SHANKAR PRASAD): (a) The Government has no 

information on the matter. 

(b) and (c) MIs MBPL had applied for licence and 

as they fulfilled the eligibility criteria, they were permitted 

to participate in the auction and on being successful 

bidders, licences were given for operating FM stations at 
Bangalore, Lucknow, Mumbai, Delhi, Nagpur & Patna. 

The company has since opertionalised stations at 

Bangalore, Lucknow, Mumbai & Delhi. This Ministry has 

received complaints regarding MIs Music Broadcast Pvt 

Ltd being indirectly promoted by the Star TV Group, 

owned by Mr. Rupert Murdoch. These issues are being 

examined, in consultation with Department of Company 

Affairs and Ministry of Law. 

Atrocltl.. agaln.t Mlnorltl •• 

3261. SHRI RAM MOHAN GADDE: 

DR. M.V.V.S. MURTHI: 

Will the Minister of SOCIAL JUSTICE AND 

EMPOWERMENT be pleased to state: 

(a) whether the Chairman, National Commiseion for 

Minorities sought suitable improvements in the country's 

legal system to ensure exemplary punishment to culprits 

involved in atrocities agalnat minorities as appeared In 

the, Hindu, dated July 17, 2003; 

(b) whether any meeting with the law Secretary and 

Chairman, Minorities Commission has been held recently 

in this regard; 

(c) if so, the details thereof and the outcome thereof; 

and 

(d) the further steps taken by the Govemment on 

those suggestions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRI 

NAGMANI): (8) to (d) The National Commlulon for 

Minorities met the Law Minister on 21.7.2003 and sought 

suitable improvements in the country's legal system to 

ensure exemplary puniShment to the culprits involved In 

atr-ocities against minorities. The Comml.sion also 

obaerved that the existing system had failed to deal with 
the problem effectively because of the Inordinate delay In 

the trial of cases. A meeting between Law Secretary and 
the Chairman, National Commission for MinoritI.. was 
not held. No pr.oposal in this connection has been 

received from the National Cornm68sion for Mlnorllie8. 

Child Una 8erYIon 

3262. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether Child Line Services have been Introduced 

in Kamataka In co-on:llnatlon with Chnd India Foundation, 

Mumbal; 

(b) If so, the details thereof alongwlth the name of 

voluntary organizations identified for this purpoee, location-
wise; 

(c) the funds aliocatedJreleued by the Govemment 

during each of the lut three years and the current year 

for this purpose; 

(d) whether the Govemment propose to extend this 

facility to some more cltlel In the Kamataka and other 

States; and 

(e) If so, the detail. thereof alongwlth the fund 

earmarked for this purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRI 

NAGMANI): (a) Yea, Sir. 

(b) The datal" of voluntary organizations are given 

below: 

(1) Young Men's Chrlatlan AaaocIatIon, Mangalore, 
Kamataka. 

(2) School of SocIal Work, Mangalo,., Kamataka. 

(3) National  lnatltute of Mental Health and Neuro 

Science., Bangalore, Kamataka. 

(4) Bangalore Onlyavara Seva Coota, Bosco 

Yuvodaya, Bangalore, Kamataka. 

(5) Association for promotion of Social Action, 

Bangalore, Kamataka. 

(c) A statement ahowlng the detaiJI of the funda 

reIeued to the above stated lnetltutlons In Kamalaka for 
running Chlldllne Projects during the Iaat three yeara and 

current year is encIoaed. 

(d) and (e) Extension of Chlldllne Service. I. a 
continuous process under which need .....arnent and 

Identification of eligible InatituIIona for provtdIng Chlldllne 
Service Is undertaken by the Govemment of Indta In 
consultation with the Childllne India Foundation, Mumbal. 
Funds for this purpose are not earmarbd Stat&-wise. 

~ 
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tlmtement 

SI.No. Name of the lnatltutlons 

2000-01 

1. Young Men'. Christian 
Association, Mangalore 

2. School of Social Work, 
Mangalore, Kamataka 

3. National Institute of Mental 
Health and Neuro Sclencee, 
Bangalore, Kamataka. 

4. Bangalore Oniyavara Seva 
Coota, Bosco Yuvodaya, 
Bangalore, Kamataka. 

S. Association for promotion of 
Social Action, Sangalore. 

IOCL Stake In GAIL 

3263. SHRIMATI PRABHA RAU: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the indian OM Corporation LImIted propoee 
to sell its 4.8% stake In the Gas Authority of India limited; 

(b) if so, the reason. therefore; and 

(c) the extent to which the GAil propose to make 
up its deficit, if any, consequent on the withdrawal of 
10Cl's share? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHAIMATI SUMITRA 
MAHAJAN): (a) Yes, Sir. 

(b) IOC intends to realize the value of its Investment 
in the equity of GAIL and consequently reduce its 
borrOwing from the market. 

(c) Sale of shares of GAil by 10C impliea change In 
the shareholdlng pattem of GAIL and not any deficit to 
GAIL. 

0 

0 

0 

0 

0 

Funds released (amount in Lakhs) 

2001-02 2002-03 2003-04 
(up to 

11.8.2003) 

3.57 3.37 1.79 

1.42 0.98 0.51 

0 0.87 0 

0 1.55 0 

0 1.5S 0 

Import of Poww from . China 

3264. SHRI ASHOK N. MOHOl: Will the Minister of 
POWER be pleued to state: 

(a) whether the Power Grid Corporation of India Ltd. 
has signed a Memorandum of Understanding (MoU) with 
State Gird Corporation of China on July 9, 2003; 

(b) H so, the details thereof; 

(c) the extent to which this Power Grid and Chinese 
firm are likely to help In generation and distribution of 
Power In India; and 

(d) the time by which the work on thl8 MoU 18 likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 

(b) The Memorandum of Understanding envisages 
sharing of experience In the field of transmiasion system 
and telecommunication. 

(c) The Memorandum of Understanding does not 
cover generation or distribution of power. 

(d) The Memorandum of Undellltanding has become 
~ from the date of Its signing I.e. 09.07.2003 and 
Will' remain in force for a period of three YUill. 
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Private FM Radio Service 

3265. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the de facto as well as the de jure authority 
looking after the private FM Radio Service; 

(b) whether anybody can start private FM Radio 
service; 

(c) if not, the established rules and adopted procedure 
to set up a private FM Radio Station; and 

(d) the mechanism to monitor the functioning of such 
private FM Radio service/Broadcast? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) to (d) The licences for private 
FM Radio Broadcasting are given by this Ministry, which 
is also looking after the implementation. Inter-ministerial 
consultations, whenever required, are also held. Stations 
were put up for auction in 2000 and only those companies 
who were successful and signed licence Agreements with 
the Ministry of Information and Broadcasting could start 
FM Radio Services. Private FM radio station were 
permitted to be setup after fulfillment of eligibility criteria, 
Inter-ministerial clearances, submission of bank guarantees 
& obtaining of WPC operating licence etc. 

[Translation] 

Petrol Pump. allotted In RaJa.than 

3266. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeaaed 
to state: 

(a) the total number of Petrol Pumps allotted by the 
I.B.P. in the country particulariy in Rajuthan during the 
last one year; 

(b) the number of cases in reapect of which No 
Objection Certificates for setting up Petrol Pumps were 
sought from the District Collectors In Raja8th8n; 

(c) whether the I.B.P. has complied with the marQti1g 
plan; and 

(d) if so, the detaits thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) IBP Co. limited hal commlealoned 14 
Retail Outlets In the State of Rajuthan durtng the year 
2002-03. 

(b) IBP Co. Umlted had applied for No Obfectlon 
Certlflcatea (NOCs) for HttIng up of Retail 0Ut1etl In 
reepect of 40 c .... In the State of RaIMthan during the 
year 2002-03. 

(e) and (d) In the de-regullded scenario, PublIc Sector 
011 Marketing Compeniel (OMCs) are f.... to identify 
locations for setting up of RetaU Outl. .. per their 
commercial conslderatlons. 

(TraM/.IIon) 

Broadcutlng of Qo)rI ..... by AIR 

3267. CHOWDHARY TALIB HUSSAIN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Union Government have been 
receiving propo.... from time to time from the Gojri 
speaking peopl. of the Jammu & KMhmlr State to 
Introduce Gojri news bulletl,. (Morning Mel Evening) from 
All India Radio Statione In Janvnu & Srtnagar; end 

(b) if '0, the Itep' takenlbelng taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): (a) Yea, SIr. 

(b) Prasar Bharatl has Informed that preaentIy AU 
India Radio .. broadcasting two news bulletlna In Gojri, 
one from Radio Kashmtr, Jammu at 1700-1710 houri 
and the other from Radio Kashmir, Srlnegar at 1750-
1800 houlS. It has, however, not been found posaible to 
Introduce additional Gojrl buIIetInI from the RegIonal News 
Unitl in J&K and from AIR, DelhI due to fInandaI and 
manpower COMtralnta. 

{T f8IJ8IIItJon] 

Terminal F8dl1tIM .. Statlone In ..... 

3288. SHRI RAJa SINGH: Will the Mlnleter of 
RAILWAYS be pleased to Itate: 
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(a) the details of the railway stations In Bihar where 2 
tarminal tacllities are available at present; 

(b) whether there it any proposal to set up terminal 20. Bakhllyarpur Junction 

facilities at those railway stations where these facilities 21. Mokama Junction 
are not available at preHnt; 

22. Kiul 
(c) if so, the detalla thereof, station-wile; and 23. Jhajha 
(d) if not, the reasons therefor? 24. Tarighat 
THE MINISTER OF STATE IN THE MINISTRY OF 25. Barauni Junction 

RAILWAYS (SHRI BANDARU DATTATRAYA): <a) Railway 
stations in Bihar where terminal facilities are available 28. Muzaffarpur Junction 
are as under: 

27. Sonpur Junction 

Coaching Termlnll. 28. Hazlpur Junction 

Broad Gauge Metre Gauge 29. Manai Junction 
Coaching Terminals Coaching Terminals 30. Raxaul 

2 31. Oarbhanga 

1. Bhagalpur 1. Chhapra 32. Samastipur Junction 

2. Jamalpur 2. Katihar 33. Narlcatlaganj 

3. Mandamill 3. Jogbani 34. Sagaull Junction 

4. Chhapra 4. Forbeshganj Good. Terminal. 

5. Kishanganj 5. Pumea 1. Plrpainti 1. Bar80I 
6. Katihar 6. Raxaul 2. Slwan 2. Jogbani 
7. Dehri-on-Sone 7. Oarbhanga 3. Chhapra 3. Forbeshganj 
8. Danapur 8. Samutlpur Junction 4. Katlhar 4. Pumaa 
9. Gaya 9. Narkatlaganj 5. Klshanganj 5. Katihar 

10. Pain. Junction 10. Sah ..... 
6. Saaaram Junction 

11. Rajendra Nagar Tenninal 11. Nlrmali 7. Dehri-on-Sone 
12. Rajgir 12. Beraganlya 8. Sonnagar Junction 
13. Buxar 13. Jainagar 

9. Anugraha Narayan Road 
14. Dildamagar 14. Jhanjtwpur 

10. Gaya 
15. Ara Junction 15. Lokha Bazar 11. Danapur 
16. Gulzarbagh 18. BhlIchlnathori 

12. FuIwartIharit 
17. Palna Saheb 17. Banrnankhl 

13. Fatuha 
18. Fatuha 18. 8Iharlganj 

14. Mokama Junction 
19. Islampur 19. Pumea 15: f. Bihar Sharif 
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16. Lakhisarai 

17. Jamui 

18. Jhajha 

19. Warsaligunj 

20. Ara 

21. Patna Saheb 

22. Dumraon 

23. Jahanabad 

24. Samaria 

25. Narayanpur Anant 

26. Karpurigram 

27. Barauni Junction 

28. 8egusarai 

29. Hazipur 

30. Kanti 

31. Raxaul 

32. Motihari 

33. Bettiah 

34. Laharia Sarai 

35. Samastipur 

36. Chakia 

(b) No, Sir. 

(c) Does not arise. 

(d) The existing terminals in Bihar are considered 
adequate to meet the existing Freight and Coaching traffic 
requirements. Provision of terminal facilities at all the 
stations in Bihar is neither operationally required nor 
financially justified. 

[English] 

Tlcketl ... Travellers 

3269. SHRI A. NARENDRA: 
SHRI BRIJLAL KHABRI: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of RAILWAYS be pleaaed to state: 

(a) the number of persona apprehended travelling In 
trains without tickets and the estimated lola suffered by 
the Railways due to this during each of the Iut three 
years till date, zone-wise and State-wise; 

(b) the amount recovered therefrom during the said 
pariod. Stata-wise and zone-wise; 

(c) whethar dua to open entry and exit points at 
railway stations, proper checking of tlcke.. do not take 
place; 

(d) If so, whather the Govemment have any plan for 
restricted entry/exit points at each railway 8tatIon; 

(a) if so, the details thereof; 

(f) tha other steps being taken/to be taken to stop 
tlcketleas traveling in trains; 

(g) whether tha Government are conaldering to ualgn 
tha job of checking ticket In trains to any private company: 
and 

(h) if so, the d9talls thereof Including extent uf 
increase in revenue eamlngs as a result thereof and the 
time by which such syetem is likely to become effective? 

THE MINISTER ·OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
The number of persons apprehended travelling without 
ticket and the amount of Railway dues recovared from 
them, zone-wise, Is given In the enclosed statement. 
State-wise figures are not maintained. However, there Is 
some leakage of Railway revenue but the estimated lou 
suffered on this account Is not quantifiable. 

(c) to (e) While the Railway stations; by their location 
and nature. have a number of openings, every andeavour 
is made to undertake proper ticket checking by JudiciOUS 
deployment of staff. It Is the efforts of the administration 
to limit the number of entry and ex" points to the extent 
possible and the same Is reviewed from time to time. 

(f) Besides regular checking by train staff, aurprise 
checks are also conducted at different locations. and 
during different perloda, to check Irregular travel. The 
RaHway Magistrates and Police are also associated from 
time to time. TraveKing public are educated through 
various media about the periIa of tickellesaltrregular travel. 

(g) No, Sir. 

(h) Does not arlae. 
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Statement 

Railways No. of ticket1es8 travellers apprehended Amount of railway dues recovered 

(In lakhs) (in crom) 

2000-01 2001-02 2002-03 2000-01 2001-02 2002-03 

Central 22.00 25.82 27.81 28.01 33.24 37.82 

Eastem 16.38 17.28 14.08 14.91 15.11 12.45 

Northern 36.46 40.44 44.08 42.05 48.43 54.88 

North Eastern 10.58 11.23 9.26 12.63 13.63 13.39 

Northeast  Frontier 1.90 2.16 2.63 3.16 3.41 4.48 

Southern 5.01 5.18 5.73 8.75 7.44 8.45 

South Central 10.33 11.27 11.29 17.12 18.31 18.43 

South Eastem 8.66 9.31 9.49 9.29 10.47 11.74 

Westem 19.00 19.63 18.49 24.43 26.68 26.53 

East Central 3.85 4.86 

North Westem 3.48 6.12 

Total 130.32  142.28 149.97  158.35  175.72 198.15 

'East Central Railway and North Westem RaIlway had been created with effect from 1.10.2002. 

[Translation] 

Fund. for Power Project. 

3270. SHRI P.R. KHUNTE: 

SHRI PUNNU LAL MCHALE: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have received any 

representation from the Sa .. Govemment of Chhatllagarh 

for seetc.ing funds for the ongoing protecta and eettIng-up 

and development of new power projects; and 

(b) if so, the details thereof? 

J. 

THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA): (a) No, Sir. 

(b) Does not arise. 

Non-UUUution 0' Fund. tor Welte,. of 
HIIncilcapped 

3271. SHRI RAMDAS ATHAWALE: WUI the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleaaed 

to state: 

(a) whether • certain portion of fundi IIIocated during 

the Ninth Ave Year Plan under the scheme meant for 

welfare of the handicapped had to be surrendered due 

to, ~  thereof; 
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(b) if so, the details thereof and the rHIOn8 therefor; 

(c) whether reservation for handicapped In admlulon 

for higher education has been abolished; and 

(d) H 80, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRI 

KAILASH MEGHWAL): Ca) and (b) A Itatement II 

encloled. 

(c) No, Sir. 

Cd) Does not arile. 

Plan ScheI'nN for Persons with ~ 

Re. In Crorea 

Year Budget Reviaecl Expenditure %alii 01 Reuons for uvlnga with reference to BE 

Estimate Estimate (Exp). Exp.to 

(BE) (RE) RE 

1997-98 106.44 56.66 56.30 99.36 Due to non receipt of adequate number of recommendation. 

from the State Govemments under Scheme of Alalatance to 

Di88bled peraona for purchuelflttlng of AIda and AppIiancee 

(ADIP), Development of apecIaIlChooII for Handicapped children 

and due to inatructlona from Minlatry of Anance to defer the 

propoaed new achemea to next financial year. 

1998-99 141.54 113.75 106.87 93.95 The scheme of development of Special SchooIa for Handicapped 

persona W88 under revlalon. Non-approval of the Scheme of 

National Rehabilitation Programme for Handicapped by the 

Planning Comml .. lon. The scheme wu approved later .. a 

State Sector scheme and release commenced in 1999-2000. 

Approval of Planning Commlaalon for the -Scheme .rillng out 

of Implementation of Persona with Dlaabllltlea Acf' not received 

during the year. 

1999- 179.50 146.29 134.29 91.80 Inadequate recommendatlona from State Govemmenta WIder 

2000 the Scheme to promote voluntary action for peraonl with 

dlaabllltlea. Savlnga under the Scheme of Rehabilitation Council 

of India wal due to non-approval by Standing Finance 

Committee for conatructlon of the buDding pI'OpOMd by the 

CouncIl. 

2()()().() 1 230.10 228.20 217.04 95.11 Under the Scheme of RehabIlItatIon Council of india, non receipt 

of proposal In all rwpect for ReHarch and BuildIng granta. 

Implementation of propouJa formulated under the "Scheme 

ariIIng out of ImpIemeIltation of Persona with 0IeabII1tIeI Ad' 

had juet atarted. 

2000-02 232.03 239.80 236.73 98.88 No aavtnga w.r.1. to B.E. 

., 
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[Translation} 

Action Taken on Recommendation of Khanna 
Commm .. Report 

3272. PROF. A.K. PREMAJAM: Will the Minister of 

RAILWAYS be pleased to state: 

(a) the details of the actions taken so far by the 
Railway on the recommendations of the Khanna 

Committee Report; 

(b) the number of dlstre8sed bridges and other safety 

related as8et8 replaced or renewed so far as per the 
recommendation. of the Khanna Committee Report; and 

(c) the fund spent so far for the purpose from the 

Special Railway Safety Fund, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Railway 

Railway 2001-02 

2 

Central 264.32 

Eastern 142.34 

East Central 

East Coast 

Northern 244.14 

North Central 

North Eastern 51.67 

Northeast Frontier 17.97 

North Western 

Southern 92.83 

South Central 138.30 

South Eastern 269.83 

South East Central 

f 

Safety Review Commlttee-98 has made 278 

recommendations In both the parts of its Report. Of these, 
248 recommendations have been accepted fully or 

partiaHy. Of these, 53 recommendations have already been 
implemented. Remaining accepted/partially accepted 

recommendations are in various stages of Implementation, 

depending upon availability of resources and success of 

trials, in some cases. 

(b) and (c) To Implement one of the accepted 

recommendations, a non-Iapsable Special Railway Safety 

Fund (SRSF) of Rs. 17,000/-crores has been set up 
with effect from 1-10.2001 to wipe out arrears in 

replacement/renewal of over-aged assets of track, bridges, 

signalling gears and roiling stock and for ~ safety 

enhancement measures over a period of 6 years. State-
wise expenditure is not maintained by Ministry of Railways. 
However, Zonal Railway-wise (net) expenditure under 

Special Railway Safety Fund Is given as under: 

2002-03 

3 

346.33 

258.23 

360.82 

76.33 

119.60 

194.29 

344.46 

466.25 

2003-04 

(upto June) 

Approx. 

4 

9.85 

32.86 

7.58 

15.27 

20.68 

6.50 

5.27 

9.02 

5.40 

19.83 

23.90 

12.86 

6.69 

(Rs. in crore) 

Total Net 

5 

620.50 

433.43 

7.58 

15.27 

625.64 

6.50 

133.27 

146.59 

5.40 

306.75 

504.66 

746.94 

6.69 
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South Westem 

Westem 215.08 

West Central 

Metro 

Railway Board 

Total Net 1434.28 

So far 282 number of distressed bridges have been 
rebuilt/rehabilitated since Special Railway Safety Fund 
(SRSF) has been set up. The number of other safety 

3 4 5 

2.01 2.01 

319.98 34.03 589.09 

3.06 3.06 

0.03 0.03 

90.66 90.56 

2486.32 305.37 4226.97 

related .... ts replaced on renewed .tnce 1.10.2001 upto 
31.07.03, under Special Railway Safety Fund are .. 
under: 

No. of AsH,. replacedlrenewedlrehabilltated 

Assets 

Track 

Bridges 

Signalling Gear 
replacement 

RoHing Stock 

·Upto 30.6.2003. 

[Translation] 

2001-02 
(1-10.01 to 31-03-02) 

2490 Km. 

280 

75 stations 

159 

Hydel Power proJect. In Bihar 

3273. DR. RAGHUVANSH PRASAD SINGH: WHI the 
Minister of POWER be pleased to state: 

(a) whether not even a single central hyde! power 
project is being Implemented In Bihar, 

(b) if so, whether a pump storage plant of 2580 
megawatt capacity has been set up reoenlly In KaImur; 

(e) jf so, whether the State Government has 
requested the Union GoverMl8nt to take over the charge 
of the project and implemented It through NHPC; and 

2002-03 2003-04 
(1-4-02 to 31-03-03) (1-()4..03 to 31-07-03) 

3343 Km. 854 Km.· 

498 140 

169 stations 27 ItatIona 

315 21 

Cd) " 10, the time by which the Government Is likely 
to Implement ~ said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) At preeent 
no hydro-eJectric project of a capacity of more than 26 
MW Is under Implementation in Bit.. 

(b) No, Sir. 

(c) and (d) Bihar State Hydro-electric Power 
Corporation has Informed that on their reque.t, the 
National Hydro electric Power CorporatIon has already 
conducted survey and investigation of Kalmur RegIon and 
identified four 8ites of pumped storage schemee wIIh a 
potential of eo MW each. TheI8 IChemee can be taken 

, 
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up after Detailed Project Reports are prepared, necessary 

clearances obtained and Inputs tied up. 

[English] 

New Bogi. Mounted Brak. Sy.tern 

3274. SHRI BHAN SINGH BHAURA: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the Railways have developed a new 

bogie mounted brake system In place of under-floor 

mounted brake system; 

(b) If so, the details thereof; 

(c) the details thereof and the likely time frame by 

which this system Is likely to be introduced a10ngwlth the 

type of trains selected in this regards; and 

(d) the total funds required for this new system and 

the funds earmarked during current financial year for this 

purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Yes, 

~  Bogie mounted air brake system has been developed 

for use on Indian Railways for passenger coaches. 

(b) and (c) Bogie mounted air brake system is 

technoiogically superior to the under floor mounted air 

brake system as it is more reliable and easier to maintain. 

Passenger coaches fitted with bogie mounted air brake 

system were put on trial in 1995 and after satisfactory 

results Railways have decided to adopt this type of brake 

system since 1999. 

At present all ICF design new coaches except and 

on generation (EOG) type coaches, are being 

manufactured by Integral Coach Factory (ICF) and Rail 

Coach Factory (RCF) are with bogie mounted air brake 

system. Also, existing coaches wtth vacuum brake system 

are being gradually converted to bogie mounted air brake 
system Is expected to be completed by March' 06, subject 
to availability of resources. 

(d) The total funda required for thl8 conversion are 

approximately Rs. 96 Crores. In the current financial year, 

Rs. 35.8 Crores have been allotted for the work of 
conversion to bogie mounted air brake system. 

DDiAIR tor ~  ArM. 

3275. SHRI SANSUMA KHUNGGUR 

BWISWMUTHIARY: Will the Mlniater of INFORMATION 

AND BROADCASTING be pleaaed to stale: 
1-

(a) whether the Govemment have proposed to set 

up more new AIR Stations and Doordarshan Kendrae In 

Bodo-Tribal dominated areas within the Bodoland Territory 

particularly in Indo-Bhutan bordering areas; 

(b) If so, the steps taken so far in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): (a) to (c) At present a Low Power 

TV Transmitter at Satrasal in Dhubrl district is under 

implementation. Additional projects for the Bodoland 

Autonomous Council area are envisaged to be set up 

under Special North-East Package. Bodo-Tribal dominated 

area and Indo-Bhutan bordering areas are  well covered 

by Radio signals of All India Radio Stations at Kokrajhar, 

Dhubri and Guwahati in Assam, Silliguri in West Bengal, 

Gangtok in Sikkim and Tawang In Arunachal Pradesh. 

No All India Radio project is envisaged in the 10th Five 

Year Plan. 

Scholarahlp tor se Students 

3276. SHRI RATTAN LAL KA TARIA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether the Govemment are running Pre/Post 

Matric S ~  Scheme for SC students; 

(b) if so, the funds earmarked in Tenth Plan under 
this scheme; 

(c) the role of States and Union Territories for 

implementation of this scheme; 

(d) the recommendation of working group on 

empowerment of SCs In Tenth Plan; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRI 

KAILASH MEGHWAL): (a) and (b) Government Is 

implementing the Centrallv Sponsored Schemes of Post 
Metric SchoIarahip for students belonging to Scheduled 

Castes and Pre Matrie Scholarship for the children of 

those engaged in unclean occupattor.. The Tenth Plan 
aIIocation8 under the above schemes are Rs. 154.50 

~ and As. 87.00 crores reepectIveIy. 
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(c) These schemes are being implemented by the 
State Govemments and Union Territory Administrations 
who identify the eligible students and make arrangements 
for disbursement of 8cholarships. The States/Union 
Territories bear the committed liability (to the extent of 
the last year of the previous plan). Also 50% of the 
expenditure over and above the committed liability Is 
contributed by the States/Unlon Territories in c:aee of pra-
Matric scholarship. 

(d) The working Group on empowering the Scheduled 
Castes during the Tenth Five year Plan recommended 
continuation of these schemes with modifications to make 
them more effective. Modifications suggested inter-alia 
included revision of the rates of scholarships and 
allowances, revision of the income ceiling of the family of 
the students and the revision of the funding pattern. 

(e) The Ministry has already taken steps for revision 
of these schemes accordingly. 

[Translation] 

Non-Utilization of Funda In Madhya Pradeah 

3277. SHRIMATI JAYASHREE BANERJEE: Win the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Government have received any 
information that Madhya Pradesh State Energy 
Development Corporation has not utHlzed the Central 
grants property; 

(b) if so, the grants provided to the above Corporation 
during the last three years; 

(c) whether Central grant Is proposed to be provided 
directly to the Dayodaya Gaushalla, public trust of 
Jabalpur, Madhya Pradesh after construction of a gober 
gas plant of 85 cubic meter; 

(d) jf so, whether there is any proposal to eel up 
solar energy plants in such villagee of Jabalpur and Katni 
districts of Madhya Pradesh which have not been 
electrified so far; and 

(e) If so, the time by which these plants are Huly to 
be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (.) The Government have not received 

any information regarding non-utIlizdon and/or improper 
utlfIzation of Central Financial AssIatance by the Madhya 
Pradesh Urja Viku Nigam, the State Nodal Agency for 
renewable energy programme. In Madhya Pradesh. 

(b) this MInIstry hM reIeued an amount of As. 7.736 
crore, Rs. 3.805 crore and Rs. 5.453 crore during 2000-
01, 2001-02 and 2002-03 respectively to Madhya Pradesh. 

(c) The scheme relat .. to CommunitylinstitutlonaU 
Night soil based biogas plant has been transferred to the 
States with effect from 01.04.2003. 

(d) and (e> The State Government has identified 22 
unelectlrlfied villages In Jabalpur and Katnl dlstricta. The 
State Government Implements the programme and "nda 
proposals to the Ministry for which Central Financial 
assistance Is provided. 

(Engllsh{ 

Railway St8ft Collegee 

3278. SHRI ANANTA NAYAK: 
SHRI PARSURAM MAlHI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the number of Railway etaff colleges that have 
been sat up In the country and the location thereof; 

(b) whether the proposal to I8t up eome new RaIlway 
staff colleges Is under the consideration of the 
Government; and 

(c) If 80, the States where these new RaHway staff 
colleges are proposed to be Ht up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS <SHRI BANDARU DATTATRAYA): <a> Ther. 
is only one Railway Staff College at Vadodara. Apart 
from this there are five other Centralised Training 
Institutions at Pune, Jamalpur, Nallk, Lucknow and 
Secunderabact providing training to Indian Railways 
offICers. 

(b) No, Sir. 

(c) Doee not ariae. 

Land to Petrol PumplLPQ Agencies to Kin of 
twgIl....". 

3279. SHRI V. VETRISELVAN: WIll the MmiIter of 
PETROLEUM AND NATURAl GAS be pleased to alate: 

• 
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(a) whether the plana of the Government to 
rehabilitate the next of kin of Kargll martyrs by giving 
them petrol pumps and cooking gas agencies has hit a 
bump on account of non-availability of land; 

(b) if so, the detail. and re880M therefor; 

(c) whether the Govemment have taken any serious 
steps to acquire the land for the purpose; and 

(d) If not, the reasons for delay In acquiring the land 
even after one year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (8) to (d) Under the special scheme of the 
Govemment tor allotment of retail outlet dealerships (petrol 
pumps) and LPG distributorships to the widows/next of 
kin of the defence personnel killed In action in 'Operatlon 
Vijaya' (Kargil), while 197 retail outlet dealerships and 
115 LPG distributorships allotted to the beneficiaries have 
been commissioned, 21 and 6 cases of allotment of such 
dealerships and distributorships respectively could not be 
commissioned for want of land. Apart from regular 
monitoring of these cases, the efforts made by the 
Government and the 011 companies concemed to acquire 
land include writing to the State Govemments concemed 
at different levels, visits by the officers of the Ministry of 
Petroleum and Natural Gas and the oil companies to the 
State capitals to discuss the bottlenecks with and seek 
assistance from the State Govemment officers, close 
follow-up of the cases by the 011 companies, etc. 

ldentlftcatlon of NCES In J.K 

3280. SHRI BASU OEB ACHARIA: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

<a) whether the Government have Identified the 
sources of non-conventional energy in the State of J&K; 

(b) if so, the details thereof; 

(c) whether the Govemment have undertaken any 
projects with the State Govemment In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) Yea, Sir. The Ministry has 
Identified various non-conventional energy sources such 
as solar, wind, biomes and smaH hydro power In the 
country, including Jammu & Kashmir that can be 
hamessed with some fiscal and/or financial incentives. A 
potential of 1207 MW for small hydro power and 1.29 
lakh blogas plants have been estimated for Jammu & 
Kashmir. 

(c) and (d) The details of achievement under various 
non-conventional energy programmes/schemes as on 
31.3.2003 In Jammu & Kashmir are given In the enclosed 
statement. 

The details of cumulative achievements under various non-conventionaJ energy 
programmes/schemes as on 31-3-2003 In J&K. 

S.No. 

1. 

2. 

3. 

4. 

5. 

Programmes/Schemes 

2 

Small Hydro Power (MW) 

Biomass Gasifier (kW) 

biogas Plants (Nos.) 

CommunityllnstltutionaVNight-soil-based 
biogas plants (Nos.) 

Solar Photovolatic Pumps (Nos.) 

Cumulative 
achievements as on 

31-3-2003 in J&K 

3 

102.24 

120 

2013 

04 

18 
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2 

6. Solar Photovoltaic 

7. 

8. 

9. 

10. 

i. Street lighting system (Nos.) 

ii. Home lighting system (Nos.) 

iii. Solar lantem (Nos.) 

iv. Solar Power plants (kWp) 

Solar Cooker (Nos.) 
~ 

Energy Park (Nos.) 

Integrated Rural Energy Programme 
(No. of Blocks) 

. Village Electrification (Nos. of villages 
electrified) 

MW: Megawatt; KW: Kilowatt; KWp: Kilowatt Peak. 

Development of Selt Lend In Mumbal 

3281. SHRI KIRIT SOMAIYA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Ministry and its PSUs have taken Interest 
in availability of Salt Land, Mumbai; 

(b) if so, whether the Ministry of Petroleum and 
Natural Gas needs salted land for expansion, development 
and shifting of slums; and 

(c) if 80, the steps taken by the Ministry of Petroleum 
and Natural gas to get this land alongwith the present 
status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (c) Yes, Sir. Initially, Indian Oil 
Corporation Ltd. (IOCL) and Bharat petroleum Corporation 
Ltd. (SPCL) expressed interest to acquire some part of 
Salt land, Mumbai for their respective 011 terminal and 
facilities. IOCl is, however, no longer intere8ted in the 
land on commercial considerations. BPCl would have to 
take a commercial decision, keeping in view that steps 
have been initiated for disinvestment of BPCL. 

Allowing Private Operato ... to Lay Ral. Unee from 
Depots to Porta 

3282. PROF. UMMAREDDY VENKATESWARLU: WII 
the Minister of RAilWAYS be pleased to state: 

3 

389 

15317 

9202 

40 

346 

07 

28 

90 

(a) whether the Govemment propoM to allow private 
operators to set up rail lines to link their depeta with 
ports; 

(b) if 80, the details thereof; 

(c) If not, the reasons therefor; 

(d) whether the railways will allow private operators 
to u.e their tracks on hire charges or lome other 
commercial stipulations; and 

(e) If 80, the steps proposed by railways to anow 
private operators to use their rail tracks from their depota 
to porta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) to (c) 
Private depots through their sidings can be linked to ports 
by using Indian RaHwaylPort Railway network. 

(d) and (e) Private depot ownera are permitted to 
operate In their aIdInga. 

[Translation} 

Shopping Complex .. on Lea .. 

3283. SHRt RAVINORA KUMAR PANDEY: WIll the 
Mlni8ter of DEFENCE be pleased to state: 

(8) whether the enIIr. money recovered by giving 
the shopping complexes on Ieue should have been 
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deposited in Government treasury as per the directions 

issued by the Ministry of Defence in the year 1996; 

(b) if so, whether only Rs. 62.53 lakh (27 percent) 

out of the total amount of rent collected by Defence Estate 
Officers in the two ~  viz. Eastern Command 

and Southern Command, was deposited in the 

Government eccount and the balance amount was 

deposited in regimental funds in contravention of these 

directions; 

(e) if so, the reasons therefor; and 

(d) the action taken by the Government in this 

regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) As per instructions iaaued by the 

Ministry of Defence in 1995, all revenues realized from 

Defence Land given on lease put to agricultural purposes 

only shall be deposited into Government Treasury. 

(b) The sum of Rs. 62.25 lakhs of rental collected 

by Services were deposited in Government Treasury, and 

the balance into Regimental Funds. 

(c) Details are being collected. 

(d) Detailed guldellneslinstructlons have been lslued 

by the Ministry of Defence during the year 2001 tor 

regulating management of Shopping Complexes on 

Defence Land and property, deposit ot Revenue, etc. 

[English] 

Criteria for Allotment of SatIlCoache. In Train. 

3284. SHRI A. BRAHMANAIAH: WUI the Minister of 
RAILWA VS be pleased to state: 

(a) the criteria adopted for allotment of seatslc0ache8 
of different classes in a train; 

(b) whether the Govemment have received requ.tll 
demands for allotment of extra seats/coaches of Sleeper 

Class, AC chair cars, AC-I, II and III claaa In trains 

particularly from South Central Railway; 

(c) if so, the details thereof, train-wise and class-
wise; and 

(d) the action taken by the Government thereon, train-

wise? 

tHE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) 

Coaches are provided In trains depending on traffic 

pattem, operational feasibility and availability of resources. 

(b) to (d) Demands are received from various quarters 

tor provision of extra coaches etc. on a continuous basis 
and extra coaches are attached to train to clear the extra 

rush of passengers to the extent feasible and justified. 

Delay In Serving Speaking Order. 

3285. SHRI HARIBHAI CHAUDHARY: Will the 

Minister of RAILWAYS be pleased to state: 

(a) the number of court cases and DAR cases 

pertaining to Railway Board Secretariat Services of Gr. 

-A·, WS- & "C" pending with the Establishment from the 

last three years; 

(b) the number of cases In which the speaking order 

has not been served to employees in DAR cases and 

the reasons therefor; 

(c) the number of court c .... In which the Speaking 

Order has not been given to the employees as per the 

direction of the court and the reason therefor; 

(d) whether any responsibility has been fixed upon 

the officers concerned for delaying It; 

(e) If so, the details thereof; and 

(f) the steps taken by the Govemment to correct the 

wrongs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): (a) to (d) 

At present, 2 (two) Court cues and 4 (four) DAR cues 

are pending against Group 'A' and Group 'B' (Gazetted) 

officers and 1 (one) Court cue and 8 (eight) DAR cases 
are  pending agalnat Group 'B' (non-Gazetted) staff of 

Railway Board Secretariat Servtce. There is 1 (one) Court 

cue and 5 (five) DAR cases pending against Group 'C' 

Staff of Railway Board. The DAR and Court cases 

mentioned above are at various stages of process and 

any order/speaking order in reapect of officers/employees 

Involved in these cases can be Issued only after DAR! 

Court cues are complete. There is no case where 

implementation of the· judgement of Court is pending. 
Therefore, the question of fixing responaibiIlty does not 
ariae. 
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(e) and (f) Do not arise. 

Examination of Poata Publlahecl Through 
Employment Not .. 

3286.· SHRI MOHAN RAWALE: WUI the MtnIIIer of 
RAILWAYS be pleased to state: 

(a) whether the post published vide Employment 
Notice No. 1198 has since been flHed up; 

(b) if so, the details of the applications recetved and 
candidates called for examination, interview, etc; 

(c) if not. the reasons therefor; 

(d) whether the examination fee coHected from the 
candidates has been refunded to them in the event of 
cancellation of the said examination; 

(e) if not, the reasons therefor; 

(t) whether any inquiry has been conducted and any 
officer/staff is taken up for allegation of malpractices during 
the said examinations; 

(g) If not, the reasons therefor; 

(h) the number of examinations cancelled and re-
examinations conducted for the same Employment NotIce 
by RRM-Mumbai since 1997 till date; and 

(I) in case certain examinations were conducted, why 
the same practice has not been adopted In cue of 
Employment Notice No. 11981 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) No, 
Sir. 

(b) Does not arise. 

(c) Indents were cancelled due to reduction of 
vacancies to nil after a review by the indenting Railway. 

(d) No, Sir. 

(e) The examination fee has not been refunded to 
the candidates In terms of para 3 of ·,NSTRUCTIONS 
FOR CANDIDATES· published In the Employment Notice. 

(t) Yes, Sir. As a result of vigilance lrMtetIgatIon, 5 
officials found involved, were taken up. 

(g) Does not arise. 

(h) NU. 

(I) The reason for not re-conducttng the examination 
in the case of Employment NotIce No. 1198 was reduction 
of vacancies by the Indenting Railway to nil. 

ComputerlHd RaIlway RHel'Vlltion 

3287. SHRI A. VENKATESH NAlK: 
SHRI ASHOK N. MOHOL: 

Will the Minllter of RAILWAYS be pIeaHd to atate: 

(a) whether the Government propose to Improve the 
computerized railway reservation facilltlee; 

(b) If so, the details thereof; 

(c) whether the hardwarellOftware Inatalled in many 
reservation centers In the country particularty In Kamataka 
and Maharaahtra is an outdated technology and goes 
out of order frequently; 

(d) If 10, whether the RaIlways have any propoeal to 
modernize all the reeervation centrea In the country and 
to Install latest technology hardware/loftware Iystem; 

(e) If so, the details thereof, Stat.wIH; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
Yel, Sir. Expanllon & Improvement of computerized 
re.ervatlon facilitiel Ia a continuoul proc.... Th .. e 
facilltle8 are sanctioned at a number of new locatio". 
every year depending upon need and availability of funda. 

(c) No Sir. The hardware equipment Installed at PRS 
centr.. over aU Indian Railways, Including the IocatIonI 
in the statM of Kamataka and Maharaahtra. II bued on 
the latest and most lultable technologl... M regard 
failures of hardware, there was no major failure and up 
time of the equipment was of the order of 99%. 

(d) to (f) Upgradatlon of hardware equipment with 
newer versions 18 a continuoue procea. Whenever the 
hardware equipment gets obsolete, or It hal out·1ived Ita 
UI8fuI life, It i8 replaced. 

, 
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Review of O ... nt-llHlld ProceduI1I to HOC. 

3288. SHRIMATI SHYAMA SINGH: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI BHASKARRAO PATIL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(8) whether the Government had constituted Satyam 
Committee to review the procedure of grant-In-aid to Non-
Government Organisations In the country; 

(b) if so, the details of the recommendations made 
by the Committee; 

(c) the details of the recommendations accepted or 
rejected by the Government; 

(d) whether the norms for grant-In-aid to NGOs have 
been revised from April 1, 2003; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
KAILASH MEGHWAL): (a) and (b) Yea, Sir. The final 
report of the Committee has not been received by the 
Government. 

(c) Does not ariae. 

(d) and (e) The Guidelines of the Scheme to promote 
Voluntary Action for Persons with Disabilities were revised 

Railway 

CR 

ER 

NR 

NER 

NFR 

NWR 

NCR 

SR 

Rudimentary 

2 

17 

23 

53 

47 

32 

23 

0 

14 

Std. 
I 

3 

26 

29 

134 

113 

70 

221 

33 

153 

with effect from 1.4.2003. Datalis are available on the 
Ministry's website at www.socialjuatice.nlc.ln. 

Interlocking Syalem 

3289. SHRI ASHOK N. MOHOL: Will the Minister of 
RAILWAYS be pleased to atate: 

(a) whether different inter-locking system has been 
adopted for various railway tracks; 

(b) if so, the details thereof zone-wise; 

(c) whether the Railways now propose to replace the 
outdated etandard-I and II system; 

(d) if 80, the details thereof zone-wise; and 

(e) the time by which the etanelard-I and II system 
are likely to be replaced by standard-III? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Yes, 
Sir. 

(b) There are mainly three standards of interlocking 
system prevailing on Indian Railways. Std. I for speed up 
to 50 Kmph. Std. II for speed up to 75 Kmph & Std. III 
for unrestricted speed beyond 75 Kmph. There are some 
stations which are provided with modified non interlocked 
or rudimentary interlocking system also permitting 15 
Kmph of speed. 

The zone-wise details of the Standard of various 
signalling systems are as given below (31.3.2002): 

Std. 
II 

4 

o 

o 
o 

o 

35 

12 

7 

Std. Total 
III 

5 6 

368 411 

282 334 

496 683 

165 325 

• 235 338 

166 445 

296 341 

326 500 
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2 3 

SCR 25 102 

SER 8 24 

WR 44 126 

ECoR 0 22 

ECR 76 81 

SWR 6 48 

WCR 5 37 

SECR 49 17 

Total 422 1234 

(c) to (e) Upgradation of signalling to Std. III from 
Std. I is carried out baaed on growth In traffic and 
increase in sectional speeds. 

Export of StIlle of Art lOC08 

3290. SHRI SULTAN SAlAHUDDIN OWAlSI: WIll the 
Minister of RAILWAYS be pleuecl to state: 

(a) whether production of state of art dieMl and 
electric locos has started In the country; 

(b) if so, the details thereof; 

(c) whether 80me countries have Ihown 1ntet'81t In 
state of the art electric 1oco8; 

(d) if so, the namel of other details by the.e 
countries; 

(e) the total foreign exchange earned by the 
Government by exporting State of Art eIectrtc Iocoe cknIng 
the last three years; and 

(f) the details strategy chalked out by Indian RaIIwayI 
for eaming more foreign exchange by exporIIng theM 
locos electric and dieMI 1oc08? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) Y_, 
Sir. 

(b) Under different agreementl for tranlf.r of 
technology, the DIeseILocomottve Works (DLW) have eo 

4 6 6 

0 3. 526 

2 270 304 

17 380 647 

5 202 229 

0 285 452 

9 181 242 

0 221 283 

0 150 218 

88 4412 8158 

far manufactured 25 locomottve of 4000 HP, 3-ph .. e AC-
AC traction and Chlttaranjan LooomotIve Works (CLW) 
have 80 fa, manufactured 50 IocomotIvu of eooo HP, 3-
phue, Indigenoully. The 10th plan envIIagee manufacture 
of 125 luch dle .. 1 Iocomotlv.. and 125 .uch electric 
IocomotIv ... 

(c) No, Sir. 

(d) to (e) 00 not arl ... 

(f) The Indian RaIlways participate In International 
competitive marbta for Iocomolivel through RITES or 
IRCON. With the progl'8llive .. mllatlon of advanced 
technology, localization of manufacture and experienoe In 
global competitive markets, Production Unlta of the Indian 
RaIlways are .oon expected to gain the confldenoe and 
competence to penetrate the Intematlonal marMts. 

PrIvate 8ec:tor Participation In NRVY Proiectl 

3291. SHRI IQBAL AHMED SARADGI: Will the 
Mlnilter of RAILWAYS be pIeaIed to state: 

(a) whether the Railways ill working on a propoeal 
to offer projects under the National RaIl Vlku Yojana to 
private opendora on the HOM of road projecta; 

(b) If 10, the projects which the Railway. have 
decided to offer to private sector; 

(c) the total projects that will be Nt for prtyate HCtor; 

(d) whether any agreement has been reached; .-ld 
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(e) If 80, the time by which theM private eectors are 
likely to be Involved In these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI BANDARU DATIATRAYA): <a) No, Sir. 

(b) to (e) Do not arise. 

(Transl.tion) 

Expansion of AIR In Tenth Five V .. r Plan 

3292. SHRI RAJO SINGH: Will the Minlater of 
INFORMATION AND BROADCASTING be pieued to 
atate: 

(a) the location-wise number of Aft India Radio 
Stations and Ooordarshan Kendras functioning In Bihar 
at present; 

(b) whether the Government propose to set up some 
more centrea in the country partlcular1y In Bihar during 
the Tenth Five Vear Plan period; 

A. Doordarahan 

(c) If so, the detall8 thereof, State-wise; and 

(d) the time by which these centres are likely to be 
set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI RAVI 
SHANKAR PRASAD): <a) Two Doordarshan Kendras at 
Patna and Muzzaffarpur, and five all India Radio-Stations, 
at Patna, Bhagalpur, Darbhanga, Sasararn and Pumaa 
are functioning in the State of Bihar. 

(b) and (c) Seventy two FM Radio Stations and six 
MedIum Wave Radio Stations of All India Radio, Including 
four FM Radio Stations In Bihar are expected to be set 
up during the 10th Five Vear Plan. Besldea, 12 projects 
of new Doordarshan Kendraslaugmentation of existing 
Kendras are currently under Implementation, as part of 
10th Five Vear Plan. State-wise locations are given in 
the encloeed statement 

(d) Theae remaining projects are expected to be 
completed in phases by the end of 10th Five Vear Plan, 
subject to approval by the competent authority. 

Doordarshan Kendras 

S.No. StatelUT 

2 

1. Assam 

2. Andhr. Pradesh 

3. Arunahal Pradesh 

4. Bihar 

5. Chhattlagarfl 

6. Goa 

7. Gularat 

ExiItIng 

3 

Guwahatl 
Guwahatl {Regional production centre 
Dlbrugarfl 
SUcher 

Hyderabad 
Vljaywada 

ltanager 

Patna 
Muzaftarpur 

JagdIJpur 
Raipur 

PanaJl 

Ahemadabad 
R$>t 

f 

Projects under 
Implementation 

4 

Warangal· 

Balpur (Additional studio) 
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8. Haryana Hissar 

9. Himachal Pradesh Shimla 

10. Jharkand Ranchi RanchI (AdcItionaI studio) 

Daltonganj 

11. Jammu & Kashmir Srinegar ~  

Jammu 

Leh 

12. Kerala Trivandrum Callcute 

Trichur 

13. Kamataka Bangalore 

Gulbarga 

14. Madhya Pradesh Bhopal 

Indore 

Gwallor 

15. Meghalaya Shlllong 

Tura 

16. Maharashtra Murnbal 

Nagpur 

Pune 

17. Manipur Imphal 

18. Mizoram Aizawl 

19. Nagaland Kohlma 

20. Orissa Bhubane8hwar 

Bhawaniplltna 

Sambalpur 

21. Punjab JaJandhar Pallalae 

22. Rajasthan Jaipur 

23. Sikkim ~ 

24. Tamil Nadu Chennal CoIrnIMItore 
MIduraJ 

25. Trlpura AgartaIa 

26. Uttar Pradesh Lucknow GorUhpur (new campIa) 

GonIkhpur 

Bareilly 

Mau 

Allahabad 

VanInUi 

MaIhura 
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27. Uttaranchal Dehradoon Dehradoon (new complex) 

28. West Bengal calcutta 
Shantlnlketan 
Jalpalgurl 

29. Deihl Delhi Deihl (DO Bhawan 
Delhi (Central) -new complex 
Production Centre) 

30. A & N lalanda Port Blair 

31. Pondlcherry Pondicherry 

32. Chandigarh Chandigarh 

"Installation completed. 

B. All India Radio 1 2 3 

AIR Stations propos«i In Xth Plan 
15 .. • Madhubanl 

I. New FM Station - 72 nos. 
Chhattl8garh 16. Dantewara 

State SI.No. Place 17. Rajnandgaon 

2 3 18. Jaahpurnagar 

Andhra Pradesh 1. Kaklnadal 19. Baikunthpur 

Rajamundry Gujarat 20. Jamnagar 

2. Karlmnagar 21. Junagarh 

3. Srlkakulam Haryana 22. AmbaIa 

Arunachal Pradesh 4. Anini Jharkhand 23. Dhanbad 

5. BomdUa 24. Oumka 

6. Oaporljo 25. Gumla 

7. Changlang 26. Srtngert 

8. Khonaa 27. Senary 

Assam 9. Karlmganj Kerala 28. KOMI 

10. Lumdlng Madhya PradeIh 29. UJjaIn 

11. GoIpara Maharuhtra 30. Shirdl 

Bihar 12. Gays 31. Oraa 

13. MotIhari 32. Amravatl 

14. Banka Manipur 33. Tamenglang 

f. 
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34. Ukhrul 84. New Tehrl 

Meghalaya 35. Dawki West Bengal 85. DaJjeeJIng 

Mizoram 36. Champhai 68. Purulla 

37. Tuipang 87. Maldah 

38. KolaslblSarchlp 88. Kochblhar 

Nagaland 39. Phek 89. Bardhaman 

40. Zunheboto 70. Tamluk 

41. Wokha 71. Balurghat 

Orissa 42. Deogarh J&K 72. Bhadarwah (IX Plan 

43. Raygada 
Project) completed In 
X Plan) 

44. Ralrangpur II. New Medium Wave Statlona - 8 NoI. 
46. Partalclmidi Chhattlegarh 1. Manendargarh 

Punjab 46. Fazllka Rajasthan 2. Dungarpur 

47. Amrttaar Uttaranchal 3. Dharchula 

Rajasthan 48. Ramgarh Tripura 4. Dharmanagar (IX 

49. Chautan Hili Plan Project 
continued In X 

Tamil Nadu SO. Kanchipuram Plan) 

Tripura 51. Udaipur J&K 6. Padum (IX Plan 

52. Nutan Bazar Project continued In 
X Plan) 

53. Longtheral 8. DIakJt (IX Plan 
Uttar Pradesh 54. Gazlpur Project continued In 

Banda 
X Plan) 

55. 

56. Lakhlmpur Khlri [English} 

Uttaranchal 57. Dehradun Smeller CylInder for BPL ,MIl'''' 
SS. HaldwanV 

3293. SHRI NARESH PUGLIA: Wi. the Minister of 
Kaladungl PETROLEUM AND NATURAL GAS be pIeued to 8tate: 

59. Bhatwarl <a) whether some State Govemmenta have informed 
60. Bhageahwar the Union Govemment that they wHI opt for amaller 

Champw8t 
cylinder8 for BPL famAIes with dally earning of As. 30 

61. and find It difficult to epare the money required for refilling 

82. Gairsen the 14.2 kg. cylinder; 

63. Rudraprayag (b) If 10, the detaIII in tNt regard; and 
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(c) the reaction of the Governrnent thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): (a) to (c) Government have received a 

request from the Government of Andhra Pradesh only for 

the release of 5 kg. cylinder under Deepam Scheme in 

the State. Government have adviaed to Public Sector Oil 

Marketing Companies (OMCs) to make available 6 kg. 

cylinders for the beneficiaries of Deepam Scheme. 

{Translation] 

Renovation and Modemlutlon of Thermal Power 

PI.nta In Bihar 

3294. DR. RAGHUVANSH PRASAD SINGH: Will the 

Minister of POWER be pleased to state: 

(a) whether the Planning Commission has cleared 

the proposal of Bihar Government relating to renovation 

and modernization of the Thermal Power Plante located 

at Barauni and Muzaffarpur for generation of power; 

(b) if so, whether the above said work cannot be 

undertaken without central .. lstance because of the poor 

financial condition of the State Government and Bihar 

State Electricity Board; and 

(c) it so, the steps by the Government for renovation 

and modernization of the power plants at aforesaid places 

in view of the power crisis In Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 

responaibillty tor Renovation and Modernization (R&M) of 

power plants located at Barauni and Muzaffarpur lies with 

the Bihar State Electricity Board (BSEB). Central Electricity 

Authority has identified thermal Power Plant at Baraunl 

tor life extension programme during the 10th Plan period. 

Power Finance Corporation provldea loans for renovation 

and modernization prograrnme and an interest subsidy 

o 3% is provided under the Accelerated Generation and 
Supply Programme on diabursement of such Ioane through 
Power Finance Corporation in the 10th Plan. 

(English] 

Gauge Conv .... ,on between R.ngl .... urIchongMIek 

3295. SHRI SANSUMA KHUNGGUR BWlSWMUTHIARY: 

Will the Minister of RAILWAYS be pleued to refer to the 

reply given to usa No. 3705 dated December 12, 2002 

regarding Gauge Conversion between Rangla-

Murkhongselek and state: 

(a) whether the necessary clearance has been given 

to the gauge conversion project between Rangla and 

Murkhongselek; 

(b) if 80, the present status of the project; 

(c) the amount allocated to the project; and 

(d) the target fbeed for cornpletion of said protect? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATTATRAYA): ~ No, Sir. 

(b) to (d) Do not arise. 

Revival of Lalkotl Retractorlea 

3296. SHRI BASU DEB ACHARIA: Will the Minister 

of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 

be pleased to state: 

(a) whether to revive the operation of the closed 
Lalkoti RefractOries, a unit of Burn Standard Company 

Limited and Employees Industrial Co-operattve has been 

formed; 

(b) Whether the same Co-operatlve has made request 
to the Union Government to allow thern to revive the 
Company through this co-operative; 

(c) whether such proposal has also been endorsed 

by the State Government of West Bengal and duly 

forwarded to the Union Government for their conaIderation; 

(d) if 80, details thereof; 

(e) whether inordinate delay Is taking place in 

according auoh permission to run the Company through 
the Industrial Co-operative; 

(I) H 80 the facts thereof; and 

(g) the steps takeOlbeing taken by the Government 
in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SUBODH MOHITE): <a) 

to (d) A proposal was received from Govemment of West 
Bengal that the unit may be handed over to a cooperative 

f. aociety formed by the retired employees. Subsequently 
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Govemment of West Bengal forwarded another propoeal 
for permitting the workers cooperative to revive the unit 
through the cooperative society. 

(e) to (g) A proposal was sent to the Govemment of 
West Bengal for the transfer of the unit to them on '. 
is where is' basis, who would then work out the modalities 
and pass on the unit to the regiatered Worke,.' C0-
operative. A final response in this regard from Weat 
Bengal Govemment Is awaited. 

Conatructlon of Road along McMohan Line by 
ChIne 

3297. SHRI MOHAN RAWALE: WlH the Minister of 
DEFENCE be pleased to state: 

(a) whether it is a fact that the Chinese Army has 
re-started the construction of roads along the McMohan 
Line on the eastem frontier adjoining the Himalayan State 
of Arunachal Pradesh; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The Chinese have well 
developed road network In Tibet. Further, they have been 
developing and constructing additional roadaIfeeder roads, 
including roads and tracks in the Vicinity of McMahon 
Line in the Eastern Frontier, as a part of overall 
development of Tibet and improvement of infrastructure 
in the border areas. The Chinese road construction 
activities opposite Arunachal Pradesh has been continuing 
since 1998 and there has been non unusual activities In 
the recent times. 

Government has drawn up long term plans for 
construction/development of our road network in Arunachal 
Pradesh in the vicinity of India-China border to meet our 
operational requirements and to bring about developments 
in these far flung areas. 

Development of San Land In Mumbal 

3298. SHRI KIRIT SOMAIYA: WII the MI .... r of 
DEFENCE be pleased to state: 

(a) whether Ministry and Ita PSUI have taken Intereat 
in availability of Salt Land, MumbaI; 

(b) if so, whether the Ministry of defence needl1hI8 
satted land for expansion, development and shifting of 
slums; and 

(c) if SO, the ltepa tllken by the Mlnllby of Defence 
to get thle land alongwlth the preeent etatus thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (0) There Is a requirement of land 
by Armed Fore.. in Mumbal to make up the detIctency 
as weB 81 to resettle the encroaches of Defence land. 

Ministry of Commerce & Indultry (Department of 
Industrial Policy & Promotion) has offered some salt land 
In Mumbal to Indian Navy. Further action in the matter 
might depend on receipt of firm proposals from the 
concemed Departments. 

Merging of Commercial Entltlea 

3299. SHRI A. BRAHMANAIAH: Will the Mlnlater of 
RAILWAYS be pleased to state: 

(a) whether Railways propose to merge some of the 
different commercial entitle. so as to reduce COlt 
overheads and admlnletrative expenaee; 

(b) If 80, the details thereof; 

(c) whether any outside aga'lC)' has been asked to 
submH a report on how to curb IoaeeI In such unIta; and 

(d) the details of the al888lment and the atepe 
proposed by the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) No, Sir. 

(b) Does not arlee. 

(c) No, Sir. 

(d) 0088 not arise. 

Import of EngIne. 

3300. SHRIMATI SHYAMA SINGH 
DR. CHARAN DAB MAHANT: 
SHRI ADHtR CHOWOHARY: 
SHRI RAGHUNATH JHA: 
SHRI RAMJEE MANJHI: 
SHRt SHEESH RAM SINGH RAVt: 
SHRt VIlAS MUTTEMWAR: 
SHRtMATI PRABHA RAU: 
SHAt DALPAT SINGH PARSTE: 

Will the MlnIstar of RAILWAYS be pINIed 10 .... : 
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(a) whether the Railways has procuredlimported 
engines and wagons without assessing the ground 
conditions; 

(b) it so, the facts and details thereof; 

(c) whether the wagons imported worth several crores 
are lying unused due to non availability of required 
upgraded tracks; 

(d) il so, the facts thereof; 

(e) whether any responsibility has been fixed for such 
procurements; and 

(I) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) and (b) 
No, Sir. However, 305 BOXNHA wagona. procured 
indigenously and fit for a superior axle load of 22.1 tOMe, 
are temporarily deployed on circuits with lower axle load 
01 20.32 tonne. 

(c) No, Sir. 

(d) to (f) Do not arise. 

[Translation] 

Transpor18tlon ot Coal 

3301. SHRI RAVINDRA KUMAR PANDEY: WiU the 
Minister of RAILWAYS be pleased to state: 

(a) the quantum of washed coal in tonnes transported 
through trains from the Kargali coal waahery upto the 
Bokaro Thermal Power Station during each of the last 
three years, and till June, 2003; 

(b) the revenue earned by the Railways from the 
transportation of coal to B.T.P.S. every year alongwith 
the amount outstanding against BTPS; and 

(c) the per tonne freight rate fixed tor trantlpOrtation 
of coal from the Kargali washery to Bokaro Thermal Power 
Station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a> The 
total quantity of washed coal tranaported by rail from 
Kargali washery to Bokaro Thermal Power Station is .. 
under: 

f 

Year 

2000-01 

2001·02 

2002.()3 

2003-04 
(uplo June'03) 

Quantity (In tonnes) 

11134 

586093 

116463 

(b) The details of revenue earned by the RaHways 
are as under: 

Year 

2000-01 

2001·02 

2Q02-03 

2003-04 
(uplo June'03) 

Freight (In lakhs of Rs.) 

B.95 

529.19 

65.57 

The total outstanding dues ,galnst BTPS was 
As. 3n.01 lakhs as on 30th June'03. 

(c) Freight rate fixed for transportation of coal from 
Kargali washery to Bokaro Thermal Power Station is as 
under: 

Year 

2000-01 

2001-02 

2002.()3 

(English) 

Rate per tonne (in As.) 

80.40 

84.45 

56.30 

Norma for Petrol Pumpa on Hlghwaya 

3302. SHRI IQBAL AHMED SARADGI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

<a> the norma fixed for HttIng up of petrol pumps on 
the National Highways;. 

(b) whether the revIHd norma for Petrol Pumps on 
highways w.. dIacuued between hla MInIatry and the 
Mlnlatry of Road Transport and HIghwaya; 
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(c) if so, whether the Public sector Oil Companies 
have been told to submtt their suggestions on the revised 
norms which were circulated by the Ministry of Road 
Transport and highways of the Ministry of Petroleum; and 

(d) if so, the response of Oil Companies to the 
circular issued by the Ministry of Road Transport and 
Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) to (d) All retail outlets (petrol pumps), 
set up after 1983, are required to fulfil the norms let out 
in the Ministry of Road Transport and Highways 
(MORTH)'s circular of August, 2000 and the Indian Roads 
Congress code IRC: 12: 1983. MORTH is now in the 
process of laying down revised norms for eatabllahment 
of retail outlets on the national highways, and, for that 
purpose, discussions were held among MORTH, the 
Ministry of Petroleum & Natural Gas (MOP&NG) and the 
oii companies. MORTH has fOrwarded a draft of the 
revised norms for the concurrence of the MOP&NG. 

Repairing of Old Bridges 

3303. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of RAILWAYS be pleased to &tate: 

(a) whether funds from the Special Railway Safety 
Fund (SRSF) were allotted for repair of over-aged bridges; 

(b) if so, the total funds allotted for theee rail bridges 
during each of the last three years aiongwlth the funda 
spent so far; 

(c) whether the repairing work has been completed 
on these bridges; and 

(d) if so, the location of such railway bridges where 
such work has been done, zone-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) and (b) 
Funds under Special Railway Safety Fund (SRSF) were 
allocated for pulling up back log in arrears of bridge 
rehabilitation. Allotment & utilization of funds during last 
two years is as under: 

Year 

2001-2002 

2002-03 

(FIgures In croree of As.) 

Budget Grant 

61.74 (RevIled EsIImate) 

143.3 

44.15 

151.82 

In addition to the above, en amount of Rs. 217 crore 
has been allocated for bridge works during year 2003-04 
from Special Railway Safety Fund. 

(e) and (d) Bridge works Identified under SRSF have 
been planned to be completed up to 2006-07. Bridge 
works completed under SRSF during last two years on 
Indian RaIlways are as under: 

2001-02 

2002-03 

2003-04 

280 

496 

571 (Target) 

Further, about 809 were rebuilt/rehabilitated under 
Depreciation Reserve Fund (DRF) during last two years 
and 1013 brtdgee are targeted for completion during 2003-
04. 

Groundtng or MIg-21 Aircraft 

3S04. SHRI NARESH PUGLIA: 
SHRI SHRINIWAS PATIL: 
SHRI DALPAT SINGH PARSTE: 

WII the Minister of DEFENCE be p1eued to atate: 

(a) whether the Indian Air Force has grounded all 
MiG-21 'Type-89' twin seater trainer aircraft till the exact 
cauee behind the crash near Srlnagar on July 14, 2003 
could be ucertalned; 

(b) If so, whether the cause behind this crash of 
MiG-21 near Srinegar has aince been ascertained; 

(c) if so, the details in regard thereto; 

(d) if not, the progrees made in this regard; and 

(e) the life span of different version of Mig-21 aircraft 
and the number of such alrcrafta COfI1)Ieted their life 
span? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

(b) to (d) A Court of Inquiry ha. been Nt up 
to ascertain the C8UH of the accident and Is ItiII In 
progreea. 

(e) The life apana of dlffentnt v.aIona of MlG-21 
aircraft and the details of such aircraft that comp .... d 
their Ife spans are given in the encIoIed ltaIement. 

t 
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tnat.ment 

51. MiG·21 version Life epen (in yea,,) No. of aircraft 
No. that have 

completed their 
life spane 

I. MiG·21 Bis 35 NIl 

II. MiG·21 FL 40 10 

III. MiG·21 (Type-96) 35 01 

IV. MiG·21 trainers 35 Nil 

[Translation] 

400 KVA Tl'IIIlSmlulon Une In Bihar 

3305. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of POWER be pleased to state: 

(a) whether Bihar is facing a crisis of power supply 
even after adequate power generation in the eastem part 
of the country due to absence of tranamilalon line in the 
state; 

(b) whether there Is no arrangements for power 
transmission across the Ganga river between North and 
South Bihar; 

(e) it so, whether there Is any propoeaI to set up 
400 KVA, 220 KVA and 132 KVA transmission tinea In 
the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
For power transmission across Ganga river between North 
and South Bihar, a 132 KV SIC cable connection between 
Baraun! and Hathldah is under operation and a 220 KV 
DIC line between Blharsheriff and Begusaral exlata, which 
Is charged at 132 KV for the want of 220 KV sub-station 
at Begusarai. 

(c) and (d) Details of approved and proposed 
tranamleslon linN for Bihar are fumlahed below: 

(I) Powergrfd U,.. 

(a) 400 KV (approved) 

• Pumea-Muzzaffarpur DlC 

• Biharaheriff-Muzzaffarpur O/C 

• Kahalgaon-Biharaheriff OIC (3rd & 4th) 

(b) 400 KV (proposed) 

• KahaJgaon-Patna 

• LlLO of Kahalgaon-Patna at Barh 2xO/C. 

(c) 220 KV (approved) 

• Saaaram-Arrah-Khagaul 220 KV O/C line and 

• Sasaram 4001220 KV SIS. 

(d) 132 KV II,... 

Under Central Assistance Grant to Bihar, a separate 
scheme '"Bihar sub-transmission strengthening scheme" 
is being executed by POWERGRIO at an estimated cost 
of Rs. 385 orores. Under this scheme construction of a 
number of 132 KV lines are atso planned apart from one 
20 KV transmission line (Muzaffarpur-Slwan O/C). This 
scheme is being implemented under part-A and Part-B 
as detailed below: 

Part A Part B 
Nos. (Clem) Nos. (Clem.) 

Transmission Unes 10 (746 Ckm) 12 (487 (Clem) 

• (II) Bihar State Electricity Board Line. and 
SUbstation •• 

(a) 220 KV (approved) 

• Begusarai 2201132 KVSls 

• Begusarai-Pumea 220 KV O/C 

• Begusarai-Muzaffarpur TPS 220· KV O/C 

• Revival of Fatwah-Hazipur 220 KV O/C (Tower 
failure) 

• Khagaul 2201132 KV SIs. 

[EngUsh] 

Change of Route 

3306. SHRI A. BRAHMANAIAH: Win the Minister of 
RAILWAYS be pleased ttl state: 

<a> whether the trains plying between Bhopal and 
Nagpur have to slow down due to old track and thus 
delaying aI Southern bound trains from Delhi; 
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(b) whether any altemate track or change of route is 

planned to speed up trains going to South from DeIhl; 

(c) whether any study has been  done In this regard; 

and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI BANDARU DATIATRAYA): (a) No, Sir. 

However, suitable temporary speed restrictions, within the 

permitted time allowance, are Imposed to ensure safety 

while carrying out sanctioned works. 

(b) and (c) No, Sir. 

(d) Does not arise. 

[Translation] 

Allotment of Arm. 

3307. SHRI RAVINDRA KUMAR PANDEY: Will the 

Minister of DEFENCE be pleased to state: 

(a) whether there Is any provision to Issue arms on 

out of tum basis on the recommendation of MPs; 

(b) the total number of rifles/guns and other typal of 
fire arms allotted on out of tum basis by the Ministry of 

Defence during the current year, tIU June 30, 2003; 

(c) the total number of applications seeking allotment 
of arms received during the current year, till June 30, 

2003; 

(d) the number of applications approved alongwith 

the number of those rejected, separately, during the said 

period; and 

(e) the grounds on which applications have been 

approved or rejected, separately? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) There is no specific provision to issue 

arms on out of tum basis on the recommendallona of 

MPs. The recommendations of the MPs are, however, 
given due consideration for allotment on out of tum buIs. 

(b) During the current year up to June 30, 2003, 

173 fire arms have been allotted on out of tum buIs. 

(c) 356 number of appIicationl aeekIng out of tum 
allotment of arms were received from 1.1.2003 to 

30.6.2003. 

(d) during the current year up to June 30, 2003, 173 
appIIcatIona w .... approved for allotnwtt. During the ..... 

period, 208 appkatIone were rejected. 

(e) The threat perception to the applicant was the 

main criterion for recommending out of tum aHotment of 

the weapon. BesIdes thll, out of tum allotments of rifles 

were conaklered In respect of Armed Forces personnel 

who Intended to seek re-employment as security guards 

after retirement. 

~  case where applicants already poaselHd a 

weapon or where there was no convIncfng evidence of 
threat were rejected. 

{English} 

UquiUtion of NUa through B.I.F.R. 

3308. SHRI BASU DEB ACHARIA: win the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 

be pleaed to state: 

(a) the number of Central Public Sector Undertaking 

that have been cIoeed down after lrwokIng 25 (0) of the 

Industrial Dlepute Act; 

(b) the number of Public Sector Undertaklngl have 

gone on liquidation through Board of Induatrlal and 

Finance Reconstruction (BIFR) route; 

(c) the position of the 88Itellte townIhtp aJongwIIh ... 

aseeta, where the closed and liquidated companies had 

such township; 

(d) whether the Govemment propose to Initiate 

dialogue with the eoneemed State Government to proa.ct 

the 88Hta of the township hither-to left without any 
projection ao that the exilttng occupants of the quarters, 
If any can live through some mutually agreed 

arrangementa and aseets conalating of crorea of NpHI 
are protected 88 well; and 

(e) If so, the detaiI& thereof alongwith the steps taken! 

proposed to be taken by Government In thIa regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SUBODH  MOHITE): (a) 

As per available information, 8 Central Public Sector 

Undertakings (CPSUa) have been cIoeed under Section 

26 (0) of the Industrial Diaputee Act. 
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(b) As per the recommendations of the Board for 
Industrial and Financial Reconstruction (BIFR) for winding 
up of sick industrial CPS Us, OffIcial Uquidators (Ol) have 
been appointed in case of 8 enterprises which have been 
closed. 

(c) The poae88ion of the township, If any, alongwlth 
assets of CPSUs which have been cloeedlunder liquidation 
is vested with the management/Official Liquidator as the 
case may be. 

(d) and (e) These matters are within the comlllerclaV 
administrative jurisdiction of the management of CPSUI 
administrative Ministry and the Official liquidator as the 
case may be. 

Asslatance from World Bank for NRVY Projects 

3309. SHRI IQBAL AHMED SARADGI: Witl the 
Minister of RAILWAYS be pleased to state: 

(_) whether the Railways haa approached the World 
Bank for funding projects under the National Rail Vikas 
Yojana; 

(b) if so, the details of the projects on which the 
World Bank is being asked to provide loans; 

(c) whether the World Bank has examined the 
proposals of the Ministry; 

(d) if so, the total amount agreed upon; and 

(e) the time by which the same Is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) and (b) 
The Ministry of Railways plan to approach the World 
Bank through Ministry of Finance for funding of three 
Mega Bridges; namely, Munger, Nirmali and Bogibeel, 
alongwith a tew other projects under National Rail Vlkas 
Yojana (NRVY). 

(c) No, Sir. The proposals have not yet been 
examined by the World Bank. Only preliminary discussions 
have been held. 

(d) and (e) do not arise. 

Handing over of Land to Wakt BOlird 

3310. SHRI BfSHNU PADA RAY: WID the Minister of 
DEFENCE be pleased to state: 

(a) whether a good area of Revenue land situated 
at Buniyadabad has been allocated in favour of Indian 
navy. In which area a very Old Mazer having Tomb and 
sheds are standing; 

(b) whether both Muatim and Hindu Communities 
having faith In Mazar are pressing to allot this portion 01 
land to Wald Board for ita maintenance and worship; and 

(c) If so. the action has been taken to get this portion 
of land surrendered by the Indian Navy and handover 
the same to the Wald Board? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. 

(b) No, Sir. No proposal has been received for 
allotting this portion of Defence land to the Wald Board. 

(c) Does not arise. 

Amount from Central ROlid liund for Manning 
Unmanned Level eroulng 

3311. SHRI NARESH PUGLIA: Will the Minister 01 
RAILWAYS be pleased to state: 

(a) whether Railways has got certain amount from 
the Central Road Fund for manning unmanned level 
crossings; 

(b) if so, the details thereof for the last three years; 

(c) the number of unmanned level crossings manned 
from this fund in each State during each of the last three 
years; and 

(d) the number of unmanned level crossings are 
proposed to be manned In each State during the year 
2003-2004 from this fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATTATRAYA): (a) The 
Railways have received certain amount from the Central 
Road Fund. to be utilized for road-related safety workS, 
viz. construction of Road OverlUnder Bridge in lieu of 
level Crossings and manning of unmanned level crossings· 

(b) Details of amount received from Central Road 
Fund for the last three years are as under: 
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Year 

2000-2001 

2001-2002 

2002-2003 

(As. In crora) 

Amount 

300.00 

300.00 

264.00 

(c) and (d) Status of manning of unmanned level 
crossing is maintained Railway-wise and not State-wise. 
A Statement is enclosed in that regard. 

8"''''''.nt 

Status of manning of unmanned level Crossings during 
last three yealB is given as under: 

Railway Manning of unmamed ievei crossings (Numbers) 

2000.()1 2001-02 2002-03 

Central 0 116 45 

Eastern 9 15 10 

Northern 9 2 0 

North Eastern 9 14 11 

North-east Frontier 26 4 

Southern 7 3 11 

South Central 12 49 8 

South Eastern 14 53 60 

Western 6 9 0 

Total 67 287 149 

During current year i.e. 2003-04, 100 unmanned level 
crOSSings are programmed to be manned. 

Community Interface Scheme of ONGC 

3312. SHRI MOHAN RAWALE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the concrete measures taken so far by ONGC In 
the field of community interface; 

(b) whether ONGC is considering one set of 
employees both working and retired for benefits and 
ignoring the vast majority; 

(c) If 80, the effect of the so called 'Agranl Samman' 
scheme on the majority of retired employees who .... 
debarred and effect on this on the working employees .. 
far as their mental health Is concerned; 

(d) whether in E-8, E-9 promotions adhoclsm has 
played a dominant role affecting in general all the 
employees and In particular SC and ST; and 

(e) if so, the remedial measures taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 
MAHAJAN): (a) 011 & Natural Gas Corporation Limited 
(ONGC) reaches out to the community by undertaking 
Socia· Economic Development Programmes In and around 
its areas of operations allover the country. Since 2001· 
2002, ONGC decided to allocate 0.75% of Its net profits 
each year for this purpose. These programme_ are 
implemented by all the Assets, Ba8lns and Work Centera 
In accordance with the laid down guidelines of the 
Company. 

(b) and (c) ONGC extends beneffta to an of Its 
employees both working and retired, aa per poIlcie8 and 
guidelines on the subject from time to time. ONGC haa 
decided to Introduce "Agrani Samman" Ex-graHa Benefit 
Scheme to provide relief to the pre-15.10.1959 empIoyeee 
as also to post-14.10.1959 employees who retired from 
the services of ONGC prior to implementation of PRBS 
in ONGC. As far as the effect of -Agranl Samman" Ex-
gratia Benefit Scheme on the mental health of exlating 
employees is concerned, it has no bearing on them _Ince 
they are eligible for Post Retirement and Death In Service 
Superannuating Benefit Scheme (PRSS). 

(d) and (e) ONGC has Informed thM It has a wei· 
defined promotion policy. ONGC has further Informed that 
the promotions made recently at various r.velslgradee 
were in accordance with the various provialona of Its 
promotion policy and hence have not affected adverMIy 
the employees belonging to either the general category 
or Scheduled Castes/Scheduled Tt1be8 category. 

Development of Sa" Land In Mumbal 

3313. SHRI KIRIT SOMAIYA: WIll the Minister of 
RAILWAYS be pleased to state: 

(a> whether Ministry and ita PSUS have taken Interest 
In availability of Salt land, Mumbai; 
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(b) if 50, whether the Ministry of Railways needs 
aalted land for expanaione, development and shifting of 
slums; and 

(c) if so, the steps taken by the Ministry of Railways 
to get this land alongwith the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI BANDARU DATIATRAYA): (a) to (c) 
The Ministry of Urban Development & Poverty Alleviation 
initiated a proposal regarding utilisation of vacant salt 
pan land in Mumbai, and called for the remarks of this 
Ministry. This Ministry has suggested that the salt pan 
land may be transferred to the State Govt. of Maharuhtra 
who may utilise the same for resettlement & rehabilitation 
of slums dwellers/encroachers of public land including 
Railway land. 

Street Children 

3314. SHRI N.N. KRISHNADAS: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the number of street children In the country, Statal 
UT-wise; 

(b) whether the objectives of an Integrated programme 
for street children have been achieved by gMng grant-tn-
aid to NGOs; 

(c) if so, the details thereof; 

(d) the financial assistance allocated/released to these 
NGOs during each of last three years and the current 
year, StatelUT-wise and NGO-wlse; 

(e) whether any physical check up has been done to 
ascertain the living condition of children, ,their nutrition, 
heahh care, sanitation and hygiene etc; and 

(I) jf so, the fjndings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRI 
NAGMANI): (a) to (f) The Ministry of Social Justice and 
Empowerment is implementing a Scheme called -An 
Integrated Programme for Street Children- with the aim 
to prevent destitution among children and to facilitate their 
withdrawal from a life on streets as well 88 placement 
into national mainstream. While no study has been carried 
out of determine the number of street children In the 
country, Ihe number of street children benefited under 

the scheme during 2002-03, State-wise are given In the 
enclosed statement-I. 

Regular Inspections of the projects being implemented 
under the Scheme Indicate that the objectives of providing 
shelter, nutrition, health care, sanitation and hygiene, 
education and recreation facilities etc. to the destitute 
and neglected street children are being achieved by and 
large. The purpose of the inspections being carried out 
regularty for these projects is to ensure that living condition 
of these children Is of minimum acceptable standards. 
Projects not meeting theee standards are not sanctioned 
grant-in-aid. 

The details of financial 888Iatance provided to the 
Non-Governmental Organlzatlona (NGOs), durIhg the lasl 
three years and the current year (tiU 11.08.2003), State-
wise are given in the enclosed statement-II. 

sr.tement , 

S.No. Name of the StatelUT 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Jammu & Kaehmlr 

6. Kamataka 

7. Madhya Pradesh 

8. Maharashtra 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Tamil Nadu 

13. Tripura 

14. Utt&rPradeah 

15. West Bengal 

16. DeIhl 

Total 

Number of street 
children benefitted 

during 2002-03 

5040 

600 

100 

7132 

300 

1200 

200 

1960 

300 

550 

900 

2500 

100 

2850 

10675 

2788 

37195 
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StlItement II 
(A.. In LakhI) 

Amount re' .... d 

SI.No. Name of the Organisation with addn!l88 2()()()"01 2001-02 2002-03 2003-04 

2 3 4 5 6 

Andhra Pradesh 

1 . Navjeevan Bala Shavan, Poomanandmpet, Vijayawada·520Q03. 9.34 0 14.39 3.8 

2. SKCV Childrens Trust, Santosh Bhavan, Opp. Preas Club, 
Gandhinagar, Vijayawada·520003 7.02 0 14.03 0 

3. Urban and Rural Development Society, India (URDES), 
Hyderabad-S20044 1.9 0 6.89 0 

4. Society for Integrated Development In Urban and Rural Area, 
(SIDUR) 144/2 RT, Vijay Nagar, Colony, Hyderabad-500057. 4.58 0 2.48 0 

5. Goloconda Urban and Rural Area Development Society (GUARDS), 
Secunclerabad-500090 2.2 8.58 4.34 0 

6. Jagruth Educational & Community Development Society, 1-1·16-12-AID 
(Plot No. 384) Jawahar Nagar, Chlkkadpally, Hyderabad. 0 4.48 4.6 2.92 

7. Karuna Society, H.No. 13-6-826130 Bapu Nagar, Mehdlpetnam. 
Hyderabad. Andhra Pradesh 0 0 0.84 0 

8. Kothapet Mahila Mandali, Pothuraju Chow\(, Kothapet, Guntur 0 13 8.37 4.18 

9. Sri Venkateswar Mahila Mandali, D.No. 5-8·1313, 217, Prodlapet, 
Guntur-522002 0 13.86 7.2 3.74 

10. Urban and Rurdl Development Mission, Old LlC BuDding, 2nd Une, 0 0 17.5 0 

Pandaripuram, Chllakalurlpet, Guntur·522816. 

11. Ushodaya Yuvajana Samkashema Sangham, 4th Lane, Gunturlvarl 
Thota. Guntur Andhra Pradesh 0 0 1.48 0 

12. Nirmala Hrudaya Seva Sansthan Phlranglpuram, Guntur, 
Andhra Pradesh 0 0.93 3.7 1.39 

13. Star Mahila Mandali, HN. 5-2-295" Rahlmpura Street, Village & 
Post-Koratla Karim Nagar AP 0 0 1.24 0 

14. Nav Bharatha Educational Society KVS Colony, Kothapet Dhone, 
Kurnool, Andhra Pradesh 0 0.73 2.82 0 

15. Dakshlna Sharata Rural Development Society, Kammavart P.m, 
Nadigama Mandai, Krishna District. 0 1 3.97 1.45 

16. Himagil; Rural Development Society, D.No.7/1-A, Gartka PaIem, 
Ranastaiam Mandalam SrIkaIwIam, Andhra Pradesh·532407. 0 1 3.98 1.49 

~ , 
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17. Viveka Educational Foundation, PAMUR, Prakasham district, 
Andhra Prade.h. 0 0.75 0 2.94 

18. Navodeya Seva Sangam, H.No. 107, Netajl Road, JadchlraJa, 
01611. Mahabubnagar 0 0 2.79 1.5 

19. Child Foundation of India, Plot No. 120, 39-5-30, Murall Nagar, 
Visakhapatnam-530007 0 8.35 7.01 0 

20. Visakha Rural Development SOCiety, 1-4-14, Candhlnagar, 
Vishakhapatnam 0 12.3 6.07 3.59 

21. Bharatl Rural Development Society, Door No. 39-111112, 
East Murali Nagar, Vlshakhapatnam-530007 3.04 0 0 0 

22. Sewa Bank, D.No. 49-11-4, lalitha Nagar, Vishakhapatnam-530007 0 6.n 5.07 0 

23. City Educational Society H.No. 32-41-19 Revenue Colony, Vljaywada 0 0.74 2.97 1.48 

24. Priyadarshinl Service Organlaation, D.No. 45-56-9, Saligramapuram, 
Visakhapatnam 2.59 4.5 0 

25. Nagesh Village Development Sanatha, West Godavari, Andhra Pradesh 0 0 0.75 0 

26. Sre Krlshnadevaraya Yuvajana Sangham Dommaranandyala, Lakshmi 0 0.25 2.98 1.31 
Narisimha Nagar, Cuddapah, Andhra Pradesh. 

27. B.A. Satya Narlana, Orphanage Thapovanam Chittor Andhra Pradesh 0 0 0.74 0 

A ... m 

28. Indian Council for Child Welfare, G.N. Bordolol Road, Ambarl, 13.2 6.79 7.05 0 
New Govemrnent Emporium, Guwahatl-781001. 

29. Helal Sangha Community Centre, Viliage-Taltala, P.O.-Janakalayan 
Bazar, Distt. Karlmganj. 2.67 0 0 0 

30. Sadua Asom Gramya Puthlbharal Samth TeilaPatty, Chanmari Road, 
PO Halbar Gaon, District Nagaon, AsIam. 0 0 1.23 0 

31. Salesian Sisters of North-Eutem India, Provincial House, 0 0 0 
St. Mary's Convent Mallgaon, Guwahatl, Assam. 

32. Gram Vikas Parlsad, Rangllo PO Jurnarmur, district Nagoan, Assam 0 0 0.75 0 

Bihar 

33. lal Bahadur Shutrl Gramln Vlkaa Pratisthan, Patna. Bihar 0 0 0 

Guj .... t 

34. Disha Darshan Seva Trult, 89, Pumkunj Society, Part-I, Meghanlnagar, 
Ahmedabad-380016. 0- 5.06 7.91 0 

36. Andh Apang Ka/yan Kendra, Jantanagar Road, Ghatlodia, Ahmedabad 7.15 3.58 9.6 0 

36. Akhand Jyot Foundation. Fatehpura Gam, BIH Police Chowky, 
Fatehpura, PaIdI, Ahmedabad-380007. 8.4 8.64 4.32 3.55 

.. 
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37. K.H. Jani Charitable Trust, E-11, New Glrdharpark, Opp C.N. 

High School, Ambawadl, Ahrnedabad-380006. 3.16 6.86 14.63 0 

38. Indian Council for Social Welfare, Municipal Bal Bhavan, Palcll, 

Ahmedabad-380007. 9 4.6 3.63 3.45 

39. Rachnatmak Abhigam Trust, -Harcllk" Prama Pari< Society, 

Opposite L.G. Hospital, Manlnagar, Ahmedabad-380008. 9 4.5 8.01 4.6 

40. Patani Sheri Seva Sangh, 1463, Pragatl Chowk, Near Gayakwad 

Haveli, Raikhad, Ahmedabad 9 4.6 18.02 0 

41. Aayush Foundation, Ahmedabad, Gujarat PIn-380008 0 0.74 2.97 0 

42. Dr. Bhim Rao, Charitable Trust, B.A. General Hospital Lut Bus 

Stop Kalapinagar, Ahmedabad 0 0 0.76 0 

43. Baroda Citizens Council, Above Health Museum Sayajlbaug, 

Baroda-38oo18. 4.81 3.43 8.84 3.72 

44. Vikas Jyot Trust, Nagarwada Chor Raata, Behind Bharat Floor Mill, 

Vadodara-390001. 8.87 6.14 4.37 4.37 

45. Shishu Milap, 1, Shrihari Apartments, behind Expral8 Hotel, AJkapuri, 

Baroda-380007. 4.19 3.32 3.32 0 

46. Sahyog Charitable Trust, CI14-15, Bhagyoday Complex, Garwa 

Refinery Road, Vadodara-390016. 0 7.39 0 13.51 

47. Sri Purjit Memorial Trust 215, Prakash SocIety Opp. Ninnala Convent 

School, Rajkot.360001. 10.89 4.87 7.88 4.68 

48. Navasarjan Xavier Cell for Human Development, Near R.T.O, 

Ring Road, Surat-396001. 1.6 3.73 2.14 2.14 

Harya"a 

49. Akhil Bhartlya Swami Agyandeo Samaj Uthan SamItI, Rohtak Haryana 0 0.25 0 0 

Jammu II Kaahmlr 

50. Vasudhaiva Kutumbakam WeHare Society, Neha Ghar, KachhI 

Chawni Jammu (Tawl)-1SOOO1. 6.37 5.98 3.81 2.23 

Karnataka 

51. Young Men's Christian Association, (YMCA) 66 Infantry Road, 

Bangalore-560001. 8.02 8.94 8.71 4.39 

52. Mythri Sarve Seva Samlthi, No. 373, Hundred Feet Road, HAL 

2nd Stage Indlranagar, Bangalore. 0  0 0.71 0 

53. Baawa Karya Samlti, Kotgyol, Post Nittur M Taluqa-Bhalkl, 
District Bidar, Karnataka 0 0 1.26 0 

54. Sri Maitri Mahila Mandall, Sri Maitri Association, Sugar Factory 

Road, Doddabathi Post, Oavengere 0Istt. 8.99  8.98  8.88 4.49 

~ 
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55. Sri Shakthi Association, Guttur, Harihar, Davengere Dlatt. 10.84 8.98 8.33 4.46 
Road, Callcut-673001. 

56. Annapurana Association, Chlntamani nagar, Harihar, Devengere, 0 0 2.45 1.48 
Kamataka 

57. Sharda Nlketan, Sharda Niketan Road, Roopa Nagar M.K. Hally, 0 0 0.75 0 
Mysores Kamataka 

Kerala 

58. Association for Welfare of Handicapped, P.B. No. 59, 17/194-A, 3.31 7.68 0 0 
M Square Complex, Pavamani Road, Callcut-673001. 

59. Trivandrum Don Boaco Veedu Society, KaUpankulam Road, 
TC 41/2065, Manacaud, Thlruvananthapuram-695009. 1.21 0 0 0 

Madhye Prad •• h 

60. Seva Bharati 'AARADHAN' Sardarpura, Ulialn, MP 0 0 1.38 0.88 

61. Seva Bharati, Madhya Bharat, Bhopal Madhya Pradesh 0 0 0.06 0 

Mahere.htre 

62. Salaam Balaak Trust, PT Welfare Centre Asha Sadan, Marg 12.38 5.87 4.5 4.5 
Umar Khadi, Mumbai. Mumbal-400055. 

63. Society Undertaking for Poor People', onus for Rehabilitation 0.21 1.8 0.9 0 
(SUPPORT), Santacruz (East), Mumbal-4OOO55. 

64. The Vatsalya Foundation, King George V-Memorial, 
Dr. Moses Road, Mumbal-400011. 6.78 5.51 5.19 0 

65. Tata Institute of Social Service (TISS), PB No. 8313, 
Sion-Trombay Road, Deonar, Mumbal-400088. 1.06 0 2.42 0 

66. Child Line India Foundation, Nana Chow\(, Municipal, 
2nd Floor School, Ferere Bridge, Near 14.41 2.64 2.61 0 
Grant Road Station Mumbal 

67. Apang Va Nlradhar Bahuuddeshlya Kalyankari Sanatha, 
Zingabadl Tokali Road, Nagpur-440030. 36.73 8.02 16.17 4.09 

68. Sandhi Nlkatan, Shlkahan Sanstha, Wadg80n, Taluqua Mukhed, 
Nanded, Maharuhtr. 0 0 0 0 

69. Khatun Minority Woman's Social Welfare & Education Society 0 0.74 0 0 
534 MHB Colony, Malegaon, Nasik, Maharuhtra 

Yeghalaya 

70. Impluse NGO Network, Lower Luchumlere Near Horse 
Sgoe Building, Shiliong 0 0.25 0 0 

Menlpur 

71. Manipur Mahlla Kelyan Samltl, D.M. Road, Dewlahland, ImphaI-795001. 11.6 0 0 0 

72. Social Development & Rehabilitation Council, (SDRC) Phouden, 
Mamang Lekai, BPO Phouden, Thouble, Manipur 795138. 0 0 0.74 2.23 

Mlzoram 

73. Baptist Church of Mizoram, 8apt1at House, Upper Khatta, 
M.G. Road, PO-Alzawl-796001. 1.06 0 0 0 , 
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Orl ••• 

74. Orissa State Council for Child Welfare, Or. No. Type VIMR-II, 
Unit VI, Bhubaneswar-751001. 5.09 0 0 0 

75. Ruchika Social Service, Organisation, G-6, Ganga Nagar 
Unit IV, Bhubaneswar-751001. 5.12 5.52 4.98 0 

Punjab 

76. Guru Nanak Charitable Trust, Gunnat Bhavan, Mullanpur Mandl, 
Distt. Ludhiana-141001. 6.38 6.18 6.03 0 

77. Gramin Vikas Kalyan Society, Near Kundan Cinema, Azimgarh, 
Abohar, Distt. Ferozepur. 0 17.1 7.94 0 

RaJa.than 

78. India Institute of Data Interpretation and Analysis (I-India) 
1. Lakshmi Path, Hathroi, Jaipur-302006. 8.05 12.95 11.24 0 

79. Jan kala Sahitya Manch Sansthan, F-70, Shankar Marg, Kanti 
Chandra Marg, Bani Park, Jalpur-302006. 4.32 14.47 11.34 0 

80. Adivasi Sanskritk Sewa Sansthan E-32 Saraswatl Nagar, 
Opposite sector-06, Malviya Nagar Jaipur, Rajasthan. 0 0 0.5 0 

Tamil Nadu 

81. Indian Council for Child WeHare. No.5, 3rd Main Road 
West Shenoy Nagar. Chennai-600030. 7.88 0 10.11 0 

82. Marialaya Mazzarello Magalir Nalvazhvu Maiyam Social Service 
Society, 29, Pedariar Koil Street. Chennai-600001. 8.5 8.4 8.76 0 

83. Asha Nivas Social Service Centre, 9, Rutland Gate, 8.47 8.06 11.23 0 
V Street, Chennai-600008. 

84. Asian Youth Centre, L-B, 26th Street, Anna Nagar East, 2.44 2.44 3.79 2.74 
Chennai-600008. 

85. Nesakkam-Street FHins Education and Development Society 8.43 0 0 0 
(SEEDS), 6, First Cross Street, Lake Area Nungambakkam, 
Chennai-600034. 

86. Don Bosco Anbu !Ham Socia' Service Society, 16, MaJayappan 
Street Mannady, Chennal. 10.1 8.98 10.41 0 . 

87. Chennai Mahabodhy Society, 21145, Railway Station Road, 
Kavaripettai, Chenna! TN 0 0 1.25 0 

88. Don Bosco Anbu lliam Social Service Society, CoImbatore, TN 8.94 8.52 4.5 4.5 

89. Madurai Non-Fonnal Education Society, Education Centre, 
Madurai-62S016. 1.31 0 0 0 

90. Tiruchlrapalli Multipurpose Social Service SocIety, Tiruchirapafti. 
Tamil Nadu 0 0.74 0 0 

Trlpur. 
91. ARK Science & Science & Social OrganlzaUon Jogendranagar, 

Agartala, Tripura 0 5.44 3 0 

ill' • 
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92. Vivekanandan Yuba Mahamandal bridge Chowmuhani, 

Bishalgarh, Tripura 

Uttar Pradesh 

93. Sarodaya Viklang Seva Sansthan, Lucknow, Uttar Pradesh 

94. Gramothan Jan Sewa Sansthan, 82 8/4, Asulabad, Allahabad. 

95. Saheed Memorial Society, E-1698 Rajajipuram, Lucknow-226017. 

96. Uttar Pradesh Council for Child Welfare, 2, Rana Pratap Marg, 

Moti Mahal, Lucknow. 

97. St. Mary Intercontinental Child & Women Welfare Orgn. of India, 

C-228 Talkatora Avas Vikas Colony, Rajajipuram, 

Lucknow-226017. 

98. Samaj Seva Sansthan, 414, 238, Sarai Mali Khan Chowk, Lucknow. 

99. Social and Economic Institution, Gaurav C-2116, Indira Nagar, 

Lucknow-226016. 

100. Bodhisatwa Baba Saheb Ambedkar Samark Samiti, 

68/363, Chhitwapur, Pajhawa, Lucknow, 

101. New Public School Samiti, 504/21-D, Tagore Marg, Daliganj, Lucknow. 

102. Bhartiya Anusuchit Jati Janjati Vikas Samiti 105, Narayan puri, 

Krishna Nagar, Lucknow, UP. 

103. Sarvajanik Shikshonayan Sansthan, Village & Post-Alipur, Dist-Hardoi. 

West Bengal · 

3 

0 

0 

9 

13.17 

9 

13.5 

8.5 

7.4 

0 

1.67 

0 

9.85 

104. Women's Co-ordinating Council, 5/1, Red Cross Place, Calcutta-700062. 4.17 

105. Children's Right Development Service 8-25, Aurobindo Park, 

PO-.Purbaputiary, Calcutta-700096. 4.5 

106. Centre for Social Development, 68 Barrack Road, Barrackpore, 

24-Parganas (North)-700032 3.56 

107. Humanity Association, 34-A, Sashibhusan De Street Calcutta-700012 5.68 

108. Ramakrishna Vivekananda Mission, Rajgariah House, 7, Riverside 5.91 

Road, Barrackpore, 24-Parganas (North). 

109. Institute of Psychological and Educational Research (IPER), 27, 

Circus Avenue, Calcutta-700017 13.17 

110. Liberal Association for Movement of People (LAMP), 66 Surya 

Sen Street, Calcutta-700009 19.91 

111. Bengal Mass Education Society, 99/IF, Bidhan Sarahi, Calcutta-700004 9.33 

112. Forum of Communities United in Service (FOCUS), 6, Tiljara Road, 

Calcutta-700046 4.7 

4 

0.25 

0 

9 

13.31 

8.39 

12.11 

8.5 

0 

0 

4.1 

0 

12.51 

0 

9 

5.99 

4.03 

8.82 

12.25 

6.28 

8.51 

9.31 

to Questions 

5 

0 

1.5 

9 

13.1 

0 

13.06 

8.5 

15.28 

0 

4.01 

0.75 

8.72 

20.09 

9 

8.53 

11.37 

8.12 

6.71 

19.48 

9.45 

10.16 

232 

6 

0 

0 

4.5 

0 

11.94 

0 

4.25 

3.7 

0 

2.05 

0 

0 

0 

0 

0 

0 

0 

4.97 

0 

0 

0 
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113. Bikash Bharati Welfare Society, 20/18, Lal Bazar Street, 

Calcutta-700001 

114. Tiljala Shed, 6 C Rifle Range Road, Calcutta 

115. Vivekananda Education Society, 13/3, Kalicharan Dutta Road 

Calcutta-700061. 

116. West Bengal Council for Child Welfare, 42 Ramesh Mitra 

Road, Calcutta. 

117. Song of Unity and Liberty (SOUL) 5/3, Gope Lane, Calcutta 

118. Janasiksha Prochar Kendra, 57-8, College Street, Calcutta-700073 

119. United Bustee Development Association, 6/1A, Delhi Seampur 

Road, Calcutta-700014. 

120. Society to Education & Environment Development, 150, G.T. Road, 

South, Howrah-711102. 

121. People's Union for Development & Reconstruction, (PUDAR) 30/3-A, 

N.S. Dutt Road, Howrah-711101 

122. Harijan Sevak Sangh, 97/3 Naskar Para Road, Ghurun, Howrah 

123. National Council of Women in India, 166, Bipin Behari Ganguly 

Street, Calcutta-700012 

124. Gana Unnayan Parshad (GUP), 10, Gomesh Lane, Calcutta-700014 

125. Prantik Jana Vikash Samity, EC-163, Salt Lake City, Calcutta-700064 

126. Calcutta Social Project, 172/3, Rash Behari Avenue P.O. Rash 

Behari, Calcutta-700029 

127. West Bengal Scheduled Castes Tribes & Minority Welfare, 

90 A/1 B Suren Sarkar Road, Kolkata, West Bengal. 

128. Usthi Foundation India, P-125, Metropolitan Cooperative Housing 

Society, Sector-A, P.O. Dhapa, 24-Parganas (South)-743506. 

Chandigarh 

129. Youth Technical Training Centre Society (YTIS), Room No. 13, 

Karuna Sadan, Sector-11 B, Chandigarh-160011. 

NCT of Delhi 

130. Seva Bharati, Keshav Seva Kendra, Kalander Colony, 

Dils had Vihar, Delhi-110095. 

131. Salaam Baalak Trust, A-12/5, Vasant Vihar, New Delhi-110057. 

132. PRAYAS F-1-X, ODA Flats, Near Jahangirpuri Police Station, 

Jahangirpuri, Delhi-110033, 

3 

8.14 

0 

2.92 

16.1 

19.91 

0 

0 

9.24 

9.65 

0 

6.48 

5.71 

5.4 

5.34 

0 

0 

9 

3 

8.89 

30.93 

4 

7.92 

1.74 

7.92 

27.16 

6.66 

16.75 

9.85 

7.38 

9.37 

1.06 

0 

13.38 

8.21 

2.56 

0 

3.57 

0 

1.58 

12.42 

21.34 

to Questions 

5 

8.98 

7.6 

7.02 

21.9 

16.32 

15.04 

6.96 

8.1 

9.84 

3.39 

0 

8.93 

8.35 

8.31 

7.3 

0 

0 

6.57 

18.38 

28.08 

234 

6 

0 

0 

4.03 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

4.98 

0 

7.37 

0 

0 

0 
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133. Bal Sahyog, Connaught Circus, New Deihl. 7.21 a 11.79 0 

134. Indian Council for Child Welfare, 4 Deen Dayal Upadhyay Marg, 

New Delhi-110oo2, 4.08 a 3.47 4.8 

135. Association for Social Health and Rehabilitative Action by Youths 

(Ashray), Busti Vlku Kendra a 1.13 a  a 
Tagore Road, Kamla Market, New Delhi. 

136. Don Basco Ashalayam, Old Najafgarh Road, Palam Gaon, Delhi. 0 0.74 5.74 0 

137. Bhartiya Parivardhan Sanatha, D. Bastl Vlkas Kendra. 

Nand Nagri Delhl-43 

Availability of Set-Top-Box 

3315. SHRI T. GOVINDAN: 

SHRI J.S. BRAR: 

SHRI RAWI LAL SUMAN: 

DR. SUSHIL KUMAR INDORA: 

SHRI ADHIR CHOWDHARY: 

SHRI PRIYA RANJAN DASMUNSI: 

SHRI VINAY KUMAR SO RAKE: 

SHRI SAIDUZZAMA: 

DR. CHARAN DAS MAHANT: 

SHRI BHASKARRAO PATIL: 

Will the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether the Set-Top-Boxes will be available only 

with the cable operators; 

(b) if so, the reasons In this regard; 

(c) whether the Union Govemment propose to make 

STBs available in the open market to give consumer the 

better choice and restrict monopoly tactics of cable 

operators; 

(d) if not, the reasons therefor; 

(e) the schedule drawn for the avaDabll1ty of STes In 
the market; 

(f) whether the Government propose to make any 
provisions tor the groupe consumers living in the same 
house in joint families having more than one TV; 

(g) If so, the detaile thereof; and 

0 a 0.74 0.74 

(h) the other options such as DTH are available to 

be consumers? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): (a) to (g) The Set-Top-Box will be 

made available to the consumer by th!,lr cable operators. 

If the consumer moves to the area serviced by the cable 

operator of the same Multi-System Operator (MSO). he 

will be able to get his STa activated by the cable operator 

at the new location. In case there is change in MSO, 

consumer can return the STB to his cable operator and 

buylhlre a new STB from the cable operator at the new 

location. 

Initially STBs will be imported by MSO.. Indigenous 

production is expected to gather momentum subsequently. 

(h) Yes, Sir. Guidelines for operation of D.T.H. 

broadcasting service were Issued by the Government In 

March, 2001 and four applications have so far been 

received. Both the options of DTH and CAS would be 

available to the consumers. 

[Translation) 

Group of Mlnl.t.,. for Media PoHcy 

3316. SHRI ADHIR CHOWDHARY: Will the Minister 

ot INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Union Government has decided to 

constitute a group of Ministers to consider the media 
policy afresh to effect changes in It; 

~  If so, the details thereof; 
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(c) the date from which the said group Ie likely to 
start functioning; and 

(d) the reliefs the media Is likely to get after effecting 
such changes? 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): (a) No, Sir. 

(b) to (d) Do not arise. 

{Eng/ish] 

Joint ex_cia. 

3317. SHRI PRIYA RANJAN DASMUNSI: Will the 

Minister of DEFENCE be pleased to state: 

(a) the number of Joint Naval, Air Force  and MIlitary 

exercises taken place between India and U.S.A. and India 

and Germany so far; 

(b) the details therein; and 

(c) whether there is any proposal to  enter Into any 

jOint exercise of Indian Army and the Army of 1s1'II8I? 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): (a) While the Armies of India and USA 

have so far carried out four exercises during 2002 and 
2003, the Navies of two countries have participated In 

six major exercises from 1992 to 2003. The Indian Air 
Force has participated in five exercises 80 far during 

2002 and 2003 including three exerclsea Involving ArmIes 
of two countries. Except for a passage exercise Involving 
Indian and German Naval ships during a port call at 
Kochi in July 2002, no exercises have been held by the 

Armed Forces of India with the Armed Forces of Germany. 

(b) It would not be in national interest to dlwlge 

specific details in this regard. 

(c) No, Sir. 

Statutory duel of EmploY"' 'n BSCL 

3318. SHRI SUNIL KHAN: Will the Minilter of HEAVY 

INDUSTRIES AND PUBLIC ENTERPRISES be pleued 

to state: 

(a) whether all the employees related liabilities 

towards the employees of Bum Standard Company 

limited, i.e. statutOty duM tlke P.F., gratuity, lote ..... on 
PF & gratuity, arrears .rtatng out of salafylwage revl8lon 
etc, will be liquidated by the Union Government/company 

before such dlsInvestmenta; 

(b) If not, the manner In which these paymenta will 

be made to the emptoyees; 

(c) whether the Govemmant will protect the Interest 

of the employees of Bum Standard Company Limited 
before making any such dislnvestmenta by liquidating all 

the employees related lIabUltles; 

(d) If so, whether revaluation of the assets of Bum 
Standard Company Limited has been made unit-wise; and 

(e) If not, the action for the sale of assetaIequipmenta 

of the units of Bum Standard Company Limited can be 

made simultaneous before such dialnvestments as per 
publication of notices Inviting expression of Interest made 

in &everal Newspaper recently? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBliC ENTERPRISES (SHRI SUBODH MOHITE): (a) 

to (c) Govemment have been provldtng funda to BSCL 

for liquidating employee retated dUM from time to time. 

At the time of disinvestment, however, all the admlNibie 

dues of the employees will be taken care of by the 
Government. 

(d) and (e> Unit-wise .... t valuation Ie carried out 

as an essential component of disinvestment. However, 
certain assets are being dispoaed of u per BIFR'. revival 
scheme. 

MR. SPEAKER: The Houae stands adjourned till 

12.00 Noon. 

11.18 hra. 

12.00 tn. 

The Lolc Sllbhs then adjourned till 

Twelve of the CIocIc. 

The Lolc s.bha , .... mbIed 1ft 12.00 noon 

[TfBlUlllltionJ 

(MR. SPIAIC&A in lite ChMI 

". (InterruptloM) 

OR. VIJAY KUMAR MALHOTRA (South-OeIhf): Mr. 
Speaker, Sir, I am on a point of order .... ~  

.. 
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The comment which has been made about the Chairman 

of Rajya Sebha. ... (Interruptions) 

AN HON. MEMBER: Sir, I have given a notice. ... 

(Interruptions) 

MR. SPEAKER: How can you be allowed to 'Create 

Confusion' and give notice also. Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Let me hear what the point of order 

is. 

'" (Interruptions) 

(English] 

MR. SPEAKER: I must listen to his point of order. 

... (Interruptions) 

[Translation] 

DR. VIJAY KUMAR MALHOTRA: Sir, the comments 

which have been made here pertaining to the NIIng given 
in the other House is absolutely wrong, Indecent and an 

unpardonable act. ... (Interruptions) DiecU88lon .houtd not 

be allowed here on the ruling given by the Chairman of 

the Rajya Sabha and the ruling given here should also 

not be allowed to be discussed in the upper House ... 

(Interruptions). You please give your ruling regarding the 

comments made here on the Chairman .... (Interruptions) 

12.02 hr •. 

(At this stage. Shri K.H. Munlyappa and some other 

han. Members came and stood on the floor 

near the table) 

DR. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, 

you please give your ruling. ... (Interruptions) 

SHRI MADAN LAL KHURANA (Delhi Sadar): Sir, will 

the discussion take place here in this way. ... 

(Interruptions) 

(English] 

SHRI PRIYA RANJAN DASMUNSI (RaiganJ) Nobody 

can transgress the authority of the Lok Sabha. ... 

(Interruptions) 

MR. SPEAKER: Before the House was adjoumed 

Shrimati Sushma Swaraj raised a point of order. 

... (Interruptions) 

MR. SPEAKER: Her contention was that some words 

had been spoken against a Member of the other House. 
and also something had been said about the Chairman 

of the other House. 

... (Interruptions) 

[Trans/atlon1 

SHRI MADAN LAL KHURANA: WIH you speak in 
this manner agaln8t the other HOU8e. ... (Interruptions) 

(English] 

MR. SPEAKER: That is her contention. I am not 

saying It. 

... (Interruptions) 

MR. SPEAKER: It anything is there like that, I will 

definitely expunge it from the record of the House. This 

is as per Rules 352 and 354, which I have gone through. 

... (Interruptions) 

[Translation] 

DR. VIJA Y KUMAR ~  Mr. Speaker, Sir, 

they should apologise .... (Interruptions) 

(English] 

MR. SPEAKER: Mr. Viiay Kumar Malhotra, what is 

your point of order? Please repeat It? 

[Translation] 

DR. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 

you have spoken about the ruling given by the Chairman 

of Raiya Sabha .... (Interruptlons) I would like to know as 

to whether you would give your ruling regarding PAC .. " 

(Interruptions) 

MR. SPEAKER: Please go to your 8eats. 

... (Interruptlons) 

(English] 

MR. SPEAKER: Please allow him to speak. 

... (Interruptions) 

MR. SPEAKER: No slogan is to be taken on record. 

... (Interruptlonsr 

MR. SPEAKER: The TV relay is to be stopped. 

... (Interruptions) 

"Not recorded. 
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12.04 hrl. 

PAPERS LAID ON THE TABLE 

{Eng/ish] 

THE MINISTER OF DEFENCE (SHRI GEORGE 

FERNANDES): Sir, I beg to lay on the Table-

(1 ) 

(2) 

A copy of the Army (Amendment) Rules, 2003 

(Hindi and English versions) published in 

Notification No. S.R.O. 08 (E) In Gazette of India 

dated the 24th June, 2003 under section 193A of 

the Army Act, 1950. 

Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed in Library. See No. LT-794212OO3] 

THE MINISTER OF RAILWAYS (SHRI NITISH 

KUMAR): Sir, I beg to lay on the Table a copy of the 

Memorandum of Understanding (Hindi and English 

versions) between the Container Corporation of India 

Limited and the Ministry of Rallways for the year 2003-

2004. 

[Placed in Library. See No. LT-794312oo3] 

THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI RAVI 

SHANKAR PRASAD): Sir, I beg to lay on the ~ 

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the Satyajlt Ray FHm 

and Television Institute, KoIkata, for the year 
1999-2000, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the wor1dng 
of the Satya/it Ray Film and Television 

Institute, Kolkata, for the year 1999-2000. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 

(1) above. 

3. (i) A copy of the Annual Report (Hindi and 
English versions) of the Satyajlt Ray Film 

and Television Institute, KoIkata, for the year 
2000-2001, alongwith Audited Accounts. 

(1/) A copy of the Review (Hindi and Engliah 

versions) by the Government of the woltdng 

4. 

of the Satyajit Ray Film and Televl8lon 

Institute, Kolkata for the year ~  

Statement (Hindi and Englilh versions) showing 

reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In library. See No. LT-794412003j 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA 

MAHAJAN): Sir, I beg to lay on the Table a copy of the 

Memorandum of Underltandlng (Hindi and Englllh 

versions) between the 011 India Limited and the Mlnlatry 

of Petroleum and Natural Gas for the year 2003-2004. 

[Placed In library. SfHI No. LT-794512OO3] 

THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA): Sir, I beg to 

lay on the Tabl&-

(1) A copy of the Memorandum of Understanding 

(Hindi and English verslona) between the National 

Thermal Power Corporation Limited and the 

Miniatry of Power for the y.ar 2003-2004. 

(2) 

[Placed in Library. SfHI No. LT-794612OO3] 

A copy of the Annual Report (Hindi and Engllah 

versions) of the Central Electricity Regulatory 

Commlselon, New Delhi, for the year 2001-2002. 

[Placed In library. SfHI No. LT-7947I2OO3] 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRI 

KAILASH MEGHWAl): Sir, , beg to lay on the TatB-

(1) 

(2) 

A copy of the ThIrty-eighth  Report (HIndi and 

Englllh verlions) of the Commllsloner for 

Llngulstlcl Mlnorltlea In India for the period from 

July, 1999 to June, 2000. 

A copy of the Explanatory Note (Hindi and EngIIeh 

v818ion8) of tM Report mentioned at (1) above. 

[Placed in library. S .. No. LT-784812OO3) 

• 



243 AUGUST 14, 2003 Business of the House 244 

12.05 hr •. 

COMMITIEE ON PUBLIC ACCOUNTS 

Action Taken Statement. 

[English) 

SAROAR BUTA SINGH (Jalore): Sir, I beg to lay on 
tho Table the Statements (Hindi and English versions) 
showing further follow up action taken on the 
recommendations contained in the following Reports: 

(1) Sixth Report (11th Lok Sabha) on ·Salar Jung 
Museum". 

(2) Seventh Report (11th Lok Sabha) on MJanta 
Cloth Scheme". 

(3) Ninth Report (13th Lok Sabha) on ·Union 
Government Appropriation Account (Telecom 
Services·1994·95)" . 

(4) Thirty·first Report (13th Lok Sabha) on ·Unlon 
Government Appropriation Accounts (Railways-
1996-97)". 

COMMITIEE ON WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES. 

Thirty Sixth Report and Minute. 

[Translation] 

SHRI RATILAL KALIOAS VARMA (Ohandhuka): Sir, 
I beg to present the Twenty·sixth Report (Hindi and 
English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes including minutes 
(Hindi and English versions) of the sitting of the 
Committee relating thereto on Ministry of Defence on 
"Action taken by the Govemment on the recommendationa 
contained in their Seventeenth Report (Thirteenth Lok 
Sabha)-Mllitary Participation Ratio of Scheduled Castes 
and Scheduled Tribes in Defence Servicea-Policy and 
Perspective" . 

BUSINESS OF THE HOUSE 

{Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 

AFFAIRS (SHRIMATI SUSHMA SWARAJ): Sir, with your 
permission I inform that the following Government 
Business will be taken up In the House for the week 
commencing Monday, 18th August, 2003: 

1. Consideration on any item of Government 
Business left from today's agenda. 

2. Discussion and Voting on the Supplementary 
Demand for Grant (Railways) for 2003-04. 

3. The Appropriation (Railways) No. 4 Bill, 2003. 
(Introduction, consideration and passing) 

4. Consideration and passing of the following Bills 
as passed by Rajya Sabha. 

(i) The Merchant Shipping (Amendment) Bill, 2003. 

(iI) The Marriage Laws (Amendment) Bill, 2003. 

(iii) The Railways (Amendment) Bill, 2003. 

(Iv) The Foreigners (Amendment) Bill, 2003. 

5. Discussion on Resolution .eeking rejection of 
Arbitration Board in CA Reference No. 1/1998 in respect 
of pay scales for the post of computer in the Office of 
the Registrar General of India. 

(English] 

MR. SPEAKER: There are 8ubmissions given by Shri 
Varbla Radhakrishnan, Shri Sunil Khan, Shri Hannan 
Mollah, Shri Basu Deb Acharia, Dr. V. Saroja, Shri S. 
Murugeaan, Shri Ravindra Kumar Pandey and Shri Rasa 
Singh Rawat. Let all these submissions be treated as 
laid on the Table of the House. 

... (Interruptions) 

·SHRI VARKALA RADHAKRISHNAN (Chirayinkll): The 
following items may be included in the next week's 
agenda: 

(1) The cashew workers numbering about five lakhs 
mostly women are thrown out of employment due 
to the closure of cashew factOries for unstable 
conditions In the intemational market. The Central 
Govemment's Immediate intervention Is sought for. 

(2) The coir workers Qumbering about six lakha mostly 
women are thrown out of employment because 
the Central Govemment has stopped all subsidies 
given for the development of the coir industries. 

";Treated 88 IeId on the Table. 
1 
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Ministry of Agro and Rural Industrie, should 

immediately intervene for saving this ancient 

cottage industry from ruin. 

'SHRI SUNIL KHAN (Durgapur): The foHowing Items 

may be included in the next week's agenda: 

(1) Serious situation arising out of erolion of 

embankments of rivers of West Bengal leading to 

loss of lives and property. There Is necesaity of 

dredging the river Damodar, Ganga and other 

rivers of West Bengal. 

(2) Immediate settlement of price fixation  problems of 
quarters of HFCL, Durgapur Unit. 

'SHRI HANNAN MOLLAH (Uluberia): The following 

items may be included in the next week's agenda: 

(1 ) Serious situation has arisen due to massive 

erosion of the river Ganges in he districts of 

Maldah, Murishidabad, Hooghly,  Howrah and 

others. Massive subsidence has already taken 

place in many villages and paddy fields have 

submerged under water. Thousands of people are 

in trouble. The Govemment should take immediate 

measures. 

(2) Attack on Dalit in Uttar Pradesh left 70 people 

injured and there is massive unrest and tension. 

This must be discussed. 

'SHRI BASU DEB ACHARIA (Bankura): I request 

that the following items may be taken up for next week 

business. 

(1 ) Bharat Ophthalmic Glass Ltd. of Durgapur Weat 

Bengal is the only unit in the country for 

manufacturing of Flint Button. BIFR has ordered 

for winding up of this company as GOI has failed 

to submit any proposal for ita revival. This unit 

can be revived with investment of As. 29 crores. 
GOI should approach AAIFR for review of the 

order passed by BIFR. 

(2) Santhali language is one of the oldest languages 

of the country. This language is spoken by more 

than one crore people. It has ita own literature 
this language is taught in various UnIversities. This 
language is not recognized by GOI. " 8houId be 

"Treated as latd on the Table. 

Included in the 8th Schedule of the ConstitutIon 

by bringing a constitutional amendment Bill. 

"DR. V. SAROJA (Rasipuram): The foHowing Items 

may be included in the next week', agenda: 

(1) Need to pass Women Reservation Bill without 

further delay. 

(2) Need to discull the news item appeared In 

-Hindu· on August 7, 2003 captioned -DRDO Man 

~  

·SHRI S. MURUGESAN (Tenkasl): The following 

matter may be included in the next week'. agenda. 

(1 ) Need for full electrification of RaHway line between 

Chennai and Kanyakumari. 

(2) Need for doubling the railway line between 

Chennal and Kanyakumari to avoid heavy traffic 

and undue delay of all trains of this route, In the 

interest of the public. 

[Translation} 

·SHRI RAVINDRA KUMAR PANDEY (Glridlh): Mr. 

Speaker, Sir, the following items may be included In the 

next week's agenda: 

1. 

2. 

Need for restarting the 'A' plant of Bokaro Thermal 

Power slation of Damodar Valley Corporation 

which i8 lying closed since the last two years 
and settling the case8 pending for the lul ten 

years for providing employment to the dependents 

of deceaaed employees of the corporation and 
providing employment to the dependents of 

deceased employees who are on the verge of 

starvation due to rigid stand taken by the 

management. 

Need for providing employment to the dependents 

of deceased employees of all the subsidiaries of 

the Steel Authority of tncia particularly Bokaro ateet 
Plant whose employees died in harness and earty 

settlement of such pending c:aaea. 

·PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 

Sir, the following itemt may be Included In the next week'. 

agenda: 

1. Need for .,.Igning more work relating to 

broadgauge to Loco and Carriage factories 

"T/1IIIt8d .. laid on the Table. 
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(Railways) which is the backbone of the economy 
of Almer (Rajasthan) and non-treatment of railway 
employees. 

2. Need for early completion of installation of HPT 
at Taragarh in Ajmer and early commissioning 
thereof. 

12.06 hr •. 

CALLING AnENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

Violation of .gr....,.nt In regard to protecting the 
Int.reat of work.r. by the Management of BALCO 
and Mod.rn Food Industrl.. (Indl.) Ltd. .nd ... .,. 

tak.n by the Gov.rnment In regard th.reto 

{English} 

MR. SPEAKER: Next item is Calling Attention Notice 
by Shri Basu Deb Acharia. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, I call the 
attention of the Minister of Disinvestment to the following 
matter of urgent public importance and request that he 
may make a statement thereon: 

"The situation arising out of violation of agreement in 
regard to protecting the interest of wor\(ers by the 
Management of BALCO and Modem Food Industries 
(India) Ltd. and steps taken by the Govemment In 
regard thereto." 

MR. SPEAKER: Mr. Minister, you can lay the 
statement on the Table of the House. 

(Interruptions) 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY AND MINISTER OF 
DISINVESTMENT (SHRI ARUN SHOURIE): Sir, I lay the 
statement on the Table of the House .... (Interrupt/o".) 

MR. SPEAKER: The statement is laid on the Table 
of the House. 

... (Interruptions) 

·SHRI ARUN SHOURIE: Sir, in all cases of strategic 
sale, adequate provisions are made in the Transaction 
Agreements entered into with the Strategic Partner (SP) 
for protection of employees' interest. The prOvisions with 
respect of BALCO ensure that there would be no 
retrenchment for a period of one year from the clOSing 
date other than dismissal or termination in accordance 
with the applicable regulations and laws, that any 
restructuring of the labour force shall be implemented 
only in the manner recommended by the Board of the 
company and in the event of any reduction of the strength 
of the company's employees, the SP shall ensure that 
the company offers Its employees an option to voluntary 
retire on terms that are not less favourable than the 
Voluntary Retirement Scheme offered by the company 
just prior to disinvestment. Adequate provisions for 
penalizing any breach of the Agreement also exist. In 
addition the recital to the Agreement states that the SP 
would use its best efforts to provide adequate job 
opportunities for members of the Scheduled Castes! 
Scheduled Tribes, physically handicapped persons and 
other socially disadvantaged categories of persons and 
that in the event of reduction. In .the strength of the 
employees of the company, the SP shall use its best 
efforts to ensure that the physically handicapped persons 
are retrenched at the end. A provision was also introduced 
for sale of upto 5% of the equity share capital of the 
company to the employees of the company. In the case 
of MFIL, the Shareholders Agreement provides that there 
would be no retrenchment for a period of one year from 
the date of Agreement unless the affected employee is 
given benefits, which are the higher of the Voluntary 
Retirement Scheme offered by the company just prior to 
disinvestment or the benefits available under law. 

In the case of BALCO, the Transaction Agreements 
were entered into on 2nd March 2001 and the provisions 
for protection of employees' interest will continue to be 
available for a period of three years till 1st of March 
2004. In the case of MFIL, the Agreement was entered 
into on 31st January 2000. The provision against 
retrenchment of employees was applicable for a period 
of one year from the date of Agreement. Govemment of 
India sold the entire residual equity of 25.995% on 28th 
November 2002 through exercise of the Put Option 
available in the Transaction Agreements and has exited 
from the company. 

During the meeting of the Central Trade Unions with 
the Hon'ble Prime Minister, held on 18th OctOber, 2002, 

·LaId on the Table and placed In Ubrary. See No. LT-79491 
.2003. 
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some of the trade union leaders had complained that 

workers of Bharat Aluminum Company Ltd. (BALCO) and 

Modem Food Industries (India) Ltd. (MFIL) have been 

laid ott/retrenched without a fair deal. In view of this, a 

decision was taken that a small group consisting of 

representatives of the trade unions, employees and the 

Government would be constituted to visit these industries 

and to look into this issue. Accordingly, a team has been 

constituted comprising of Shri Hasubhai Dhave, President 

Bharatiya Mazdoor Sangh; Shri Sharad S. Patil, Secretary 

General, Employers Federation of India; Shri Sanjeev S. 
Ahluwalia, Joint Secretary, Ministry of Disinvestment and 

Shri K. Chandramouli, Joint Secretary, Ministry of Labour. 

The team has so far visited SALCO's head otflcelfactory 

at Korba on 13-14th February 2003 and one unit of MFIL 

located at Mumbai on 29th April 2003. The report of the 

Committee is yet to be submitted. 

In the case of SALCO, the representative of the 

Ministry of Disinvestment has reported that there was no 

significant labour disputes which could be identHied as 

being outstanding with respect to disinvestment. The VRS 

implemented by the company post disinvestment Is being 
given in five instalments since the company was cash 

strapped due to the 67 days strike immediately after 

diSinvestment in March and April 2001. However, after 

consultations with the employees, the company had 

initiated a VAS scheme payable in five/six monthly 
Instalments and has subsequently also given interest at 

the rate of 7% per annum on the delayed payments. 

Immediately. after disinvestment the management 

negotiated a wage settlement which was pending since 

1999. As against the normal period of ten years, the 
settlement was limited to only five years and workers 

have been benefited by a minimum of 20"k of their wages 
due to this settlement. In the case of MFIL, the company 

management has denied that the VRS offered by the 

company after disinvestment, in which 853 employees 

have been given VRS, was compulsory in any way. As 
stated by the company, the VRS implemented after 

disinvestment is even more beneficial than the norm prior 

to disinvestment. The average level of wages has 

increased from a level of As. 6,200 per month st the 

time of disinvestment to Rs. 8,000 per month after 

diSinvestment under a wage settlement agreed by the 

new ~ with the employees. The employees of 
MFIL have ~  that the Strategic Partner (SP) 

has sold assets and discontinued the bakery bUSiness in 

IIlotation of the terms of the Shareholders Agreement, 
which will be gone into by the Fact Finding Committee. 

The performance of both SALCO and MFIL has 

improved after disinvestment. Government Is told that the 

capacity of SALCO will be e"Panded four-fold from the 

existing capacity of one lakh tonne. per annum of 

Aluminium at an estimated Investment of R.. 6,000 crorea. 
The cost of various input materials per tonne of aluminium 
produced has been reduced leading to a reduction in the 
manufactUring cost from Rs. 38,672 per metric tonne of 

Aluminium to As. 27,597 per metric tonne. The capacity 

utilization has improved. For instance, the Hot Metal 

production peaked  at 8490 metric tonne in Oecember 
2002, the second highest since inception, and the highest 

since 1986. Consequently, the level of profit hal alao 

increased. MFIL was a lo •• -making public aeotor 

undertaking prior to disinvestment. The Strategic Partner 

has injected funds for financial restructuring and has 

invested around Rs. 12 crores on safety, quality control 

and modernisation. Sale. have Incr.888d aignlficantly 

since disinvestment. In the year 2001, the company 
registered a growth in aales of 52%. The SP hal 

submitted before SIFA that It will become profitable by 

the end of December 2004 and that Its net worth will be 
positive by December 2007. The improvement in the 

performance of these companies indicates that there has 

been considerable efficiency enhancement and these 

companies are now able to compete effectively, which Is 
the only sustainable way of ensuring growth of productive 

employment opportunities. 

MR. SPEAKEA: Shri Sasu Oeb Acharia, please go 

ahead. 

... (Interruptions) 

SHAI BASU DEB ACHARIA: Sir, you bring the House 
to order first. How can I call the attention of the Minister 
in this situation? ... ~  

[Translation] 

MR. SPEAKER: You can uk questions. Suu Deb 

Achariaji, you put questions to the Hen. Minister. 

... (Interruptions) 

[English] 

MR. SPEAKER: I go to Item No. 12. Shrl NItiIh 

Kumar. 

12.08 hra. 

DEMAND FOR SUPPLEMENTARY GRANT-

RAILWAYS, 2003-04 

THE MINISTEA OF RAILWAYS (SHRI NITISH 

KUMAR): Sir, I beg to present a statement (Hindi and 
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English versions) showing the Supplementary Demand for 
Grant in respect ot the Budget (Railways) for 2Q03-04. 

[Placed in Library. Se. No. LT-7943-AI2003] 

12.09 hrs. 

BUSINESS ADVISORY COMMITTEE 

Fifty-Fourth Report 

{Translation] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Sir, I beg to 
present fifty-fourth report of the Business Advisory 
Committee .... (Interruptions) 

[Translation] 

MR. SPEAKER: I request aU of you to go to your 
seats. since I have to dispose of the buslnees of the 
House. 

... (Interruptions) 

[English] 

MR. SPEAKER: There are Important Items before 
the House. which are to be disposed of. Please go to 
your seats. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: I once again request you all to go 
to your seats. 

... ('nterruptions) 

[English] 

MR. SPEAKER: There Is Important financial business 
before the House. I request all of you to go to your 
places. We want to take up Supplementary Demands for 
Grants. 

... (Interruptions) 

MR. SPEAKER: Yesterday, we did not take up this 
Important business. I am interested In taking it up today. 
Please cooperate. There has been the practice of taking 
up this Important business concerning the finances of the 
country. Please go back to your seats. 

... (Interruptions) 

{TranslBtion] 

DR. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, Supplementary demands are very Important 
for the Country. You kindly get them passed ... 
(Interruptions) Since no financial transaction can take place 
without getting them paased 80, initiate discussion on 
them. 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra): Mr. Speaker, Sir, kindly resume discussion 
on supplementary demands. ... (Interruptions) They are 
only Indulging in politics. (Interruptions) 

{English] 

MR. SPEAKER: Last time, the Supplementary 
Demands for Grants were not taken up. Today I want to 
go ahead with the Supplementary Demands for Grants. 
Please go back to your seats. Let the official business 
taken place. 

... (Interruptions) 

MR. SPEAKER: This is not fBir. It is necessary that 
we permit the financial business to be transacted in the 
House. That has been the practice. Please go back to 
your seats . 

... (Interruptions). 

MR. SPEAKER: The House stands adjoumed to meet 
again at 1.30 p.m. 

12.15 hr .. 

The Lok Ssbha then adjoumed till thirty minutes past 
Thirteen of the Clock. 

13.30 hr •• 

The Lole S.bha nHSHmb/ed at thirty minutes past 
Thirteen of the Clock. 
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[MR. SPEAKER In the Chalt1 

[English} 

SHRI ADHIR CHOWDHARY (Berhampore. West 
Bengal): Mr. Speaker. Sir. a matter of controveray was 
raised in the morning. ... (Interruptions) Please allow me 
to speak. 

MR. SPEAKER: Yes, I am ready to permit you but 
please speak from your seat. 

... (Interruptions) 

SHRI ADHIR CHOWDHARY: Sir, In the momlng. a 
controversy was raised. 

MR. SPEAKER: Who raised the controversy In the 
morning? 

SHRI ADHIR CHOWDHARY: Shri Prlya Ranjan 
Dasmunsi from our party raised an Issue and you admitted 
that there was some pertlnenc. In his argument. 

MR. SPEAKER: I had not admitted; I had refused. 

SHRI ADHIR CHOWDHARY: But you have not 
resolved the issue. That Is why we are agitating. 

MR. SPEAKER: Do you want the Issue to b. 
resolved? 

SHRI ADHIR CHOWDHARY: You have not Issued 
your ruling on this issue. ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (RalganJ): Mr. 
Speaker, Sir, I have heard you very patiently. Nobody In 
this House can question your observation but I Mek your 
protection under Rule 354. Rule 354 very clearly states 
that if the hon. Speaker gives permleaion to quote the 
proceedings of the Council of States-whlc:h I did not 
quote--4hat is not out of order to deYeIop a JX*tt of pracecln. 
This is given cIearty in Rule 354. ." (1nItIntfJIJonB) 

DR. VIJA Y KUMAR MALHOTRA (South DelhI): Mr. 
Speaker, Sir, there is already a ruling before us that 
cannot be diSCussed in this House. It is not allowed under 
Rule 354. ... (Interruptions) 

MR. SPEAKER: Dr. Vijay Kumar Malhotra, I wi dow 
you to speak later. 

... (Interruptions) 

DR. VIJAY KUMAR MALHOTRA: Sir, the Chairman', 
. ruling in the other House cannot b. dlscu,.ed or 
commented upon anywhere. That 18 the point I wanted 
to make. ... (Interruptions) this Is unpardonable. 

SHRI PRIYA RANJAN DASMUNSI: Sir, my only 
contention was whether the powers of this House have 
been transgressed. That was my point. Wh.n I gave 
the notice. I got the p.rmi8alon under Rule 354. ." 
(Interruptions) 

MR. SPEAKER: To my mind. this point Is over. I 
have alrudy given a ruling allo. 

13.32 hr •. 

(At this s"ge, Shrl Adhlr Chowdhary and so",. 
other han. Members came and .tood on the 

floor near the Table) 

MR. SPEAKER: Hon. Members, pl .... go back to 
your seats. 

... (IntflrruptJOM) 

MR. SPEAKER: We have .ome Important buslnes. 
to take up. 

... (Interruptions) 

13.33 tn. 

(At the stage, Shrl Samlk uhlrl and some other han. 
Members came and ,tood on the floor nar thB r __ ) 

MR. SPEAKER: Hon. Membe.... pleue go back to 
your seats. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, you may 
please give your ruling on thla 1 .. 1.18. ... (Interruptions) 

SHRI KIRIT SOMAIYA (MumbaI North Eut): Mr. 
Speaker, Sir. I have given a privilege notice. I may pIeue 
be allowed to speak. ... (Interruptions) 

[Translation] 

Mr. Speaker, Sir. I have aubmltted a notice of privilege 
motion. I may pleale be allowed to apeak. . .. 
(InterruptIOlV) Sir oth.r members have aIeo submitted 
privilege notices along with me. ... (Interruptions) 
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13.34 hr •. 

(At this stage, Shrimatl Kanti Singh and some other 
hon. Members came and stood on the floor 

near the Table) 

[English] 

MR. SPEAKER: Hon. Members, please go back to 
your seats. 

... (Interruptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 2 p.m. 

13.34 hr •• 

14.01 hr •. 

The Lok Sabha then adJoumed till 
Fourteen of the Clock. 

The Lok Sabha re-assembled at one minute 
past Fourteen of the Clock. 

[MR. DEPUTY-SPEAKER In the Chail1 

[English] 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Sir, for . 
a long time, the Private Members' Bills and Resolutions 
have not been disposed of. We do not like to encroach 
upon the authority of the Private Members' Bills and 
Resolutions. Let the Private Members' Business continue. 
We shall cooperate. ... (Interruptions) 

MR. DEPUTY-SPEAKER: Now, we will take up 
Private Members' Business. 

.. , (Interruptions) 

[Translation] 

DR. VIJA Y KUMAR MALHOTRA: (South Deihl): 
Thanks. Good sense has finaHy prevailed. ... (Intemlplions) 

MR. DEPUTY-SPEAKER: Now don't provoke him any 
longer. 

[English} 

SHRI PRIYA RANJAN DASMUNSI: Sir, unfortunately, 
he does not understand the tradition of the Congress 
Party in the parliamentary democracy .... (Interruptions) 

MR. DEPUTY-SPEAKER: Let us take up the Private 
Members' Business. We had already skipped the Private 
Members' Bills and Resolutions twice. So, now, we will 
take up Private Members' Business. 

... (Interruptions) 

14.02 hr •• 

MOTION RE: THIRTY-FIFTH REPORT OF 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

[English) 

MR. DEPUTY-SPEAKER: Now, we will take up Item 
No. 22. Shri Denzil B. Atkinson. 

SHRI DENZIL B. ATKINSON (Nominated): Sir, I beg 
to move: 

"That this House do agree with the Thirty-fifth Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the • House on the 6th 
August, 2003.-

MR. DEPUTY-SPEAKER: The question is: 

"That this House do agree with the Thirty-fifth Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 6th 
August, 2003." 

The motion was adopted. 

[Eng//&h) 

MR. DEPUTY-SPEAKER: Now, Bms for introduction . 

Shri H.G. Ramulu 
Dr. S. Jagathrakshakan 
Shri Vijay Sankeshwar 
Dr. Nitlsh Sengupta 
Shri Iqbal Ahmed Saradgl 

14.05 hr •• 

not present. 
not present. 
not present. 
not present. 
not present. 

SLUMS AND JHUGGI-JHOPRI AREAS (BASIC 
AMENITIES AND CLEARANCE) BILL-Contd. 

MR. DEPUTY-SPEAKER: Now, the House will take 
up further consideration of the following motion moved 

, by Shri Rarndas Athawale on the 26th July, 2003. 
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Dr. Raghuvansh Prasad Singh was on his legs. He 

is not present. Now, Shri Pawan Kumar Bansal. 

{Translation] 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): Mr. 

Deputy Speaker, Sir, the present Bill as Introduced by 
Shri Ramdas Athawale is a commendable step taken In 

the right direction. Now when I Intend to speak on this 

subject, I must say it with a deep sense of remorse that 

the present govemment in power is least bothered about 

the poor and their interest. These people at the helm of 

affairs just cannot understand how the poor of this country 

are pulling and pushing their lives and what are the 

troubles and tribulations being faced by them. While 

formulating the policies, they take care only of big people 

whereas how and where the poor of this country live 

and in what conditions do they live is completely loat 

sight of by them. The matter does not end here, the pity 

is that they are totally unaware of the plight of slum and 

jhuggi dwallers. There is no drinking water, no electricity 

and no other basic facilities available In those .re •• 

Only filth is piled up causing diseases in those areas. 

Recently, the Govemment has taken up the work of 

removing jhuggi-jhopris in Deihl and Chandigarh-the 

place which I represent. The thought behind this work 

was that when poverty cannot be alleviated, let the jhuggi 

dwellers be ousted from their places one by one by way 

of demolishing the jhuggi-jhopries. This has led them to 

face a lot of difficulties and a lot more miseries have 

been inflicted on them. We hold that the beauty of cltlea 

mual be maintained, but that should not be done at the 

cosl of demolishing jhuggi-jhopries. We doubt that the 

Bhartiya Janta Party and the officers of their govemment 

are doing all theae things to teach a lesson to the poor 
because they are aware that the Congress Party has 

always stood with them and for the cause of the poor 
and has taken measures for the upliftment of the poor. 

Mr. Deputy Speaker, Sir, what to talk of one or two 

or fifty houses, a large number of colonies were removed 

some time ago. If you refer to our past stands you will 
find that we have repeatedly been saying that good 

housing schemes must be formulated and .ervlng 

persons must get  their due share. Those people must 

get small housing units or plots where they might live. 
But that was not done. We should not forget that ou ... 
is one country and every citizen of this country has the 

right to settle In any part of the country. Suppose lOme 

factory has to be set up somewhere. Obviously, the 

labourers who contribute in construction of a grand 

building or a tactory which ultimately help In strengthening 

the economic condition of the country, do also have the 
right to  own at least a small house for them. Those 

p.rsons have not s.ttl.d just like that. There are 

middlemen .ven among  them who influence them to sell 

their land to be rehabilitated again. They are lSSured 

that they will be settled there permanently. 

Late Rajiv Gandhi had launched the Indira Awas 

Yojana with a view to providing thelt .... to the shelt.rIess 
In a planned manner. But jUlt 0PPollte to that Is 

happening now. This Government might be thinking that 

the laboure... who live In thole jhuggi-Jhoprlea may fie. 
away once their houses are demolished. This Is because 
they are all Congress vote-Banlcl. What II wrong If they 

are our vote-Bank? Those who elect MLAs or MPs tor 

Stat. As8embly or Lok Sabha do have 80me right. If 
your ~  Is guided by those who voted for you or who 

did not vote for you then you would be doing Injustice to 
the poor. I am compelled to say all this because the 
areas selected tor conducting the demolition move have 

been tound to be Inhabitated by the poor who Influence 

elections and they are the men who are .xplolted In the 
name of relief and even otherwls. and they are also 

looked down upon. 

There Is a need to change this attitude. If thle 

Govemment claims to be the patroniser of the poor, then 

the hon. minister must stand in support of this Bill and 

considering the importance of this Bill he must ensure 

that the Bill gets through. Through '''is Bill the hon. 

Member has tried to convey that there Is no basic facility 
available In jhuggi-jhopri clusters. They IIv. beside dirty 

drains and that too without the facility of drinking water. 

There Is no sewage system, no electriCity and what to 

talk of schools and hospitals. 

In regard to hospital I would Ilk. to cite one example 

of my constituency. During the Congr ... regime we had, 

after great .fforts, got eight dispensaries constructed and 

each one was manned by one doctor. Now, those 

dispensaries have also been demolished. There were 

temples and Guructwaras. Our colleagues sitting on that 

side are Irked by mere mention of the wood temple. Is 

It not their duty to see with honour the existence of 
temples in jhuggi-jhopris cluste ... ? But only adverse things 
have been  done over there. I would like to know the 

ground on which this Govemment claims to be protector 

and sympathiser of the poor? The present Bill Introduced 

by Shri Ramdas Athawale calls US to ponder over the 

issues seriously. This country does not belong to  the rich 
alone but to the poor as well. GeneraJly tall claims are 

made here. 
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[Shri Pawan Kumar Bansal] 

{English] 

'that there is one India, and another Bharat.' 

[T rans/ation] 

What kind of Bharat is that and what do you think of 
that? Making tall claims do not serve any purpose. The 
poor men of our country who do not have any shelter to 
live in, they support themselve. any how by eaming 
pittance against the hard labour done by them. They are 
just able to manage anyhow, If we conduct a survey in 
the country we will find that even thoee who are getting 
good salary are not abie to buy house8 of their own. But 
i am talking of the BPL category who are pavement 
dwellers. They sleep along the roadside even during the 
winter season. I would like to ask if they would continue 
to live like that throughout their life. 

[English] 

Would they be just condemned to live that sort of life for 
the entire years of their life on this earth? 

[Translation] 

Nothing is being thought for them. 

[English] 

Lip-service would not be enough to really meet the 
minimum essential needs of those people. Here, we find 
this Govemment is totally cussed, insensitive to the needs 
of the poor people. 

[Translation] 

I would like to submit that this Govemment must convince 
us that something would be done for those people. The 
Ministry of Urban Affairs provides us several survey 
reports. The reports are published on dazzling papers 
and it is really amazing as to how those photographs 
are taken. This Govemment has completed four years in 
the office and advertisements with full coverage are given 
in newspapers. This is also observed that if one Minister 
completes even 365 days in one Ministry after being 
shifted from some other Ministry then volumanou8 books 
are published telling his achievements. If the money which 
is spent on advertisements is accounted that will clearly 
reveal that the same could have proved to be sufficient 
amount to fuHiI the requirements of the poor. No thought 
is being given In this direction. I would like to MY that 
the works which were undertaken e.rlier need to be 
completed on priority basis. ~ 

There is a need to see what can be done for the 
welfare of the poor. There should be no politics on this 
issue. Union territories come under the Central 
Govemment's control. We talk of full statehood for Delhi. 
But the elected representatives of Delhi who sit in the 
assembly have not been given full rights. Even the 
Government in the state of Delhi has not been given its 
due rights to take decision in this matter. In that situation 
the state government had to demand from the centre 
that the houses of the poor should not be demolished. 
But their demand was not heard. When we said that the 
Central Government is responsible for that, the big 
statements were made against that. But only after 
sometime you saw for yourself that your motives could 
not succeed because the people have started giving vent 
to their protests saying that excesses are being committed 
against them. What happened that time? Swami Saheb 
went there. He announced that such demolition would be 
stopped from that time onwards. I am happy at this. The 
second day Advanlji went. He also announced that 
demolition would be stopped. Is it not indicative of the 
fact that you were the people who were doing all that. 
You had given a signal to carry out the demolition of the 
houses of the poor. But when you saw that things were 
going against you then you order.ed to stop all that. We 
are happy that it was stopped but that was not sufficient. 
The need of the hour is to conduct a survey to find out 
how many persons have been rendered homeless. You 
had to consider that small children of the poor in the 
age group of one to two years were compelled to sleep 
in the open on bricks during the summer. One lady 
delivered a child in the open on bricks because there 
was no houses for them to live in. Even at this time I 
call upon you to come out in favour of them if at all any 
humanity is left in you. I am telling only facts. You can 
go there and verify the facts. My only request to you is 
that there should be no politics on this issue. Injustice 
has been done to the people. You should do justice to 
those who have lost their houses. A law which was 
enacted long back in regard to Chandigarh provides a 
cut off date of 8th December 1996. It says that those 
who came over there till the aforesaid date would be 
settled. But now that is not being implemented. You are 
not going beyond that. Today I would like to place before 
you may demand that the schemes formulated at the 
time of Indira Gandhi must be implemented. As I 
mentioned earlier. After conducting a survey Shri RajiV 
Gandhi had said verY emphatlcaAy that housing problem 
is a big problem. That time greater amount of grants 
were given. But that has been stopped now. Chandigam 
contributes hugety to the consolidated funds of India What 
is apent on Chandlgarh against that? My demand Is that 
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the needy people of Chandlgarh should be provided with 
dwelling units commensurate to the amounts contributed 
by this city to the oonsolidated funds of India. I am often 
alleged of raising local issues. 

This Bill also tells that In the larger interest such 
places should be kept clean and it should be made 
mandatory for the Central Government to look after these 
colonies. The inhabitants of these colonies must have 
enforceable right to raise their demand In this regard and 
also may be able to achieve that may not have to face 
problems on this account and they should get their laWful 
rights fulfilled. With these words I conclude and support 
this Bill and hope that the Govemrnent would ensure the 
passage of this Bill. 

MR. DEPUTY SPEAKER: Dr. Raghuvanah Prasad 
Singhji you had not completed your speech. So you 
should get the chance of completing your speech first, I 
had called your name but you were absent. 

SHRI THAWAR CHAND GEHLOT (Shajapur): He 
should have been given time to put his views later on 
because he was absent when his name was called. You 
should give him at least some punishment. 

MR. DEPUTY-SPEAKER: You should not say like 
that. Otherwise he will also interrupt when you are on 
your legs. 

DR. RAGHUVANSH PRASAD SINGH (Valshall): Sir, 
please listen to the voice of the poor and ponder over 
that. You may not be able to understand but we will try 
to make it comprehensive. 

Mr. Deputy Speaker, Sir, Shrl Gopal Singh Nepali 
was an eminent poet of India. While supporting this bin, 
I would like to start my speech quoting the verse from 
his poem. 

A kavi sammelan was being organized in Delhi under 
the auspices of the eminent poet of Hindi Shrl Surya 
Kant Tripathi 'Nirala', The poet read out his poem In the 
sammelan, ·Chandra Kiranoan se mahloan ki divar 
chamakati rahti hal, Chandani jhoonpadi se Ilpat bhar rat 
nsakati rahti hai" this was the feeling of a contemporary 
poet. Pt. Jawaharial Nehru, the then Prime Minister was 
present in that kavi aammelan. He left the auditorium 
after having listen to this line of poem. What doea It 
mean was the poem soaked in pain? Shri Gopal Singh 
Nepali said, 'Din gaye bares gaye yatna gal nahin, rotiyan 
garib ki prarthna bani rahi", then he said, 'Shyam lei banei 

baji, Ram ka dhanueh chadha, budh ka btu jnan badha, 
nirdhanta gal nahin.' India II the birthplace of great 
personalities, Lord Buddha preached Jnan (true 
knowtedge) to all, DhanUlh of Ram had unlimited power. 
Lord Krishna played flute, Even after that poverty did not 
diminlah, Its pace did not lIow down rather it kept on 
inoreaslng. This Is the .. n.. of agony which found 
expreuion In this Bill, 

Mr, Speaker, Sir, Hastlnapur wu the capital of 
Pandvas and Delhi was the capital during the regime of 
Mughals, But the Britlshers preferred to make Calcutta 
their caPital. In 1912 they 8hifted it to Deihl, At that time 
the population of Deihl wae around four lakh which hal 
risen to one crore and forty four lakh now, What 18 the 
reason for such a huge Increaee In the population? When 
the poor and hardworking people do not get employment 
in villages, they rush towards metropol1tan8 and eltl ... 
The poor people migrate to the eltl.. In search of 
employment no matters whether it Is Mumbal, Kolkata, 
Chennai, or Deihl. There Is no law IOrt of minimum wages 
for these poor people. He gets one thouaand to twelve 
hundred rupees to support himself and the poor man Is 
covered In the list of employed people, Some one is 
employed In factory, .ome other works for a rich man 
while 80me are engaged In sanitation related jobs. But If 
he would get 1000-1200 rupees In a city like Deihl, where 
from he would manage to find a place to live In? People 
opine that food, clothing and accommodation are three 
basic necessities of life, Even though he managed to get 
work, but how he will be able to get all th ... things with 
Rs. 1000-1200. It takes Rs, 1000 to hire a room, Then 
he builds a jhuggl-Jhoanpadi In an open space, Somehow 
he manages plastic cover as a roof to It and passes hi' 
time in this way, I would like to ask the reaaons 88 to 
why the Govemment does not conduct survey of such 
people who toll for the whole day and sleep on pavements 
at night after drinking water on depending on whatever 
meagre food they manage to arrange or whether thlt 
govemment have an iota of sympathy left in them for the 
poor and hard working people? The office,. employed 
with Health and Food Proceseing Departments are taking 
huge salaries while an NGO has detected a poisonoU8 
element in soft drinks. In the aame manner, scams aftar 
scams are being busted contlnuoualy In poverty alleviation, 
urban poverty alleviation, 81ums departments and whereas 
the poor man in sleeping on the pavement. Whether the 
Government of India have any account thereof? He doaa 
not have any place to live in and the pollee Is bent upon 
arresting them under lectlon 109 and putting them behind 
the ba,. taking them sheltetle.. for during night time. 
They do not have any place where they can take ehefter 
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[Or. Raghuvansh Prasad Singh] 
and the pOlice Impose section 109 against them and 
send them to jail. Is this the law of the land? When 
these poor and hardworking people settled here and there 
in Delhi, the Government passed order to remove their 
hutments to pave the way for beautification of Delhi. 

Mr. Deputy Speaker, Sir, there is a place in Deihl 
called Wazirpur. This has sprung up on railway land. 
When Mamtaji took charge of the rail department, the 
officers of the department were ordered to get the land 
vacated. Bulldozers were sent there and police was 
deployed in such a large numbers that it seemed that 
Indo-Pak war was going to break-out. Bulldozers were 
there to demolish the houses of the poor. Ex-Prime 
Minister Shri V.P. Singh sat on a dharna How it was 
possible for the frontrunners like us to be inside our 
houses when a sick man was going to sit on a dharna. 
We moved onwards and stood in front of bulldozers and 
staged dhama there. Thousands of people gathered there 
and the bulldozers came to a halt and task of demolition 
works has been stopped in the mid-way. Would it pave 
the way for enactment of an act? Same is the case with 
Laxmipur mohalla. They came to know that houses were 
being demolished. They rushed to the spot. But they 
demolished 5-7 houses even before they reached there. 
Their children were thrown out on the roads. Poor old 
women was crying. All her belongings, all her savings 
were thrown outside. If a high statured person Is thrown 
outside his house, what would be his condition. The poor 
has somehow managed to build an hutment but they are 
bent upon demolishing it with the help of bulldozer, by 
deploying police and army. This is Inhuman. How it Is 
being allowed. This is like pepping up enmity towards 
poor. Without providing any alternative arrangements, the 
Government are resorting to such move. I would like to 
ask the Government as to whether the responsibility to 
provide food. clothing and accommodation lies with the 
Government or not. 

Mr. Deputy Speaker Sir, I have come to know that 
the Government propose to formulate a national slum 
policy. Where is that national slum policy? A national 
slum policy should be formulated which should include 
hardworking labour class who prepare bricks, c.onstruct 
roads, run factories and who have built Delhi. The entire 
production whether it is being produced in factories or by 
the farming community, it Is the result of the tolling labour 
class. It is the labour class, who have built Delhi with 
their toil. Yet the Government want to demolish their 
houses to beautify Delhi. To beautify Delhi they are being 
shifted from here. excesses are being committed there 
upon and hutments are being removed. Dozens of such ~ 

examples are published in the newspapers. But there II 
no one to listen to the grievances of the poor and ponder 
over them. Several big wigs, who were also the cabinet 
members, have constructed their houses on Government 
land. But the Government officers resort to flattery and 
they are demolishing the houses of the people rendering 
them homeless. What type of policy Is this? What type 
of policy is this Government following? Why this 
Govemment has so much hatred for the hardwortdng and 
poor people? What I want to say that those who have 
helped In shaping Delhi If they are rendered homaleas 
and thrown out of Deihl, the things for affluent people 
would tum worse. They won't have anyone who can clean 
their houses, do their household chores and to serve 
them in all their earnest. They can't do wltho"..t them. But 
such is the intensity with which they hate them and this 
is the repressive policy of this Government. This is not 
the way, the Govemment should work. This is inhuman. 
What happened to their national slum policy. Now the 
pressure is mounting on every city. People are coming 
from villages, where they will live? Will they manage to 
take a house on rent? What provision would be made to 
provide them sustenance and drinking water facility. Once 
we came to know that an altemative arrangement is being 
made. Land is being allotted to the poor. The people 
who are doing labour work in Uttam Nagar they are being 
relocated to Narela. There Is no school for their children 
in Narela neither there Is facility of drinking water and 
nor are there any other facility for them. The wages they 
eam will be spent on travelling to and back. How they 
will live and work to eam their livelihood. The Govemment 
does not have any planned policy. If they are displaced 
without allotting them aitemative land, It will be a crime 
and atrocity against the poor. There can not be a great 
injustice than this on the labour class. It is the 
responsibility of the Government to provide clothing, 
housing, hospital, education, transport. drinking water etc. 
The Govemment formulates a policy to demolish jhuggi-
jhopdls, to run away from their responsibilities and get 
applause. They say that they are doing the beautification 
wort< In Deihl. The concerned staff comes there alongwlth 
the police force as if they are doing a very good work. 
This is not good work at all and we should put an end 
to this practice and stop demolishing slums. Why the 
Government has turned a deaf ear to this problem and 
why It is harbouring III will against the jhugi dwellers. 
There are hundreds 01 Instanc88 where big people have 
encroached upon Govenvnerrt land, they have bui" palatial 
building on that land but nobody dare touch them. All 
the laws and campaigns of the Government are totally 
detrimental to the poor. The poor are being treated as 
.,.Ir enemy. The policy of the Govemment Is to demolish 
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jhuggi jhonpadi. This Government Is adopting double 
standards. It the poor approach the Govemment with their 
complaint that their jhuggi's are being demollehed they 
pass the buck on the ooA and if they approach the 
DoA, they pass the buck to the NoMC and they again 
pass it on to the MCo. If one approaches the MCo, they 
say that it is the urban development department of the 
GOI which is doing this work. If one approaches to this 
department they say that the Deihl Govemment is doing 
this work. Injustice and atrocities are committed against 
them from all quarters. The poor people runs from pillar 
to the post but 'hIs requests go in vain. There Is ban on 
making fresh ration cards. Govemment have launched 
several schemes like Antyodaya Yojana. But there are 
only on papers. The poor are not getting their quota of 
foodgrains. There is no one to hear their request In office 
and courts. If somehow they succeed in getting card at 
all they have to pay bribe for that from Rs. 500 to 
Rs. 1000. They do not have clothes to wear and houses 
to live in and they also do not have any means of 
livelihood. The labour class which have migrated here for 
earning their livelihood contribute In the beautification of 
Delhi, where would they live there? There should be a 
scheme for them on the part of the Govemment. The 
Government should conduct a survey about the number 
of people living In jhuggi-jhonpadi and also find ways 
and means for an altemative arrangement for them. If 
you locate these labour class working in factories in far 
flung areas, say 30 km away from their work place then 
how they will travel to and back and where they will pay 
the bus fare from the Govemments decision on this aspect 
is never well thought. As a result of which the poor are 
hard hit. Therefore, I request that the Govemment should 
ensure the passage of this bill. The Govemment should 
make a national policy on slums so as to make It clear 
as to where the poor will live. All the Indians feel proud 
in reciting the following lines of the poem of renowned 
poet, Iqbal: "Sare Jahan se achcha, Hindostan hamara." 

But what a poor man says there: 

·Sare Jahan Se Achha, Hindostan Hamara, 
Rahne Ko Ghar Nahin, Hlndostan Hal1)8l8." 

What the poet Iqbal had visualized when he said 
'Hindostan Hamara'. What is the actual position of a poor 
man, in what conditions he Is liVIng. All these things 
have been depicted in it. He Is saying that there Is no 
shelter over his head, he Is bom in this country and 
tOiling here from momlng till evening but he has no house 
to live in. On the other hand a rich person have dozens 
of houses equipped with all the modem facHItlea he Is 

leading a luxurious life. He Ie wutlng the natural and 
national resourc.. without thinking for the Ie.. fortunate 
people of the oountry. Poor people do not get water to 
drink and the rich people waste water like anything. The 
children of a poor person cannot take bath due to ac:arcIty 
of water and on the other hand high rlae buildings are 
coming up in which high quality ItaJIan Marble Ie u88cl 
which happens to be dazzling bright. A poor person Is 
living with his family in jhuggles where hie children work 
as rag picke.... Their life Is not bettar than that of a 
worm. It cannot go on like this. Our national poet Shri 
Ramdhari Singh 'olnkar' had .ald-

"Hash karo 01111 Ke Davo Hoeh karo, 
Ab Na Yeh Manmanl Chalne Wall Hal, 
KhalI Karo Sinhuan KI Janata Aatl hal." 

Therefore, the Government Ihould formulate a 
comprehenelve policy to enaure food, clothing and thelter 
for the poor and toiling rna.... who are angaged In 
construction and production. Thia Injustice and atroctty 
cannot continue for long. On the one hand-

·Swano Ko MHta ooodh-bhat, 
Bhookhe Bache Akula.. Hatn." 

On the one hand milk Ie not available to the child of 
a poor person whereu dog of a rich pel'lOfl Is enjoying 
'milk and rice'. A poor person Ie not cared. It oannot go 
on like thiI. We wtU not allow this to go on. 

Mr. Deputy Speaker. Sir, therefore, there Ihould be 
a provision under the National Slum Policy that the alum 
dweller. will not be uprooted till any alternallve 
arrangement Is made for their rehabilitation at a nearby 
place. A policy should be framed to rehabilitate the slum 
dwellers near the locality they are living In. 

Sir, one day I went to Narela. I taW a long queue 
of buckets, oontainera and pitch .... etc. When I enquired 
whether this queue Is for ghee or 011 I wu told that thle 
queue was for drinking water. It Is a pity that on the one 
hand bottled water and mHk Is being IOId at the rate of 
Re. 10 per litre and on the other hand drinking waler Ie 
not being provided to the people. There are long queues 
for potable water but nobody ca.... for such things, no 
arrangements are made. Who win make arrangemente 
for drinking water? If this Government hal the .. nee of 
reeponsIblHty, It IhouId understand that they carry the 
responsibility of providing drinking water, education facility, 
medical facility, houIlng and tnIneportation facility to theH 
people. One cannot do without theM facUlties. If aU these 
amenities are not provided, It may lead to violence In the 
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country. When people will have no faith In socialism and 

Parliament It will cause difficulty for one and all. It Is the 

question of poor people and It Is now clear that their 

problems will have to be solved. 

SHRI THAWAR CHAND GEHLOT: You divested the 

entire funds meant for slum improvement In Patna city to 

a marriage function and this has led to worsening the 

situation. Your party Govemment has done this. Therefore. 

you do not have any moral right to make such a speech. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 

Speaker. Sir. Shri Ram Vilas Paswan boaste of becoming 

a second Ambedkar. Now he has crossed over to this 

side. Earlier when he was on that side he was equated 

with Shri Shahnawaz Hussain. Similarly Shri Sharad 

Vadavji was also equated with Shrl Shahnawaz Hussain. 

The senior leaders were honoured in such a way 

that the portfolio held by one such leader Shri Sharad 

Yadav was taken back to pass it on to Shahnawaj 

Hussain and another senior leader Shri Ram Vilas Paswan 

was also divested of his portfolio and rendered Idle. The 

senior leaders who project themselves as Ambedkar today 

find themselves In such a precarious  condition that they 

have crossed over to this side. What a sorry plight they 

are in! They relate there pathetic condition to us when 

we happen to meet personally. What Is the condition to 

Ramii Majhi? When a supporting MP Is facing all this. 

you can simply imagine what will happen with the common 

people. the scheduled castes and the scheduled tribes. 

The practice of bonded labour is existing and If  It 

continues. how can be poor be benefited. Karia Munda 
was given portfolio which was of no Interest to him. There 

is no way out. The circumstances In which the people of 

the backward classes. SCs and STs have won and the 

number of people who have been made Minister, Is to 

be seen. 

SHRI THAWAR CHAND GEHLOT: After 

independence, it Is for the first time that 11 SC and ST 

Ministers have been included In the preHnt cabinet which 

is the largest ever number. If so many SC and ST people 

have ever been made Minister In any other Government 

betore this Govemment, kindly tell me. The highest 

number of Members of my party, i.e. 26 Members have 

been made Ministers. You can tell us If ever there has 

been a representation of these classes in the Cabinet of 

any Government on such a large acale. I would aleo like 

to tell you that I belong to the Scheduled Caste and am 

the National Secretary and Whip of my party and I 

command a respectable position In my party. 

DR. RAGHUVANSH PRASAD SINGH: What is your 

position. why Is your tum not coming? I am very much 

concerned about this. What a chaos I ... (Interruptlons) 

MR. DEPUTY·SPEAKER: Raghuvanshji, I think your 

time has come now. 

OR. RAGHUVANSH PRASAD SINGH: Sir, this Is a 

subject related to the poor. Where to they hear the poor, 

they are big people ... (/nterruptions). 

MR. DEPUTY·SPEAKER: They listen to it quite 

attentively. You .88, the Minister are sitting here. 

DR. RAGHUVANSH PRASAD SINGH: Sir, they listen 

but do not Implement what they hear ... (lnterrUptions). 

SHRI THAWAR CHAND GEHLOT: I would like to 

tell you that I have lived in slums for 15 years as my 

father worked in the Nagda Gracy Mill ... (Interruptions). 

Nobody knows him as much as I do. You are a palace 

dweller and can make lectures only ...... You have now 

lost the right to do these things .... (lnterruptions). 

MR. DEPUTY·SPEAKER: If you keep on interfering 

like this. your speech will never come to an end. 

DR. RAGHUVANSH PRASAD SINGH: Sir, there is a 

saying 'Jake pair na phate biwal, oh kya jane peer parai' 

(meaning 'only the wearer knows Where the shoe pinches') 

He is right but even after that agony you are not free to 

speak on the agony of the poor because if you speak 
you may lose your ticket. So the poor are taken care of 

from this side. ... (Interruptions) Ever since your 

Government was formed, you drove away a number of 

poor families from Delhi ... (Interruptions). I challenge the 

hon. Minister that ever since your Government have taken 

over, a number of slum clusters have been demolished 

by you. What and how much was done by the DDA, 

MCD and your Department and what happened to  your 

dream of a beautiful Deihl? If we give an account of all 

this, their eyes will be opened otherwise .... what about 

your account In this regard? People are reeling under 

agony and are not allowed to speak the right thing 

... (Interruptions). 

MR. DEPUTY·SPEAKER: Raghuvanshji, after you It 

is the tum of Rasa S ~  Rawaiji. 

DR. RAGHUVANSH PRASAD SINGH: Rawatjl will 

speak but who is going to listen to him? ... {lnterruptionS). 

~ ~ as order by 1he chair. 
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He will be allowed to speak just for an eye-wash, 
whatever he speaks is not going to be heard. They are 
determined to remove the poor. They have no affection 
for and interest in the poor who toil, so we have to say 
all these things. Slum clusters are not only here but are 
there in Mumbal, Chennal and other cities also. " there 
is a national policy of the Govemment In Kolkata, it will 
be applicable to all other cities of the country. It wHl 
ensure that wherever the poor are dwelling they will not 
be rendered homeless. If school, hospital or any other 
project of the Govemment is proposed there, they can 
be removed but before that they should be rehabilitated 
somewhere else. You should make a policy like this and 
protect the poor. The mohalla where the poor are being 
rehabilitated should be provided with basic amenities like 
drinking water, education and proper living etc. The 
Government are getting very clever, they do not want to 
regularise the unauthorised colonies and evading their 
responsibility. They are not willing to provide electricity, 
roads, water, educational institutions and medicines etc. 
for them. They simply brand them as 'unauthorised 
colonies'. What is this? How can one brand the colony 
as unauthorised where our citizens have settled. Who 
has coined this word 'unauthorised'? It is the responsibility 
of the Government to protect the poor who have settled 
in such colonies. If for a couple of days or four some 
fair is held somewhere, drinking water and sanitation 
facilities are provided there but the Government are 
apathetic towards humanitarian consideratlona. They 
declare human settlementa aa unauthorised and work 
towards removing them. Facilities of road, tranaport, 
health, education, medicines, electricity etc. should be 
provided there. I seek a clear statement and decision in 
this regard from the Government ... (lntentJptlons)." 

MR. DEPUTY SPEAKER: The Government win decide 
on this. 

DR. RAGHUVANSH PRASAD SINGH: If we go for a 
division on this, you will be exposed. You all will vote 
against the Interests of the poor, you have ln8tructions 
from your superiors not to pus it. So you need not 
compel us to expose you, otherwiee this Government 
should give in and state that no slums wiD be demoIIehed 
and if needed they will be property rehabilitated and 
provided with all facilities. Only then thle biD IhouId be 
Passed otherwise they wHI oppoee thle bin and If their 
real intention is exposed, how can the poor be taken 
care of. Thefs why I raised this question ao that the 
Government could give a specific reply. 

With theae words, I thank you very much for lending 
your ears for the poor. Those people are getting reatIeIs 
but even then I am not going to withdraw. 

"Garib kI aweaj gunjegi aur yah dash hoga angaar 
tale, 

Punjlshahl jab jagegl, manavta ki kall bind tar tar ho 
jay&gr. 

PROF. RASA SINGH RAWAT (Ajmer): Hon. Mr. 
Deputy Speaker. Sir, I rise to support the Sluins and 
Jhuggl Jhopri Areas (BasIc Amenities and Clearance) BIN, 
2001 rnoved by SM AthawaleP but the way the Members 
of the Opposition spoke and shed crocodile tears for the 
poor, I think they are the ona responaibte for the sorry 
plight of the alum dwellers. 

Do not oppresa the poor, they wlU weep and their 
walla will be heard by the God who will finally destroy 
you. The poor are most oppressed In Bihar where they 
are being rendered landleaa and homeless and are being 
compelled to flee to Delhi and Kolkata to find a refuge 
In slums there. Who Indeed Is reaponsible for that? caU. 
for Introspection. I do not want to level any charge against 
anyone, but it Is the duty of every Government. Today 
we all want our capital to be clean and tidy and beautiful 
like the capitals of other countries so that people from all 
over the world come to our capital and other metros and 
appreciate them. Pawan Bansalli has left. I aeek hie 
pardon, but the party which ruled this country for 45 
years and in whose regime the slum clusters flouriehad 
like mushrooms, are today holding the merely 4-5 years 
old NDA Government entirely responsible for all this. Had 
the people who ruled the country for 46 years worked 
sincerely to bring swaraj in the villages, provided 
employment to the people right In their villages, made 
genuine efforts to control the population, provided the 
village people with all the facilities, they would not have 
been compelled to flee to big cItie8 to find a shelter in 
slums and earn their livelihood. But nothing was done for 
them and today things are assuming dangerous 
proportions, there are high rise buildings In the cltlee on 
one hand and on the other the poor men and women 
who have tolled to erect theM buildings are forced to 
live In slums. Who Indeed are behind this dlacrlmlnatIon? 
I think all will have to gtve some .erious thought to thiI 
iasue. 

In this motion, han. Athaw. J hM expreeaed his 
concern about the pltJabie condition In the jhuggle-
jhonpadis. Hon. Raghuvanah Praud SInghjI juIt now said 
a very good thing In hie own style end recited only one 
line of the couple.. I am completing that couplet: 
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"Swano ko milta doodh yahan, 
Bhukhe balak akulate hain, 
maan ki chhatti se chlpak, 
ve sisak-slsak rah iate hain.· 

On the one hand there are rich people, even their 
dogs lead luxurious lives taken rides in cars and drinking 
milk. 

DR. RAGHUVANSH PRASAD SINGH: Hato vyom se, 
megh path se, swarg lootne hum aate haln. 

PROF. RASA SINGH RAWAT: Those poor chHdren 
do not get even milk to drink so they keep crying In the 
laps of their mothers. The life In jhuggls and jhonpadla 
is very miserable and it is a matter of ooncem for all of 
us. I would like to thank the N.D.A. Govemment as it 
rehabilitated the slum dwellers in habitable colonies 
through the Ministry of Urban Development and Poverty 
Alleviation. Around 30D-400 unauthorised slum clusters 
have been regularized and efforts are being made to 
extend all facilities like water, electricity, health and 
education there. For this, I would like to congratulate the 
Government, But as they say, "Ja kl rahl bhavana jalsl, 
Prabhu murati dekhl tin talsl"-i.e. everything looks yellow 
to a jaundiced eye . ... (Interruptlons) 

DR. RAGHUVANSH PRASAD SINGH: 'Jaau raj prly 
praja dukhari, tehl nrlp hoi narak adhikari'. 

PROF. RASA SINGH RAWAT: Whoae regime was it 
earlier? Raghuvanshji has conveniently forgotten that he 
was a Minister in the Govemment which preceded our 
Government. What did that Government do? That 
Government lasted for one or one and a half year, what 
did the Ministers in that Govemment do? 

MR. DEPUTY-SPEAKER: Now you come to the next.. 
point. 

... (Interruptions) 

14.51 hr •. 

(DR. RAGHUVANSH PRASAD SINGH In the Challj 

PROF. RASA SINGH RAWAT: Through you, Sir, I 
would like to urge that all faciOO.. should be provided to 
the slum dwellers on the lines of the facilities being 
provided in other regularized colonies under municipal 
corporation, nagar parlshad, municipality, urban 
improvement trust or development authority etc. FacIIltIea 
like drinking water (through hand pumps) and electricity 
should be provided there till the time they are allowed to 
live In slums. Proper health care should aJeo be provided f 

to them as they suffer from diseases like T.B., Cholera 
and Anemia etc. Their chUdren suffer from malnutrition. 
The schools which should be in place, do not exist there. 
I do not want to make allegations as that would lead to 
counter allegations. The opposition people should keep 
In mlnd-"dash paraya dekhl kar, chaliye hasant-hasant, 
datshan apan chltt hi na hoi, jiske aadi na ant.· Those 
full of evils, fall to see their evils. How was this situation 
created? Everybody knows that in Deihl, the leader of a 
particular party encouraged the people to construct jhuggis 
on railway and other public land and told them that they 
would be taking care of them. They have got patronage 
of leaders as they constitute a good vote-bank. That is 
why the Jhuggis have come up like mushrooms. Today, 
those people are out of power but the capital city of 
Deihl Is cursed to suffer due to their misdeeds. Not only 
in Delhi but in every city be it Kolkata, Mumbai, Chennai, 
Hyderabad, Ahmedabad, Patna or Jalpur, on one side 
there are high rise buildings and posh colonies while on 
the other, there are people cursed to live in jhuggis. 
Those who construct these buildings and keep the 
surroundings clean, are the l(lbourers living in these 
jhuggls. Therefore, since the motion has a humane face, 
I support It. But, as the speakers from the Congress 
Party and from other Oppoaitlon Parties have tried to 
find fault with the existing Govemment only. I think, this 
is not a time for finding faults with each other. Today, 
we should work unitedly. Tomorrow, we are going to 
celebrate our independence day and holst the tri-colour. 
We have to take a resolution at such an auspicious time. 
We shall not sit in peace until we provide all facilities to 
the slum dwellers like food, clothing, electricity and schools 
etc. Then only celebration of Independence dey and our 
claim to be public representative will be meaningful in 
the true se088. 

The slum dwellers are evicted. It is necessary to 
evict them as they live near railway lines and their children 
are always in denger. In such a situation when the 
Govemment offers them alternative plots or houses, then 
some 'contractors' appear on the scene and advise them 
to stay put there only and thus exploit them. They sell 
the new houses thus the conditions remain filthy there 
as before. We have to be cautious of these 'contractors' 
and reaoIve to appreciate the good and condemn the 
bad. Those who have encroached upon the railway land, 
play grounc18 and schools have to be evicted. But their 
livelihood should be ensured before they are rehabilitated 
at an alternative place so that they can lead comfortable 
life. After all they are human beings, they too have the 

, ritht to life, they too are citizens of this nation. 
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This Bill is partially good but criticl8m of the 

Government should not be its 801e objective. Therefore. 

I urge upon the Govemment to bring legi8Jatton In the 

time to come, to facilHate rehabilHation of alum dwellers 

in habitable colonies, regularisatlon of unauthorized 

colonies and provision of all types of faciHtlea so that the 
black spots in the form of jhuggis are wiped out from the 

face of every city. Certainly, we shall support that Bill. 
The Government intends to do weHare of the poor and 

provide them employment, not to evict them. Jf they are 

evicted, they should be provided alternative shelter. 

HUDCO is offering several LlG, MIG and other houalng 

schemes. Today, MCD in Delhi is In the handl of 

Congress Party. I am 80rry to point out that recently a 

scam of crores of rupees has been unearthed there. 

Nobody knows as to where they have spent an amount 

of Rs. 50 crore In the name of sanHatlon, water and 

development of jhuggl·jhonpadis. Today, there is no water, 
no electricHy and no sanHation In slum clusters In Delhi. 

The MCD people and the. Congress people are crHlclzlng 

the Central Government. If you are criticizing this 

Government, then what is your MCD doing, what Is your 
Delhi Government doing? Instead a finding faults wHh 

each other, we should resolve to remove all jhuggi· 

jhonpadis which create problems In big cHlea. Therefore, 

they should be rehabllHated at alternative sites to develop 

colonies and to provide all types of facilities. At the same 

time, they should be given employment opportunities. 

The economy of villages should be made selt·rellant 

so that people do not migrate to urban areas. Employment 

opportunities should be provided In village through Khadi 

and Village Industries, small scale Industries, small 

factories and by providing loan facllmes. They should be 

encouraged to start cottage Industries 80 that they can 

lead a comfortable life in villages H5elf and are not 

compelled to migrate to the cHies to live In Jhuggl5. We 

shall have to ponder over H. We have to worry about the 

increasing population also. 

15.00 hrs. 

Development has not kept pace wHh the fast growing 

population. Family planning measures do not reach those 

people. They do not know the benefits of amaU family 
because they are not educated. They are not exposed to 

the publicHy measures of population control. They taU 

the child birth as a god gift which results In popuIaIIon 
increase. Whosoever is bom on the 8011 of Bharat, has 

a right to live, they all have a right to live. The 

Govemment as well as all of us are duty bound to provide 
everyone employment, food and ahelter. We should 

endeavour to solve the problem of unemployment, food 
and shetter too. 

The spirit behind this BUI moved by Shrl Athawalej/ 

is good but the Bill Is not comprehenllve. I urge the 

Government to bring a comprehenalve Bltl 80 that our 

cepHal city may become clean. Recently, I vlsltad London, 

Paris and New York. There I wltnelled very clean .nd 

beautiful environment. There Ie no filth, no Jh .... jhonpadla 
there. We want such healthy environment and grMn8fy 

to be here. We want that Deihl, the pride of India IhouId 
be neat and clean as alao other Cltlel Uke Koikata and 

Chennal to be like Bangalore, the city of gardena. We 
want that there .... no Jhuggle In our Deihl. For thII. we 
shall have to make concerted endeavour. 

The ~  should endeavour that unauthoftDd 

jhuggl-jhonp.dis .... not encouraged for the lake of vot. 
polHics. Rather they should be given hou.., may be 
Imall, but In open and clean environs 80 that they have 

a zest for life. In the end, I wHl conclude by reciting a 

few Iin88 of poetry. 

"Gyan dur kuchh Icriya bhlnn hal, 

Ichcha !<yon purl ho man kI, 

ek·duaare S8 na mil saken, 

yah! vlclambana hal jlvan kI. 

There should be a proper synthells of knowledge and 

duty so that the.. problema are solved In the national 

Interast. 

[English} 

SHRI E.M. SUDARSANA NATCHIAPPAN 

(SlYaganga): Mr. Chairman, thta BiU aeeka a statutory 
obligation on the part of the State, especially a welfare 

State, to provide certain basic amenitI.. for the citJzena. 
No doubt, we have got the Directive Principles of State 
Policy In the Constitution of India. It enunciates that aociaJ 
as well as economic protection has to be given to the 

people. But our statutory obligation Is very limited. When 
the Slate providea certain amenities like water or when 

the State provides health security or educational security, 

they are not covered by any social enactmenta. TheM 
are done by the State Governments and the Government 
of India by way of orderl and regulationl. H there Is any 
fault on the part of the Government to fulfil ill obligationa, 
no remedy Is .vallable to citIzerw. They cannot seek 
remedy from the judiciary. They have to gIw a peetIIon 

and wd for their chance. H they could not gel It, they 
have to live with it. The same attuatIon preville now In 
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the cities also. Many of the youths, especially the 

educated ones, are migrating from the rural areas to the 

cities. They want to lead a decent life. But when they 

enter the cities with high hopes, they find that they are 

dumped in the slums. They have to seek employment. 

They are just running here and there for shelter. 

Even for animals, there is shelter but the human beings 

are not getting shelter. They are suffering. They are just 

Withstanding natural calamities. Therefore, the State 

Govemments and the Central Govemment are planning 

for their development in every Budget. But the Eighth 

and Ninth Five Year Plans could not be fully Implemented 
and the targets were not achieved. Huge amount of 

money which was allocated for the purpose of social 

security was not properly utilised. Therefore, India Is one 

of the countries facing one of the biggest problema of 

the world relating to slum areas. 

Sir, this is high time when the Government should 

have the obligation to have the statutory right for the 

citizens that whenever they live in a particular place, 

they should have the right to have shelter and they should 

have the right to have water, electricity and road facilities. 

These things will show that the administration is running 

properly and the society is civilized. People should have 

the ambition to see that they are living in the same way 

as others are living. That feeling should be inculcated in 

the society. We see a plenty of money, whether it Is 
black money or neatly earned money, being utilised for 

constructing palatial buildings in every city but at the 

same time, they have to live their day-to-day life with the 

help of the small employees, that is, the people who are 

coming to the cities from the slums. The slum people, 

when they are coming into this posh area, they want to 

help them. They are depending upon rich people to eam 

their livelihood. But at the same time, knowingly or 

unknowingly they are carrying the diseases and other 

backward things which are available in a slum area. 

Therefore, we should look at things in a proper way. If 

the slums are properly developed, have basic amenities 

and are free of diseases, then people who are living in 

the posh area can also lead a healthy life. But the point 

is, people in one area are totally living in inhuman 

condition but people in another area are having all the 

richness and even then they are spending a lot of money 
for their health. 

Then, the people who are living in the alum areas 

have to take up employment .. auto rickshaw driv8r8, 

lorry drivers, small vendora and street vendor&. TheM 
people have to earn their livelihood only within the city 

as they are not able to get the facilities In their habitation 
area. Wherever we have the railway properties or public 

properties, or wherever there are private properties which 

are not properly protected, then these areas are now 

encroached by these people and they do not have basic 

amenities. Whenever we go for election campaign, we 

make lOme promises. We promise that we will lay a 

road or we will legalize that particular area. We know 

that the cities like Chennai, Mumbal and Delhi are facing 

such a situation. At this juncture, I would like to request 

that the Urban Development Ministry should make proper 

plans when they build any posh colony and see that a 

secluded place or an enclave for the servants who are 

coming or who are living on the employment opportunities 

provided by the people in that posh area, whether they 

are auto rickshaw drivers, lorry drivers or small 

housemaids, Is built for them also. These people should 

have a habitation area for them within the posh area. 

We have to develop that type of thinking. Now, we are 

having shopping complexes but at the same time we are 

not thinking of the people who are living in the shopping 

complexes as servants or maids in houses as to whether 

they are living with all the basic-amenities. 

We are not planning for them properly. These days, 

many multi-storeyed housing colonies are coming up in 

urban areas and even there also ~ people who do 

household jobs do not have proper living area for them. 

So, when they make plans for the development of towns 

and cities, the Ministry of Urban Development should see 

that there is a separate enclave In each housing colony 

for the shelter of the ordinary people who are working as 

housemaids in such colonies. That type of provision 

should be made while preparing plans for the development 
of towns and cities. Then only this problem can be solved. 

Then, the distance covered by menial servants to 

their work place is too much. That Is why, they try to 

come nearer to their work place, encroach some area 

and live there even without basic amenities. But if we 
provided basic amenities as part and parcel of 

urbanisation, then this type of problem will not be there. 

Sir, now the entire world Is looking towards our 
country's development. Our cities are developing, but basic 
amenities are not being provided to all human beings. 
There are human rights_ violations also. These problems 

can be aoIved only through proper planning and execution. 

SHRI ADHIR CHOWDHARY (Berhampore, West 

Bengal): Mr. Chairman, Sir, the Bill which has been 

.Intrpduced by Shri Ramdas Athawale Is very much 
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pertinent in view of the present circumatancee ~  

in the Jhuggi-Jhopri areas. The BlU seeks to provide basic 
amenities to those vulnerable sections of our society. 

Therefore, the contents of the Bill mugs be appreciated 
by all. 

Sir, it is a fact that due to continuous shrinking of 

employment opportunities in rural areas we are observing 

a steady migration of rural people to urban areas. That 

is why, slum areas are increasing day-by-day. However, 

there is no comprehensive plan formulated yet to sort 

out the growing problem of our country. 

Sir, in the First Five-Year Plan it was stated that 

slums are the disgrace of our nation. But stili we are not 

able to erase that disgrace of our country. Slums and 

jhuggis are expanding unabated. If we see the Tenth 

Five-Year Plan, it is stated that according to 2001 Census, 

the total urban population is 285.35 million which accounts 
lor 27.78 per cent of the total population of the country. 

While the total population of the country increased by 

21.34 per cent during 1999-2001, the urban population 

grew by 31.36 per cent. That means, there is a steady 

increase of urban expansion. But so far as poverty ratio 

is concerned, it is curious to note that in the year 

1973·74, the poverty ratio in urban areas was to the 
tune of 49 per cent and in the year 1993-94, it has been 

reduced to 32.4 per cent. If we see in absolute terms, 
then it is surprising to note that in 1973-74, the combined 

population below the poverty line in urban areas was 

60 per cent and in the year 1993-94, It was hovering 

around 76 per cent. 

That means, poverty ratio in the urban areas Is 
increasing. But in view of the combined ratio of urban 

areas, the poverty ratio has not been decreased. 

Therefore, to stem the rot that we are now experiencing 

in view of the growing expansion of slums and jhuggi 

areas, everybody must feel that some comprehensive plan 

must be formulated. 

We know that the municipalities or urban local bodies 
will look after the basic amenities for the urban population. 
But it is also a fact that the allocation of funds in rural 

areas is much higher than that in the areal are... The 

allocation of funds in an urban area can never be in 

commensurate with the allocation of funds in a rural area. 

However, the population in the urban area is being 

increased. Therefore, more funds wiU be allocated for 

amenities in the urban areas. The urban jhuggl and 
jhompri areas have beCOme the epicentIN of various 

diseases that my frienda have already adduced. Not only 

in the Slum Policy itself. but It W .. 8110 otherwlee atated 
that before relocation of any alum area, a ..... ttlement 
exercIH must be followed. But what we have obeerved 

in Delhi i8 this. Without haYing made 8 provleion for 

reeettlement, a razing exerclee w.. carried out by the 
Deihl Development Authority. It has thfOwn away hundredI 

of people into the dart< without having any amenities. 

They have been compelled to live under the open sky. 

However, an observation by the Supreme Court hu 

made It clear that before any relocation exercise could 

be done, firstly, the resettlement h .. to be eneured. 

However, this exercise was carried out with an eye on 
disenfranchising the voters. It Is the fundamental right of 
the people of India. We are entitled to exerei.. our 

franchise. But due to the demolition of those slums, 

hundreds of people have been deprived of exerclling 

their franchise. This Is aIao a disgrace on our nation. It 
w .. delberately carried out In order to Influence the voting 

pattern In Deihl areas. Specifically those people who w .... 
supposed to be In favour of the Congreu Party were 
picked up and deliberately thrown away from their jhuggl-

jhompri areas. Therefore, a alum policy must be 

formulated in tune  with the amenities required for the 

jhuggi-Jhompri dwellers. 

It has been observed that slum-dwellera are facing 

the most .. rlous and grave problem in today', wand. 

When we are affording space for the NRI people, we are 
not able to afford such space for thole poor people who 
have been compelled to migrate to the cities for their 
livelihood. These people are suffering from housing 

vulnerability. They are suffering from economic 

vulnerabiUty, aocIaI vulnerability and pefBOnaI vulnerability. 

Sir, there are so many Centrally aponaored schemes 

such as NHDP etc. These .chemes are not being 
implemented properly in the small cities and towns 

because the small urban bodi.. are not capable of 
providing the requilite fundI for thoae amenltl.a. 

Therefore, the Central Govemment meat pursue the policy 
by haYing bodies like NHOP etc. In a right manner. In 
this regard, a proper monitoring body must be formulated. 

Without proper monitoring, there will be scop. of 

misappropriation of the funda, which are made available 
for those slum dwellers. 

We haH from amalI cttIes and we know the problema 

of the Ima" cities. It II found that the employment 

opportunities in the tHg clUes are larger than the 

opportunities which .... available In the small cities. " 
you take the case of Delhi, you will find that here the 
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opportunities of employment to the slum dweHers are more 
than the opportunities of employment to the people In 
the small cities. Therefore, the small cities should be 
provided adequate funds so that they can make use of 
those facilities, which will give them more amenities, such 
as, sewerage, electricity, toilets, etc. 

So, I wouid request this Government that In view of 
the deteriorating situation in the slum dwelling areas, the 
Government must come out with a holistic approach so 
as to provide the necessary amenities to theae slum 
dwellers. 

With these words, I conclude my speech. 

{Trans/ation1 

SHRI THAWAR CHAND GEHLOT (ShaJapur): Mr. 
Chairman. Sir. on an ideological plane I agree with "The 
Slums and Jhuggi-Jhoprl Areas (Basic Amenities and 
Clearance) Bill, 2001· moved by Shri Ram Oas Athawale 
but only partially. However, I do not agree with the 
contents of this Bill. I believe that the hon. Members who 
have supported this Bill have not read Its contents. They 
must have come to the House despite their busy schedule 
and since they were to represent their party and make 
submissions, that is why they were in support of the Bill. 
Hon. Dr. Raghuvansh Prasad Singh was sitting there. I 
particularly resent his stance over this issue. The manner 
in which he has supported this Bill suggests that since 
he is in the Opposition and Just because this BID has 
been introduced by some hon. Member of the Opposition, 
he has got to support it. 

After having read the objectives and clauses of this 
Bill. I would like to know his views in this regard when 
he comes here later. This Bill is concerned only with the 
metropolitan cities and Union Territories. " this BID is 
implemented only in these areas then we would be doing 
injustice with the crores of people living In jhuggis-jhopria 
in other parts of the country devoid of basic amenities. 

I would like to read clause 6 of this BUI: -The 
competent authority shall not allow a Jhuggl-jhoprl oluster 
to come upon a Government land and H any slum exists 
in suc" a land before the commencement of this Ad, the 
competent authority shall remove It In such manner .. 
may be prescribed". Now the one. which are already 
existing, you will either not aHow such settlements or H 
these are already there you will remove them, when this 
Bill is passed. If there were an alternative arrangement 
then such utterances would be unjuat for thle aection of 
people. Firstly. what is the reason behind encroachment? 
The competent authority pays attention to such 

encroachments when 10-12-15-20 years have passed. If 
he is the one who rigidly goes by the book, he would 
immediately order the removal of these encroachments. 
What Is implied Is unless there Is an alternative 
arrangement such kind of Bills are not welcome. Clause 
7 of the Bill States: 

'Where the competent authority Is satisfied that the 
most satisfactory method of dealing with the 
conditions in a slum area is the demolition of all the 
buildings in the area, the authority shall by an order 
notified in the Official Gazette declare the area to be 
a clearance area, that Is to say an area to be cleared 
of all buildings in accordance with the provision of 
this Act and the rules made thereunder". 

It is totally contrary to clause 6. If he has constructed 
a building on encroached land and a competent authority 
Is satisfied that It is an unauthorised construction and 
should be removed then he shall issue a notification for 
the clearance and shall remove all the constructions-
buildings however, old till such a notification is Issued in 
the official gazette. In the wake of such provisions, I 
would like to ask the hon. Members who have supported 
this Bill. Whether justice would be done to those people 
who out of some compUlsion have settled down in jhuggis 
near slums and nullahs, whether these should be 
removed. Such simple order would provide for dictatorship. 
If anyone has supported this provision, It is to be 
condemned. I condemn the submissions made by hon. 
Members supporting the Bill and would Simultaneously 
request them that they should first go through the contents 
of the Bill in view of the larger interests of the people 
and then support It. 

Mr. Chairman, Sir, I would like to read out clause-S 
of the Bill wherein it is stated: 

"As soon as may be after the competent authority 
has declared any slum area to be a clearance area 
It shall make a slum clearance order In such manner 
as may be prescribed and submit the order for the 
clearance by the appropriate Govemment and if the 
appropriate Govemment conflnns the order, the order 
shall become operative from the date of such 
confirmation. 

Mr. Chairman, Sir, as per those three clauses the 
people who have constructed their shanties in the slums, 
their constructions will be demOlished once this Bill 
becomes an Act. I am also compelled to state that the 

, Goyemment which are functioning with your support have 
~ clone these kind of wot1<s and you have supported them. 
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Our country became Independent 66 ye8l'8 ago. This Is 
not for the first time, It has happened on several 
occasions. We have borne emergency. Buldozers were 
used to demolish slums during the emergency and you 
and your party extended full support to that. I had gone 
10 Chandigarh to attend a meeting of the S.C. section of 
Bhartiya Janta Party where InCidentally I heard hon. 
Bansalji saying that houses were being demoHshed. I 
asked my people what the matter was and I was told 
that Congress had a hold on the Municipal Corporation. 
They Mayor was from the Congress and the houses were 
being demolished as per the orders from the Congrees 
Council. Had Shri Bansal been here I would have asked 
him was il justified. There he talks about clearing the 
slums and here he makes speech In favour of the slum 
dwellers. Why is there a difference in what he preaches 
and what he practices. 

Mr. Chairman, Sir, I told you that I belong to 
Scheduled Castes category. My father used to work In 
Nagada Grasim factory. The factory's quarter Is aliotted 
as per seniority. We did not get quarter for 1()"12 years. 
I have lived in jhuggi-jhopri. It was built near a nullah. 
We used to study in lantems light. Although in those 
times there was no arrangements for electricity. Yet Blrla 
factory had equipped Its colony with light. I have studied 
in lantern's light. I have seen everything. You belong to 
higher section of society, you have dwelt in well fumished 
houses' I have heard those sermons. But when I see 
you and your party leader'S actions I wonder what pains 
do they take to provide for the basic amenities to such 
sections of society. When I study the financial position of 
each state of the country and the economy at large I 
observe that your state Bihar ranks third-fourth from the 
bottom. I do not wish to name anyone. You people belong 
to socialist ideology. But do the teachings of hon. Lohiajl 
or any of your socialist leaders permit millions of rupees 
10 be spent on a wedding. If you continue to implement 
these kind of schemes then within few days you will find 
that public would be distanced from you whom you have 
been misguiding in the name of Lohiaji. I put It very 
humbly that in reality Lohiaji, Shri Deen Dayal Upadhayay, 
Gandhiji. Baba Saheb Ambedkar thought about this 
section of the people. And if you try to implement their 
ideology, only then this section would be able to safeguard 
their interests, otherwise not. 

Mr. Chairman, Sir, I oppose this Bill because I want 
that the State Governments and the Union Government 
through various laws implement the provlslonl made 
therein. There is a need to implement thoae provisions in 
right eamest and with complete honesty. The Union 

'Expunged as ordered by the chair. 

Government and the State Government In unison can 
enable thoM organisations and local bodl.. which are 
entrusted with the work of clearance of slums to make 
arrangements for proper sanitation. lighting and drinking 
water. For this purpose theee bodies should be made 
financially sound. I would like to thank this Government 
which has taken innumerable steps In the Interest of th .. e 
sections. 

I would like to submit that Indira Awas Yojana w .. 
implemented by hon. Indira Gandhl)1 which is now being 
implemented by this Government unlnterruptlngly through 
Jawahar Rojgar Yojana. Our Government has leaped four 
hundred times during the last four years In comparison 
to the progress made In the time of Shri Narulmha Rao's 
Govemment and through that Indira Awas Yojana is being 
implemented. In addition to thll, the Government felt that 
there was a need to construct dwelling units for the people 
belonging to the Scheduled Castes and Scheduled Tribes 
living In Ilums. The Union Government hal constructed 
and allotted sixty lakh hOUMS to the people belonging to 
these categories last year through HUOCO and are giving 
long tenn loans on lower rate of Inte,...t. They are being 
given subaldy and grant as well. I do not want to refer 
to what happened in the past but the then Government 
could have also takan similar stape, but they did not do 
so. 

Mr. Chairman, Sir, our hon. Finance Minister has 
drafted a Bill prOviding for changing the very definition of 
lighting arrangement In Jhuggl-jhoprl8. There Is a provtaion 
that as long as Scheduled Caste category or slum area 
Is not electrified, that village will not be treated al 
electrified, This way, the very definition II being changed. 
The objective Is that untH those unelectrtfled Ilum. are 
not electrified, we shall not treat thOle villagel as 
electrified. Such a step has been taken by this 
Government. I can enumerate not one but several auch 
schemes. Besides, Slum Area Clearance Scheme and 
Antyavasl Cooperative Development Scheme are also 
being implemented, The Centre sponsors that ICheme 
through the 11th Anance Commission In the Urban .r ... 
under the Slum Area Clearance Scheme where there are 
such habitations without metalled, cemented or concrete 
roads. 

Sir, the Union Government provide fundi In the form 
of grants to the local bodies, be it Municipal Corporation 
or Municipal Council on the proposals sent by them. 
Urban Water Augmentation Scheme 18 being Implemented 
to provide drinking water In these alums. The Union 
Government has Implemented this klnd of ICheme for 
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the first time. Under this scheme the local bodies, be It 
Municipal Corporation or Municipality have to pay only 
5 per cent funds while the remaining 95 per cent is 
given by the Centre for the arrangement of water. Several 
cities have been benefited under this scheme. 

Sir, there are at least seven-eight Nagar Panchayats 
in my Parliamentary Constituency alone whose schemes 
worth Rs. 1 to 1.25 crore each have been sanctioned. 
They had to contribute only rupees two and a half or 
three lakh. Local administration or local body, be It a 
Municipality or a Nagar Panchayat will have to bear five 
per cent cost. The Central Government has provided 
Rs. one crore or Rs. 95 lakh under the drinking water 
augmentation scheme. What I am telling is about my 
area. In rural areas also, the Swajaldhara Scheme has 
been launched as in cities for water augmentation. If the 
Committee of local citizens or local self govemment body 
wants to make water available in Harijan settlements, 
slum or tribal settlements, where drinking water Is not 
available, then it will have to contribute 5 per cent money 
and the remaining 95 per cent cost will be met by the 
Central Government. Whereas Municipality, Nagar 
Panchayat, Municipal Councilor Gram Panchayat will have 
to bear 10 per cent of the total cost for providing drinking 
water in rural areas and 90 per cent funds wHI be provided 
by the Central Government for the purpose under the 
Swajaldhara Yojana. Likewise the Central Govemment Is 
also providing funds for construction of roacla, pucca 
nullahs in slums and settlements which have come up 
along a dirty nullah and also for erecting a wall along 
such a nullah to stave off stench coming out from such 
a nullah. The Ministry of Urban Development has launched 
several schemes for this purpose. Had such schemes 
been launched after five-seven years of Independence, 
there would not have been any slums In the country 
today. 

Sir, there was a time when the poor were removed 
in the name of removing poverty. You simply watched 
that and also supported that. Injustice, crime and 
exploitation continued in the name of progress. I do not 
want to name them but they have tested the fruits of 
their doings. We should not think that merely making a 
speech ends our duty. If really there Is any further scope 
for amendment In the rules and laws and If they really 
feel so, then they should come forward for that. Its alright 
that there is provision for that In the rules and laws but 
there is difficulty in compliance of theae rules or laws 
somewhere or the other. Corrupt staff and officers and 
laxity on their part Is responsible for poor, compliance of 
rules or laws. But if we really come 8Croaa any loopholes f 

in the existing rules or lawe and feel that they should be 
further strengthened. then we should come forward for 
that. 

Sir, if someone encroaches upon the Govemment 
land. he should be prevented then and there from doing 
8Q and If he is not being prevented, he wi" occupy that 
piece of land and In that case there should be a provision 
that strict action will be taken against the officer during 
whose tenure such encroachment occurred. Only then 
we could prevent encroachment. If someone Is doing 
encroachment and laying the foundation for construction 
or is doing any other construction activity, he should be 
prevented at that very point. But this does not happen. 
What happens is that a leader Intervenes there as an 
mediator and asks that person to give him five thousand 
rupees. Out of that, he gives Rs. three thousand to the 
officer in whose area encroachment is taking place and 
keeps the remaining two thousand rupees with him and 
this easily facilitates encroachment on the Government 
land and jhuggis come up there ovemlght. These jhuggis 
which come up there illegally take .the shape of slums in 
course of time. A systematic master plan should be 
prepared for this purpose. Proper estimate and design-
layout should be prepared and the piece of land 
encroached upon should be given to them on lease. I 
have been a State Minister from 1990 to 1992 in Madhya 
Pradesh. We had prepared this sort of scheme then and 
gave assurance to the people living In slums that they 
would be given pucea houses elsewhere in lieu of the 
land encroached upon by them. Suppose they have 
encroached upon a piece of land measuring 10x12 
somewhere and put up there a makeshift jhuggi, we 
assured them that they would be given a pucca house 
in lieu of that. Thus we gave them not one but hundreds 
of houses constructed systematically in a row. We also 
provided them tap water by laying water pipe line. We 
also constructed some shops, chaupal, community house 
and stages for conducting social and cultural programmes 
and we also tried to tonn panchayat In such areas, we 
constructed schools too. Thus, we converted slums Into 
better places to five in after Identifying good place by 
Implementing several action plans. 

I hope that the existing rule. and laws are enough 
for making such an .arrangement, I, therefore, do not 
support this bill. I request this House to bring forward 8 

legislation with a view to effecting improvement in the 
existing provIalons and strengthening them as well so 
that the interests of the people of this section are 
..,.guarded. 
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SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Chairman, Sir, I rise to support the bill moved by 
hon. Members Shrl Ramdas Athawale which retatee to 
jhuggi-jhonparis. I thank you for giving me an opportunity 
to speak. 

The sufferings of the people living in alum clusters 
are not new. It is an old story. Their condition is very 
pathetic. But none has paid any attention towards their 
problems so far. I have little expectations from the preeent 
government also. I think only God Is there to look after 
them, none else can take care of them. 

How this come about. Due to pitiable economic 
condition, the people from vHlages migrated to cities to 
earn a livelihood. The people living In jhuggls are the 
people who have migrated from villages. These people 
encroach upon Govemment land and put up Jhuggls there. 
They are leading a pathetic life in thase Jhuggla. They 
do not have the facility of drinking water and other baIIc 
facilities like clothes and pucca housas. It is not merely 
a question of jhuggi-jhonpri, it has become a national 
issue. You also know it. We all have to add,... this 
national issue together. The members of the treasury 
benches and also the members of the opposition have to 
address this problem as this malady has risen to a 
gigantic proportions i.e. the malady of encroachment. We 
have to think as to why and how the encroachments 
take place. It is also not proper to displace people from 
the land encroached upon. It is not good on a 
humanitarian ground too. They should also not be 
relocated at far-flung areas say 13-14 miles away as 
they are usually engaged In works for their liveHhood 
nearby their jhuggis. Other cities have also been brought 
under the purview of mahanagarpallka. I would like to 
request through you that cities having a population of 
20.25 thousands should also be included in this Bill. They 
are also facing similar problems. Therefore, the land they 
have encroached upon should be allotted to them. They 
should be provided the means of livelihood, education, 
drinking water and clothes as well. If we have a car, 
they should at least have a bicycle. Despite of being 
myself an M.P., there is an area named Magrate In the 
municipality where I am still residing, they have given 
me three small plots measuring 15 x 20 for putting up a 
Jhuggi. I humbly request you to come to my home and 
see for yourself where I am living. Since I am IMng 
there, now they have provided some facilities there. There 
has been some improvement there. One daughter of an 
hon. Member also lives there. He is also from there. 
Now, some good arrangements are in place there. What 
I want to say is that it is the wor1< only which brings 

about Improvement In the situation but one nHdl to pay 
attention towards this. The thing is thad ."... ahouId be 
a lpirlt In one's mind for doing work. The Government 
needs to formulate a policy In thIe regard. I want to 
.ubmIt that the better faclUtiei should be provided to the 
people living In Jhuggi-jhonparts. The moat Important thtng 
is that It should be In one'. mind that something Is to be 
done tor Jhugl-dwellerl. Sage Balmlld chanted 'mara-mara' 
instead of Ram-Ram, yet the chanting contained the word 
'Ram-Ram'. There Is a provetb In Marathl-"khar badhe 
andurl kartl, kansodhaya te phlratl, parlantl nlrash hotl, 
lavkarhl te soutall udnala, gangot Jase apanela-, meaning 
thereby that a rat runs here and there In a house In 
search of food but If It does not find any food there, 
then he runs away from that house, In the same way the 
relatives of a poor man desert him. Plight of the poor is 
there from rural areas to urban areas. But their condition 
here In cities Is very pitiable. You have Introduced this 
Bill to ameliorate their condition, therefore, I support this 
Bill. 

{English} 

SHRI BHARTRUHARI MAHTAB (Cuttack): Mr. 
Chairman, Sir, the main basla of the Bm Is to provide 
basic minimum amenities of water, .Iectriclty, sanitation 
and health services. As has been told by .ome previous 
speakers, the basic defect of this Bill Ia that this BIR 
confines itself to corporatiOns and Union Territories. 

(Translation) 

MR. CHAIRMAN: Two more Hon. members are also 
to speak on thl. BtU. Thereafter, the hon. mlnieter wIH 
give a reply. If all the members ag,... the time for this 
Bill may be extended by half-an-hour. 

SEVERAL HaN. MEMBERS: All right. 

(Englillh) 

SHRI BHARTRUHARI MAHTAB: Aa ha. b.en 
mentioned, the BiU has been moved by the hon. Member 
who belongs to Murnba/ and for his poIttIcal actIvltlel, 
being a Member of this House, he Itaya In DelhI. Perhaps 
that was the concept In his mind that he thought of only 
corporations and Union Territoriea. It would have been 
better if all urban local bodl.s would have be.n 
encompaaaed In this Bill. 

I would come to the ba8Ic human neede-food, 
clothing and shelter. A decade back. In the nineties, the 
United NationS had organised a number or unmlts, which 
started in 1991. 
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IShri Bhartruhari Mahtab) 
Subsequently, for about six years or seven years, 

different Summits were organised. I had the privUege of 
participating, as a delegate, In at least three such 
Summits. One Summit was a Social Summit held at 
Copenhagen; second was a Food Summit held at Rome; 
and the third was a Summit for Habitation or HOUling 
held at Cairo. These three Summits were Summit-level 
Conference organised by the United Nations on the 
occasion of its Golden Jubilee. 

The problem, which we are discussing today, is not 
confined to this country; and not confined to certain 
Corporations or to certain Union Territories. It is a 
universal phenomenon. Plight of people Is there from rural 
areas to urban areas; from developing countries to 
developed countries. The plight is there of human 
resources; the plight Is there of population; and that brings 
in a lot of problem In different urban sectors. 

One Summit on Women was also held in BeiJing, 
which was organised by the United Nations. Another 
Summit was also held on Population. 

When I stand here to speak something on food, 
shelter and clothing, I am reminded of all that has been 
said by one hon. Member of this House about the 
Directive Principles of State Policy. This also reminds me 
of the date on which we are discussing on this subject, 
that is, today the 14th August, on the eve of the 
Independence Day. This also reminds me of the 
Resolution-The Quit India Resolution-that was moved 
on 8th August 1942, and the speech that was delivered. 
at Gowelia Tank field. There It was asked: "What type of 
Independence we require and we conceive?" The 
Mahatma had said that: -Independence would come not 
only for the enlightened; not only for the rich, but it will 
be Independence and freedom for the tolling masses who 
are on the fields, in the farms; for the labourers who 
work in the factories; for the underprivileged, who wlU get 
a voice to speak about their own issues." This Bill In a 
certain way also reminds us of how much we have 
achieved and what more is to be done. 

In the Constitution it has been very categorically 
stated that we have given ourselves a 'Welfare State'. I 
am using the words 'Welfare State' because the onus 
now lies with the Government to provide food; to provide 
shelter; and to provide clothing. It is the responsibility of 
the Government; and It is the responsibility of a Welfare 
State' to provide the underprivileged all these things. 

There is plight of people from rural areas to urban s 
areas. There are many reasons behind this phenomenon, 

but basically, there are two reasons. The first otte is for 
sustenance. People who live In rural areas do not get 
adequate employment throughout the year, and they want 
gainful employment throughout the year. The people there 
always have a tendency to migrate to urban areas, where 
they can earn their livelihood and get employment. The 
second reason is that this problem of employment is not 
confined only to those areas of have nots or to those 
who do not always struggle daily for their food, but the 
middle class people also move out from rural areas to 
urban areas for their livelihood and to have better civic 
amenities. These are the two main reasons why there Is 
a plight of people from rural areas to urban areas. 

What are civic amenities? We get better housing; 
better water supply; better health facilities; and better 
schooling. These are the four major things which a rural-
folk always have In his mind, that 18, If he migrates to an 
urban area, then he will get better civic amenities which 
are not found In the rural areas. What has been achieved 
within the last 56 years? A number of proposals are 
being Implemented. As has been l!8id, the Indira AWBS 
Yojana is meant for the deprived people of this country. 
A number of Indira Awas Yojanas Is being implemented 
in the rural areas for the deprived people. So also, this 
NDA Government has come out with a unique housing 
policy for the urban poor: It is Ba/miki Ambedksr AWBS 
Yojans. This is a policy which, I think, needs a little bil 
of improvement. Five to eight months have already 
passed; I think, il needs a review to find out how this 
Scheme is getting implemented and what are the 
bottlenecks in getting it implemented. The identification of 
urban poor Is there, but the implementation of this housing 
policy Is getting checked because the amount of money 
that Is being provided through Balmiki Ambedkar AWBS 
Yojana Is not sufficient. For the urban poor, his share is • already very high. Under the Indira Awas Yojana, it is 
given free of cost, and the State Government bears the 
limited amount of Rs. 4,000 or Rs. 5,000. However, under 
the Sslmiki AmbedkBf Awas Yojana, II is the beneficiary 
who has to provide, at least, Rs. 12,000 to Rs. 15,000, 
if not Rs. 20,000; at least, forty per cent is to be borne 
by the beneficiaries. That is the main hindrance or the 
bottleneck for the Sslmiki Ambedkaf Awas Yojana not 
getting much of support in different urban areas. I think, 
this needs a little bit .of consideration. 

Roads are also getting developed, not only under 
the Pradhan Mantri Grameen Sadak Yojana, but also 
under many other schemes. This NDA Government is 
providing, at least, 60 per cent of the budgetary support 

1 
for the development of the rural areas. Health services, 
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of course, relate to the State, and the State has to 
develop that. Regarding drinking water, adequate funding 

is being provided not only for SwaJaldhara, but also for 
digging of a number of tube-wells. 

When you compare the situation of today with what 

was the situation say 25 or 30 years bactc, in the earty 

19705, certainly, a lot of development has takan place. 

Yet migration is taking place and slums are growing. 

However, my suggestion would be that adequate 

budgetary support and outside support, meaning other 

international financial institutions' support, Is required to 
provide shelter, to provide better health care and to 

provide food in the urban areas. DFID Is one of the 
organisations which has come up with this type of support. 

As is being discussed now, a Bill Is in the pipeline. 

NABARD is going to provide funds directly to the district 

central cooperative banks bypassing the State cooperative 

banks thereby minimiSing the Interest component by 

another two or three per cent. SlmHar\y, my request would 

be that such support to urban local bodies should be 

provided by the Central Govemment or by the international 

financial institutions directly to the urban local bodies so 

that they can take up different programmes for 

development of housing, specially in the slums. 

Plight of labour is not confined to this country alone. 

As I have said, it is a universal phenomenon. I had the 

opportunity of visiting different State Capitals of different 

countries. When I had been to Caracas, I had teen the 

slums there. It has a totally different administration 

altogether than the administration that 18 being run by 
that country. I have seen the slums in Atlanta; I have 

seen the slums in Rome; I have seen the slums In CaIro. 
I am mentioning these four Capitals of four different 

countries, which represent four different Continents. Slums 

are everywhere. It is not true that slums are not there In 

the United States of America. 

16.00 hr •• 

Slums are there in Paris also. However, there is a 

difference between those slums and slums here. Migration 

of people from rural areas to urban areas, migration of 
people from developing countries to developed countries, 

coming up of slums, all these phenomena are there 

abroad alao. However, the point of discuesion here today 

is how to provide certain basic amenities In those slums 

which have corne up over the last so many yea .... 

But we should find out the "8801"1 for growth of 

Slums and control it. Who is the culprit for theee slums 

coming up at the first Instance? I would put It this way. 
The maln culprit for slums coming up In encroached ...... 

Is the Govemment. It II the Govemment which hal to 
protect the property of it. different wlnga, be it of public 

sector undertakings or of other departments. It Is the 

r •• ponslbllity of the Government to protect thoee 

properties. It is those .re .. where encroachment h .. 

takan place, where slums have developed. 

I would say that Inconsistent urban planning brMdl 

social conflict. In a welfare etate, our ende.vour should 

be to minimise conflict. How can that be done? It II our 
habit In the society that we cannot aurvlve alone. We 

need helping hands. We need support. We need various 

people for various jobs. For masonry work, and the other 

work too we need different hands anet for th.t we need 

people. Today, people come Into the urban .re .. from 

different par18 of the country. Two thlnge are required to 
stem this flow of peopl&--On. Is to have particular ...... 
Identified where low-cost buildings can be constructed 

and these people can be housed, anet the other la to 

provide transport facilities using which they can move 
Into and out of the city In the minimum poulble time. 

Instead of removing slums, there Is a need to provide 

basic minimum amenities In those slums. Unless 

altemative arrangements are made, nobody should be 

displaced. 

In conclusion, t would say that this Bill needs very 

many corrections. The manner in which this Bill h .. been 

prepared does not fulfil the Intentions being .Ired In the 

House. With utmost care I would say that I cannot support 

this Bill. 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Mr. 

Chairman, Sir, this is a very thought-provoking pleoe of 

legislation which has been brought forw.rd by our 

distinguished colleague Shri Ramdu Athaw.le. I do not 

subscribe fully to an the provisions of the Bill. Before t 
initiate my debate on this, I would expre88 strong 

reservations against Clauses 6, 7 and 8. 

I entirety agree with Shrl Th.war Chand Gahlot when 

he says that the whole objective of the Bill would be 
totally frustrated if Clauses 6, 7 and 8 remain a part of 

the Bill. Therefore, I do not extend my full support to the 

Bin anet express strong reservatlone against thOM three 
clauses. However, I support the objective of the BUt. 

Thla 18 a debate  where we do not like to score 
political points, which has been suoceeafully resorted to 

by the previous apeaker, SM Thawar Chand Gahlot. What 
Congress did and what BJP did Is not the ISlue ~ 

t 
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[Shri Priya Ranjan DasmunslJ 

The issue here is as to how, after 56 years of attaining 
Independence, we can provide better IMng conditions to 
those people who are living in the slums and JhuggJ-

jhonpris. 

I have an appeal to make to the Govemment in this 

regard. It is an appeal and a suggestion that I would 

make. The Govemment should appoint a Task Force, 

headed by no less a person than the Prime Minister, 

giving representation to all the States affected by this 

problem in the Committees and giving representation to 

the Chairmen of all Municipalities affected by this problem 

in the Sub·Commlttees. That Task Force lhould come 

out with a comprehensive strategy in developing a corpus, 

not fully dependent on the Union Govemment's Budget 

but by collecting revenues from various sources. 

The Task Force should consider a comprehensive 

policy-plan to; (a) modemise the existing set·up; (b) create 

alternate shelters; and (c) ensure that the root cause of 

growing slums is frustrated. Then an national opening, in 

this regard, could be done. Why I say so, Mr. Chairman, 

Sir because I had the privilege to represent the  House 

from a Constituency called Howrah twice. It Is the largest 

slum of India, if not India, of Asia, which is known as 
pilkhana slum where 90 per cent are poor Muslims, and 
ten per cent are poor dalits. The film and the book The 

City of Joy. written by Dominique Lapierre, was Originated 

from slums. It is a deep study of all the slums, their 

conditions, their root cause, as to why they are expanding, 
their problems, etc. 

The first problem Is illiteracy; and second problem is 

the kind of activities, which are not permitted by the 

society: the third problem Is the poor hygienic conditions, 
sanitation and health; and the fourth problem Is the living 

conditions of the working force. About 90 per cent of the 

unorganised sectors' working force live in the slums. Even 

the other sectors of the labour force were in the organised 
sector. Since the management cannot provide them 

housing facilities, or cannot provide them such allowances, 
which are required for a family to live. they find no other 

alternative but to go to these slums. These slums, really 

speaking, are not only the headache of the respective 
State, but also the headache of those who belong to 

these slums, about the future of their chUdren. 

16.06 hr •. 

[SHRI DEVENORA PRASAD YADAV in the Chaitj 

Mr. Chairman, Sir, in 1967·68 the naxalite agitation 

started in Bengal. At that time I was a student leader 0,," 

the University of Calcutta. I distinctly remember, it started 
not only from the rural areas, but also from the slums. 

At that time, Mrs. Indira Gandhi visited Caicutta. 

When she came back to Delhi, she first provided a 

concept called Calcutta Metropolitan Development 

Authority (CMDA). Within five years, package by package, 

the process of sanitation, drinking water in and around 

Calcutta Metropolitan Zone was evolved. 

Yet, I confess that the problem could not be solved 

there because of the rush to the cities, as has rightly 
been said by Shri Bhartruhari Mahtab, the rush to have 

the shelter. They do whatever they like, shoe polishing; 

they do whatever they like, selling the ~  they 

do whatever they like, part time work as a hawker, 

everything. If they find that nothing is left there for their 

shelter, why do not they go? There Is no denying the 

fact that if you take the social analysis, the poorest of 
the poor Muslims, dalits, trlbals, and OBCs are largely 

living in these slums. It  is because they are not taken 

care of by the society, by any Govemment whatsoever 

excepting the lip service during the time of election. 

Mr. Chairman, Sir, it is a chronic problem. I know a 

few children of these slums who became the stars of the 

schools and the colleges. I also know a few artists of 

these slums who became the stars of the society. I also 

know dreaded criminals. I also know dreaded people who 

indulge in drug trafficking. They are also from these slums. 

therefore, I do not agree with all the Clauses of the 

Bill, but I do want to express my concem. It  is not an 

issue of a particular State; it Is a national issue. I can 
tell you how good the. people arel  I remember one 

incident, the 6th December incident, when the mosque 

was demolished. Everybody told that there would be a 
clash. 

In the city of Mumbai, while Intellectuals claim 

otherwise, they did clash. But in G.T. Road of Howrah, 

not a single incident took place of communal lines, though 

on the left side of the road, there were slums of Muslims 

and on the right side, there were slums of the dlllits and 

of a few Hindus. They are so good; they knew the 
problem; they did not indulge in any activity which would 

disturb the society and the State. I mentioned It to the 

then Chief Minister,. Shri Jyoti Beau. How well they 

behaved I It Is the largest slum of AsIa-Pil Khana-and 

not a single young man took sword in his hand. Yet they 
were not taken care of. 

,  I am thankful and grateful to one leader who is not 
In the House today. He Is none other than Shri Madhu 
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Dandavate; he was the Deputy Chainnan of the Planning 
Commission for a short period. I approached him with 
the appalling condition of the slums and asked him 10 at 
least ensure drinking water. He was the one who fought 
and instantly arranged for the support of drinking water, 
to the tune of As. 20 crore; and people got drinking 
water in the slums. We shall not discuss this Issue on 
party lines. We must an understand the Issue whether 
you sit on the side of the House and whether we sit In 
this side of the House. 

I share the wisdom of han. Vice·Presldent SM 
Shekhawat. I was travelling with him to Goa for a function. 
He told me that we should address only three things in 
the country. forgetting party lines; if we do that. this 
country will be the strongest in the world. I asked him 
what are they. He said that he spent his entire life In 
politics and that he realised that we should address three 
things together. be it BJP or Congress. He said that one 
was population. the second was corruption and the third 
was education. If we jointly address and find out a 
method. this country will be stronger, he said and I fully 
subscribe to that view. I conveyed this feeling of the 
Vice-President to my leader, Shrimati Sonia Gandhi. 

On these three basic Issues we must have unity and 
try to solve them. Population is the first one; it is 
compelling the society to rush to the city. Unless family 
planning or population control device supported by social 
amenities is done, the problem cannot be managed. 
Unless population control supported by educational 
opportunities is done, this problem cannot be managed. 
Could we stop in this country teen-age labour? No. 

I know. in my constituency, people say that their 
children need not go to school, but let them clean glasses, 
cups and saucers in tea stalls and bring money to their 
families. This is a social concept. In this social concept 
if you can show that the children can go to school and 
also one would not starve. children may go to school. If 
you cannot address this moot cause, the problem of slum 
expansion or the problem of slum dweUers cannot be 
handled. 

I mentioned about a few cities where are llums. We 
have, in the city of Howrah, Pi! Khana; we al80 have 
Tikla Para, Nazir Ganj, Chara Basti, Shod Sagan, Phool 
Bagan, which are the largest bastis of India I made a 
survey and 90 per cent of them are poor Muslims. In the 
Cities of Ahmadabad, Sural, Puna, Mumbal, Patna. 
MuzaHarpur, Chennai. and Coimbatore---4xcept the State 
of Kamataka-slurns are growing almost every year. and 

thie Is what the social study reveals. W. alao have IIums 
in the cltie. of Lucknow and Allahabad, and not merwty 
in thou four Metropolitan cItI ... 

People rush to the cities and stay on; they do not 
go back. Even if they stay on In the empty land of the 
Government, they should not be thrown out, whereas the 
BIll suggests this. I do not subecrtbe to that view because 
they did not come there to enjoy; they came there for 
food. We, as Govemment. are duty-bound-whelher State 
or Unlon-to respond to their stomach. Till alternate 
shelter Is not arranged, we should not throw them out. 

Shrl Nltlah Kumar It the Aallway Minister. He II 
expanding his railway network In our State. Hundreds of 
slum dwellers are ocoupylng area near railway etatlonl. 
We had to convince them for the lut Ilx months for an 
alternate shelter. Certain thinga have been arranged and 
then eviction procell ha started. Therefore, I do ahare 
and subscribe to some of the vlewe expressed by Shri 
Thawar Chand Gehlot. I Itrong/y feel that a task force 
should be constituted taking Into confidence all the IOCIal 
sclenti8ts, community leaders, Mayors, and Chainnen of 
the MuniCipalities. If It Is headed by the hon. Prime 
Minister, It win get paramount Importance to build up a 
situation by which this problem can be handled. With 
these· words, I conclude my speech. 

[Tran,/ation] 

SHAI MANIKAAO HODLYA GAVIT (Nandurbar): Mr. 
Chairman, Sir, I thank you for providing me an opportu1Jly 
to speak on this subject. I am on my lege to exprell my 
views on the bill moved on 25th July, 2003 by Shri 
Ramdas Athawale. I have heard here the epeacheI of all 
the hon. Members. Thia motion Is In regard to providing 
amenities to the slum dweHers. The poor people come 
and start HYing In slums In the capital city of each state 
of the country. Many of them are local people but the 
concerned municipality, Mahanagarpallka and Panchayata 
do not care for such people. ThOle poor people do not 
find any place to Nve In. They cannot purchase plott 
from the builders becaLee the plola are very costly. ~ 
such wherever they find a place, they conatruct a Jhuggl 
there and start living therein. The Government ot 
Maharaahtra ha tried to provide facflltl81 to the. people 
by taking due care of them. The other ltatel should allo 
follow this ltate. Meager 8IItstance 18 given for provtdIng 
clean drtnkIng water, eIec:trIcity and conetructIng roads In 
the IIumI. The COIICIITIed MunicIpdly and MahanagarpaIka 
also pay no attention towa. it. A large number of people 
are coming from out8Ide . ... (lntenupti0n8) 
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MR. CHAIRMAN: The time allotted to this bill Is going 
to be over. If the House agree, the time can be extended 
for ten minutes. The hon. Member should conclude 
because the Minister has also to reply. 

SEVERAL HON. MEMBERS: We all agree to It. 

SHRI MANIKRAO HODLYA GAVIT: I would like to 
request that schemes like HUDCO, Indira Awas Yojana 
should be implemented properly. The concerned State 
Government and Mahanagarpalika should make 
arrangements to provide more and more facilities to the 
slum dwellers. Pradhan Mantri Gram Sadek Yojena has 
been implemented in the country. There are certain 
habitations which are bit away from the villages. The 
programmes under the Pradhan Mantri Gram Sadak 
Yo/ana should also be implemented in the areas where 
people are living by constructing jhuggis-Jhopris. 

I was to speak many things on this motion but you 
are hinting towards me. As such only this much I have 
to say that I support this bill. I associate myself with the 
hon. Members who have given their suggestions. The 
Government should take care of the slum dwellers end 
formulate welfare schemes for them because they are 
also the residents of this country. Keeping this thing In 
view, welfare programmes should be formulated for such 
people. This is what i have to request. 

[English 

THE MiNISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI PON RADHAKRISHNAN): Hon. Chairman, Sir, and 
the hon. Members, Shri Ramdas Athawale has proposed 
this Bill. I thank him for proposing the Bill and I a180 
thank all the Members who have partiCipated in the 
discussion. 

The Bill envisages to provide basic amenities to the 
slums and jhuggi-Jhopris in the metropOlitan cities. I would 
like to say that the Government Is already providing the 
basic amenities to all the Jhuggi-Jhopri area8 In the 
metropolitan cities. We are al80 trying to provide more 
amenities such as water, electricity, health care facilities, 
etc. to the slum dwellers. So, we are aleo putting all 
efforts to help the State Governments and the Union 
Territories to Improve the living condltiona of the slum 
dwellers. 

Here I may point out that as far as metropolitan 
cities In the States are concemed, they come under the 
purview of Entry 5, 6, 17, 18, and 63 of the State list 
of the Seventh Schedule of the Constitution. Therefore, I 
think this House may not be competent to legislate in 
this reepect. 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): Could 
you kindly repeat your point about the competence? 

SHRI PON RADHAKRISHNAN: I said that this subject 
comes under Entry, 5, 6, 17, 18, and 53 of the State 
List of the Seventh Schedule of the Constitution. 

SHRI PAWAN KUMAR BANSAL: Th9refore, the 
Government of India has nothing to do regarding slum 
dwellers I 

SHRI PON RADHAKRISHNAN: Sir, we are providing 
the basic amenities. But as far as the matter regarding 
legislation is concerned, it is not competent. I have taken 
note of all the suggestions given by the hon. Members. 

SHRI PAWAN KUMAR BANSAL: Sir, I would like to 
know from the hon. Minister what has he done about the 
Union Territories which are specifically under his charge. 
The Union Territories have been consistently neglected 
always in every aspect. 

SHRI PON RADHAKRISHNAN: Sir, for all the Union 
Territories and the States, we are providing funds through 
Valmlki Ambedkar Avas Yojana and National Slum 
Development Fund. I have taken note of all the 
suggestions given by the hon. Members. Our Ministry wiU 
take necessary action in all these matters. 

SHRI PAWAN KUMAR BANSAL: What is this reply 
to this important debate I 

MR. CHAIRMAN: Shri Ramdas Athawale-Not present. 

The question is: 

"That the Bill to provide for the basic minimum 
amenities of water, electricity, sanitation and health 
facilities In slums and Jhuggl-Jhoprf dusters and for 
the de.ranee of such arellS In larger public Interest 
and for matters" connected therewith or incidental 
thereto, be taken Into conalderatlon.· 

The motion was MgBtJved. 
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[English) 

MR. CHAIRMAN: Now, we go to Item No.' 29. Shrt 
Vilas Muttemwar-Not present. 

Item No. 30 Shri Basavanagoud Kolur-Not present. 

Item No. 31 Shri G.M. Banatwalla. 

16.25 hr •• 

INDIAN PENAL CODE (AMENDMENn 

BILL, 2001 
(Inaertlon of new aectlon. 288A to 2IIC) 

SHRI G.M. BANATWALLA (Ponnanl): I beg to 

move: 

"That the BUI further to amend the Indian Penal Code, 

1860, be taken Into consideration" 

Sir, today is the 14th day of August. Tomorrow is 

our Independence Day. I extend my heartiest greetings 

to one and all here and, through you, to the entire nation. 

Sir, my Bill  which I have just moved addre .... ItaeIf 

to a very Important question of encroachments on wakf 

properties. The Bill is very simple and pertains to a very 
important and burning iSlue. We all know that there Ie 
widespread encroachment on wakf propertl ••. 

Encroachments on wakf properties are not only 

widespread but are also on the increase. Encroachment 

on wakf properties Is almost without impunity. It i. 

necessary that we address to this important question. 

Sir, the encroachment on wakf properties should be 

viewed very seriously. In the firat place, It Is an oHence 

against religion. Wald and wakf properties are dedicated 
to Allah and are so tied up in perpetuity. The sanctity of 

the wakf is also clear from the fact that even the wald, 

that is, the person who has created the wald, cannot 
take back the wald property. It is not so allowed by the 

religion and also by the law of our lanet It ie, therefore. 

a serious oHence against religion. 

The encroachment on wakf property II also a aerioUi 

offence against the society. Wakfs are created for religions 

or charitable objects. Wakfl are created for charitable 
objects for the benefit of the society without any distinction 

of class, caste or creed. They serve the aoclety without 
distinguishing on ground of religion. class. caste or creed. 
Wakts can be created for the service and benefit of the 

the Inte,..,. of worlf.,. 

aocIety at large. These may be medical I8rvIce or .. Moe 
with reepect to alleviation of povet1y or any chartaabIe 
object. 

We, therefore, uy that an encroachment of Wakf 

property .hould be taken •• rtoualy beoauae It Ia an 
oHence against the society. The ~ lind the extent 

of the Wald to Hrve the society II adIMrMIy affected by 
such encroachmentl. 

MR. CHAIRMAN: Shrt Banatwalla, you can continue 
next time. 

SHRI G.M. BANATWALLA: I wIN continue later. 

16.31 hr •• 

RESOLUTION RE: MEASURES TO PROTECT 

THE INTERESTS OF WORKERS 

(English) 

MR. CHAIRMAN: We will now take further c:IIIcMaIon 
on the Resolution moved by Shrl Baudeb Acharta on 
the 1 at August, 2003 regarding meuurea to protect the 
Int....... of workers. 

Now, Prof. Rasa Singh Rawat to speak, 

(Translation) 

PROF. RASA SINGH RAWAT (A;mer): ChaIrman, Sir, 
about two weeks back, I was e.."..lng my vIewe on 
the rMOlutlon moved on 1st August, 2003 by Shri Buu 
Deb Ac:harIa J. At that time aIeo I had said that although 
the jugglery of words In the retOIUllon ..,.,.... to be 

quite fanciful, yet the eptrit behind IhII resolution II only 
to find fault with the Government. 

Sir, 88 far as the welfare of workers Ia concerned, 

the NDA Govemment and d of us want that there ahouId 
be welfare of the Workere. their Interee.. .hould be 

protected and they should be provided with all the 

amenities. At that time. Acharta p had drawn such an 
outline that NDA Govemment' II doing nothing for the 
workers. In fact it Is correct that today the wortcer's 
organizations ....,rt to atrlkeI quite fNquenIIy due to whk:h 
the eiIuationa have changed to such an extent that Bengal 
which W88 the leading sta.. from the point of view of 
induatl1dzatlon, the big induItrtaIatI there are thifting 
their Industrtes to OCher stat ... And today, the eItuaIIon 
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[Prof. Rasa Singh rawat] 
has changed to such an extent that nobody wanta to 
invest capital in Bengal and Kerala states. Sir, it Is 
because of this problem of workers' it was said that this 
issue should neither be dealt with strictly nor leniently 
and rather it is suggested that middle path should be 
adopted. In the same way protection should be provided 
to the workers and along with that production should 
also go up. 

Mr. Chairman. Sir, the previous Government had 
given their consent to and signed the W.T.O. agreement 
and after their Signing that agreement, our situation has 
become such that we had to accept all that. The previous 
Government accepted the policy of liberalization, 
globalisation and universalisation and adopted all these 
things and now after adopting these things, it is these 
people who are saying that how all these. things would 
be allowed to go on. Now we can see that products of 
China are available in the world market at cheaper rates. 
It is because of this that labour is cheap in China and 
the rules are also very simple there. Our rules are very 
complicated. It is because of this reason that the products 
of China are comparatively very cheaper then the items 
manufactured/produced by our country. In this way 
Chinese products are available In the world market at 
cheaper rates. W. will also have to see and think from 
that angle in order to get our place In the world market. 
Thus. while providing protection to the workers we wHl ' 
have to see as to how much the workers cooperate us 
in our work, how much useful they prove and how much 
they can help in increasing our production and fonnulate 
such labour policies as may help in providing more and 
more employment for them. 

Sir, at present our labour laws are 80mewhat 
complicated but the Govemment are trying to slmplHy 
them. As regards unorganized labour, I would like to 
support him. The agricultural labour, the labour engaged 
in kilns and other labourers engaged in sundry Jobs are 
the unorganized lot. They are being exploited. 

Sir, I would like to urge that there are 40 crore 
workers in our country. Out of them, 2.8 crore workers 
have got employment. Further, out of this 2.8 crore, 1.9 
crore workers are Govemment servants, be they Central 
or State Government employees. Only 87 Iakh organized 
workers are engaged In various private sectors who come 
under the purview of our leglalations. They are getting 
aU kinds of benefits with the implementation of these 
Acts. They are drawing benefits of all these Acts. Only 
the 87 lakh organized workers who are worldng under 

~ 

various private sectors, are getting the benefits all these 
facilities such as Provident Fund, Bonus, Leave 
Encaahment and ESI faCility. Only the 87 lakh organized 
workers working in various private sectors and 1.9 crom 
government employees are availing the benefits of these 
faci.1tIes and yet our labour lawe are providing protection 
to tbose people only. As I have said that there are about 
35 crore people under the unorganized sector whereas 
the workers under the organized sector get salary ranging 
from five thousand to ten thousand per month, the workers 
under the unorganized sector hardly get one thousand 
rupees or 1600 rupees, rather they get even .ess than 
this. They are hardly paid their wages even. Thair wages 
is less, facilities are less, they get nothing in the name 
of allowances and they are exploited and sometimes even 
not paid their wages. Their accounts are not maintained 
and as such their condition is quite miserable. I would 
like to thank the NDA Government that in the previous 
days they have enacted several lawe for the welfare of 
the labours engaged In building construction works and 
the agriculture sector. The Govemment are also amending 
the old laws and trying to simplify them. 

As regards, Trade Union laws what we have seen 
is that even politicians alien to trade union politics just 
jump Into this field while they are least concemed with 
production and Instigate the workers to join them under 
there banner and resort to strikes. The Govemment are 
also trying to amend the Trade Union Act. I think where 
the workers are provided protection for right things and 
when it comes to the production, we should not 
compromise over It. All of us should make all out efforts 
to ensure that our national production goes up and our 
nation progresses. There is plenty of labour and 
inadequacy of capital in the country. What is required is 
that we will have to maintain a coordination between 
these two factors that how we should remove the 
inadequacy of the capital and how we should fully utilize 
our adequacy of labour. And if we really want to maintain 
coordination between these two factors, then we wi" have 
to stay away from strikes. 

Recently, Hon. Supreme Court has given a decision. 
Although that decision has crossed the limit. 

(EngIiM) 

Excess of everything is bad. 

(Tranalationj 

But if the workers demand for justified rights, then they 
shbuid have the right to demand for such things, but 
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resorting to strikes every now and then and sIoganieing-
Let our demands be fulfilled (Haman Mange Purl Hon) 
Though whatever compulsion may be-proYe8 to be 
detrimental for the country. What 18 required of them ie 
that they should say that they would wOfi( in the national 
interest and get tuN wages In lieu of their wort<. As luch 
I think that the ban put on strike by the Supreme Court 
has been ordered k.eping in vi.w the .xe.... The 
worker's organization and various political parties providing 
protection to the workers would seek inspiration from theae 
orders and advise the worker's organization having 
ideology in tune with them struggle tor the sake of 
worker's Interests and fight for their rights and try to get 
their demands fulfiHed. At the same time they should 
also make efforts to increase the national production and 
for ensuring progress of the nation. 

In this Bill, hon. Acharia ji has talked about social 
security. I would request the Govemment that there ahouId 
not be any laxity in providing social security. Provident 
Fund Scheme should be Implemented for the workers of 
unorganized sectors. The rate of intsrest under the 
Provident Fund Scheme has tallen to a very low lev.1 
during the previous days. I am office bearer of the 
organizations of sev.ral aided Institutions. I know that 
earlier there was 12 percent rate of interest on their 
Provident Fund. Now this rate ot Interest has come down 
to 9 per cent whereas provident fund is the only source 
after their retirement. They do not get any pension etc. 
As such I would request the Govemment to kindly 
consider the issue of falling rate of interest in reepect of 
Provident Fund sympathetically. Arrea,. of the work.,. 
must be paid, by they in the private sector or anywhere 
else. Wherever exploitation is taking pIac., efforts should 
be made to check it. ESI hospitals should b. 
strengthened. 

Workers engaged in bidi industries live in stuma. 
People living in jhuggis-jhopris are engaged in bidi industry 
but the conditions in which they five are highly unhygenic 
and the result is that they suffer from weak eye eight 
and tuberculosis. Dirty drains flow along the slums they 
live in. They sit there alongwith their children and elderly 
people and do their job of making bidia. BId manufacturing 
industry is in dire straits. Efforts shoUld aI80 be made to 
provide security to this industry. Bid! worker's should get 
the facility of hospitals and ESI and their children should 
get education facility. They should be giv.n scholarships 
and provided with the facility of treatment and provident 
fund. Bidi industry owners eam erores of rupees but the 
poor wOfi(ers always remain the workers. We should pay 
spacial attention towards them. This Govemment Ie 

bringing welfare related IegieIation8 for the people engaged 
In agricultural and building construction aec:tors. A NationaJ 
Labour Commission has also be constituted. This 
Commisaion would definitely submit ita recommendations 
in this connection In the courae. We are also the member 
of the International Labour Commission. We are bound 
by all these laws of this kind enacted throughout the 
world. Therefore if welfare of the workers is ensured, 
production Increases and interest of the country Is aeMKI 
and protected, th.n it would b. all right, otherwise 
lnatigating strikes is not appropriate in the NItionaI intereIt. 

With these worda, I thank you for providing me an 
opportunity to speak. 

[English} 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Mr. 
Chairman, Sir, I strongly support the R8IOIutIon moved 
by SM Buu Deb Acharia. Now, the day has aI80 an 
importance. On the 15th of August. exactly 58 y ..... ago, 
we won the freedom and on that day I had the privilege 
of raising the National Flag In my village at dead of 
night, at 12 o'clock. 

Sir, before Independence, we w.re flghtlng againet 
the .BrItIsh slavery and that wu a fight which lasted tor 
centuries. At last we won the freedom. The British had 
gone out of the country. Now, after 58 y ..... , where do 
we stand? Due to the functioning of the Constitution, a 
situation has come where the workers In this country 
have become slaves. 

In the context of the R.solutlon, I would like to refer 
to a recent judgement of the Supreme Court. At the time 
when this Resolution was moved, the situation wu 
different, but subsequently the situation has changed. The 
ruling by the Supreme Court 18 definitely a slur on the 
independence movement. It i8 an attack on the human 
rlghta also. Before a deaJ with the situation, I would Uke 
to submit that our Judiciary has done much service to 
the cause of our ConstItution. They have given good 
interpretations. They have taken bold stands during the 
Emergency. That is also good. But now the .ttuation Is 
such that there Is a continuoua attack on work8fa' rights, 
not only by the Judiciary but also by the Executive. 

The Resolution is crystal clear about the 
encroachment on workers' right by the Executive In one 
way or another. The recent attack was on the InterHt 
rate on the Provident Fund by way of itt reduction. The 
Government empIoyeea, Ifter 30 years of 18Mce, gel an 
amount by way of Provtdent FIRI. They put It either In 
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(Shri Varkala Radhakrishnan] 
the Cooperative Bank or in the Taluk Treasury and they 
get an Interest. That becomes an additional source of 
income for these poor people who have spent much of 
their time in the service of this nation and that Is a boon 
to them. But this Government took the drastic decision of 
reducing the interest given to the workers, who deposit 
their Provident Fund amount In the bank, from 12 per 
cent to 6 per cent. Is there any justification? I would ask 
the Government: KWhat compelled you to reduce the 
interest given to the poor employees who had deposited 
the amounts in the Treasury as fixed deposlts?-

So also, the basic right of the worker is for coHectlve 
bargaining. It is not a new thing. In a recent judgement 
of the Supreme Court, It has been stated that there is 
no moral or legal right for the workers to strike. It Is not 
a correct statement. With due respect to the Supreme 
Court. I challenge that statement. 

We have passed the Industrial Disputes Act, 1948. 
That statute is still in force. As per Section 21 of that 
Act. the workers have a right to strike work after giving 
a notice of 14 days. That right is there. That is a decision 
of this House. This House passed the Industrial Disputes 
Act. There is a provision In that statute that the workers 
have a right to bargain and a right to strike work. 
Deploring that right given to the workers by the Industrial 
Disputes Act. the Supreme Court Judges, without 
understanding the provisions of that Act, have 
unequivocally declared that the workers have no legal 
right to strike work. From where did they get this 
information? The workers have a right. They are not 
slaves. They cannot be treated as salves in this country. 

Now there is a consistent attack on the employees 
by the Govemment of Tamil Nadu. Recently, It was 
reported in the Press that they had issued the Essential 
Services Maintenance Ordinance. By that Ordinance, the 
employees' right to work has been withdrawn. All their 
allowances have been withdrawn. Even the recognition 
of their Unions has been withdrawn-all arbltrarlly--by 
the provisions of the statutory Ordinance issued by the 
Govemment of Tamil Nadu. So. both on the executive 
side and the Judicial side. there is a conslatent attack on 
the rights of workers. 

16.47 hr •. 

(SHRI BMu Des AcHARIA in the Chait) 

subsequently through struggles and legal rights. This is 
not a boon. This is not a concession by the Executive or 
the Judiciary. The workers have earned those rights by 
their collective strength and collective bargaining. No 
power on earth can resist or deny these fundamental 
rights which the workere have won through struggles. 

Now what I would simply ask the Supreme Court 
Judges II this. Would they get their conscJence pricked 
when I put them the question that crorel of cases are 
pending before the Courts? In the High Courts, in the 
Sesaiona Courts and in the MofulSii Courts, thousanda 
and lakha of C888S are pending even now. The poor 
citizen is put to trial. He Is not getting justice. They have 
not taken decisions on these cases which are pending 
before them. Where is their conscience? Now when the 
workers' strike is there, when poor people are put to 
struggle, they have been taken to tBfik. This is the 
argument of the Supreme Court. Now , ask the Judges 
of the Supreme Court: "Where Is your conscience when 
you are not taking decisions on lakhs of petitions before 
you? All these involve citizens' rights. All these involve 
the rights of the men In the streetS and you are sitting 
there 88 Judges for deciding these cases. But those cases 
are pending before you for decades.· 

Now I have given an answer by collecting data from 
all the Courts. I have the data available with me. 
According to those data, the cases are pending for 8 
period ranging from 25 to 35 years before these Judges. 
They have not taken any decision. They are not worried 
about that. The poor citizen Is put to trial. They are not 
worried about that. But they are worried that the workers 
resort to strike. They will find that the poor people are 
put to tuk because of the workers' strike. But, they are 
forgetting that the workers have a right to strike and it is 
a part and parcel of our democratic tradition, democratic 
procedure; and that they will have to take some risk. 
When the workers resort to strike, some people will be 
affected. That is part and parcel of our democratic 
functioning. Are the Supreme Court Judges not living in 
this Univeree? Are they bom from Heavens? 

MR. CHAIRMAN: Shrl Radhakrishnan, the time 
allotted for this Resolution Is two houre. That has been 
expired. 

SHRI VARKALA RADHAKRISHNAN: I am also aware 
of It. 

MR. CHAIRMAN: Now we will have to extend It by 
The workers have obtained th .. e rights through '. hour. 18 It the senee of the House that the time 

struggles during the Independence period and 1 should be extended by one hour? 
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SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: All right. you can continue. 

SHRI VARKALA RADHAKRISHNAN: Now, I would 
like the Central Government to bring in a legiaJation giving 
the workers the right to strike or giving the workers the 
right of collective bargaining. They must be given that 
right. They must be provided that right. On that basil I 
more an amendment to this Resolution that not only IOCiaJ 
securities but even the basic right of the workers to strike 
work, the basic right of the workers to strike work, the 
baSic right of the worker to go on strike as a collective 
means of bargaining should also be Included. So, I move 
an amendment to your Resolution. I move an amendment 
to the eHect that the basic right to strike work should 
also be included, and you should bring in a legislation to 
get over this fantastic ruling of the Supreme Court which 
is unjustifiable and a black day in the human history that 
these people have given. It is really ridiculous when we 
think of civilised human beings. In the civilised world, 
even in the international conventions, the workers have a 
right to work, a right to strike. They have given the right 
or the power of collective bargaining. It is there In almost 
all the civilisations. But, here, we have come acrossed 
and found that the workers do not have any right to 
strike . ... (lnterruptlons) They would say the wor1<ers do 
not have right to strike. They are slaves. They will have 
to live as slaves. This Act is utter disregard of all the 
labour Conventions which have said that the right to work 
is a fundamental right. Right to strike is a collective right, 
which has been taken away by the Supreme Court. 

So, I would request, through you, the Central 
Government to bring in a legislation urgently so that the 
workers will have the right of collective bargaining to 
redress their grievances. We cannot bring in slavery. We 
are a brave people who fought against the British 
domination and British slavery. Now we have to fight 
against the Judiciary for bringing in a decision which will 
go against the Fundamental Rights of the workers. 

MR. CHAIRMAN: Shrl Radhakrishnan, there are eome 
expressions against the Supreme Court judgement. There 
are some expressions. We will go through It and we wilt 
see if it is unparliamentary or not. We wlH go through It. 

SHRI SURESH KURUP (Kottayam): He Is crttIcislng 
the judgement only and not the Judges. 

PROF. RASA SINGH RAWAT: Pie ... expunge it. 

SHRI VARKALA RADHAKRISHNAN: Judges can aIeo 
be criticised. The critic:tsm must be fair. I am not adducing 
any motive against any particular Judge. I can crIticIH • 
Judge. I am not adducing any motive or iiI-win againat 
any particular judge. 

MR. CHAIRMAN: All right. 

SHRI VARKALA RAOHAKRISHNAN: I say in general 
cue we can criticise the Judge. We can criticlae the 
judgement. I am a lawyer and I know the position. That 
way, I am criticising the judgement of the Supreme Court. 

I have the right to criticise them without adducing 
any malice against the judges. Malice should not be there. 
I am not adducing any malice or III-will against any 
particular judge. 

Now, definitely the provident fund interest rate of 12 
per cent muat be restored for the unorganised workera. 
Then again, regarding the ceiling on bonus payment, there 
Is no justification for imposing a celUng on bonus. That 
also has to be withdrawn in the Interest of the workers. 
Then, there is a tendency on the party of the employers 
as well as the Government to withdraw the payment of 
statutory dues. There are statutory dUel which are the 
result of a legislation passed by this House because the 
workers were demanding them and there were struggles 
by the wor1<ers for obtaining those statutory dues which 
you should not take away. So, I request the Government 
to restore all the statutory dues. 

Then, about the agricultural workers, in Kerala we 
have already introduced a minimum wage for the 
agricultural worke,... There should be a comprehensive 
legislation for introducing minimum wages for the 
agricultural workers. The Central Government should take 
the Initiative. Then, concerning the contractual workers, 
now they are the order of the day, but they must have 
the elementary rights which the workera are entitled to. 
But those elementary rights are not provided in any 
statute. So, I would request the Central Government to 
bring in a compreheneive IegiaIaIIon giving the eIementaIy, 
basic rights to the contractual workera. ThIs Is another 
item. 

Then, about the unorganlaecl workera, the provident 
fund echema Ihould aIao Include them and there mutt 
be a provision 80 that the Govemment ahould .Iao 
constitute to their provident fund. Now, In all theM oaaea. 
the intervention of the Central Govemment Ia aought for. 
that Is, firstly to tide over the Supreme Court judgement 
and secondly to restore all the rights that have ~ 

, 
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enumerated in the Resolution. So, I hope that the 

Government will give a serious thought to all these 

demands, bring In a comprehensive legislation and bring 

the labour law up-to-date. With these words, I support 

the Resolution. 

(Translation] 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 

Chairman, Sir, as per the views expressed here there 

are eight points on which amendments have been 

suggested In the Resolution concerning the Interest of 

labourers as moved in the House by the hon. Member 

Shrl Basu Deb Acharla. As a matter of fact there are 

already sorne legal provisions In regard to the pointe 

shown in the Resolution. But since they are not fully 

implemented, there are some grey areas which need to 

be corrected. Therefore, I support this Resolution on 

ideological plane. He said that some measures should 

be taken. I also feel that certain measures should be 

taken. You said that there should be social security for 

the labourers. There are rules and regulations and 

schemes in favour of the labourers to provide them social 

security, but they are not being properly Implemented. 

17.00 hr •. 

The law regarding Provident Fund in respect of the 

labourers of the unorganlsed sector is not being 

implemented. That is why the labourers of the unorganlsed 

sector get work for 30 days or at times for 10 days and 

at times there is no work at all for them. Even if they 

get work, the labour law is not properly implemented in 

respect of them. This is also a cause of concern and 

action should also be taken in this regard. Even as per 

the rule a labourer who works for 30 days becomes 

entitled for Provident Fund, but the Management 

deliberately causes a break in his service so that he 
does not complete 30 days of continuous work. There 

are some lacunae in the rule and the management takes 

benefit of it. This needs to be checked. 

Moreover, as per the present economic situation, the 

Government has lowered the rate of Interest on the 

Provident Fund. The resolution speaks about fixing the 

rate of interest at 12 per cent on the Provident Fund. In 

principle I may agree to this, but I also say that the 

labourer also consider the country's interest 81 Supreme. 

The fact however alao remains that certain organisations 

working In the labour sector keep 8811-lnte .... t foremost 

and do not care for the Interest of the labourers. These 

organisations do not mind If the institution In which the 

workers are working face cIo8ure. They are least bothered. 

Those organisations care only about their Interest. The 

credit goes to the Prime Minister and the Labour Minister 

Shrl Sahib Singh Verma who have made separate 

provision for fixing the rate of Interest on the provident 

fund at a higher rate than the bank rate. We hope that 
this will be Increased. They are contributing to the G.P. 
Fund for a long time Which Is the sole support to their 

future after retirement. I want to point out that as per 

rule the employer too has to contribute some amount to 

the account of the employee but they evade it. There Is 
a provision of taking action against such employers but 

the oHiclals do not take any action. This has to be 

Implemented. The Central Government deserve 

compHments for increasing the rate of interest but it should 

do something in this direction. I express my ~  

with you on this issue. 

You have mentioned about bonus payment. There is 

no ceiling on bonus. Generally, there Is a provision for 

paying bonus at the rate of 8.33 per cent but it Is nowhere 

provided that they cannot pay bonus more than that. 

There is a Birla factory at Nagda Where I live. They pay 

bonus at the rate of 33 per cent. 35 per cent or 38 per 

cent. ... (Interruptions) 

{Eng/ish] 

SHRI A.C. JOS (Trlchur): There is a limit for giving 

bonus. They cannot pay more than what has been stated. 

[Translation} 

SHRI THAWAR CHAND GEHLOT: I know what you 

are saying. There is a ceiling of 8.33 per cent but the 

trade union and the owner, with mutual consent, can 

increase this percentage. I have worked in that 

organisation. There your INTUC .... (lnterruptions) 

{English} 

MR. CHAIRMAN: There is a ceiling on bonus. 

(Translation] 

SHRI THAWAR CHAND GEHLOT: It Is 20 per cent 
but if the owner and trade union are in agreement to 

pay by way of ex-gratia, there is no restriction on it. I 

want to quote the exa"",1e of Nagda Where they pay 38-
39 per cent bonus. Similarly, the Bharat Commerce 

Industry used to pay to the same extent. They used to 

pay ex-gratia at the rate more than 30 per cent. There 

are a number of organisations which earn higher profitS 

'.rn;I feel It their duty to pay good amounts to their 
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labourers. If it is paid unlimited or at the rate of 20 per 

cent and some sick organisations too are made to pay 
at these rates then those organisations will face cloaure. 

I want to say that the number of sick Industrlea Is 

continuously increasing in the country. I heard your speech 

at Nagda and I hear your speech here also. But, our 

country Is facing Industrial recession due to the approach 

of the trade unions in the country. Industr1e8 are on the 

verge of closure and 80me of them have been cloeed 

white rest of them are functioning as sick mHIs. The Issue 
of 8.33 per cent or 20 per cent Is an altogether different 

issue, there are a number of organisations which are not 

paying bonus. This situation prevails everywhere. The 

trade unions working in labour sector should allo ponder 

over this issue. I belong to the Bharatlya Mizeloor Sangh. 

Our slogan is "Deshhit mein karenge kem, kem ke lenge 

poore dam." We used to work with the sense of duty 
and integrity. We used to agitate in the interest of 

labourers, delivered speeches and associated  ourselves 

with strikes. I worked as desk worker there and got 

special increment also. This type of approach has to be 

there amount the working class. We are expecting from 

the Government only on these issues while we should 

expect the same from the labour organisations operating 

in the labour sector. The labour organisations, at places 

commit such lapse and If anywhere, there is misuse of 

the law, it has affected the economy of the country. We 

seek that due to this industrial recession, workers are 

not in a position to stage agitations anywhere in the 

sector. I tell you that these organisations, be it AITUC or 

CITU have worsened the scenario all over the country 

including West Bengal, Bihar and Kerala. I have been to 

KerBIB, you too must have been there. There was 81r1a 

factory at Calicut in Kerala, there were pulp division and 

staple fibre division. I went there in 1968 for a job but 
due to strikes every year, that division was locked out. 
There are a number of institutions which had significant 

contribution to the economy of the country and provided 

livelihood to the workers but were forced to close down 

due to the strikes. These acts spoil the atmosphere of 

the country which the trade unions, you and we are 

supposed to rectify. We should pay attention to this 

aspect. 

The issue of "dues of the workers"-t know there 

are laws to get the dues. There should be no dues. If 
any owner or Institution owes some money to any 

workers, then it should be paid promptly. One has to 

bribe a pretty 10 per cent Commission to withdraw money 

from one's provident fund which Is one'. own money and 
nowhere on earth it is provided to pay ten percent 

commission for. withdrawing money from the fund. 

SImilarly, one may have to fix percentage to get the 

provident fund aettted on retirement. We IhouId find out 
some meuu.... to put a check on thJa practice. At 
preeent, there are sufficient lawe but we ehould encIMvour 
to fix some rneuures to check such muddle. The trade 
unions, Central Government and State Government IhouId 
coordinate among lhemaelves to make some effective 

arrangement in this regard. 

Similarly, you have mentioned about health .. rvicM. 
I want to teU you the condition of ESI scheme. ThIs hal 
degenerated into an institution facilitating leave to the 

workela. The workers also do not go there for taking 
treatment. Medical treatment Is taken elMwhere by them. 

The worker goes to the doctor and express hie 

unwHlingne.. to attend his duty. The doctor write. a slip 

and recommends leave for seven days as well. They 

bribe the doctor to get referred to a higher hospital or a 
private hospital. The Government II spending on the 

scheme as weH as the workers contribution goes to it. 

The ESI scheme Is a failure. You can see it at Nap, 
Ujjaln and Indore. You go to any city, you will find that 

ESI Is not succeeding In achieving Its cheriahed objective. 
It needs improvement. We should think over It. There 

are sufficient facilities and equlpments in ESI HoepitaJe 
but the doctors have become habitual of doing the job of 
clerk. They are aware that If any worker has to attend 

some marriage or has to proceed on leave due to lome 
work, he will take paid leave. Here he will take eick 

leave for which he will draw salary too and there In his 
factory, he will be paid for the paid leave aJao. This type 

of tendency of diahoneety is increasing. The health MNIce 
meant for Industrial worke... have become UI8Je... It 
needs improvement at some point Such Is the state of 
affairs in every state In the country which needs 

rectification. The workers need to be counselled even by 

bitter speeches. They resort to agitation after exploiting 

the Institution. Later on they make 80 many demands 

including the demand for reviving the mlns, such Is the 
situation In the entire country. I feel that In a number of 
States, the industrial establishments have been shifting 

to another place and new e8tabHahments are not coming 

up, owing to malpractices by trade unions. Nobody wanta 
to set up units here. I remember that Chief Miniltera of 
many States including Dlgvljay Singhjl, Chief Mlnilter of 

Mahdya Pradesh, Jyoti ~  Chief Ministers of Kerela 

and that of Rajasthan also visited foreign COUntriel to 

urge people to come to their respective states to Invest 

capital and establish Industr1aI units. On this, they begged 

their pardon saying that our trade unions ueed to create 
tro\j)Iee here eo they would not switch over to our place. 

Whenever we talk of ctlainveatment he......... II oppoeed 
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tooth and nail but we go to foreign countries to urge for 
setting up industrial units here. There we agree to accept 
numerous and varied conditions. Take the example of 
any organisation which has been prlvatlsed, I have seen 
In the case 0 8 or 10 organisations like Modem Foods. 
I happened to go there for inspection on behaH of the 
Committee. After privatisation, the pay scales and perks 
of employees as well as production of the factory has 
gone up. there are a number of such Instltutiona. Could 
we not think over it as to whether this action Is good In 
the interests of the nation, the workers and the people? 
If it is so, then we should appreciate and support this 
step. There may be some institution which may be 
necessary for emergency services. We should consider 
taking such steps in all other C88es excepting those. 

They have talked about welfare of agricultural 
labourers and minimum wages. Mr. Chairman, Sir, you 
have been a good trade unionist. There is Minimum 
Wages Act in force which is applicable to various fields 
including agriculture, factories and iron foundries. The 
Minimum Wages Act is meant for the dally wagers 
engaged in various fields. Under the said Act, the Central 
Government, the State Government, the State Government 
and the Collector concerned concerned conduct survey 
from time to time and carry out study about inflation on 
the bases of which they fix the minimum wages. The 
officials generally try to implement the minimum wages 
act by giving orders that the workers engaged In a 
particular field should be paid the fixed amount as 
minimum wages. But, this is a bitter truth that a worker 
engaged in agriculture sector or in any other Institution 
as labour, does not get the minimum wage as fixed. This 
should be implemented. You and we, all should endeavour 
in this direction. No-w, there is a provision for 
implementation also. There are inspector at regional level 
and tehsil level, there are officers in Zila Panchayats. 
There are officers in district industry Centres and Zila 
Panchayats but they ally with the owners and do not 
force them to pay the minimum wages. The provision of 
minimum wages Is ignored. If you make some provision 
for taking action against them and for its monitOring then 
the things will be corrected otherwise we shall be limited 
to its emotional support only. It is not going to yield any 
result. All that is written in the sections of the Act but it 
is not practiced. There is a need to put these provisions 
into practice. For that, you and all of us should take It 
as our moral responsibility and make endeavours in this 
direction. If morality is not there, then the scenario of the 
Inspectors also going and accepting bribes wlU continue. 

Mr. Chairman, Sir, I would like to talk about the 
Union leaders. They hold gate meetings and make 

speeches in favour of the workers. But outside the gate, 
they run their hotels. Some run cycle shops. They say 
that they are making payment of wages to their employees 
on dally basis. Therefore the labour faw is not applicable 
to them. It Is also written on the wan of hotels that only 
cow's milk is sold there but in fact they buy buffalo's 
milk and mix water in that. If an Inspector comes for 
checking, he cannot detect It. A labourer is made to 
work in a hotel from 6-7 a.m. to tUi 10 p.m. If he happens 
to break a glass, the cost of the glass is deducted from 
his salary. What I mean to say is that on the one hand, 
they pretend to espouse the interests of workers by 
making speeches in the mills, their workers have to work 
for 12 to 14 hours in their hotels on the other. As long 
as, we do not arrest this tendency, It Is of ,no use of 
indulge in rhetoric and enact laws. If we all take this 
responsibility on us, only then we can bring about 
improvement In this direction. 

Mr. Chairman, Sir, I was also a labourer once upon 
a time and would indulge In rhetoric that this or that 
should be done in favour of workers. There should be 
seven days casual leave. I have also got farms where 
labourers work. I give them Rs. 1500 annually on the 
basis of daily wages. Actually theee wages are for eight 
hours work but I make them to work for 10-11 hours. 
When I act as an owner leaving aside the job of a trade 
union leader, then I exploit them. And In fact everyone 
works in this style. Mr. Chairman, Sir, you had also been 
a big trade union leader. What I mean to say is that 
there is a need to arrest this trend. 

Mr. Chairman, Sir, the points which you have raised, 
Is definitely think that there is practical difficulties in 
Implementing these points. Several legislations have been 
enacted in view of these difficulties. There is need to 
bring improvement in these legislations. And if a law is 
strict, then Its strict compliance is also required. Good 
intentions and luck are needed for the purpose. The 
Government and people should work together In a right 
manner. Trade unions have got an Importance in the 
country today. At the same time, trade unions should 
ensure that workers and the institute in which they are 
working should be benefited. And the country should get 
benefited at large by that institute, only then the country 
could march forward. If all this happen, then its alright 
otherwise nothing good is going to happen. 

While supporting your bill, I would also like to urge 
upon the Govemment to find a solution to the practical 
difficulties in regard to legislations enacted on these points 
taking along the State Governments, trade unions. 
aejIeoted group of people and Intellectuals of this field. 
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Mr. Speaker, Sir, this Government had constituted 
the Second Labour Commission. And this commission 
heard the views of all concerned on merits and demerits. 
The Chairman of the Labour Commission, Shrl Rabi Ray 
has always been the well wisher of labourers and worked 
for their good. Now, he has submitted his report to the 
Government. Therefore, the Government should seriously 
consider the report and take action for Implementing 
recommendations made in the report in the Interests of 
labourers as soon as possible. With these words, I 
conclude. 

DR. RAGHUVANSH PRASAD SINGH (VaishaJI): Mr. 
Chairman, Sir, It Is a good occasion that I have got an 
opportunity to participate in the discussion on the 
resolution moved by you, while you are presiding over 
the proceedings. The country's total population at present 
is 102 crore approximately out of which 40 crore 
population comprise labourers and working class people. 
What will be the fate of the working cla88 people in this 
country keeping in view the way the Government is 
working. 

Mr. Chairman, Sir, earlier Shri Jatiya Ji was the 
Minister of Labour. Now he has been shifted to some 
other department. Now Shrl Sahib Singh Verma is the 
Minister of Labour. He was the Chief Minister of Delhi, 
now he is the Minister of Labour. It appears to me that 
at present, none of them is present here. Only the 
borrowed Ministers are sitting here just for the sake of 
presence. It is a subject related to 40 crore labourers. 
Only the ex-Minister of this department is present here. 
Where has the new Minister gone? The Minister of State 
is also not present here. What he will listen and think on 
this subject. As per the old figure, there are two crore 
eighty lakh organized labourers in the country out of forty 
crore workers. Now this figure might have been gone 
down further. They way the lay-off is taking place and 
the country is being sold . ... (Interruptions) 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (OR. SATYANARAYAN JATIYA): The 
Minister of State in the Ministry of Labour is present 
here. 

DR. RAGHUVANSH PRASAD SINGH: Alright, is he 
the Minister of Labour now? 

DR. SATYANARAYAN JATIYA: 00 not you know? 

DR. RAGHUVANSH PRASAD SINGH: How can I 
know. Some Ministers are sacked, some are changed. 
Changes are made frequently in your Cabinet. Eal1ler 

whatever we would remember, we used to retain that In 
our memory upto five years. Now Ministers are eacked 
and changed in two months, six month8 and aometimee 
their portfolios are changed. They are changed more 
frequently than officers and .. such we cannot remember 
these things for a long time. At present Santoeh Gangwer 
jl is the Minister of State, alright, you please listen, It 18 
your subject. There are 2 crore 80 lakh organized 
labourers in the country. By organized labour we mean 
the workers who are organized and have the capacity to 
fight and bargain, they can protect themsetves by fighting. 
But In this regime, their Interests have also been harmed. 
Recently, there was a Supreme Court deCision, the 
fundamental right of the organized labourers to go on 
strike has also been snatched. We can understand what 
will be the fate of the workers and working clus people 
In this regime. What will happen to the tolling masaes 
who have contributed a lot In the making of the country, 
in the production-both Industrial and agricultural. Theee 
workers are being exploited slnee ancient times. Marx 
has laid that workers have al80 got the Importance, they 
have al80 got the prestige. Mahatma Gandhi has sald 
that this society cannot function property and the country 
cannot progress without giving due importance and respect 
and proper rights to the workers. But Interests of the 
organized workers have been greatly harmed. I would 
like to know 8S to what this Government propose to do 
for them. They had got the fundamental right to go on 
strike, they had got this capacity by the dint of which 
they used to fight against exploitation. They had got the 
fundamental right to go on strike against the multinational 
companies, capitalists and factory owners who used to 
exploit the workers and perpetrate atrocitlea on them. 
Now the workers have been told that they cannot go on 
strike and their going on strike Is illegal. 

Sir, recently the Hon. Supreme Court has given its 
decision. I would like to know as to what law Government 
are going to enact to protect the interests of the organized 
labour. As per the old figures, the number of unorganiZed 
labourer Is 36.9 crore in the country, that mean. 
unorganized labourers comprlee 92 per cent of the total 
number of workers in the country. Out of the total 40 
crore workers, only 2 crore 80 Iakh workers are organized. 
If the number of organiZed workers is deducted from the 
total number of workers, then the reat more than 
37 crore workers faU under the category of unorganized 
workers. Out of this, 10 crore workers are agricultural 
labourers. 23.7 crore workers are engaged In agricultural 
sector, 1.7 crore are engaged In construetIon work. 4.1 
crore are engaged in production work. 3.7 crore are 
engaged in trade and 3.7 crore are employed in transport 
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and communication services. There are the old figures 
which I am quoting. These figures pertain to the year 
2001. According to these figures, out of the total 40.2 
crore workers in the country, 37.2 crore are working in 
unorganized sector. 

Sir, you have moved the resolution for such workers 
and labourers who are working in the unorganized sector. 
But that is not going to have any effect on this 
Govemment. Why I am saying this is due to some reuon. 
I would give the details 88 to what are the difficulties In 
it. I do not have any expectations from this Govemment. 
Why I do not expect is due to some reason which I am 
going to tell. In the battle of Mahabhartas, Bhisham 
Pitamah lays on the bed of arrows waiting for his death 
to come. He was preaching high phHosophy. On hearing 
the sermons of high philosophy of Bhiaham Pltamah, 
Oraupadi started laughing. She said that when she was 
disrobed and injustice was done to her at that time he 
had uttered nothing and now when his last moment had 
arrived he was giving sermons. Bhisham Pltamah told 
that at that time he had eaten the 'ann' (food) served by 
Ouryodhana and that after eating that 'ann', he had lost 
his senses. As such he went on seeing the injustice and 
did not speak anything and now after he lays on the bed 
of arrows all his bad blood had oozed out from his body 
and pure blood had come in its place due to which he 
was preaohing high philosophy and 'Gyan'. 

Sir, such a thing has been spoken about a great, 
legendary personality Ganga Putra Bhisham Pltamah. 
When at that time, a great man had lost his 'Gyan' and 
reason due to eating the 'ann' served by Ouryodhana, 
then how the Govemment which has come Into existence 
with the help of multinational companies, capitalists and 
black marketeers can think of worker's welfare and the 
policies to give facilities to them. The multinational 
companies and black marketeers which have helped these 
people to come to power cannot think of the welfare of 
the workers and they cannot fulfil any of their aspirations 
and expectations. This resolution seeks to provide huge 
benefits to the workers of both the organized and 
unorganized sectors but this Govemment is not going to 
accept it. 

Sir, I would like to ask the Government as to why 
they have stalled the Govemment Bill drafted in respect 
of the workers of the unorganized sector. We had heard 
that the Bill was ready. It is being .ent to the Cabinet 
and then it is coming back from the Cabinet. This Bill 
will be introduced in this very Monsoon Seaslon. But 
where that Bill has gone, which is the power that Is f 

blocking that Bill. Which power Is overpowering the 
Government? I want to say that this Govemrnent Is in 
the grip of multinational companies. Industrialists, black 
marketeers and capitaHst. It Is because of this that this 
Bin Is not being brought forward. Why this Bill Is not 
being brought forward? I willreveaJ the shortcomings later 
OD but first of all let the Govemment Introduce that Bill 
That Bill Is not being Introduced, that Bill has been 
withheld. That Bill has been cleared by the Ministry of 
Law and the Ministry of Labour but that has been withheld 
In the Ministry of Finance. The Ministry of Finance i. in 
the grip of capitalists. The big capitalists, milHonalres and 
billionaires are creating hurdles In its way. They are 
withholding this Bill. Under auch circumstances how the 
Interests of 37 crore workers can be protected. Honourable 
Member Shri Basu Deb Acharlajl, who always fights and 
pleads for the welfare of workers and poor people has 
moved the resolution that there Is no social security 
provided to the workers. They are not provided with social 
security and the first and foremost thing Is this that they 
do not get any work. They do not get work for whole of 
the year. They get work only when crops are cut, they 
get work only when there Is sowing season and when 
the season of sowing and harvesting Is over, they are 
rendered unemployed or semi unemployed. Thus, there 
is no such guarantee that they will get work throughout 
the year and as such they are forced to migrate from 
the villages to the cities. The workers from Bihar migrate 
to Punjab, Haryana and various other parts of the country 
due to lack of employment opportunities In Bihar. Why 
the employment opportunities are not created for them. 
The work is not available to them throughout the year. 
At least It Is semi-employment. This Is the first problem. 

The next problem Is with regard to the payment of 
minimum wages to the unorganized labour. The 
Govemment has claimed that they have Implemented the 
Minimum Wages Act. Let the Government tell why 
minimum wages are not being paid In the Government 
departments. Why any case has not come up against 
the Government in this regard. There are dozen of 
examples that minimum wages are not being paid In 
Govemment departments. When the Government Itself Is 
not paying the minimum wages despite enacting the 
MInimum Wages Act, how can we catch any other person. 
There was a poet named late Bhlkharl Thakur In our 
area. He had said. that all that gliHers with the 
Government, Is not the gold. He had written this in his 
poem In Bhojpuri. LlkewlH Is the Minimum Wages Act. 
When minimum wages are not being paid In the 
Government departments, then how justice would be done 
tp these hapIeu workers. When Government departments 
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are not paying the minimum wages, then how the others 

who exploit the workers would pay It, rather they would 

say that Government departments themselves are not 
paying the minimum wages, then this Act WGUId be called 

a tarce, a fraud and a wrong Act. 

Problern number1hird Ie that amongst the fanners, 
some are big, some are medium, some are amd and 
some are marginal fanners. They atao engage the 
labourers but they do not have that much Income and 

that much capital to pay the minimum wages. The Central 
Government say that the State Government should PIIY 
it and the State Government that they are not able to 
pay it. The Central Govemment pass on this entire 
responsibility to the State Government. The financial 

condition of the State is not too aound to provide eocIaI 
security to the workers. As such the problem with the 

State Govemment is that they are facing the grave 

financial crisis and on the issue of financial crIsia of the 

State Government, there has been a debate in thia House 

also and when we discuss about the difficulties, the 
Minister of Finance find himself without any reply. How 

the financial condition of the State Government will 

improve? If the responsibility is passed on the State 
Government, it will be an injustice to the wOf1utrs. The 

Union Government will have to own this responaibIIIty. If 
the financial condition of the State Government la not 

good to provide social security to the workers and do 

justice to them, then the Union Government will have to 

come forward to owe this responsibility .... (Interruptlons) 

I am stating the facts systematically. The labourers 

do not get minimum wages, do not get social aecurity. If 

a labourer dies while on work then nobody bothers. For 

example, if he happens to meet an accident while on 

duty In a factory in Delhi and in case If he gets one of 
his limbs severed, nobody would do anything. I went to 
Tuang in the North·East where I came across 2·4 poor 

Adivasi who were walking around infirmly. Stopping my 
car I asked them their identity and they told me that they 
were tribals from Bihar, which is now Jharkhand. I 

questioned them further that how did they reach there 

upon which they replied that their contractor brought them 
there for work, but when they feR sick there was no one 
to look after them. There is neither a way out for their 

return no any medicine for their treatment. There is no 
food. The contractor took them there by cheating but 

there was nobody to look after them now. Nobody to 
protect them. I would like to ask the Minister of Labour 
as to what laws have been framed to protect, safeglat'd 

and help out a poor man In difftculty who is constrained 
to go in an alien state for want of food or livelihood Met 

falls sick and there is no one to look ...... him even to 
administer him medicine. What is your law? 

Thereafter, you talked about Instalment. I would Uke 

to submit in this regard that when that poor man Is barely 
able to win bread for himsel or get an employment, how 

would he manage to pay the instalment? You framed 

such a law whereby he will have to pay the premium. A 
parson w"h a regular income can aHord to get hi. 

premium deducted but  how wiH a person without wcn, 
without food will arrange to pay for his premium? It Is 
Imperative to contemplate over it In depth that how can 

he be given .ecurity and how he can be protected. 

You have talked about P.F. in the ReeoIutIon. A poor 
man who does not get work, or wagee Ihould have 
Provident Fund. What will be his future without Provident 

Fund. You are lowering rate 0' Intereat on all the 
schemea. Working clasa is reaentful becau.. you are 

sIaIhing down their rate of InterMt. I would Uke to ask 

you as to why you are taking such declelona against the 

woridng cIau under pr8&8ure from capitalists which is 

creating problems for labourers and workers. 

You have talked about launching Provident Fund 

Scheme. The demand Is being made to revlee the 

percentage of Ita rate of Interest to 12 once again. 
Feature. like liquidating bonua payment, enaurlng 

paymenta of all statutory dues to workers and hHIIh 
care facilities have been dlacuaeed therein. Now there is 

no arrangement of health care for wortcera. He rune from 

pillar to post to earn livelihood and becomeI a vtcttm of 
aN kinde of die ..... Some ualatance i8 given to the 
people living below poverty line from the Prime ~  

Relief Fund. But If a poor p8f'IOIl ill suffering from some 
ailment of heart or kidney or any tumour the doctor gives 

him an estimate of Rs. One Iakh while he gets only Re. 
20 or 25 thousand from the Prime Minister Relief Fund. 

We get tired of writing to the Mlnilter but do not get any 
resp0n8e. The expenditure on tran8pOrtatlon and medicine 

is in addition to the estimate of As. One lakh. How wiI 
a poor man survive? What arrangements have you made 

to provide health care facilities to toilers? They have 

children as well. When they are not abfe to arrange 

themselves for two square meals per day how will they 

satiate the hunger of their children. How will they manage 

their education. Do you want their progeny to remain 

labourers? What arrangements have you made for the 

education of children of these toilers. That they can be 
protected or enjoy some facilities. HIs son could also 
become an officer, magistrate or collector. What 

arrangements have you made for their education or 

health? 
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You have stated in your Resolution that out of 40 

crore there are three crore organised labour in the country. 

The recent decision of the Supreme Court is anti-labour 

and is a blow on organised labour. We shall fight for it, 

separately. I would like to know as to how this would be 

rectified? His excellency the President is country's 

Supreme authority. He has expressed hope that social 

security may be provided to organised labour. What 

respect does the Government have to fulfil the desire of 

the person holding the highest position in the country 

inflicted with not only one and single problem. This society 

has been inflicted with an ageold disease. Foodgrains 

are grown in the field after hard toils, bricks are 

manufactured after hard labour, factory is run with much 

labour, roads and houses are constructed with much toil 

but these labourers are termed small people. People soil 

the clothes but the washerman who washes these clothes 

is considered non-entity. People who clean this dirt art 

termed menial while people who spoil and soil are big 

wigs. The constitution makers took this responsibility of 

providing social justice by doing away with injustice. The 

people who were considered untouchables, small, who 

laboured, perspired to produce goods for the country were 

labelled as menials and the people who enjoyed their 

services became hotshots. The medicine for the treatment 

of this disease is social justice. I would like to know the 

opinion of this Government. Government in respect of 

social justice . ... (Interruptions) It is imperative to solve all 

these problems because this cannot go on. Unless the 

labourers are not going to be respected nothing can be 

achieved. Arrangement will have to be made for their 

food, clothing, shelter, employment, medicine etc. 

There are 37 crore people belonging to such category 

in this country. When they will stand up to fight their 

cause, no capitalist would be able to confront them. They 

have been left unorganised. They are illiterate, they are 

ignorant lots they have resigned themselves to their fate, 

they blame their fate only for any predicament. An 

ideological revolution is imperative in the country. A poor 

man is not taught that it is not their birth but the deeds 

or the mindset which decide the destiny of an individual. 

Some become rich by cheating others. The capital of 

certain people has increased manifold in the wake of 

Independence. Earlier 26 per cent people were landless 

but now their number has risen to 40 per cent. The 

number of poor people is rising and the labourers are 

not prospering. The Government must come forth in 

support of this Resolution. What about that Bill, where it 

is stuck up. What are you going to do with 37 crore 

toilers who perspire to build up the Nation. Will their 

exploitation continue unabated and the rich will continue 

to prosper? 

"Hosh karo, Delhi ke devo hosh karo 

Ab na tumhari yeh mohini chalne vali hai 

Singhasan khali karo, ki janata aati hai." 

This has been stated by the poet, Dinkar. With these 

words hailing the farmers', labourers' unity I conclude. 

SHRI BHARTRUHARI MAHTAB (Cuttack): Mr. 

Chairman, Sir, I stand here to express my views relating 

to the Resolution moved by Shri Basu Deb Acharia. While 

going through the Resolution, I find that there are seven 

basic aspects which have been dealt with. The general 

issue is to protect the interests of the workers. To explain 

how to protect the interest of the workers, seven major 

points have been deliberated. The first is introducing the 

Provident Fund Scheme for all unorganised workers. I 

will come to all these points systematically. As has been 

said, the unorganised sector covers around 37 crore 

workers, and the organised sector covers around two 

and odd crores. An establishment which makes 

contributions to provident fund, if it employs a mason on 

a daily wage basis for one or two days to do certain 

repair work, if it employs a plumber to do certain repair 

work, if it employs a carpenter to do certain repair work, 

the carpenter, the plumber, and the mason have to 

provide their share and the establishment also has to 

provide its share to the Employees' Provident Fund (EPF). 

Till now since this Act has come into being, I doubt 

whether any person who comes and works on a daily 

wage basis, at all, gets the benefit of provident fund. He 

never gets it. But he belongs to this unorganised sector. 

We are discussing about unorganised workers. The 

Scheme was enacted in 1952 and subsequently amended 

for organised workers. So not tag in the organised workers 

with the unorganised workers. The scheme for organised 

workers with EPF and ESI has its shortcomings. No doubt 

it needs improvement. But do not tag in the unorganised 

workers with them. This is my humble suggestion because 

I have seen it myself and many persons who are involved 

in different establishments are also equally aware of the 

problems the unorganised workers are facing. 

Second point talks about restoration of interest rate 

of provident fund to 12 per cent. As has been told by 

my friend, Shri Gehlot, I think the Government has come 

out with a different view point and different policy when 

the Government interest rate is coming down, the interest 

rate that has been worked out for provident fund is the 

maximum today and the best, The rest amount can be 
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accommodated in the other provisions which has been 
made. 

As regards removal of ceiling on bonus payment, I 

think 20 per cent is the right ceiling. There is no need 

to remove the bonus ceiling. Once it is remove, there 

will be no end to it. It gives a lot of impetus to the 

aggressive unions to raise the bonus which is not 

conducive to maintain the labour harmony and 

development of industry. 

MR. CHAIRMAN: Our allotted time has already been 

over. Now we will have to extend the time. Should we 

extend the time for another 45 minutes for the intervention 

by the Minister and also the reply by the mover? Today 

we are supposed to sit up to 7 o'clock. So, if we finish 

by 6.45 p.m., then another Resolution could be taken up. 

All right. The time is extended by another 45 minutes. 

SHRI BHARTRUHARI MAHTAB: The fourth points 

talks about ensuring payment of all statutory dues of 

workers which I am sure is a pertinent point. The 

Government should make all the provisions to ensure 

payment of all statutory dues to the workers. 

The fifth point which has been quoted in the 

Resolution is providing adequate health care facilities. For 
adequate health care facilities, an attempt is being made 

both for organised and unorganised workers. As has been 

classified, organised workers have certain benefits through 

different labour laws and other laws that have been 

implemented during the course of the last 50 years. 

But very little is done for unorganised labour. Now, 

we have two types of unorganised labour. One is 

unorganised labour in the rural areas and the other is 
unorganised labour in the urban areas. And we have 
semi-organised labour also. The semi-organised labour 

are mostly found in rural areas. When we talk of semi

organised labour, beedi workers come to our mind and 

my experience is, money is being given from the Central 

Government for developing their households, on their 

holdings and also to provide them different community 

centres. But how many engineers or overseers do we 

have to supervise this work? They have to run from 

pillar to post though adequate funds are being sanctioned 

to provide houses for beedi workers, to provide them 
community centres and market centres? For semi

organised labour force, adequate persons are not there 

to supervise as overseers, junior engineers or assistant 

engineers. That is the main reason why the structures 

that are being erected in the rural areas are not at all 

completed on time. 

There are labourers from vulnerable groups and child 

labour is one of the main labour force which are more 

vulnerable. Everyday, when we cross the streets, we see 

them. Though an Act has been passed, adequate steps 

have not been taken to eradicate child labour to the true 

sense of the term. 

We have talked about bonded labour and Dr. 

Raghuvansh Prasad Singh mentioned about migrant 

labour. But we have another problem. We have dadan 

labourers. The contractors go to certain pockets, give the 

workers a certain amount and bring them to another State 

as has happened in the North East and which is 

mentioned by Dr. Raghuvansh Prasad Singh. We call 

them dadan labourers. They get money like Rs. 1000 or 

Rs. 5000, give it to their families, migrate to a different 

State and work there for four or five months. Many of 

them rarely return. Nobody knows what happens to them. 

There was a sudden cloud burst the other day in 

Himachal Pradesh or there may be a flood in Kerala and 

some other problem in Rajasthan, and these dadan 

labourers lose their lives. There is no track record about 

them anywhere, neither in the State from which they 

migrate nor in the State where they go and work. 

Adequate steps should be made to register them. 

Whenever there is any contractual work, the contractors 

in different States should make a list of those workers 

who are working in their fields with their addresses at 

least. A record can be maintained that these are the 

persons working in such a dam or road and so on. That 

is not being done. 

The sixth point is to enact a comprehensive legislation 

for the welfare of the agricultural labour. I fully endorse 

this view. It is fully necessary that we should have a 

comprehensive legislation for the welfare of agricultural 
labourers who are the most neglected lot and who, I am 

sure, comprise the maximum number of unorganised 

labour force. 

I come to another aspect. I think, two years back, 

an idea was floated by the Finance Minister when he 

presented the Budget. He mentioned that an amendment 

may be brought forward relating to the workers who are 

working in the small scale industry. 
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IShri Bhartruhari Mahtab) 

17.55 hr •. 

(OR. RAGHUVANSH PRASAD SINGH in the Chait) 

Free market economy and change in work culture have 

come into our country and into our work system either 

intentionally or unintentionally. We want development. We 

want to compete in the International market. At the same 

time. we want to sustain our products and excel In the 

market. That is the main reason why expertise is needed. 

We need finance also to upgrade the machines. 

There was a time when labour was cheap. But today 

labour is not cheap. Neither electricity nor time Is cheap. 

Therefore, we need more Investment and quicker results. 

That is the main reason why the labour force Is getting 

minimised in different establishments. But the problem is 

there. 

Till 1973, the rule was that an establishment which 

employed up to 100 employees need not go to the State 

Government to layoff certain workers or to close down 

certain units. Now, very little Industries or establishments 

are going in for a compostte unit or very many units In 

one block. Now-a-days small number of units are coming 

up. Another establishment is getting aB those products 

together, compiles, assembles and sandi the products to 

the markets. That Is the system which is In existence 

today. It need not have to employ around 100 people. 

Actually, he wants to layoff all those workers, but that 

permission is not being granted to him. Since 1973, that 

limit has been raised to 300 from 100. So, there lies the 

lacuna. I think two years back, year before or the year 

before that year the then Finance Minister had mentioned 

about this in his Budget speech. But till today the Bill 

has not come. The labour Minister may kindly ponder 

over it, think over it. Amendment to this effect Is necessary 
for the proper growth of industries and to have proper 

industrial climate, that certain units which employs leas 

than 100 can directly minimise their work force, They 

need not have to go to the State I Governments for 

permission. I  think this needs a little consideration. 

As has been said eartier, the ESI health coverage Is 

not proper. I need not repeat it again and again. I have 

my own personal experience. I have interacted with a 

number of workers who are working in different factories. 
They face a lot of problems for getting thatr dues back 

from the Employees' Provident Funds. They get very little 

support from the ESI In regard to health services. It needa 
improvement. 

The last point which has been mentioned in the 

Resolution is that we should  ensure minimum wages to 

the workers. Different State Governments have enforced 

minimum wages in their States. In Ortsea it was Shri Biju 

Patnaik who suddenly enhanced the minimum wages to 

Rs. 25 from Rs. 10. It was hardly Rs. 10 before that. 

There was a clamour not only from the industrial houses 

but also from the Opposition. The  Opposition at that time 

was the Congress Party. It is necessary to mention as to 

how he arrived at that figure or decision. He was moving 

around the tribal districts once. He asked a tribal woman 

as to how much is required to sustain herself. She said 

that she would need at least five kgs. of rice per day to 

maintain her family. At that time the cost of rice per 

kilogram was Rs. 5 or Rs. 5.50. That Is how. Biju Babu 

raised the minimum wage to Rs. 25 per day. This has 
been revised again. It Is necessary that the minimum 

requirement to sustain a family should be the basis for 

fixing the minimum wage for a worker. 

I support this Resolution with certain conditions. As 

I had mentioned eariier, the first two provisions are not 

at all necessary. I would ~  the mover of the 

Resolution, Shri Basu Deb Acharia to modify the 

Resolution. I support the last three provisions in the 

Resolution. 

18.00 hr •• 

SHRI A.C. JOS (Trichur): Mr. Chairman, Sir, I am In 

general agreement of this Resolution. The only problem 

with this Resolution is that it comprehends many things. 

So, I am not going Into all the details. I am confining 

myself to one or two points. 

This Resolution is very important because 

internationally Pension Schemes and Social Security 

Schemes are facing a lot of problems. It is because of 
sudden fall in the interest rate throughout the wortd that 

social securities have become a problem. In the United 

States of America and Europe, Pension Schemes and 

Social Security Schemes are rather crashing. Here also, 

the system is on the verge of crashing. I urge upon the 

hon. Labour Minister to give a very serious thinking to 

the Provident Fund Scheme. The Provident Fund Scheme 

suffers from many ailments. First of all, the Provident 

Fund organisation Is. a corruption-ridden organisation. 

Many things are done in that matter but even now the 

workers have no access to the organisation. They do not 
know what are the benefits that accrue from that 

organisation. So, my submission to the hon. Minister is 

, ltfat he should have a very serious thinking about the 
~ Provident Fund Organisation as it exists today. Has the 
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Minister ever thought of the administrative experll88 of 
the Provident Fund Organisation? As per my information, 
As. 460 crore are spent on administration alone. With 
that much of top.heavy administration, the money which 
is being paid as subscription as well as the contribution 
that they get is apent only on administration. Either by 
mechanisation or streamlining, administrative expenees are 
to be reduced immediately in the Provident Fund 
Organisation. 

Secondly, the arrears to be collected, as per the 
recent statistics, is As. 1386.70 crore. If the Provident 
Fund Organisation had been sufficient, this money would 
not have been there as arrears. What are we going to 
do with that? No amount of prosecution will help In this 
matter because many companies have disappeared, many 
companies are liquidated and so Provident Fund cannot 
be realised. So, the money that could have come to the 
workers is not there. 

Another thing is regarding the interest rate which I 
had mentioned earlier. Now, he has a lot of pressure on 
him and he has kept the interest rate at 9.5 per cent. 
But does he think that he can sustain It? I do not think 
that in the present economic scenario of the country this 
percentage cannot be sustained simply on the basis 0' 
interest. Some mechanism will have to be found out. We 
have to look Into whether a portfolio management In the 
Provident Fund system is necessary, whether there can 
be a Mutual Fund, whether investment can be done 
through provident Fund. Without that, Provident Fund as 
wetl as social security is going to be a great problem in 
this country. So, my submission is, we need a close 
scrutiny of the Provident Fund Scheme. As it is, there 
are two Provident Fund·General Provident Fund and 
Employees Provident Fund. In Employees Provident Fund, 
once upon a time we used to get 12.5 per cent Interest. 
I do not blame the Minister. Due to the pressure put by 
economic Ministries as weH as the preesure of the Finance 
Ministry, he had to reduce it. Two months back, I had 
congratulated him that because of his efforts he was 
able to stick on to 9.5 per cent. But I apprehend thet he 
would not be able to do It for a long time. Then it comes 
to the poor worker who will have to face difficulties. 

The Government has to find out a method by which 
the interest rate on the Provident Fund can be kept up. 

Sir, there is 8 Provident Fund Pension Scheme. The 
Pension Scheme in the Provident Fund was started In 
1995. There was a lacuna in it, First of all, in 1972, 
when the Pension Scheme was first Introduced or talked 

about, many trade unions, including the one auppor1ed 
by the mover of this R8IOIutIon, oppoeed It, with the 
result that those persons who were working In 1972, 
when they reached the year 1995, became Ineligible for 
family pension. So, the Govemment hu to evolve a 
scheme by which the entire 81T881'1 from 1972 to 1995 
can be remitted and thus they become eligible for famly 
pension. Some people have opted for It and some oth.,. 
have not opted for it. Aa a reault, now the position Ia. 
the pension which wu decided In 1985 ItIII contlnuee to 
remain. There is no change. It wu Re. 5090 In 1995 
and even now the sarna amount Ie paid. They have no 
Dearness Anowanee and they get no Increase In their 
pension. They have foregone thefr contribution. OtherwlH, 
they would have got the money and they would have put 
it in the bank and earned some more money out of 
interest. 

The Provident Fund pensioners are fadng a real 
problem now, but the Government Is not looking Into It 
because they are not organised. The Government has to 
seriously look into their problem. The pension that was 
decided in the year 1995 ,till continUN. So, a scheme 
has to be evolved by which a little more Provident Fund 
pension can be given to them. 

Then, in the present economic scenario, the 
employment scenario in the country Ie changing everyday. 
There Is no security of labour now. Modem IT companies 
and other companies are not giving permanency to 
workers. The scheme brought out by the Govemment 0' 
giving individual Provident Fund Number is, in a way, 
good, but at the same time, most of the people, both 
low-wage workers and educated workera, cannot be In 
the Provident Fund Scheme. So, I urge upon the Minletry 
of Labour thet they ~ come forward wtth a social 
security scheme by which all the WOf1(ers, whether they 
are aaJarIed or not, whether the owner of the cornpMy 
is providing Provident Fund to them or not, are covered, 
as they have done it In canada and In some other 
European countries. Othefwtse, a day win come,whIch Is 
not far away, when the Provident Fund Itself will get 
obliterated. That Itself wttI become out of date becauae 
new entranta will not be there. 

SeconcIy, the Labour Mlntater knowe very well about 
the problems of the workers In the unorganiMd sector. I 
appreciate his efforts to bring In aome legislation for the 
benefit of workers in the unorganlaed sector. But I would 
like to inform him that IhII august HOUle pu&8d a law 
for the BuIlding and other ConetructIon Wortwtra Welfare 
Fund Board in 1996, during the tenure of the 11th Lok 
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[Shri A.C. J(6) 
Sabha. But that has, stili, not been implemented. I have 
repeatedly requested him to convene a meeting of the 
Chief Ministers or, at least of the Labour Ministers of all 
States to discuss about it. I requested his predecessor, 
Shri Sharad Yadav also on this matter and he has agreed 
with me. The hon. Minister is well aware that the 
Construction Workers Welfare Fund Board met only twice 
during the last 20 years. As per the statute, they have 
to compulsorily meet every six years. But till date, only 
three meetings have been held and I have attended two 
of them. In the Board meeting also, I urged upon the 
Labour Minister to coerce the State Governments to 
convene a meeting of the Labour Ministers. Only three 
States-Kerala, Karnataka and Tamil Nadu-have 
implemented their welfare schemes. No other State has 
done so. The major States have not implemented It. What 
is the purpose of passing the law in this case? We had 
passed a law in 1996 and the Board was constituted. 
The life of that first Board is expiring tomorrow or the 
day after. No action has been taken. The Department of 
Labour is not at all interested in the matter. That 
Department does not know what the construction wor1<ers 
or the agriculture wor1<ers are. They always say that bring 
it in the Concurrent List of such other things. They always 
pass the buck by saying that it is a State subject. There 
is no meaning in doing it. If I may say so, in common 
parlance. the Central Labour Department is a sort of a 
redundant one. No wor1< is being done in this Department. 

Now, what about the ESI? The time is not permitting 
me. ESI is also a bedlam of corruption. As Shrl Gahlot 
has pointed out, a worker goes on leave only by paying 
money. You have to rethlnk about It. Its administration Is 
with the Central Govemment but the implementation Is 
with the State Government The Central Government has 
no control over it. The State has no control over It. It 
has become a non man's land. It is an orphan. I have 
been requesting that under the ESI, some medcal facilities 
should be given to the un organised sector, especially the 
construction workers. We have requested for It many 
times. But I am proud to say that in Kerala, the 
Construction Welfare Board Is wor1<lng extraordinarily well. 
We are now paying Rs. 200 to the ordinary wor1<er as 
pension after 60 years. I have shown that Bill to you. I 
have requested you to ask the other State Govemments 
to do that. But not even a single finger has risen In that 
case. So, there Is no meaning of It. 

I repeatedly request that if you are genuinely 
interested in the unorganlsed sector, this Ho ..... has given 
you authority by passing a law in 1996. Seven years 
have elapsed. The Department of Labour has not done f 

anything. I requested for convening a meeting. Somehow 
or the other, this has not happened. Without that, how 
can we save the unorganlsed wor1<ers? Shrl Mehta 
mentioned about 37 crore wor1<ers. I agree that there are 
37 crores of wor1<ers. But for those 37 crore, nothing is 
being done in this matter. So, my humble request Is that 
thle Resolution strengthens you. I am not going into its 
other details. I am mentioning only two or three points to 
you. We are very late. Unless you take prompt action 
about the Provident Fund and the social security schemes 
of the wor1<ers, we win be missing the bus and the country 
itself will be In difficulties. It will come to a grinding halt. 

The other .polnt is about the unorganlsed wor1<ers. I 
know the present Minister of Labour is sincere towards 
them. But the things are not moving. You have to do 
something for implementation of the Construction Workers 
Welfare Board Act 88 well as for the agriculture labour. 
These are intermingled. There Is no separation of 
agriculture labour and the construction wor1<ers In the 
villages. So, the unorganised sector has to be taken up 
in a comprehensive manner. Some steps have to be 
taken to Implement the ProvicMht Fund and the health 
care schemes for them. 

Even now, health care is a wild cry. Nobody is 
bothered about the health of the unorganised sector. We 
have no scheme for them. In the organised sector. there 
are bank employees and factory wor1<era. They have such 
a scheme whether it is good, bad or Indifferent. The ESI 
is there. They are getting the benefit. They are better 
paid. They have also got better medical facilities. So, I 
request the Minister of Labour to come forward with a 
scheme by which the unorganised wor1<era are also given 
medical and health care facilities along with the security. 
I am not going deep into this matter. But these are 
matters where it is high time that we should think about 
this. Tomorrow is the 56th Anniversary of our 
Independence and even after 66 yeara, now we are 
speaking about unorganised Metor. MInister after Ministers 
speak of the unorganised sector, but nothing has been 
done. 

I support this Resolution with the hope that something 
is done in this regard. 

SHRI HANNAN MOLLAH (Uluberia): Mr. Chairman 
Sir, first of an, I thank Shri Basu Deb Acharia for bringing 
this most Important Resolution just on the eve of the 
56th Anniversary of our Independence. 

There are a large number of workers in the 
~ sector. Aa he has mentioned, there are about 
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37 crore workers of our country who are in the 
unorganised sector. They have no proper legal umbrella 
to protect their interests at the present as well as in the 
future. The social security measures are not sufficient 
and the pittance of laws that are there, as the earlier 
8,aaker has mentioned, are mostly not properly 
implemented. This is a very serious problem. 

For the unorganised sector, there are some 
suggestions like introduction of provident fund scheme 
for all workers in the unorganised sector. Some State 
Govemments have made an attempt in this regard too. 
We have seen in the State of West Bengal where they 
have started the provident fund scheme for the agricultural 
workers. But you know, the State Govemmants have their 
own constraints as they have financial and other problems. 
The question is, how we can do this for the whole 
country? The Central Govemment will have to take some 
initiatives and they can call a meeting of the State 
Govemments and then take a decision as to how we 
can introduce this scheme In the whole country. 

Then as far as restoration of the interest on the 
provident fund to 12 per cent is concemed, we have 
made some suggestions. But the hon. Minister cannot do 
anything because they are the victims of the World Bank, 
IMF and WTO and gradually we have to give in. 
Ultimately, we do not know whether we will be able to 
make it or not. If we keep the money in the bank, in 
future, probably we will have to pay interest to the banks 
for protecting the money. They will not give interest 
because of Shri Shourie's very fast movement towards 
LPG. Probably we will have to pay the bank for protecting 
the money. It has been reducing. It is a new challenge. 
We have to mobilise funds. We will have to find funds 
from elsewhere to do all these things. Because of the 
reduction in tha interest rates, we are suffering a lot. The 
han. Labour Minister will have to fight a lot with his 
colleagues to protect the workers in the unorganised area. 

As far as removing of ceiling on the bonus is 
concemed, I think, this is in the hands of the hon. 
Minister. You know. the Bonus Act was passed long back 
and then a ceiling was put that the worlcers eaming 
As. 2500 per month would only get the bonus. Those 
who are eaming more than that would not get any bonus. 
Now, because of the rise in prices and devaluation of 
rupee, this amount of Rs. 2500 is a paJtry 8um to maintain 
their families for the whole month. I think, this is a very 
crying demand of the unorganised sector, the trade 
unions. etc. that the bonus ceiling should be enhanced. 
This should go beyond Rs. 2500. Up to Rs. 65001- It is 

in the hands of the hon. Minister and he can think of It. 
. This has been a very long-standing demand of the 
workers. 

Payment of statutory dues is allo another area of 
concem. Now, the closure of factories and all new type 
of attacks are there. When they are closing down thoM 
factories, they are not paying their duel, they are not 
depositing the owners' lhare of Provident Fund, and they 
are not depositing the ESI fund. The .. are new areas of 
problems and you have to find out ways to face them. 

Regarding the health and other facilities, they have 
mentioned about enacting a comprehensive legislation. I 
want to mention, in two minutes, the queetion of enacting 
a comprehensive legielatlon for the welfare of agricultural 
worlcers. Since 1980 onwards, I am continuously making 
this demand in the Hou... AI I am working among the 
agricultural worlcers, I find that they are in great di.tr .... 
Now, 11 crore agricultural labourers are there In our 
country but they hsve no guarantee of work. Earlier, they 
used to get work for 120 to 135 days. Now they are 
getting work for not more than 70 days in a whole year. 
How can they survive? We ant making some local survey. 
In Haryana, in one village, we ant making a lurvey. 
There, we found that in the whole year the agricultural 
labourers got work for only 39 days. ThIs is a very 88riou8 
situation. So, agricultural IabourerI are In a very bad 
shape. There are many 1IChemae. Evety year we Introduce 
4, 5 or 10 schemes in the name of this Mlnllter, that 
Minister, that mshapurush. That is not helping. We should 
pool all of them together. You incre .. e the number of 
schemes but their implementation is in a very bad shape. 
If we have a less number of programmes and maximum 
fund is pooled and is properly monnored, I think that wID 
be enough. I do not know how many Rural Development 
Schemes are there. Probably the Ministers think their 
name will remain In the history, they will remain 
memorable In the future, so they are putting in the .. 
programmes every year. On every Independence Day, 
the Government announces some new Programme. We 
should pool together all the schemel and we should find 
out certain minimum number of programme. .0 that 
maximum number of people should be benefited. There 
are all .ortl of administrative problema. We know that 
out of the one rupee given, only 16 paise are reaching 
the villages, as is commonly believed. It is becauaa of 
multiplicity of programmes and mismanagement. If .... 
number of programmes are pooled together, given directly 
and monitored properly, I think that will be better for the 
programmes. 
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Regarding agricultural labour, my suggestion is that 

we should have a Central legislation. We should not go 
in for what the State Govemments are saying. Some 
State Governments are agreeing and some are not 
agreeing. We should pass a Central legislation. There, 
the definition should be there as to who are the 
agricultural labourers. They should be identified. They 
should have Identity Cards. Their registration should be 
there at the block level under an Agricultural Labour 
Officer. On the basis of their identities, they can be hired 
for work. 

Secondly. I come to their wages. The minimum wage 
is only for violation. In most of the areas, it is not 
implemented. There are variations. In one State, there 
are 3 of 4 types of minimum wages. We have to fix 
proper minimum wages, and that should be Implemented 
all over country through the Agricultural Labour OffIcer 
who will work at the block level under him. 

Thirdly, there will be conciliation machinery. If there 
is a dispute between the landlords and agricultural 
labourers. where will they go? There is no conciliation 
machinery for the agricultural labourers. Though we say 
that there are certain labour laws, yet that is not 
practicable for the agrioullural labourers. We should have 
separate dispute settlement machinery. We have to make 
a provision for that in the specific laws. 

Fourthly. the working hours of these workers should 
also be specified. Their social security. their holidays and 
then their compensation should also be specified. The 
agricultural labourers are suffering from serious types of 
diseases. The normal diseases are there. Due to 
pesticides. working in the field and accidents. they are 
facing a lot of problems. So, we should make certain 
provisions for these in the comprehensive Central 
legislation. 

As regards their future. some Welfare Fund for them 
as per the Keral. pattern should be created. We can 
mobilise a Fund for them. The Central Government can 
make a corpus with Rs. 300 crore or Rs. 500 crore and 
the State Governments also may be asked to contribute 
a bit. The landlords who hire the agricultural labourers 
may also be asked to pay a certain amount towards this 
Fund. In that way. we can have a Fund for the agricultural 
labourers. From that Welare Fund, we can pay their 
pension. That also should be conceived In the Kerala 
pattem and that should be Implemented for the whole of 
the country. 

There is a massive migration of agricultural labourers 
bee.UN of their not getting work. In fNfIfY State, you win 
aee the Bihari workers. Thousands of workers from Bihar 
and the Eastern U.P. are going to Maharashtra. 
Kamataka, Punjab and other States. Due to drought. this 
migr.tion is increasing and they are migrating in 8881Ch 
of work. We have to think about the migrant workers and 
also how we can provide social security to them. That 
also should be provided in the Act. 

This is not a new thing. Many meetings took place 
in this regard. Dozens of meetings had already taken 
place. The Standing Committe., the State-level 
Committees and the Labour Commission have 
recommended many things for them. Many Cc?nferences 
were held on this subject. I would request the han. 
Minister to finalise it early. It is readymade. In your 
Ministry, 80 many drafts for the Agricultural Labour 
legislation are rotting. I would request the Minister to 
take initiative and update those documents. If the hon. 
Minister brings up a comprehensive Central legislation 
for the agricultural labourers in this House. that will be 
the best service to a large number Gf our workers in the 
rural areas. 

I would once again make a request to the hon. 
Minister to bring a comprehensive Central legislation for 
the agricultural labourers. I hope, the han. Minister will 
consider the suggestions as have been mentioned in this 
Resolution and also by the Members and see that in the 
56th Anniversary of our Independence, we will be able to 
provide a better life for the 37 crore rural workers of our 
country. 

(TrtIfI8lationJ 

SHRI MANIKRAO HODLYA GAVIT (Nandurbar): Mr. 
Chairman, Sir, I am on my legs to speak on the following 
l'88OIution presented by the Hon. Member Shrl 8asu Deb 
Acharia on 1 August, 2003. Thank your for giving me an 
opportunity: 

"This House expresses its deep concern over 
continuous reduction in 80CIaI securities for workers 
and urges upon the Government to take measures 
to protect the interests of the workers by introducing 
Provident Fund Scheme for all unorganised workers; 
restoring Interest rate of provident fund to 12%; 
removing ceNing on· bonu8 payment; ensuring payment 
of all statutory dues of the workers; providing 
adequate health care facilities; enacting a 
comprehensive legislation for the welfare of 
agricultural workers; and enluring payment of 
minimum wages to contractual workers.· 
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Sir, legislations have been enacted to make payment 
of minimum wages to workers of organieed eedDr but 
the legislations for the workers of unorgani8ed I8dor or 
contractual workers is required to be enacted. The MIniIIIry 
of Labour ensures the implementation of such 1egill1ation. 
but what I have reaIieed that there is no one to ... 
care of the workers of the unorganleed sector except the 
God. 

Contract system i, also in practice In major 
undertakings of the Government of India .. In telephone 
department for laying cables or .settIng up a factory, 
contractual workers are engaged. The contract system Ie 
in practice almost In aU the undertaking.. Aa 011 
companies, coal mines, railways and aU the mInIatriea 
engaged safai wot1cers on contract bIais. My augg&Itlon 
is that this system should be done away with. 

I associate myself with the views put forth by my .. 
coIieagueshere. The regard 80 .. to ~ eome 
safeguards for ensuring that the unorganiled wotkenI and 
contractual workers are also meted out justice. Big 
contractors engage wo!i(ers in constructing big buiIdInga 
in big cities like Delhi. The contractors do not take cat"8 

of those who become disabled or fall IN In the procea. 
There must be some provision in this tegIWItton for the 
poor workers who have migrated from the rural ...... to 
other States. They migrate to this State or sometin ... to 
other State in search of their livelihood. There are no 
safeguard for them in this legislation. Contractolll take 
the workers along with them to the place where they are 
to execute work on contract basis but when theee 
contractual workers meet with aocIdent8 _ In coIIIariee 
and railways where such worke,. are engaged In large 
number, they are not given any compeneatIon either on 
behalf of the Government or for that matter from 
contractor's behalf. My submiaaion is that the Government 
and the hon. Minister of Labour should also see to this 
aspect. 

I once again congratulate Shri Achariaji for bringing 
forward this resolution and while supporting thI8 reeoIutIon, 
I conclude. 

MR. CHAIRMAN: The time allotted for this ,..olution 
is over. Therefore, if the Houee agrees. the time for thII 
BiN may be extended by 15 minutes. 

SHRI BASU DEB ACHARIA (Banlwra): How the 
discussion would be completed In 15 mkUN? 

THE MINISTER OF LABOUR (SHAI SAHIB SINGH 
VERMA): Is not the time IIIIotted up to .-. 0'CIuek'1 

MR. CHAIRMAN: The time aIobd for this reeoIuIion 
Ie going to be OYer. Now, the MiniIIIer wtII give a rapIy 
on behalf of the GCMN'MW1l. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): Hon. Mr. ChIItrman. Sir Veteran 
Member SM Basu Deb Acharta has put forward a very 
important and topical subject as resolution for dlecUl8ion 
which has received equally wann support from other 
Members also Including your goodHIf. 

A phase of reforms Ie currently going on throughout 
the world and an alround QOf"IC8fTI about labourers " 
being wltneued everywhere. The number of labourers in 
our COIM\try In organll8d and unorganiNd MCtoIll .. 
been e.tlmated 10 be approximately 40 eror... The 
preaent Government Is talking .tx>ut creation of one croN 
jobs per year. at the Nme time we are concerned about 
the onea who are alfeady In job. M you .. are aware 
that approximately 3.74 crore 8fI"1)IoyeeI working In about 
3 lac organisations are covered under various 1Chemea, 
they are taken care of. The Goverrvnem h .. gone a 
step ahead to take care of approximately 37 crore 
labourers working In unorganiMd Metor. I would like 10 
Infonn you about the ayltem evolved for thII. Recently. 
I happened to go to Geneva to IIIlend the ILO ConIerence 
where Inch', vIewa were prnented v.ry MI, which .... 
appreciat.d by the whole world. Here, I would like to 
mention that deeplte poseible dIff.,..-,ce of opinion wtIhIn 
the country among dIff..."t organIeationa. we aM went 
unanimous there. In my opinion han. Buu Deb Acharia 
is a vetefWl In this field, he has wrIIen 80 many 1NngI. 
I would come to the rate of Int...... on provident fund. 
When rate of tnterest on provident fund w.. being 
decided, everybody was ouriouIIy looking at hon. MInIster 
of Labour. Nobody was able 10 guN8 .. to how, In 
tIrnea of global reduction In the rateI of 1ntenMII, we would 
be brit Igblg It In a form that the illlereIta of the labour 
claN were not harmed and we C8ftatnIy made that 
happen. 

On the next iIeue we are tIIking eIepe to cover 37 
croN WOIkera of unorganIsed eector. The btl for the ..,.". 
is ready ~ II under coneIdeIlIIIon of the c:ebInet. n 
has been circuIaIed among the groups of mInIIters for 
dl8cuseion. W. feel that the btl wi! 800ft be Introduced 
In the Houee and what the hon. me",be.. have Hid 
here, will be pre .. nted In a better way. This Is the 
beginning of the welare measuree for the labour cIM8 In 
the counIIy. 
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IShri Santosh Kumar Gangwar] 

Some hon. friends had just mentioned about ESI 
hospitals. ESI hospitals do cater to approximately 3.10 
crore workers. Here they have highlighted some problems 
in this regard. Generally most of the ESI hospitals are In 
the states and run by State Government. The ESI 
hospitals in Deihl are run by the centre. In view of this 
we have decided to set up a model hospital run by the 
centre in every state. These hospitals will provide all the 
facilities. I have seen some ESI dispensaries too. I have 
felt that a lot has to be done In this direction. We are 
discussing the ways to bring about improvements In this 
direction. At present there are only 141 ESI hospitals 
which provide all types of facilities including Ayurvedic 
and Unani treatment. We are trying to take it forward but 
there are some shortcomings and we win try to overcome 
these. Those going to ESI hospital should not be going 
there for the purpose of taking leave. 

Hon. Sahib Singh Vermajl Is concemed about It. He 
himself has inspected a number of ESI dispensaries. We 
should work to take this in the right direction. I feel that 
agricultural workers will also corne In the purview of this 
bill. We are going ahead with their interests in mind. In 
the meetings held from time to time we discu8s the ways 
to enhance the assistance to the labourers be they the 
bldi-workers or any other workers. The labourers who 
choose to go abroad should get facilities there, how to 
solve their problems so that they might not feel that they 
are all alone. We are trying to evolve a proper system 
for this also I do not want to say anything regarding 
bonus. If we make the bonus free then we cannot Imagine 
the resultant financial burden. All of you are aware that 
any unit is liberty to part with its profits as It wishes. 

SHAI BASU DEB ACHAAIA: Their salary Is AI. 2500. 
Increase it. It was decided 30 years ago. 

SHRI SANTOSH KUMAA GANGWAA: The 
Govemment are considering all these issues. I feel that 
when our bill relating to the unorganised sector wiD come, 
many a things will be clear to you 88 to how liberalised 
we are on these Issues and logically we are working In 
this direction. If any law made 20-25 years back Is In 
force then we too understand, we also read In newapapera 
that there are some Institutions where the annual aaJary 
exceeds As. One crore. If we fall In providing facilities to 
the workers then certainly this ia a thing to worry for the 
Govemment. You should agree with us that there Is no 
hike in .prices after tilts Govemment took over. We are 
trying to make sure that the common men geta the 
eatables at fair prices. We may solve their problema. We 
do not want that prices keep on soaring, the 8IIIarIeI 

keep on Increasing and that we may not be able to cater 
to their needs. 

Aa far 88 recovery Is concerned we are trying our 
best. If you compare the data of the last 4-5 years you 
will find that co"ectlons, reaJisatlons on aocount of 
provident fund have been double or triple. At present 
dHfIculty Is being experienced In realising approximately 
AI. 1511 crores of which two-third amount has remained 
outstanding due to various cases In courts, BIFR etc. 
For the urgent recovery of the remaining amount of 
As. 300-400 crore, we have constituted a task force. 
Even a single penny falHng due to worker should not 
remain outstanding. There are representatives of central 
and state Govemments, non-Govemmental organisations, 
In the task force. Penal action has been initiated for that. 

I am In this department for 2-3 months. I have seen 
that In the period of two-three months hon. Minister of 
Labour has convened 4-6 meetings only on this Issue to 
ensure recovery. Wherever there Is a stay by the court . 
... (IntemJptions) 

(English] 

SHAI BHARTAUHAAI MAHTAB: Hon. Minister, when 
you are dlscueaing about Provident Fund, I draw your 
kind attention towards 2001-02. The amount that has been 
collected was As. 1,100 and odd crore and the amount 
that is apent 88 administrative and lnapection charges Is 
Rs. 498.86 crore. It Is around Rs. 500 crore. 
.•. (Interruptlons) So, are you are going to minimise the 
administrative expenses? ... (Interruptions) It Is because 
administrative expenses relating to provident fund Is 
around fiye per cent, which should not be. It should be 
les8 than two per cent in any establishment. 
'" (Interrupt/ana) 

SHAI SANTOSH KUMAA GANGWAA: You are 
absolutely right. We will see . ... (Interruptions) 

SHRI A.C. JOS: Hon. Minister, last year you have 
collected As. 1,100 crore but arrear Is AI. 1,386.75 crore 
and the administrative expenses will come to Rs. 486 
crore. So, this ia the dlfftculty. That is what we have 
been pointing out . ... (Interruptlons) 

{Translation] 

DR. SAHIB SINGH VERMA: I would like to Inform 
the hon. Member that the arrear which he is referring to 

. doe8 not date back to one year rather the arrears of 
sev8raI years have been accumulated. 
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[English] 

That is for so many years. That is not of one year. So, 
please do not say that Rs. 1,100 crore was left. It was 
not of one year. It was of many years. 

[Translation) 

Secondly. I would like to say that our efforts are to 
minimize the expedlture. Be it Radhakriahnanp or Sh. 
Gehlotji or Sh. Gavitji or Raghuvanah Prasad ji. Mehtabjl 
or Sh. Hannan Mollahji-all members have put forth their 
views. I admit that justice has not been meted out to the 
workers of the unorganized sectors. There Is a need to 
do justice to them. I really take pity and ask ourselves 
as to whom our freedom was meant for. Was the freedom 
achieved for the people working In the organized sectors 
or for a few big men? The 37 crore work force of the 
country come from the lower Strata about whom Jos 
Sahib rightly said that they get only 39 to 70 days of 
work in 365 days. There are several others like them 
who get 10 to 20 days of work on contract basis. In 
case of some events like downpour there are problems 
for the contractors and then the workers get 10 days of 
salary for 30 days of work. They have to arrange food 
items on credit basis. Their plight is beyond description. 
... (Interruptions) 

[English] 

SHRI A.C. JOS: Without Interrupting, I would like to 
ask how about implementing Building and other 
Construction Workers Welfare Fund Board BUI. 

DR. SAHIB SINGH VERMA: I went to attend your 
programme of the construction workers. I know how much 
work you are doing for those people and how much 
worried you are about them. I am equally worried. I may 
assure you that here is a Labour Minister who hu 
realised all these difficulties as much 88 you have reaIIIed. 
I can assure you of this with an sincerity. 

[Translation] 

I would like to say that there are a lot of problema. I 
became a Minister one year back.. I paid attention to 
this because I belong to small farmer's family. I have 
personally seen the problems and lack of social HClUrity 
being faced by the labourers In villages. My immediate 
concem is that some law shoUld be enectad lOOn for 
the people working In the unorganized HCtor. You talk 
of agriculture workers and construction wort<efa. I would 
6ke to submit that no law could be enacted for agricultural 

workers in severaJ States even after a lot of effortl made 
In this regard. They argue that the Centre ahould come 
out with a law In this regard. We are maJcIng a law by 
inc:IudIng the agriculture workerI In the unorganized eector 
and moreover we have Incorporated the col'l8tructton 
workers in the BIH. You mentioned other thInga In regard 
to which I would like to uk In how many Stat.. the 
same has been implemented? Hardy thrH-four &aiel 
have etated giving benefrta to the conatruction workers 
and other statll have not done 10. They have HVer8I 
problems. But I have studied a lot and on the baaia of 
that I can uy that thlfe can be a way out. I feel that 
the biggest problem In the country ia that 37 CRn men 
out of the 40 crore workforce have not been provided 
social MCurity. There cannot be anything more painful 
than this. There are several provlslona for the three ClOre 

persons belonging to the organized HCtor. There are 
many problems even there, but the unfortunate thing 18 
that nothing 18 being done for the 37 crore person of the 
unorganized eector whOM number 18 twelve time more 
than the number of the person In organized eector. They 
constitute eighty pen:ent of the total population of thi8 
country. 

(English) 

These thirty seven crore bread-.arnere. workforce 
compri8e of 80 percent population of this country. 

[Translation] 

Interest at the rate of twelve percent hal been mentioned 
In the BUI. All right. they want 12 percent but you are 
aware that we Invest the twelve percent that w. get. 
Best posaIbIe Investment Is made and penaltles. whatever 
Impoeed are al80 added In h. which uhlmat.1y goes to 
the workers. Therefore. that 18 maintained and SU8fained. 
We are also thinking how they can be utHized In a yet 
better manner. We have 8tucfied the c ... of Singapore. 
how they have Inveeted the provident fund In houelng 
sector. how they have mobilized fundi. Theee all things 
are in our mind. At present. four thlnge need to be given 
to the unorganized HCtor that Inctudes medical faclUty. 
In cue of death following some accidenI compenaation 
Is given and arrangement h.. to be done for the 
education of their children. Moreover, our Government Is 
committed to old age pension. As lOon .. poeeible we 
wI8 try to provide four-five facilities to the men working in 
the unorganized HClor. 

You may be aware that the hon,. Prime MInIeler 
launched a medical 8Cheme on 14th July for the wottcere 
of thiI very eector In which a family of five pet'IOnI will 

• 
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[Or. Sahib Singh Verma] 

pay Rs. 548 under this scheme. If they belong to BPL 

category they have to pay Rs. 448 at the most they 
have to pay Rs. 548, even if we club Janashri Scheme 
to It. Some peopte will have to organise since this Is a 

votuntary scheme. As such some one or other will have 

to take on the responsibHity of organising, be It trade 

unions or any NGO. We can reimburse them to the tune 

of thirty thousand rupees for hospitalisation. In case a 
worker is III say for fifteen days in a year even then he 

will be given Rs. 750 at the rate of Rs. 50 dally. Now 
one can see that he pays only Rs. 548 and he gets Rs. 

750. Besides an amount of Rs. 30000 Is already there 
for hospltallaation. In addition to that there Ie an Insurance 

cover of Rs. 75,000 for him. If the workers children are 
studying in IXth, Xth or XI standard, he will get As. 200 
per month restricted to two children only. Now the 

question Is, who will do it. The govemment cannot compel 
them or force anybody to pay his share but we will have 
to do this. There are several Institutions which have 
organised lakhs of workers and they give them money 

and pensions. One of them is the 'Sewa'. There are 

several institutes which are working In this direction. 

Recently an institute organised a camp in Delhi and one 

thousand unorganized workers were brought under this 

scheme and they were given receipt in token of their 

contribution. A unique social security serial number was 

very necessary for their provident fund and we have 

allotted these numbers to them. Earlier a worker used to 

work for ten days in a factory and for twenty in other 

and his contribution towards provident fund used to be 

deducted from his salary. Since he was working In two 

different organisations he was allotted two different 

numbers as a result of which he was unable to get back 

his provident fund accumulation. Precisely for this reason 

we have now allotted to them a unique social security 
number which will be an identification mark throughout 

his life. His account will be operated by this number. It 

will be his identity. Wherever he goes In the entire country 
we will get back his provident fund contribution. Earlier It 

used to take six fun months in payment of provident fund 
amount. Now we have tried to reduce the period of 

settlement. Joseli is aware of It and an other members 

are also aware of It. Now we are trying to settle the 

provident account of workers in 30 days. For that our 
work on business process of engineering would be 

completed very soon and that will be available in the 

entire organisation. We hope fifty lakh peopte would be 
issued such cards by 31st March, 2004. This will remain 

stand valid all through his life. Wherever his contributions 

are deducted It will go Into his account and he will get 

benefited. 

I agree that there are several shortcomings in the 

ESI. I also agree that at several places there Is dual 

administration. At some places, It is with the Union 

Government and at others with State Govemment. We 

are aleo trying to find a wayout to this problem. We 

have been able to effect some improvements in this 

regard but I am not fully satisfied with that. We are 

trying to work further In that direction. 

Several hon'ble members have mentioned about 

contract system which works In the manner that workers 

do not get social security. We would like that if the 

contract system is In practice then we would like to ensure 

that workers get weekly off besides social ~  and 

medical  schemes also should be there and If a worker is 

fired, he should get the retrenchment allowance. We want 

these five six things there for workers working under the 

contract system. 

I fully fan in with the feelings of the hon'ble member 

and I also share his concems. I would like to assure him 

that the Govemment is very much concemed about this 

Issue and we will bring forward a Bill in this regard very 

soon. With these things keeping in view I would like to 

request the hon'ble member to withdraw his resolution. 

With the confidence that We will try to address his 

concems seriously. 

(English] 

SHRI A.C. JOS: Sir, one question with regard to the 

building and construction workers Act. It should be 

enfoR:8d in all the states. 

DR. SAHIB SINGH VERMA: As regarcla concem 

expressed by the hon'ble Member I would Hke to say 

that I would hold ameetingearty with the representatives 
of the State Govemments In this regard to expedite this 
matter. 

(English) 

SHRI SURESH KURUP (Kottayam): Sir, my resolution 

Is also there. I should, at )east, be permitted to move my 

resolution. 

[Translation) 

~ MR. CHAIRMAN: Please conclude one minute earlier. 
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{English] 

SHRI BASU DEB ACHARIA: Sir, how can I conclude 
within four minutes? You kindly extend the time beyond 
7 o'clock so that Shri Suresh Kurup can also Introduce 
his Resolution. You kindly extend the time by another 
10-15 minutes, so that we will also be able to introduce 
his resolution. He win take only one minute. Sir, I am 
grateful to all the Members who extended their support 
to my Resolution which is for 40 crore of our popIJIation. 
Sir. I expected that the Labour Minister would respond to 
some of the important points that I raised while moving 
this very important Resolution. 

Sir. he has not touched upon those points. I referred 
to how the existing laws are being blatantly violated. There 
are a number 0' laws 'or taking care of the organised as 
well as the unorganised sectors. I have particularly 
referred to beedi workers. I have referred to the Supreme 
Court's judgment for introduction of Provident Fund 
scheme. I referred to one case of my district that out of 
50,000 beedi workers, the Provident Fund scheme has 
been made applicable to only 17,500 bHdi workers. 

I referred to spending from the Seed; Workers Welare 
Fund. Dr. Jatiya knows about it. I referred to his letter. 
He sanctioned a hospital for the b8edi workere In my 
district; land was made available free of cost by the State 
Government. but till date no money has been released. 
While replying to a debate on the Demands for Grants 
of the Ministry of Labour, when I raised ttl. point, he 
said that instead of sanctioning a TB hoepilal for beedi 
workers, he would consider setting up of an ESI hoepItal 
in the District of Purulia at Jhalda. I wanted to know how 
much fund is being collected out of Seedl Cess, and 
how much is being spent for the welfare of b6edi workers. 
The money belongs to 8Hdi workers Welfare Fund. The 
Ministry of Finance is directing or issuing guldeHnea that 
in future there will not be any TB hospital 'or bHdi 
workers; even the existing hospitals will be handed over 
to the State Government or to NGOs. I have the letter 
with me, Mr. Minister, from the Secretary, Minilby of 
labour. There is a proposal to even handover the hospital 
at Dhulia in the District of Murshidabad to an NGO. It is 
because the hospital is being managed out of the 8Hdi 
Workers Welfare Fund. 

Then. Sir. I referred to the proposed Bill for 
unorganised labour. I referred to the suggestion made by 
almost all the Trade Unions starting from BMS to CITU. 
He has not responded. I was told that the Third Draft 
has been released and the Third Draft Is even more 
retrograde than the Second and the First. 

About moving my Reaotution, a new dImenIton has 
come about in the form the lat •• t Supreme Court 
judgmenl Yesterday, I was llatenlng to the Interview and 
he very clearly stated that workers should have the right 
to go on strike, but not in an cases. You spoke very 
eloquently saying that this right Ie not a fundamental righl 
I think, it Is an inalienable right of the workers. It II now 
being taken away. What Is the stand of the Government 
of this? 

18.00 h .... 

Will the Government bring a legislation to protect the 
rights of the workers? My Calling Attention could not be 
taken up today because of disorder In the House. I could 
have raised certain vital pointl on how, aner dlltnvtlllment 
and after change 0' management. Interests of the workers 
are affected and how the agreement Is being violated. 

I· would like to know what the etend of the 
Govemment la. Will the Govemment bring a legillatlon? 
Will the workers have the right to collective bargaining, 
right to form usoclatlona? Right to fonn uaoclations Is 
a fundamental right. Right to go on strike Ia given to 
WOrMrs In the Indultrlal DiIpute8 Ad of 1947. 

(Translation] 

DR. SAHIB SINGH VERMA: Mr. Chairman. Sir, I 
would like to teQ the hon'ble Member that the provlalone 
which have been made in the industrial Disputu Act, 
are stili there. According to the provlsiona made In the 
Industrial Disputes Act, the wortce,. can go on Itrlke 
Iegal1y. You are very weH aware about the IncIuI&riaI 
Dispute Act as to how the notice is to be given. There 
is noIhing like backtlacklng In It. 

[Eng/ish) 

SHRI BASU DEB ACHARIA: But that Ie contrary to 
the judgment of the Supreme Court. That Is contrary to 
what Is there In the Industrial Oi8put81 Act of 1947. 

DR. SAHIB SINGH VERMA: Sir, he is playing with 
thJngt. 

(TranslBtIonJ 

You know, more than I. The Industrial Olaputea Act is 
meant for the workers. The cue In the Supreme Court 
relates to the empIoyeee betonging to Tamil Nadu state 
and that a governed under the conduct Rules. That Is • 
aeparate matter. Do not confu8e with boIh. You know 
more than I. If you want to say anything .... that iI • 
different things. 
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SHRI BASU DEB ACHARIA: Whether or not you are 
going to support what Supreme Court has directed. If 
you are not going to support, then. 

[English) 

to give this right to the workers and employe., to give 
the statutory dues of the workers. 

[Translation] 

Whether you are going to bring legislation? 

[English) 

Rs. 2200 crore are now due. 

[Translation) 

it has not been discussed as to how long will It continue. 
You tell in this regard. 

DR. SAHIB SINGH VERMA: I have told very clearly 
that we have taken very stem measures to recover the 
atatutory dues. People are being Hnt to jail. I am saying 
you with confidence that we have recovered a lot of 
money. 

SHRI BASU DEB ACHARIA: I want to uk whatever 
the dues are outstanding against the public Hctor 
undertakings too. 

DR. SAHIB SINGH VERMA: We are taking stnet 
action against them. 

SHRI BASU DEB ACHARIA: Where are you doing 
so? Whom you are sending jail? Which Minister Is being 
sent to jail? What amount of gratuity and Provident Fund 
is outstanding? 

MR. CHAIRMAN: Shri Basu Deb jl, you please 
withdraw your resolution. 

SHRI BASU DEB ACHARIA: Let the Minister aaaure 
that whatever points have been raised, he will consider 

Public Sector Undertakings 

them and arrange to get the statutory dues cleared at an 
earty date. 

DR. SAHIB SINGH VERMA: I will certainly consider 
to get them cleared. 

[English] 

SHRI BASU DEB ACHARIA: Sir, since the Minister 
is gMng an assurance that all the problems that I have 
mentioned would be favourably considered by the 
Govemment, I am prepared to withdraw my Resolution. 

MR. CHAIRMAN: Is It the pleasure of the House 
that the Resolution moved by Shri Basu Deb Acharia be 
withdrawn? 

the resolution was, by leave, withdrawn. 

RESOLUTION RE: PRIVATISATION OF 
CENTRAL PUBLIC SECTOR UNDERTAKINGS 

[English] 

SHRI SURESH KURUP (Kottayam): I beg to move: 

"This House urges upon the Government to review 
its policy of privatislng Central Public Sector 
Undertakings in the country, especially the Cochin 
Shipyard Ltd., FertUlzers and Chemicals Travancore 
Ltd., and Hindustan Newsprint Ltd., in Karala." 

[Translation] 

MR. CHAIRMAN: Shri Suresh Kurup, you have moved 
your resolution. Your speech wlH continue. 

18.04 tn. 

The Lole SabhlI then adjourned till Eleven of the Clock 
on MorJcMy, August 18, 2OO3t'SnIvana 27, 1925 (Saka). 
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